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RAJYASABHA

Wednesdaythe 14thMarch,2007/23Phalguna,1928(Saka)
The House met at eleven of the clock,
[MR. CHAIRMAN in the Chair.]

ORAL ANSWERS TO QUESTIONS

M FUERT : A 9o, § 0 U fde SRA el § o
PO A FaR AR 59 I BT RIGRIT $R I © (6 89N Fedd 9o
8 SN © 31 31Tl &1 81 3Ty # 37q e ST A b SATsT st
31 ST BN b AR b AR FTa T o e | R a1 & forq g offebt
H 31T & B AT @ gl FaedT -221 |

Funds under ARWSP for Assam

*22.1. SHRI KALRAJ MISHRA: Will the Minister of RURL
DEVELOPMENT be pleased to state:

(a)whether the Assam Government has sought allocafidands under
the Centrally sponsored Accelerated Rural Water pugProgramme
(ARWSP) for the State;

(b)if so, the details of the project proposal madetigt State under
ARWSP and the estimated cost thereof; and

(c)the Central Government's response thereto, indigdtie allocations
made so far under the programme?

THE MINISTER OF RURAL DEVELOPMENT  (SHRI
RAGHUVANSH PRASAD SINGH): (a) to (c) A Statementlmd on the
Table of the House.

Statement

(a) and (b) No, Sir. Allocations under the Cengralbonsored programme
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Accelerated Rural Water Supply Programme (ARWSMpasle on the basis
of certain guidelines approved by the Central Gorent and not on the
basis of request or project proposals received f&vate Governments.

(c) Based on the Inter State allocation criteriaiirty Tenth Plan period
(2002-03 to 2006-07), a total amount of Rs. 7641@0es has been allocated
by the Central Govemment for drinking water sugplggrammes in Assam.

sft weTer fis1: AUaR, 39 U & Q1 S| el g1 UE A onl-andt
N SR W1 T Bl Ugel H g o7 {5 I8 Iy &1 fqwy € gafery g8t o
PIs 31 TE1 BTl 3T ST ST HNAT Heh Aol g1l SH W AT U &
1o o1 BIRYT 8 6 a9 2006 H 31AH BT TR ATHIVN ST NGRS BRI &b oIy
JMEfEd 10299 T TUY H W fEid 23-02-07 TdH ATH 2876.21 ARG HUY &
W 81 YUY 8| URIIfad S97aC H Sl 2428 H ¥ 33 AH-H9S ©, 1404 MRH Bas
Bl UTY & AT 991 3741 1 P I8 81 39 [aY 3 JeIU 3719 STa1d Il <31 b I8
T WRGBR BT fa9g 2, I8 (U1 X, lfb 39 I8 H b Ig R
frmtor & st foram T € 3R Ua Wia Ued § 3R 39 U UTH B ISl
# Ffd 9 S0 W SR 291 AR, 91 SHa! FHIE B & folt v 7 a1
YIRAT BT R?

it Tgae yae g : 9y w8iey, S H Ul T BT vy SR’
2l Ifhs ARA TSR TR ¢ % Yg I F1 9 ARl 1 I 8l S|
A FE A Sl 3 &l fRIRY &1 91 —dds &R URiell das &1 f7h
a1 21 F19 PaS &1 AAed, ST81 BH J B KT Afth g9 <ie} Yl BT 9Tl
foret 51T 3fR S uTefelt FHas & OTE 9 A HH 40 e W FH 81 I 40 e
 1fd g T &1 9 B O 98 Poll HaS Tl HEIGY, HRd I &l e B
3 2000 TH < B TS AETET H BH Yg T BT UG8 BT &1 FART Sl TRl
T JUT 99 AIE SN TR WM 991 § BW Al ® U Td Bl U”
QOAROSEYOTAOTI0 BT THI &, Sl AT G Bl I3 AT| IHH 89 394
WARPR Bl I < 2 & 3R 2009 TP &9 @6 IS BR ol P 40 efiex Ul
<gfxh gIg T &1 Fde 8 S

it woRTeT fIs1: 91 S e Bl 2 fb S a1 B wEl gal ©
3R ISP AR T THR B LT BT AT, IADBT BRI FIT 8T 37

it Jgde gae fE: AeIeY, 89 AedR] HIeT BRd §| gH! A
T W BISTS 3RTH & 1Y & fh &7 50 BNl IR T & 3R I TRAR Bl
AT faAT 50 WIAET ST TSl ©1 b1 I8 31U+ MM d Hebe &b deled 31T
50 HING] [exdT 8l STHT B
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YTl $¥1eTT fhR i B9 ¥TeT & o7 H I8 HE B b 3Tl ATl SUTT BR i, &H
SFDI ¢ < B HEIG, 59 A1 WY I8 fhar 71

it HeRTeT %1 2 ATRIAR, H MU HIETH | AR AT i I ST
TG o 91 9 9w H 8 el b HIR o & Sil 31 6 9 " €,
ITH Y P WRI HCh Sofd AN 2 AR 39 TI 9edh &b, Sl FHl on1fdd
HIET Y HaT AT 2, SHS d Sl RUIE 8, Sl g91ae & R 3 $al
AT 8 AR S 2006 T 51 51 I ST AR oawr €, fRIves qarae wiRd
P ITEUTIS U W 158 TAIAC ©, Sl AP 3T Tl off T &, 3TFH H 238
JHTGC &, S 3B 3T 81 ol T o, S~ PR H 660 &, ABRTE 3 327 ©,
RTSTRYT H 2300 &, U9 H 803 B, SRS H 30 &, FTERT AR TR gdell § 19
2, S gATIC AT S ST el ol TS & 3R Sl ol s &, d $q db g
BT, S IR | U1 el § 30ROl &1 il T8 &, SIb aR | &7 AN DY ATSTT
g7 R Y JAPps T 8, b I ANMYS FIeI0l & 3 8, 57 [olg T
AT &7

i} vgder yaTe RE: weIy, S IsgaR NCPC Bfaee R, 6T silt
belt ¥ 81 ST 2, A forT 3 Ut 1 &1 81 101, E S9rde 81 T, dF silt
belt ¥ BTl 2, <=1 & a1l & foIg &A1 @63 © 6 89 S9! R PR <l 59
qUaR UaRIA M TS A BH TR BRT &7 € 3R 8H #e d b aR
AR PR, ITH! I IR < IE & 3R G A JBIGd, 39 IR I & uril
P goIC H IR s Bl SHIIY A AR PI $4 3MMADI DI 8H BT ST
T © & 2009 AP PIs HHI T81 X8 SR, EH UM & [T g q=l BT yaer
BT < |

it quTafey : e g urh e <, e IRaw)

it fgoivs = et 99Oy wETeT, H#3 Sft 9 wet § 6 51 k-
$%CH ol ¥, $d! Age TaHe g1 HefRa IR # oS 2 8, wife
BRI TN 31 &R T1ef-3%¢ &t ga+i oredl &l ¥ | swfory |
AT #3A STF quHT 9redl § b a1 U1 BIs @i dgdl TaeHe Bl 8§
R & ST 60 TW¥T W Ta-Hed B IR 8, SAB] HF HIh -3
R & foIY BIS TG T IS & 97 7ET 918 a1 T 91 72 I F o
EIESIE

i Igee vRITE R i, weied| A1e-s%e & o R Irerreii 7 50
BT 90 IR AR 50 B! b IRBR Bl <A1 8l ¥, 9D 3TAdl
3T IS At 81 o=
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75 BIAS] s ARBR 3R 25 HIal o8 WRHR <t 21 A1 -3¢ & I Bl
RIER AT T2 8l b S18t ¥RKR 75-25 &1 §, g8 90-10 B {321 Sy &iR et
IR 50-50 BT 7, Tl 75-25 B [SAT SIY| TH 319+ TEHAT 396 IR § ¢ &
21 3T TSI SN H R~ fas gt R81 81 g1 el 811 b TREd! gror
& YBINT H 39 TR f7oig 8 511wl

i} Rrcifrra sieum: Wl Aeied, # =11 7eled B a1 A8l §
fep WIRT 31R 3R B AT &b 3=t H§ g9 Y 9 &b AR DI YN BT I 98
ARG I Iy BIAT 21 § 31 #eIed ¥ (e =1 aredl § b a1y 3
TR A H TRBR b A1 TP HRP AXBR Pl dlcl (b A1 & el H a7
EY G & ST B G S T B SN G B, T SHDT B YA & (AT BIS
YT B2

it Tgaer we e 9w 9815y, I8 Se a1 81 e} W Sl AR
T GU &, SIh! Tebeilth gR B STY, MY ATSR YRAT Seeiie Ui ot =et
el 2, e T & forg i Iueter wra™ W) g9 WE™ W MR Iy
WRHR DI Hedl fh I & TRAT R 99 §Y AT a1 IRy e 341 Sy,
Rt o S1ap! 4F 1 318 It firet |

SHRI P.R. RAJAN: Sir, will the hon. Minister be pked to say whether
there is any proposal; before the Government tdacepthe ARWSP by
community contribution scheme&Swajal Dhara, from the Eleventh Plan
onwards? The Standing Committee on Rural Developmas expressed its
serious concern over this issue. What is the detisf the Govemment?

3 Igae yaTe RaE: QUi 986y, Y0sTR0Sgoud0u0 WhiHF Sl §
AP I R €120 BRI ToTel 81RT, 20 BiAa! G2 9w, s i
BT FEIFACT S G &1 31 TN &, b oIy © 3IR qTahl 60 BIFET TR
TR & Havs] $ Y &, 31d ST 60,20,20 BT VAT §1 g3l §l WEIS,
3T ST TISTALRT 7, 98 10 BIS] ST & gRT faan Sirar 7, Ry urit o
TR & 3R 90 BT R IRBR & §RT &A1 ST 7, Tg A1 e &l 2,
QIfh T IEd AT BT MR TE AT T8l g W& 8, 3AfeIY 39 IR 84 AfdaR
P B &1 I T8 A 1o & RTRIH 10 e ST et 3R 90 HeH IR
ARPR Fcl, I FHRT b AT b (TG 8| TPT T BT I I8 SCIT T8l
BT 8, S 89 99 WX JdaR HR I3 &l
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Reform in Criminal Justice System

*222. SHRI AMAR SINGH: Will the Minister of HOME AFAIRS be
pleased to state:

(a)whether Government have taken any decision onupgestions made
by the Malimath Committee on reforming the Crimidailstice System and
by the Law Commission in its 198th Report on emgyihe reliability of
witnesses during deposition in criminal cases alsd areating a Witness
Protection Programme;

(b)if so, the details thereof and if no decision hasrbtaken, by when it
would be taken; and

(c)whether Government would also ensure that wideingndiscussions
are held with the judiciary and other associatidig, Bar Council of India
in these issues?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL (a)
to (c) A Statement is laid on the Table of the Hous

Statement

(@) and (b) The Malimath Committee on Reforms oinfiral Justice
System has recommended that a law should be enfactgiving protection
to the witnesses and their family members on thesliof laws in USA and
other countries. The Report of the Committee hasnbeferred to State
Governments for their views as the Criminal Law &nioinal Procedure are
on the Concurrent List of the Seventh SchedulénéoQonstitution of India
and are administered by State Governments.

The Law Commission in its 198th Report on "Witn&entity Protection
and Witness Protection Programmes" has also recoaedemeasures to
provide protection to the witnesses. The contehthis Report are treated as
confidential until the Report is laid in Parliament

Though a final view on the feasibility of havingampreshensive scheme
for protection of withesses and their identity Wik taken after considering
the aforesaid report of the Law Commission in cttaion with the State
Governments, protection is being provided to theemesal and material
witnesses in very sensitive cases, as and whe@db# so directs.
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To ensure reliability of witness during depositioncourt and also be
contain the menace of witnesses turning hostile, @ode of Criminal
Procedure (Amendment) Bill, 2006 haster alia, proposal to insert new
section 164B and 344A in the Code of Criminal Pdage, 1973 to provide
that the statements of all persons which appe&etmaterial and essential
for proper investigation of the case relating tfenfes punishable with death
or imprisonment for ten years or more shall be med on oath by
Magistrate who will also satisfy himself that supkrson is making the
statement voluntarily and not under any induceméimgat or promise and
also to enhance the punishment for perjury afterstmmary trial.

(c) Yes, Sir.

it 3R g : QuTaiT He81ed, SMRGT Ud 37 <211 &I ARE Ta18] bl JRal
TG B B [T A BT 7 DI 1 B RIBIRe &1 off # 59 ddy
H ST ArEdm g 6 B A BRI A AR WRBR A TH I e G
S AR <20 | TAT I 7171 T 872

it RTeRTS N0 TR = 297 Aoy AT | goirg a1 7 § b ey
P YICRM & oY HaA IBTY Y| 39 GG DI &I H DR o BT H
Jaiferat 4t f 21 fpfiet HIRfISR @ie 4 W aaerra aman 7T 2 3R S gar
QBT 1 &, STH A SHD! TR I T 81 ST Up gas] RS oAl HHer A
3T &, 98 RUIC A7 FfRed & U 8 3R &l [HRe) 59 a6 S 9ad &
UCd WX el I <1 ©, 79 db I9 RUIC B 74l o1 8l bl | oAfhT ITH 41
I ifiud fedew fhar T & b fae= 1 AR & 91 3R I9H I8
PET AT 8 [ 30 UPR B Wb g1 A1EYI GAR <2 BT I-[ W Sl ey
f&ar 8, 98 BT & dag H Ia1 781 2 a1 Y SR Whi9 & dey | gl
AT B Y Ted I RS A A 8, ITPI FHA H A b TG T o
BT H TEaTell B 8 3R W1 g1 BT B I IRBR Bl AR A (BT 51 8T
g, AfrT I8 WM We TaT & TRG | 3Md H ol il 71 iR we
A SId dP ISP A &1 81 Pecll, Ta-HC 3 ST BT TRB F 8
S8 W SR A Wh1 o A1 RIFe B 81 SHIfelg 3T &l it 81erd ©,
I8 3 UBR B Bl BT 999 & fog ff R & = 78 orar & fr e ©
ST & forg S9Teh! GRemT &1 8, S % @ - &1 SIS ST 8, Sh 1
geo BT SASTTH HRAT 8 3R BIS H M & 91 SHPT ol Udisd 8, I8 &
THR A RepTs (a1 S §, 596 Fae 5 g2l HRAT
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1 A A, 79T 89 9er 8, S T T8l 81 S fore Usr Y o
Tl 8, T a-HSH B FeTaal B H I & iR &1 RN &l JaTR®,
RIS IR i 59 98 § 81 ST g

o} 3R fE: W), MU A1egH  H gERT S]] ol |red gl
FIT ATERUNT HT ST I TN B HUT B b AR BT aRT- 164 H
HENGT B & AU DI AR A U Gaira &1 o1 fb queiier -+ arel
IABRY TTaTE] B axhel BT ARREe & AT RbTe B T IRBR BT 37
qd B TFBRI § {7 gferd & g/ 7 90 URTerd, dedt & Aol H A8 37U
AT F &R O 27 $9 68 H TRBR T IR 57

it Rrawrst dto wifes: sie e vRfior @Ie &t a/1 164 &
e # g1 i1 fBfTe RIS H1e &7 ST I8 aTg &, IaH avqd @t ot
fF LT HHd § 9 & a1g KIS FHE 7 Tt 5 39 IPR B R®a
eI BIFI AMEY TS HHET P HE UR I8 AR 194 ol T $9h a18 v
O =gl g 81 TR {19 {42 hostile 81 SR &, &R SR & Al 39 HHR
BT TR B AMBY| ITh BB TR GART Sl 89 Uah 31R FehHeT URIToR $ls
P IFISHS BT [dc T8I IR AT T 8, IHP &R PV YA IR IH YPR B TR
PR DI B BIRI P18l IS S1d hostile BT €, T9 ITDI (64 YHR A
RIHAT 8, $9P HUR 1G] gai §s &l Y a1 I8 s off J8] 2 1P 3iifeAl-
RS RBIFST 7 wede B 8l a1fey, falkad wu F 1 i1 a1fewl Saed
1S MR S BRYS & S HSX BT B4 & AT XU BT $ &, Shall PI Hd & AT
arsond H & G ISl & ISR &1 51 Rebls 811 &, ARG S &AM
o SR SHBT Tehe Rdbrs HRAT A1Vl SHG HUR e & Riear ot
B 91Tl iR afiRe e & WY Reer 819 T1fev-d8 o1 a1 21 dfe sad i
DY H Uep 3T a1 I A &b ATHT FS! THAT | G 181 §, 98 I8 © [h
9 PIS IS BTG 81 ST 8 A 981 IR WS gY Sl fIe-4 8 &,  Td18] ol &
forg AT 72T oIt 819 Ped & 6 7SR 81 T 2, H 118! & folg ofres ofR #
TqTET & YR TR D! FSI1 81 1Y, I § AR a8 e a1 27T,
SoTY 8 < & b 89 & 71, B9 <@T 781 311R S04 BT~ I TT 81 STl
2 fo5 R anmen <=1 2, T s &1 9+ a9 ® &R Sad 0
THAD Bl ST 21 I ST HHAT B, TSI TERTs H SdR, S SHBR A 8,
ITDT 7S GeAT ATLIS 8, TR $B HaH 59D (oY ST6) SaIY Y T,
T T 9 I 7T TR 7, IFH A SATET BRAT ST B
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DR. K. MALAISAMY: Sir, it is most welcome to protécthe right
witnesses at a right time. But we have been seingactice in criminal
judicial system that there are stock witnesses,uf@@tured witnesses and
made-up witnesses. | would like to ask whethereteauld be any move on
your part to avoid these kinds of stock withesgegrofessional withesses or
manufactured witnesses, which are prevalent ininghjudicial system.

SHRI SHIVRAJ V. PATIL: In fact, the question is tiitg the nail on the
head. It is a reality. As | have said in my prewoaply, the real withesses do
not come forward, they are unwilling to give eviderand they think that if
they depose in the court, the animosity betweerattoeised and themselves
is for their life time. So, they avoid and so thé&siegs have been happening.
The question is what to do? How the system ha® tmddified, and we have
applied our mind. The Committees have been apphinthe Commission
has also looked into all those things and they lgaven their reports. One of
the most important things which can be done in tespect is, not to rely
very much on oral evidence, but to rely on circianttl evidence. The third
step which can be taken is to rely on technologaédlence and fourth is
forensic evidence, which is more important. Thehfiftep is to create a
condition in the society in which full protectiomal be given to the real
witnesses and if there is any inducement or thaedtif he is giving wrong
evidence or false evidence under inducement orathree should be
penalised also for giving wrong witness or withdirsgvthe evidence. If a
witness has committed perjury previously, it was lagistrate who had to
file the complaint. We and you, hon. Members, hagreed to that
amendment and we have introduced the amendment.tioMagistrate can
authorise anybody to file a complaint against sacWitness and then the
cases can be started. So, possible steps haveadiesnbut, as | said in the
reply to the previous question, fool proof solutismot becoming available
and if there is any suggestion which can be giverthe Members or the
experts or jurists or lawyers or judges, they widl welcome and we will
incorporate them:

SHRI SHANTARAM LAXMAN NAIK: Sir, you must say righy or
wrongly, but people are not very much satisfiechwitie administration of
justice more because of delays and other hostiteesges. However to
involve the common man in the trials so that theydearstand the
administration
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of justice in a proper manner, do you propose teehiéve coverage of
important trails in the country?

SHRI SHIVRAJ V. PATIL: Sir, we know what is happagito the live
coverage of debate in the House. In my opiniorhai$ produced salutary
effects and the suggestion given by the hon. Menshef a salutary kind.
The proceedings in the court are public proceedarys they are open to
anybody. If we are using the cameras to recordtitement, there should be
no difficulty in projecting what is happening inetltourt, outside the court
on a larger scale. There should not be any ditfjciBut how feasible and
how workable it will be has to be discussed wittiges, lawyers, clients and
others.

SHRI C. RAMACHANDRAIAH: Sir, we have been seeingthn some
cases, that too, very important cases, the medieoiglucting the trial
outside the courts, which is rather trying to iefhige the minds of the
Judges. So, may | know from the Minister whethex thovernment is
contemplating any steps to prevent it?

SHRI SHIVRAJ V. PATIL: Sir, this is really a verwery important
question, and it will be very very difficult for nte say 'Yes' or ‘No' on this
point. It is for exactly this reason that theb judicematters are not allowed
to be discussed on the floor of the House. Novs, iaken that if the matter,
which issubjudice,is discussed on the floor of the House, it mayuierfice
the final judgement. It is for this reason that Hubjudicematters are not
allowed. But the media has the liberty to discuss project the cases. The
question is whether this liberty which is availabldethe media, and, rightly
so, has to be used in a proper and responsible endoynthe media. The
answer certainly is 'yes'. But should there beva ta control them, or,
should there be any other machinery to control thembably this kind of
proposition will not be accepted by us. And, so, strall have to strike a
balance here and the remedy really lies in nota@nmslising the cases and
not presenting the cases one way or the otherighstipporting or opposing
either the accused or the complainant; only thag; tesult can be achieved.

But, ultimately, this has to be left to the judgereunderstanding,
intelligence and ingenuity of our brothers andesisin the media, and, also
the people outside.
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Abolishing power to pardon for terrorists

*223. SHRI MANOHAR JOSHI: Will the Minister of HOMERAFFAIRS
be pleased to state:

(a) whether it is proposed to amend the Constitutioaktolish the power
to pardon a death sentence in respect of tericagss;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATH)a)
No, Sir.

(b) Does not arise.

(c) It is felt that for administration justice in a p&r and humane manner
the power of President to pardon, should be coatinu

SHRI MANOHAR JOSHI: Sir, before | put my questidrwish to clarify
that by asking this question, | do not mean anyedjgect towards the hon.
President of India. My question is addressed tdetkexutive, who advice the
President on the issue of grant of pardon to aicbnvwish to ask the hon.
Home Minister whether the power to grant pardoratisall relevant and
necessary in cases where a person is convictegemténced in a case of
serious terrorist attack.

SHRI SHIVRAJ V. PATIL: Sir, it is not for the Exetive to decide
whether this kind of sovereign authority shouldaveailable to the President,
that is, the Government, or not, because whiletidgathe Constitution, this
matter was discussed in detail and then this pimvieas been made in the
Constitution. Article 72 and article 161 are veryuch there in the
Constitution and the farmers of the Constitutioménapplied their minds and
have made this kind of provision in the Constitatiéf you see the world
trend today, you will find that people are sayirwtt death punishment
should be abolished. And, if, | have understooditingort of your question
correctly, we are saying that the death sentenceldibe there but the right
to grant pardon in some cases should be withdrBlew, is it in consonance
with the idea and the concept on the death sentevfieh is awarded to the
human beings by other human beings or not, isyréfadl question.

10
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So, the point today is that this is provided in @@nstitution, it is in the
Constitution, and, if it has to be removed from tenstitution, we shall
have to give a solid, convincing, cogent reason deleting it from the
Constitution and depriving the Executive and theskient of this sovereign
right to pardon the person, who has been giveni¢la¢h sentence.

SHRI MANOHAR JOSHI: Sir, | come to my second suppéntary. Sir,
the hon. Minister in this House had once said ithigt not certain as to how
much time would be taken to punish a person whorhes#d a question as
to how much time the Government would take to agl¥ie hon. President,
and, how much time the hon. President would take, éhe Minister had
said that it might take five years, it might take tyears also. So, it means...

SHRI SHIVRAJ V. PATIL: No, no. | had not said that.

SHRI MANOHAR JOSHI: | do remember. In such casess necessary,
at least, to see that some time-limit is prescrifgdthe hon. President to
pronounce whether the person is to be pardonedtoifrthat is not done, it
will be a long time for such criminals who attackbé Parliament and they
may not be hanged. Therefore, my second questiothign case to the
Government is this. The Government wish to rethia power in the matter
of high State policy, will it be fair, equitable @nn accordance with the
principles of natural justice that the exercisehaf Executive power in such
cases is made subject to a limitation of time? Ngistence is only because,
Sir, the whole country desires that the man whacitd the Parliament
should be punished forthwith, and, therefore, |ehgut up the question
whether the Government is prepared to amend thestihation so that the
punishment is given as early as possible.

SHRI SHIVRAJ V. PATIL: Sir, in many, many laws, weave provided
that within a time frame the decisions have to dlen. If we consider the
criminal laws, the Criminal Procedure Code itsalbyides that within 90
days the charge sheet should be filed in the c®ut, invariable, we find
that the charge sheet is not filed in 90 dayshéfr¢ are no laws to say that
the cases should be disposed of in 60 days' tinegetare directions given
by the judiciary to itself that the cases shouldelpeditiously disposed of,
possible within six months' time. But, we have stencases pending in the
court and investigations taking time. Now, when the
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matter of life and death is before an authorityeicertainly is of some
consequence and importance, and yet, the mainigunéstvhat we do is just
or not is also of importance. And, if the mattershita be dealt with at
different levels, in the case in which pardon lmbé given, clemency has to
be shown, the petition is filed; then, it goeshe SEtate, the State considers it;
then, it goes to the Home Ministry, the Home Minjistonsiders it in
consultation with the experts and the lawyers dredltaw Ministry. Then,
the matter goes to the President and the Presidaptalso apply his mind
and may also, if he thinks proper, send it back.tfcause these things are
involved and the cases have to pass through difféegels, it would be very
difficult and impracticable to provide a timeframéhin which this has to be
done.

ST AT @RI : gIdTe AU ST | FH19HT Si , # 3T HA1eqw
H AR T8 HAT S A I8 ST g o e gRT GiRA &1 A7 < Bl
g Sl ih AR IUfer Sff &l &1 18 8, IISUler Sff 39 ¥Rh BT ST
39T fIde | HRA T AT s 1 31 URYS BT AATS AT & [ofQ 9187 Bl &2

Y Rrerrst fHo wifee : £ PR Igd TERTE F AT WY 1 FAR
Hfqem 7 I I8 FMdpaax AT 2 3R 3 @refl, S 93 &, 9 W 39 91 @
I ARE I A 8, I W 3961 9T B P et —oret it rseufy a1
Ieoid frar T B, IHT AT Tgdbied &1 Bl AR FfaAT B 8l T8
SIS Bfvie B TRE ¥ 21 Ugel 9id Side A ofax SeR A4 aail o,
1 I S AFY & forg qrea &1 S A1 o T et T o &, T 9 ava
2, TP ST I A0 B Ahd 21 AT gAIHY Hord & A fl U ST ara9 R
B TrSgdHfed ifeR BT 8, ¥ &, A1 W I U ST 9199 R Bl TR, T8
IEi-g81 IR IHST Adeld Wrbied BidT 8, that is the Cabinet.

ST YA RIS AT 59 IR H PfAE I8 3791 A8 < gl 87

it U : I8 HeR AT B

it RraRTet o wifes: Tafia a8 gu-1 U= &, A1 H 37T=AR 7111 I8
Hex, H 3MTUh] IR % 519 I8 64, UM S U1 Sl &, 1 o7 e
P18, IF T P UM S &1 g AR f&eel! Ta-He & I S & faeel!

Tg-He | Y BAR IIY STIUET, B9R U I S+ U 31U, AR I
3T U SITUA, that is the procedure.
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ST 1 @RI T [&oed| TaHe R S0 81

sft fee Rkt Fvrafa <, it s Tewa € 9 endaanfeal &
STea! 9 STedl 3R e | e Fol e ARyl qRT 37 399 WEAd 7, offde
% fRqhd <@ # 3ME & {6 &3 978 IR ANl b sddhdra) hedhx Uhs fordn
SITAT B1 A 3Mddmare] &l 81, 31H &l &1d 81 S Idhid 8, 9 W 5= fSthe dvA
P foT7 IR &1 81 Bl O et aritean § <@y T § b g 9} A I8 3 il
IR BISIA 2, I U] TS g3 ©, 98 [l afbd dI f$ths &1 B il
I8 BN f4eH, B4R rule of law & RaelT® § ... (@d). ..

a8 Gl s S AS G Cras s ) (o o (5 L (Radea AL g it

iy Sl 8 ¢ G il i | il Gle | i A sl gals

‘.sdbﬁiw-g'ubkdjs\;usﬂédﬁbﬁ‘}Suﬁﬁ)g&eésﬂsg'é‘ufﬂé—‘éaﬁ

:ﬁywﬂdcﬂécuiméuws«duuudﬁ;» on s Sslale (g

= o ‘:M}‘—*J‘-'PéubjcwuﬂﬁwsASC'USRS-'JWMJ)J‘G«-"Cﬂ-‘a U

et ¢t B 2 e oy S G Bl S JS5 oS ey o G S& iy
Y (GRENAY T b P <l gy

ot FuTafa : I Fva AreT different 2

st enfee RifR®): eR fdT innocent®! defence w81 firarar &, a1 &
|qHE g b ... (Faem). ..

AS s lgaan me 58 o Ul Uy defence S innocent =S 81 lisa ald g it
().

it 9afey : I innocentaTe matter TE & 3FH . (FTHT). ..

sft enfee RiR®): v e9R Afau™ ok Arwd= &1 91 &WalT 81 R
3¢ foy WRaR a1 89 A 35 T gdy 9% ol @ a6 STal
fStha firer 9 3R

T [JTransliteration in Urdu Script.

13



RAJYA SABHA [14 March, 2007]

IR 97 BISRNIT §9 R &I UIge] el 8, d IR BISRId & RIcTd BIs
HRIATE! B TP ?

Qjﬁgucﬂéw‘\sﬁ-gﬂi»‘i)gﬂdﬁu‘ s o ey 1 Aata 2Ll (5 it
i B sl S de i3 S O AS s e o (S S Mk g Ll S D S

sft Rraxrst dto wifee : HrIaTEr &) 91a A1 &7 8, TR U HHST TR
3T 2 3R G BIC iR TS IS 7 FHB1 2 [ 39 THR &1 SIS Ul 81 oilg
ST | 3R fHeY fRh Bl legal aid 21 firet Y81 ®, ddidl & #ag 8] firel
RE! 8, A 8UR BT H UT9eT & f &H amicus curiae ID! < Fd &, IR
P 3R W SHP! A4S < Fhd & AR EH 31T dgHRI T&T I off X8 = fb fored
qPbIe BT J ST T8 7, S dbIel Bl o7 B RTFHERI WRBR B 8l

it wnfee RifRa): gdial & RIRIRE <2 gaial &1 RipReY 781
EcEEE

o 0 (FosSam S GlSs § K G ) sSan S Gl isa Ald g pat

Labour Courts and Tribunals in States

*224. SHRI BALAVANT ALIASBAL APTE: tt
SHRI SHREEGOPAL VYAS:

Will the Minister of LABOUR AND EMPLOYMENT be pleasl to state:

(a)the number of Labour Courts and Tribunals functigrin the country,
as on date, State-wise;

(b)the number of cases pending in each of them;

(c) the efforts being made to expedite these cases;

T[] Transliteration in Urdu Script.
ttThe question was actually asked on the floohefHouse by Shrj Balavant
alias Bal Apte.
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(d)whether there is any proposal to increase the nuwflabour Courts
and Tribunals;

(e)if so, the details thereof; and

(f) the steps being taken to get the awards of the wakmurts and
Tribunals implemented by the employers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) to (f) A S&ément is
laid on the Table of the House.

Statement

(a) and (b) As per the Industrial Disputes Act, 2,94n Appropriate
Government can set up Labour Courts and Indudtriblinals for resolution
of industrial disputes. In respect of industriadpiites arising in the Central
Sphere, Central Government is the Appropriate Gowent for setting up
the Central Government Industrial Tribunal-cum-Lab&ourts (CGIT's).
There are 22 CGIT's in different parts of the counthe details of the State
Labour Courts are not maintained in the Ministry bébour and
Employment. State-wise break-up and CGIT-wise peogleof cases are
indicated in the Statement-| (See below).

(c) to (e) Five new CGIT's have been set up dutiregTenth Five Year
Plan in addition to the 17 existing CGIT's. Thesee® CGIT's have been set
up to expedite the settlement of industrial disputAnew Scheme for
adjudication of disputes through Lok Adalats hasoabeen introduced
during the Tenth Five Year Plan as alternative vgmee redressal
machinery. CGIT's hold awareness campaigns tormtbe litigating parties
regarding the efficacy of resolution of industridisputes through this
method. New CGIT's are set up as per the requirear&ing on account of
industrial disputes and location of the industries.

(f) Whenever non-implementation of awards is repirta show-cause
notice is issued to employers. After expiry of 8f@w-cause notice, if the
employer either fails to reply or the reply is remnsidered sufficient for
compliance of the Order of Tribunal, prosecutiopgwsals are sanctioned
by Chief Labour Commissioner (Central) and prosecutases are filed in
the Court for breach of Section 29 of the IndukDiaputes Act, 1947.

However, if the employer is a public servant, atied by the provision of
Section 197 or CrPC, the prosecution proposalfesned by the Ministry of
Labour and Employment to the employing Ministry fabtaining
prosecution sanction.

15



RAJYA SABHA [14 March, 2007]
Statement
CGITs State Cases pendin
upto (12/2006)
(1) Mumbai-I Maharashtra 205
(2) Mumbai-li 420
(3) Nagpur . 875
(4) Dhanbad-I Jharkhand and Bihar 1738
(5) Dhanbad-II 939
(6) Jabalpur Madhya Pradesh and 1441
Chhatisgarh

(7) Kanpur Uttar Pradesh and 621
(8) Lucknow Uttarakhand 384
(9) N.Delhi-I NCT Delhi 519
(10) N.Delhi-ll 372
(11) Kolkata West Bengal 202*
(12) Asansol 609
(13) Chandigarti-I Punjab and Haryana 864
(14) Chandigarh-II 1003
(15) Jaipur Rajasthan 149**
(16) Bangalore Karnataka 308
(17) Ernakulam Kerala 273
(18) Chennai Tamil Nadu 576
(19) Hyderabad Andhra Pradesh 811
(20) Bhubaneswar Orissa 416*+*
(21) Guwahati Assam 35
(22) Ahmedabad Gujarat 1867**

* The information in respect of the CGIT, Kolkataijgo October, 2006.
** The figures in respect of the CGIT's of JaipudaAhmedabad are upto June, 2006.
*** The figure in respect of the CGIT, Bhubanesvieupto November, 2006.
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SHRI BALAVANT ALIAS BAL APTE: Sir, as far as the redressed of
grievances of the employees is concerned, the ansags that the
Government does not keep any record of Labour €oBt labour relations
is very much the responsibility of the Central Goweent. It should be
aware that Labour Courts are being closed; LabauriS are extended in
different places and then withdrawn; and generdlig, position of cases in
Labour Courts is alarming. As far as the CGITs@mecerned, about which
the learned Minister says that he has records,Gi@¢Ts are added. Then |
strangely find a reference to Lok Adalats as alitwe dispute redressal
machinery. In fact, Labour Courts and Industridbiinals are alternatives to
the disputes redressal machinery of civil courtewNfor the alternative
redressal. machinery, you are having another atieeredressal machinery.
This is something which is very strange. Probajdy are doing this because
the International Labour Organisation comes herkgives you grants and,
therefore, you hold Lok Adalats even for Labour @suit is very strange.

As far as CGITs are concerned, | find that in alnea®ry CGIT there is a
vacancy or two. They are not functioning fully. big cities like Mumbai,
judges do not come because they are not gettirgseary facilities by which
they will be able to occupy their seats. If a judgenes to Mumbai and if he
does not get an accommodation, how will he stayeth&o, the question is
whether these 22 CGITs are having full strengtijudfies and whether the
judges are given adequate facilities for the pugposf occupying their
position.

SHRI OSCAR FERNANDES: Sir, the hon. Member has egped his
concern about the speedy delivery of justice tokexs. We have had 17
courts. Now, we have raised this number of 22.pgragate the point raised
by the hon. Member regarding the facilities giventhe judges. We will
definitely go into this matter and see that anyilitgcrequired will be
provided to the courts.

SHRI BALAVANT ALIASBAL APTE: Vacancies.

SHRI OSCAR FERNANDES: | am coming to that. There dive
vacancies. We have taken up the matter with the A@@ppointment. As
far as the Gujarat court is concerned, there iacancy. We have made the
Bombay judge in charge of the Gujarat Court. But are taking all
necessary steps to fill the vacancies early.
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SHRI BALAVANT ALIASBAL APTE: Sir, in so far as dispute redressal
is concerned, casual afhdli employees had the recourse to labour courts
for purposes of getting relief. But now, after tthecision in Uma Devi case
by the Supreme Court, even the public sector uakiegs which are not
governed by Article 309 of the Constitution, arglgmg that decision of
Uma Devi's case; and casual d@atlli workers who are working for twenty
years, are now being thrown out. May | know whetther Government is
contemplating to file a review petition on the Sarpe Court's decision
which is very unjust to the employees? It does Inok at the grass-root
realities of how employees suffer by working foretwy years and still being
treated as temporary and are thrown out becautebfWe have the famous
case of a Supreme Court Judge who retired as ee®epCourt Judge and
then was confirmed as a District Court Judge. Tioeee in such situations,
are theBadli workers or the casual labourers to be protectedsdiye
legislation or are you asking for review of Uma Deease?

SHRI OSCAR FERNANDES: Sir, we are going to have atidbhal
Labour Conference in the month of April. All matterelating to
strengthening of labour laws will be discussébhterruptions)...

SHRI A. VIJAYARAGHAVAN: Sir, it is related to labau So, a candid
answer is neede@nterruptions)

SHRI OSCAR FERNANDES: Sir, we will go into thesettees in detail
at the National Conference, and come to a conseasds then, take
necessary legislative action.

ot Tl e g=uaTe 98iey | § 3udh A1y ¥ I8 faR Uhe BT
el g & ..(Fagm). ..

it FuTafa : 31U fAaR Udhe 79 HIRTT, Rz ST

it sthiaTe @ sl 31 R JR) giRT SR 9Ra A FEroiare &R
Yotare, or-aa1 M1 A 89 dTeld X8, 39! IR0 & & . (aer). ..

it AU @ 37T FTIT PTG TR S, A I JY, Y FIaT B
RSN

Y sfiraTe & 2§ U B BT
S} U : 2T, I8 FITIT T8 ©, AT AT < 7E B
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sft shhTiaTet @ : e T &, RTeie S% TahxoT B et WY T8l € 8,
T4 9fees et Wt AT §1 HBied, Ugel Al 89 ST gl HHST R TS
BT I8 B fHar A A1 MY SAFTHET NI B 919 Fal g1 F AR
H3Y St & ST =rEan g 6 st i aut #§ fha SIeredar ifRT gemg
Y 3R fore uforerd uamRol &1 g9H ueRT game?

2ft SIRBY BANSH : IR, AT A 7 IXC I DI 1A DYl DTl
3R TS H BT &1 BIABIAT H 202 B & MR TATHIS H 609 BT
gl Time to tome®H awarencess compaig®<d & 3iR workers'training

programmed AT | W 89 Al Bl SR S &1 619 B Bl

SHRI V. NARAYANASAMY: Mr. Chairman, Sir, in the listhat has
been given by the Minister.(Interruptions)...Sir, take strong exception to
what he has said.

MR. CHAIRMAN: What did he say?

SHRI V. NARAYANASAMY: Sir, he said,"37<x &1 919 & I8 H
I BT HHATE?

it quTafay: I8 fode T &1 A e Bl

SHRI V. NARAYANASAMY: Sir, the Minister should notnake any
comments...(Interruptions)...

it QU : S9! Iiei SIRTY, 36T 3R B 91d He+ SIfTTl

SHRI V. NARAYANASAMY: Sir, in the list furnished bythe hon.
Minister for Labour, in Ahmedabad, there are mbient1867 pending cases.
Sir, in the District Labour Courts of most Statiéshe Labour Court Judge is
transferred, until and unless, the High Court imegifinother Judge, the other
Judge cannot take charge there. In that way, in mibthe Labour Courts,
vacancies are there at the district level. Thatnis of the major reasons for
mounting up of labour cases in labour courts. Wid Minister call a Labour
Ministers' Conference, enabling them to expeditertfatter so that they can
approach the High Court and get the appointmerth@f Judge done in the
District Labour Courts, as early as possible?

SHRI OSCAR FERNANDES: Sir, | have already taken suees to get
information from all the States as to what is thebpem faced by the
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States in dealing with early disposal of casesckept the suggestion of the
Member. In the next Labour Ministers' Conference, will definitely deal
with this particular suggestion.

SHRI TAPAN KUMAR SEN: Mr. Chairman, Sir, the hon.ihister has
given a list of pending cases. But, it does not tinansince how long these
cases are pending. | can make an assuring staténanmhost of these cases
are pending for more than 5 years, and many of thentouching 10 years
period in respect of their pendency status. Ineespf item number (a), the
hon. Minister has replied that if the Tribunal adds not implemented,
certain steps are taken. Will he consider chantfieglaw, rather, directing
the so-called labour reforms, instead of goingan lire and fire rule in
ensuringa special and differential treatment to the workersiolw they
deserve to compel the employer to implement thgrueht of the Tribunal
first, and then, go in for further litigation on igh they usually consume 20
years' time?..(Interruptions)

MR. CHAIRMAN: Please take your seat. You have alsegut the
question..(Interruptions)

SHRI OSCAR FERNANDES: Sir, there are two partsiis guestion.
MR. CHAIRMAN: You should reply to the first part.

SHRI OSCAR FERNANDES: Yes, Sir. For speedy dispagdhe cases,
we are doing everything possible to see that thly disposal of the cases is
done. But, however, the parties to the dispute, ynmantime, ask for
adjournments. People do not appear in the courhwie hearing is there. It
is beyond our control. It is a matter well withimetpurview of the courts.
But, however, we will try to do our best to streamal the procedure.
...(Interruptions)

SHRI TAPAN KUMAR SEN: Sir....(Interruptions)

MR. CHAIRMAN: No, no. Mr. Sen, please take your fsea
(Interruptions)

- SHRI TAPAN KUMAR SEN: The award of the Tribunalust be
implemented, and then, they should be allowed @urth
litigation....(Interruptions)... Why is that consensus not implemented?...
(Intenvptions)
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MR. CHAIRMAN: Please cooperate with me.

it srafs /: FHIURT HEIGY, Ao Ta-He & 9gd IR [SuTcHed ofar
HIc P (ST BI el A & SR BIgDIC Fel S &, BIgDIC U el gan al
JHH BIC el T & MR FUH BIC & 3iTe F g8 Wl IHHT implementation
&l BT U9 9gd R $9 ©1 Many departments, including Finance and
others, are there. The casual workers are theey d@ke not doing it. So, my
question to the Minister is, whether permissiorptosecute the defaulters
will be taken and whether action will be taken]estst, in the Government
sector, so that they abide by the provisions ofitiskistrial Disputes Act, or

whether they will follow the orders of the High Gtaiand the Supreme
Court.

SHRI OSCAR FERNANDES: Sir, the right to appeal does only lie
with the private industries, the right to appeaslalso with the Government
industries or the public sector or whatever itBsit the suggestion is well
taken. We will go into that. | am not making ang@®nce, but we will try
to streamline the system.

Reforming land ownership

*225. SHRI SYED AZEEZ PASHA: Will the Minister of BRAL
DEVELOPMENT be pleased to state:

(a) whether it is a fact that in many parts of the ¢oyriand records are
non-existent and much of farming is done by peegie have no title deeds
and hence are unable to claim compensation whénl#imel is acquired for
industrial purposes; and

(b) if so, whether Government have any plan to refoamd|ownership
and tenancy patterns and revamp the land acquiséige?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
RAGHUVANSH PRASAD SINGH): (a) and (b) A Statemenstlaid on the
Table of the House.

Statement
(@) Land and its management falls under the exautgislative and
administrative jurisdiction of the State Governnseahder the Constitution.

Accordingly, survey and settlement operations amgied out by the State
Governments from time to time as per the legistativ
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provisions and land records are updated. Excepesuents of the country,
and particularly the North-Eastern region, wheriginal surveys are yet to
be completed, land records do exist in the resthef country. However,
unregistered tenants or sharecroppers, whose nareesot entered in the
land records, do sometimes engage in farming #iesvon lands that are in
the names of others as land-owners. Such persopsiohalways be eligible
to claim compensation at par with the landowneremwlthose lands are
acquired for public purposes, yet they may be lgligfor the resettlement
and rehabilitation benefits as project affectedspps.

(b) With a view to assisting the States in the tatlkupdating of land
records, Ministry of Rural Development is administg two Centrally
Sponsored Schemegiz., (1) Computerisation of Land Records (CLR) and
(2) Strengthening of Revenue Administration, andlatpg of Land Records
(SRA& ULR). Financial assistance is being providedthe States/ UTs
under these Schemes for computerization of landrds¢ strengthening of
their revenue administration and survey and seéigrrganisations by way
of purchase of modern survey equipment, renovatavstruction of training
institutes, construction of record rooms, etc.

Yes, revamping the Land Acquisition Act, 1894 islenconsideration in
consultation with the State Governments and comeckriMinistries/
Departments, to make the process time-bound aedtafé. However, since
land is a State subject, the issues of land owipeesid tenancy reforms are
also dealt with by the State Governments.

SHRI SYED AZEEZ PASHA: Sir, the land and its managet, of
course, we know is truly under the jurisdictiontioé State Government, and
accordingly, land survey and settlement operatemesbeing carried out by
the State Governments, and as you have stateduin aytswer, except the
North-Eastern region, all the State Government hdome it. First of all, it
was done during the time of the British Raj. Nowust want to know one
thing. When were the land records updated lastzime

MR. CHAIRMAN: Mr. Minister, this is a very seriougiestion.

st vgde ywe g Jeley, A e 7 W3 del fb lanad
managementT jurisdiction ¥T TaHHE &T & , fh ¥ computerizatiorof
land records, hudreds
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per cent Centrally sponsored schetelR updating of land records and
strengthening of revenue adminstrati@ﬁ'\ﬁ Centrally sponsored scheme
gl WEIGY, 9% AL gAY < & 582 fali §  Computerization of land
records 1 {1 & a1 8 3R I8 3527784 # R 1 711 81 $94 HeI<d,
FCH, AT, MR 3R ORI, $7 IR AT FYAT BT YT F foran 2,
g1 § &9 9o Y81 § &A Strengthening of Revenue Administration and
updating of land Record$ I 11 5R ®R &1 71 <ifeh Heled, 11 Ao 4
BH 31 SHI IRl BT merge®<d Comprehensive Modernisation of Land
Records Schem@lTe] SR ST 38 & AT H& Hioll =i & & 1 S
# |d Acomie A 781 gan 3R updating of land recordsg! gaf, Tl IE §9
RN &7 T T 81 S|

it wamafy - R SRAERT &1 W ofs Rareq # g & 98, ST
computerizationst w7 Refit firer arel 272

it Tgder yaTe e Heiey, SaT 981, [l 81 &, A1 Sl Rehabilitation
and Re-settlement PolicydTe] &1 R&1 8, SuH S forg ff wgforad @
AT 21 I 91d S & fob Rt 9 Rpis # 781 §, S9h! compensation
e # 9Y BfSTS 81 <21 7, offdw gARY i Natinal Rehabilitation and Re-
settlement Policyg, ¥ ST ITel IE@T 4T Bl

SHRI SYED AZEEZ PASHA: Sir, | want to know from tlen. Minister
whether, before doing computerisation, any imagatgllite operation, then,
aerial survey is also being taken. If that is dahen only it can become a
perfect survey. So, | just want to know whether amagery satellite
operation and, then, aerial survey is being cawigdr not.

3t vgdw ye RiE: ST &, #8Ied| St Comprehensive Modernisation of
Land Records Schenis, S5# digial mapping@iReg ¥t &7 yraems g1 i
3MYTH CTATATSN 2, B I AT BT SKIATE BR BT U [T B

it gurafer : S B

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, | am on paft). Sir,
the Land Acquisition Act, 1894 needs revamping. lddays, everywhere in
the country, there is a problem concerning landusitipn, either for a
public purpose or for a private purpose or for raguistrial purpose or for an
SEZ. The views of landowners are not at all he@hgy are kept out of all
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these processes. When are you going to revampethe Acquisition Act and
how are you going to address the grievances ditimeers?

N gaw e g ST &1, weleyl 98 |1 g9 30 SR & Sifrd =R
& w1 2-
"Revamping the Land Acquisition Act is under comesation in
consultation with the State Governments and comckdinistries/
Departments, to make the process time-bound aedtafé."
AR, B9 Land Acquisition Act ¥ 8ITR R dTc] &1 BH 98d Sleal &1 SHD
HE H ol 3G
it |uTaf : 57 Fgad agaal! ... (FagM). ..

it Agad agddl : GHIURT HB 1S, ... (FTEM)....

SHRI C. RAMACHANDRAIAH: Sir, the State Governmentare
grabbing the land..(Interruptions)... The State Governments themselves are
grabbing the land..(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, my questionsi
entirely a different one.
S daT HRG: DIs CISATNS & R 7 ...(FIdH). ...

i} vgae v RE : 89 Sied] 8 %2 R, Al WEled, Siedl I 9l #aleid 87
CTSH IISS ¥ W SuTeT Sthfaed 2, 2fie | ... (gaem). ..

st gumfy : I8 opd Wl 21 ...(AgM).... I8 cpd |8l B
..(FII)....

SHRI C. RAMACHANDRAIAH: The State Government itselfs
grabbing the land of the poor farmers. Where is thelution?
...(Interruptions)...You say that you are consulting the State Governmen
The State Government itself is grabbing the lanthefpoor farmers, that of
weaker sections, who do not have any capacity to...

st g9 : 98 3P Bl ...(JAYM).... AW FABI Sl Y
..(FIY)....

it AIga Agdal: AT GUIIRT AEIG Y, .. (FaEH). ...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, my questiorsinot at
all answered.

St U : JATIT FIZE 81 T ... (FGL)..... Your question was over.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, he has not swered
it. He has not even heard my question. My questias....
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7t AT : GRAT 31T ITD! IER FAT A8 817 ... (JAIT)....

SHRI RAVULA CHANDRA SEKAR REDDY: Land owners are fxeout
of this whole process. How are you going to addtless genuine grievances
and how are you going to compensate them in viesthefSupreme Court
judgement also? The relief and rehabilitation pgek#& not at all being
implemented in the States.

it quTaf : 31 2,31 Bl ... (JagM)......

SHRI RAVULA CHANDRA SEKAR REDDY: How are you gointp
revamp this Act? This is the biggest problem.

Y Tegder gae R : 98199 &9 ST H S RN R O 72 7, S9H
A TSR B Sl o & 6 S @il &, S9! 1 T8l Sy 3R Hi-9em
BT B9 I O R2 ©, Heled| a9 A e P Sl O §
...(FTAE). ...

i WHERT : AU Sel-Seal 91 < I8 AWl ggd TR @
...(TTIT)..... T8 Igd TR AW gl ...(AGM).... 5 FIad adaa]
...(agT)....Please  take your seats...(Interruptions)... Mr.
Ramachandraiah, please take you sd#tterruptions)...

SHRI C. RAMACHANDRAIAH: The State Government itsel§ a

culprit. ...(Interruptions)... They are grabbing the land of the farmers.
...(Interruptions)...

MR. CHAIRMAN: Please take you seaftterruptions)...Shri Satyavrat
Chaturvedi.

2 AIed gl ARG W99 w8led, Land Acquisition Act BHIR
<= W ST 9 SATTET BT &1 3T 2, $ BT Bl il ol |G oY, I8 T8
ol BT AXBR B AT TH STANT & I S B SO TS ... (JAGH). ...

st wuTafdy : 9€ Land Acquisition &1 AT T8 ¥ ...(FaYT).... I
AT Land Acquisition &1 81 1 ...(JdE). ... I8 CIgCd Bl AR o

ot rerera agad): Aeigy, § S 919 91 IR 371 JET | WERIT I AN B
2, S STHI & A1 &, ST! SHI YaTRIR BT ST 8 3R Qaaforer & fog
Sit fH srferEr B 2, foraat Rawg &3 @t 91a Jeeig #3 Sft R IR B,
I BT & ATAR hddl AT, AT FRBRT STANT & fIY R I
B IS &1 Al ARDR Bl DT
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P ST I8 APR U< & b g8 (B BT A BT AT R Al 6l
<ife, a1t it faftr=t wreeit # <= &1 e 381 2 &fR S gaemg o <&, 3 9%
2 T SEil & forg ok IR AR ST & forg 1 &1 sifdrgon fama i <&t
gl

37t GUTIRT : I8 FITET T2 8, FITA (el [SHNT Bl

il Tged Igdat: TR ST ¥ S g3l 2, |

sft Farafy : ST 5o T B

7 weraa agaat: Y ATBT B BT RIFT BRI T ..(FGLIH)......

it |mafey : 781, 18T, 9 98 F81 8 INext Question. Question No. 226.

Rise in naxal activities

226. SHRI VIJAY J. DARDA: tt
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HOME AFFAIRS be pleased to t&ta

(a)whether the naxal violence continues unabated rsthg number of
incidents causing loss of life and property over flears, the situation has
worsened despite claims of putting in place socmemic measures with
higher allocation in affected areas and refurbiglihpolice forces with right
intelligence inputs;

(b)if so, whether according to latest Government &gurthe number of
violent incidents increased from 1465 in 2002 t®&6n 2005 and till
October last, 1272 incidents were reported; and

(c)what concrete steps and measures Government Harettacheck the
naxalites' activities in the country?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL (a)
to (c) The Statement is laid on the Table of thei$éo

Statement

(a) and (b) The overall magnitude of naxal violeitceerms of number of
incidents has shown a decline by 6.15% in 2006caspared to 2005. In the
year 2006, the State of Chhattisgarh alone accduote4.7.38% of the total
incidents of naxal violence and 57.22% of totalugdties. In the rest of the
country, the overall level of naxal violence showaedignificant decline in
the year 2006, as compared to 2005.

t1The question was actually asked on the floohefHlouse by Shri Vijay J.
Darda.
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(c) In order to check the growth of naxalite ad¢teés in the country, the
Government has addressed the problem both on seemmd development
fronts. The measures include deployment of the i@eRtara Military Forces
to supplement the effort of the State Governme3@ishattalions of CPMFs
have been deployed on anti-naxal duties, assittim@tate Police Forces. 29
India Reserve Battalions have been sanctioned. Utlde Scheme for
Modernization of State Police Forces, assistancenfudern weaponry, latest
telecommunication equipments and other relate@dstifucture is provided to
the naxal affected States. The total asistanceigedvtowards in last six
years, is about Rs. 4000 crores. In addition, siycuelated expenditure
amounting to over Rs. 210 crores has so far besrudied to these States
towards expenditure on ammunition, mobility of peli personnel,
rehabilitation of surrendered naxalitex-gratiarelief to killed civilians and
insurance of the security personnel. On the dewedop side financial
assistance of the order of over Rs. 1500 crore®éas provided to the naxal
affected States under the Backward District Iriteat(BDI) component of
the Rashtriya Sam Vikas Yojna. Similar developnmastistance is available
to naxal affected States under the Backward Reg@m@mt Fund (BRGF)
Scheme.

ft forora S0 =<t urafy Ay, TRTe miafaftl @ R ve gew &

e, dfet B Tl & AN WA 81 H A1 H20 78y A I8 ST AT
& wliTTe # &1 ga! micfafer i sarer ¢ 81

#t R dto aidia: #i9 I8 91a 98! § % 999 e T
fafafer B<ivTe § 94 8, 47 % incidents 98 8 3R 56% killings 9 g1
SHHT HRU UG A1 T8 ¢ 5 981 R enfeat ok veifeat 9gd 8 iR Tayerardt
ITH SR AT A Sl BT T8 €, T8 PR X8 61 ga™] a1 I8 & b S
|1ee 3T 1Y 2, ST A8l ST HIAT 9gd Siodl 3- Y ofav,
BEI, TR YR o1 &, S SWDHR, B8l IR STATHE HAT 8, IH WHR 3R
ORI UETT A B BRAT S, TH SEDR AT SI08] 8| TR 59 YBR B AT
I WRBR B I TSI | TR a1 981 IR I8 & [ $B Saadic &l $H
I TS | TE g &, o T8 & wet 7 gan ¥ &R safoy ff agf w
3IMEPTRT TST &1 BRI R § I BRI 21 A d1aqfa ¥l HH Bl e Ta-iie
I8 ¥ 81 I8 5l STD! PV AhIBId &, STD] GHSIHY SAD! HGS B Bl
BHRT TSIRAT € MR I8 8H B I8
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2 faog 910 TSi: WR, AT g A I8 § (P Taaeanedl o
MR & HROT FART I TR g -1 3R IS I8 8| ARBR 7 3
11 ®I coal blocks 3fdie f&Y &, Mineral blockssTdie fhy 7, oifdh Sad
(e W d 981 IR 7 fI5Tell Urefd &1 U1 38 7, 7 RId IS R U B &,
Hifp IO S W o9 A 9 An gfdefddst exe & forg o & ar 9%
TN BT S o & & AR Igi I & Sl W Mo &, 9 9
ITp] YRT ARETUT TE] < U7 ]E] 21 A 59 a1 DI T H I §Y 9T AT Pls
RIS T §T% & SiR <21 | [qSTell 1 Pl AT Rl Bl BHT DI &1 3 Rl
B T AT S ISRIRTIT DT FSANT <1 3R I70 GRE HaTT Bl ?

£} Rrarar: dto wifea: #9271 919 89 89 IR-IR 59 G H $ed AT
21 89 Pel TaIAdIS 984 d¢ Y81 8, 89 9 9¢ 11 8, 9gd 4 fTal § 9591 5l
Y IR s S ey S 2 8, 9 39 71 9 Ay o @ ® o & I8 31 Ua
AT ST 81 R8T © 3R ST clioll U8 81 I8T & {6 399 99 il & 749 4
X UST BT BT & 3iR Sl T I8 Bed| & b 89N Y8l TaicidIe 98d 96 T 8,
TRl T81 IR S F 7Y G SR 21 SHfeY ST Wi T 91 89 e © [ 77
egaea o gar a1 160 ey | gafl, S AHSTHR Be-l SIox| &1 Sfd A
o & e fSRgae &1 a1 8, U 71id 9 ganl <l [SRedae qHsh| 89 Hel (¢
Ueh ieTd AT H 3T, Yo AT & 3R 3117 3Aiebs ofil Al 98 3%, 3.5 % qP
3N AT & IR 19 feRgacd & s fofy STTd 8 @1 30% A aefl SITell g1 @
I8 SNl B T . (cmagm)....

Y JpuTafay : 378 3 Sfl, &1 Y| AR WRPR B S YTcb, SH [oraT gafl
& o5 fore Rfgae gwifad & ...(xa@am).....

it RreRTsr N0 I : ST IR-IR YIB! TRE A J§ 7 YOT A1l 8, §
AT AT .. .(FALH). ... AR SNl {Bdmd &1 7S ... (Fagm). ...

it [rurafey : 71, FET U % HET AT, 9 R H ff YaxTot fhar § fob aft
feFgaed ol Hax el {1 141 2l

it Rravrat §0 wifea: =W 89! TR I g Y e BT IR o1 954
qRPHd BIAT © ... (FAYH).....

# QU : § <R BT 9 T2 B @1 g, § Al AUBT AEE PR BT
..(TTEF).....

ot Rrarer dto wfed : 9=, SN fPad e &, NI TG S TSI W R 3R
3R 3 farardl Y 1 Ugd Y BT U1 Al &1 32 B 31} ©% et 72 & < I|ant
RO A1 89R HUR TS 1 H Il I8 P8 &1 §, H1 IR-aR I8l W Pl 2
. (HTIF).....
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31 THOTHO SEATIeTT : B 1T MY AR DI 8 & & 2 I8 3 Bl a1
PEIRE?

st gumfy : oo IfeT, ST ...(@IUE).... U BT, sH IF Bl
...(GUF).... T8 I8 78] BB B © ...(hAYM).... I8 I8 d1d -] H8 I8 &
..(TTT).... IE JE T8 HFER T ...(FAIM)....

3 THOTH0 FEFATIT : TR, I8 AU A1 TAT FIER BR qDh & dl
A AR b AT Bl FGER PHNil?

i} [HTafer: TE1, I WY PIs TAT FIER 81 gl 2 .. .(FAYH)..... W
A1 D] FIBR SIS 2 .. .(FAYH). ...

SHRI SANTOSH BAGRODIA: When the Chair is not objagtto it, you
have no business to object to .itfInterruptions)...

it [pTafer : 19 {31 & BIg AU T8l ©, 99 379 Q9T i 9i 78 ©
...(FagM)....

SHRI SANTOSH BAGRODIA: You are putting words in hisouth..
.(Interruptions)...

Mt gl : S g HA S BB j2 8, SWH g9 dls MURT Rl ©
< (TIY ...

3 THOTHO eI : 81~ eI, TR, AIH! YT 81 AT 7 &I, oAfeh
BHAIE ...(FAYM)....

it |qumaf: 81§, ol © ...(FAYUM)..... 39 YS! W-I d1d Y, T8 S
PEILEE ...(FAUM).... THH DTS A T8I 3...(TALM)....

ST AT RIS : G SfY, I8 MID] TSW & [ 3119 3 HE I8 © [P
3T ATART &1 € , e MY U YRceh bl IERUT < DR YT, I UR I8 I
FE 72 © % fpaTd e 781 2 3fR 37+ 7 99904 © .. .(Faum)......

S U : T, I8 S 1 WX (Y T8 el 2 .. .(FagH). ...

SR o1 @RI : 3R (AP forg per 87

S FUTRT : I8 I W Y T8 HET 2 ...(FaIM).... TP e, 3
Jf3T...(xagM).... T& e, Ugd 31T G <ifg .. .(Faem). ... 39 Jf3T,
Jf3T...(agM).... @il 4fSY ...(@aemM).... § S9! S € a1 Fhdl §

fF o 7 39 vy w® g9l Bt & ¥ SR ' g Ued WEd ®
...(FIE).....

ST A WRIST: R, § A A1 981 979 38 8T g, RS TRID b SER0
A M E IR E, S I8 IT FE 72 ¢ 6 TP ged T & SR v 7 g
2131 2T ATIRT 7 Y, IR TE 1 ATRTSTD 2 .. .(FFEH). ...

it qumafy : 21, TS I8 iy Tl Bl R B L. (=aYH). ....
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S YOAT ARTST: ST AT g1 Y [ I8 fewol Fperar
..(TAIM)..... I8 fewoll Fdear SR < ...(aem™). ..

it [urafy : e, 8, 39 Tl I8 9 T R

A R fo wifed 4T\ & I8 ®e o @1 o & AR g8 R S
TR & Aibs 9¢ §U 8, BUIE Bl goig A ¢ 8¢ &l H gamn g &
TIed H 9 47% $IRTSTH 31R 57% [Hers Us 81 98 W 9 8y 2l 59k
qrasie W 89 [T U T I a1 T8l B 8, FlTP 89 SD] ADhaAlbI DI
A &1 AR 596 18 A1 I8 I BT Ueh YA b1 Tl & b e 8l el
2, SHBT 3R IR0 BT 2 s 59 YR I § AU WK & [ IAS 3Gk s
X B 9T YT BRI 8, SRSH ®I AAed &1 8, SX Bl W1 YT PRl
.(FTYT)...... J& T8I HAT AMRY .. .(FALH).....

it 35T AR ¥R, 3MUH 31T U9 & 119 § Bl foh T8l Uers 7, 98l I
ATdhdTE SITeT BIaT g1 579 U2en § off fdddre §, 9 |9 WiTo-gwel 9 W
YUY T, TR SIS B T SRS B, ISIAT 81 T8 3141 T 2l

7RI, g8 el fh s ©: a8l § WRER 7 4000 B T, 210 PIIS
JYY 3T 1500 PRIS BYY B AR 5D (Y &, WAfh a1 g AR < b
1€ 3R TH IS doldl § Tai 31 YT & 3R UH AT ART SI1T & A1 IRBR
A g1 I3 <1 o 918 391 Tl @t AR fod dReg A R B ' ?

it sfriraTed @ : W), § B<iTe ¥ gl
it |t : 1 €, T IRES I B

it Rraxrer dto wifee: sfiwe w' < 3R feg o €, 3 e e 1 fay
S & 31X STeh! I8 9Tl SITal 2 b 3R $1 UA1 1 @ 39 TR A 817
31 BN, AR 98 YR TRIb 9 I IR d9h RS o] 8l 5l ITd] I8 W=l
A1 <1 9 B 15 9 59 gR 9 gy U gfer e H , facel] IRaBR &I
YT €1 B9 PR &I 8, Je! FHSIBR FaTel AT | H F&T IA1 area g (h
TFAATSS AhdcS W H 33 IeIfedd A4 Fs HINY 3T, 33 JeIferd &1
A I & [ 33 BOIR AMhAY § 3R S+ U9 1T 81 3R 9 918 374
HET AT & 6 S A4 4laR &, S U1 &, I8 Il 3YP! eelldblex AU I g a1
3TTYP] TS B IPped (9T Y & I Y BRAUR AU & I T AT IYINT HITY
3R BT YT HRP SHD! 4 BIITY AR 9 YT RS U I8 76| Hed o 1
I8 ID! TSR B, 89 fdepd G411 781 F'd, 899 B4l $el W 81 2
TR FE AT 98 B © 6 gy {5 ) Rt 7181 8, 75 WRaR ol

MR. CHAIRMAN: Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS

Social security to unemployed

*227. SHRI C. RAMACHANDRAIAH: Will the Minister ofLABOUR
AND EMPLOYMENT be pleased to state:

(a)whether Government propose to bring a law to pmwdcial security
to the unemployed in the country; and

(b)if so, by when and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) and (b) N&ir.
However, the Government enacted a law, NationalaR&Employment
Guarantee Act, 2005 wherein provision has been na@asure livelihood
security to the households in rural areas in thédiad districts by providing
a guarantee of wage employment for at least hundiagd in a financial year
to every rural household whose members volunteetotainskilled manual
work. If an applicant for employment under the sokeis not provided
employment within fifteen days of receipt of his phpation seeking
employment or from the date on which employmerstagght, whichever is
later, he shall be entitled to payment of unemplegtrallowance which shall
not be less than one fourth of the wage rate feffitist thirty days and fifty
per cent of the wage rate for the remaining period.

Upgradation of textile industry

*228. MS. PRAMILA BOHIDAR
SHRI B.J. PANDA:

Will the Minister of TEXTILES be pleased to state:
(a) whether Government propose to upgrade the textilastry;
(b)if so, the details thereof; and

(c) the details of the textile units that are proposede upgraded in
Orissa?
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH VAGHELA)
(@) and (b) In order to facilitate growth and deyghent of Indian textile
industry including those in the State of Orissa, the recent past,
Government has taken a number of policy measugzosted with adequate
schemes which are furnished in the Statement (Sea/h

(c) Government of India fosters a conducive envitent for setting up of
industrial units in the country. It is for the mgeanent of the textile units to
avail of the appropriate schemes or policy initiesi of the Government, as
furnished in StatementYeebelow), that serves their interests to the best. At
present, Government of India does not have anycypdb establish new
textile units in the Public Sector. However, astpdra modernization of the
National Textile Corporation Mills, Orissa CottonillMBhagatpur in Orissa
is proposed to be modernized under the Public-EriPartnership mode.

Statement

Important measures taken by the Government ingbent past to help the
textile sector

(i) To improve productivity and quality of cottororf manufacture and
export of competitive downstream textile produdBvernment has
launched the Technology Mission on Cotton (TMC)e THisssion has
achieved success in increasing the productivity asducing the
contamination through upgradation of cotton marketrds and
modernisation of Ginning and pressing factories.

(i) The Technology Upgradation Fund Scheme (TUR@}p launched to
facilitate the modernisation and upgradation ofttheile industry both
in the organised and unorganized sector. The Schemdeen further
fine tuned to increase the rapid investments intaingeted sub-sectors
of the textile industry. The cost of machinery haen further brought
down by reducing the customs duty on imports.

(iii) For speedy modernisation of the textile pregiag sector, Government
has introduced w.e.f. 20.04.05, a credit linkediteasubsidy scheme
@10% under TUFS, in addition to the existing 5% eiast
reimbursement.

(iv) To provide the textile industry with world-da infrastructure facilities
for setting up their textile units meeting intetinatl environmental
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and social standards, a Public-Private Partner@tP) based Scheme
known as the "Scheme for Integrated Textile Parld®$' has been
introduced in August, 2005.

(v) In 2004-05 Budget, the entire textile sectoeapt for man-made fibre
and filament yarn was provided optional exemptiamf excise duty. In
2005-06 Budget, Central Value-aided Tax (CENVAT) Bolyester
Filament yarn has been reduced from 24% to 16%sd heodifications
in fiscal levies aim at attracting more investmeiotsmodernization of
textile sector.

(vi) To facilitate import of state of the art machry to make our products
internationally competitive in post quota reginre2005-06 Budget, the
customs duty on extile machinery has been broughhdo 10% except
23 machinery appearing in List 49 which atractsiB&ustoms Duty
(BCD) of 15%. The concessional duty of 5% continteee at 5% on
most of the machinery items.

(vii) In 2005-06 Budget, 30 items of knitting anditwvear have been de-
reserved. This would facilitate setting up of largiged modernized
units for meeting the international competition.

(viii) In the Budget 2006-07 the following importaannouncements for the
textile sector have been made:—

* Reduction in the excise duty on all man-made fifaoa and filament
yarn from 16 per cent to 8 per cent.

* Reduction in the import duty on all man-made fibaesl yarns from
15 per cent to 10 per cent.

* Reduction in the import duty on raw materials sashDMT, PTA
and MEG be from 15 per cent to 10 per cent.

* Provision of Rs. 189 crore during 2006-07 for theh&ne for
Integrated Textiles Parks (SITP).

(ix) In the Budget 2007-08 the following importaaminouncements for the
textile sector have been made:—

* Enhancement in provision under the Scheme foedrated Textiles
Parks (SITP) from Rs.189 crore in 2006-07 to Rs5 4Pore in
2007-08.
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* Continuation of the Technology Upgradation Fund F)Bcheme
in the Eleventh Plan with enhanced allocation of &kl crore in
2007-08 from Rs. 535 crore in 2006-07.

* Enhancement in the allocation for the handloomadobm Rs. 241
crore in 2006-07 to Rs. 321 crore for 2007-08.

* Reduction in the customs duty on polyester fibras yarns from 10
per cent to 7.5 per cent.

(X) Government has launched the Debt RestructuBicigeme w.e.f. Sept.,
2003 with the principal objective to perm it bartkdend to the textile
sector at 8-9% rate of interest.

(xi) In order to cater to the growing skilled mam@ requirements at shop
floor level, Government is providing assistance firengthening
existing and opening new Apparel Training and Desi@entres
(ATDCs).

(xii) Government has allowed 100% Foreign Direcvelstments in the
textile sector under automatic route.

(xiii) Government has de-reserved the readymadengats, hosiery and
knitwear from SSI sector so that large scale imaests may be
encouraged in these sectors.

(xiv) National Institute of Fashion Technology (NIFhas been set up to
provide the leadership role in sensitizing the btduto the concept of
value addition by inducting trained professionats rmanage the
industry. This has resulted in an increased demford trained
professionals in various sectors servicing the $trgu

(xv) To take a serious look at Fashion Educatiothi changing business
context of the opening up of World Economies, Gowegnt is taking
steps for:-

* Establishing an institution of National Excellenf& imparting
Fashion Business Education with International berartking.

* Appointing a nodal agency for standardizing and chemarking
Fashion Business Education in the country.

* Setting up an Apex Body to train the teachers/@@nmparting
Fashion Business Education in the country.
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Improvement of tea industry

*229. SHRI SILVIUS CONDPAN: Will the Minister of CIMERCE
AND INDUSTRY be pleased to state:

(a) whether there is any industrial policy for industidation of the
North-Eastern Region; if so, the details thereof;

(b) whether Government propose to set up an Expert Gtieamto
probe into the causes of deterioration of thendastry in the country;

(c) whether Government also propose to invite suggestfoom non-
official experienced persons to improve the teaigtid/; and

(d) what is the total amount of subsidy given to the tedustry in
Assam during 2006-077?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL
NATH): (a) In order to promote industrialization horth Eastern Region,
the Government had announced North East Induftiolity on 24.12.1997
(NEIP, 1997) envisaging various concessions/bendflte Excise and
Income Tax exemption, various subsidies, etc.

, (b) No, Sir. However, Government has taken varimitiatives including
setting up of a Special Purpose Tea Fund (SPTF)tlier long-term
development of the tea industry by improving the gmofile of old tea
bushes through replantation and rejuvenation pgunin

(c) Non-officials from various segments of the téadustry are
represented in Tea Board. Their suggestions andrés@ are taken into
account for the development of the tea industry.

(d) During 2006-07, an amount of about Rs. 35 clas been provided
to the tea industry as subsidy in the State of Assa

Drugs and extortion racket in Tlhar jail

*230. SHRI MOTIUR RAHMAN: Will the Minister of HOMEAFFAIRS
be pleased to state:

(a) whether Government have received any compbgainst Tihar jall
officials for running drugs and extortion rackettlire jail;
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(b) whether DG (Prisons) has completed investigatiom the matter and
if so, the details thereof; and

(c) the action taken against the corrupt jail officiamgolved in drugs and
extortion racket togetherwith their details?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI' S. REGUPATHY): (a) to (c) The Jail Authoriiehad received a
complaint from one of the prisoners alleging rugnof drugs and extortion
racket in the jail, which, on inquiry, was foundhe false and baseless. The
same prisoner had also filed a similar complainfotee the Court of
Additional Chief Metropolitan Magistrate, New Delhivhich is presently
sub-judice.

Recovery of Human bones on identification of Nitharrculprits

t*231. SHRI UDAY PRATAP SINGH: Will the Minister oHOME
AFFAIRS be pleased to state:

(a)the States from where human bones and remainsno&mlimbs have
been recovered after the Nithari incident at Naiddttar Pradesh;

(b)whether police have recovered the remains, baseheoiulentification
of the Nithari case culprits;

(c)if so, the places yet to be raided in this regar
(d)the total number of persons arrested till datdis tonnection?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI MANIKRAO GAVIT): (a) Such information is notompiled or
maintained Centrally.

(b) and (c) The Uttar Pradesh Police and the CBEeh&covered skulls
and bones and biological material from the backgal&ry and nala in front
of D-5, Sector 31, Noida, after arrest of accusemhivider Singh Pandher
and Surender Koli.

(d) In connection with the incidents at D-5, Se«a@r Noida, two persons
namely Moninder Singh Pandher, owner of the house kis servant,
Surender Koli, were arrested and both are injubaiatody.

tOriginal notice of the question was received indili
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Capacity expansion and infrastructural developmenfor leather
industry

*232. SHR T.T.V. DHINAKARAN: Will the Minister of ©OMMERCE
AND INDUSTRY be pleased to state:

(a)whether leather industry has presented a planujppat for capacity
expansion and infrastructural development for exgmwth; and

(b)if so, Government's reaction thereto?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL
NATH):(a) and (b) Yes, Sir. Realizing the strength leather sector the
Government of India had drawn up an ambitious fdarproviding impetus
to all segments of this industry for the 10th Fkear Plan with an outlay of
Rs. 400 crore towards implementation of variousnp@ahemes under the
"Indian Leather Development Programme" (ILDP). ThBP comprises of
two programmesyiz., "Integrated Development of Leather Sector" (IDLS)
and "Infrastructure Strengthening of Leather S&c(d¢BLS). IDLS is a
comprehensive scheme for modernization and tecggalpgradation in all
the segments of the leather industry. The aim ef IBLS Scheme is to
provide infrastructure facilities and capacity Wling in the leather sector.
Government remains committed to support furtherettgument of the
leather sector in the country, within the availatdsources during the Xl
Plan as well.

Communal riots

*233  SHRIMATI SHOBHANA BHARTIA:
SHRIMATI PREMA CARIAPPA:

Will the Minister of HOME AFFAIRS be pleased to teta

(a)whether there had been a number of communal notarious parts of
the country during December 2006 and January, 20@¥the Centre had
deputed a team of experts to make on-the-spotsmaeas of the situation in
those areas;

(b)if so, what were the main points mentioned by teent;

(c)what were the main causes of communal riots; and
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(d) to what extent the Centre helped in bringing 8ituation under
control?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFRS
(SHRI SHRIPRAKASH JAISWAL): (a) to (d) During theegod December
2006 and January 2007 no major communal riot oeduin the country.
However, in connection with the communal violence Gorakhpur and
surrounding areas in Uttar Pradesh following thatldef a Hindu youth in a
clash between a Hindu marriage party and Muslim &#m processionists
on 26.01.2007, Shri Shriprakash Jaiswal, MinisteBtate in the Ministry of
Home Affairs visited Gorakhpur on 1.2.2007 for assessmet of the
situation. He held a meeting with the State autlesriincluding District
Magistrate and SSP, Gorakhpur and IG Police, Ggnaiktzone at the
Gorakhpur airport it was informed that the situatiwas tense but under
control. The State authorities also informed thafew was imposed in areas
of four police stations (Kotwali, Rajghat, Tiwaripand Gorakhnath) and
advised him not to visit the curfew-bound areas.ve also informed that
they had sufficient requisite forces to take cdrthe situation. MOS (Home)
advised the authorities to take all possible stepsder to restore peace and
tranquility at the earlies. He also assured thean tiine Centre would provide
all possible help required by the State Governnrettis regard. In order to
control the situation, apart from the State Polidajon Government made
available 11 companies of Rapid Action Force, 6 panies of Central
Reserve Police Force and 5 companies of ShasastrasSBal to the State
Government for deployment in affected areas.

Strengthening of social infrastructure in SEZs
*234. SHRI HARISH RAWAT:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleed to state:

(a) how many SEZs, have been approved by Governmefdrsétate-
wise details thereof;

(b) how many have been commissioned among them;

(c) what percentage of areas in each of the functioSigg is being used
for manufacturing/processing purposes;
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(d) what percentage of area in each of the functio®Bg is being used
for housing and infrastructure development purposes

(e) whether it is a fact that social infrastructureeligchools are not being
developed in several SEZs; and

(f)if so, what steps are being taken to strengtiensocial infrastructure
in SEZs?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL
NATH): (a) and (b) After the Special Economic Zon&st, 2005 was
operationalised with effect from 10th February, @237 formal approvals
have been granted of which three proposals hawe dieen withdrawn/
cancelled. Out of the 234 valid formal approval8, ltave been notified.
Details of the Special Economic Zones (SEZs) folynalpproved and
notified so far are as follows:

SlI. Name of the State/UT Formal SEZs notified
No. approvals under the SEZ
granted Act, 2005
1 2 3 4
1. Andhra Pradesh 44 15
2. Chandigarh 2 1
3. Delhi 1 —
4. Goa 4 _
5. Gujarat 19 6
6. Haryana 19 2
7. Jharkhand 1 1
8. Karnataka 27 10
9. Kerala 10 5
10. Madhya Pradesh 4 2
11. Maharashtra 47 7
12. Orissa 5 —
13. Pondicherry 1 —
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1 2 3

14. Punjab 4 1
15. Rajasthan 3 —
16. Tamil Nadu 25 9
17. Uttaranchal 3 —
18. Uttar Pradesh 8 3

19. West Bengal

TOTAL 234 63

(c) and (d) In terms of the SEZ Rules, 2006, th@imum processing
areas should be 35% in a Multi Product SEZ and %0%ector specific
SEZs. Of the 63 notified SEZs, 23 are in variouagses of project
implementation. However, as per available inforomati presently only
processing area is being developed in these SEZs.

(e) Yes, Sir.

(H As explained in reply to part (c) and (d) abp28 of the 63 notified
SEZs are developing only processing area as aemreslowever, Social
infrastructure including Schools/Educational ingtidns, medical centres,
recreation facilities, employee welfare activitiae included in the list of
activities which can be undertaken in a sectorifipeor a multi-product
SEZ are obtaining authorization from the Board ppfoval.

Shifting of HQ of the office of Salt Commissioner

*235. SHRI KANJIBHAI PATEL: Will the Minister of CMMERCE
AND INDUSTRY be pleased to state:

(a)whether any decision was taken in 1994 to shiftHeadquarters of
the Office of Salt Commissioner from Jaipur to Gaindgar; and

(b)if so, the present status of decision?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL
NATH): (a) Yes, Sir.
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(b) The decision of shifting the Headquarters ofic@s of the Salt
Commissioner from Jaipur to Gandhinagar has nat heplemented due to
court injunction.

NREGA in Bihar

1*236. SHRI MANGANI LAL MANDAL: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether it is a fact that by January, 2007, Rs.01&@re have been
provided to Bihar under National Rural Employmentua@ntee Act
(N.R.E.G.A.), out of which only 7 per cent amouaktbeen utilized so far;
and

(b) if so, the reasons therefor and the latest detailsis regard?

THE MINISTER OF RURAL DEVELOPMENT  (SHRI
RAGHUVANSH PRASAD SINGH): (a) No, Sir. The totalrids provided
for NREGA in Bihar is Rs. 1133.10 crores and amaepbrted utilized upto
January, 2007 is Rs. 451.76 crores under NREGA.

(b) Does not arise.

Discontinuation of Sanskrit news on DD

1t*237. SHRIMATI SUSHMA SWARAJ: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)whether it is a fact that Sanskrit news being &$éon Doordarshan
have been discontinued,;

(b)if so, the reasons therefor; and

(c)the details of Sanskrit programmes, besides thespehich are being
telecast/broadcast from different channels of Damsldan and All India
Radio?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) No, Sir.

(b) Does not arise.

(c) Doordarshan telecasts the following Sanskrit prnognas:

tOriginal notice of the question was received indli
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DD-News
Frequency Daily
Time 6.55 a.m.
Duration 5 minutes

AIR News (News Service Division)
Frequency Daily
Time 0655 and 1810
Duration 5 minutes each

Other programmes

(i) Doordarshan

[14 March, 2007]

DD-Bharati

Name of Name of Frequency Time of Duration
Programme Agency telecast

Sanskrit Rashtriya Monday, 7.00pMm 30 mts.
Bhasha Sanskrit Tuesday and

Shikshnam Sansthan Wednesday

such Sanskrit programmes is given in the Statement.

(i) All India Radio

Sanskrit programmes are being broadcast regulgrindst of the capital
AIR Stations and many other major AIR Stations ache State. The list of

Statement

List of AIR Stations broadcasting Sanskrit prograesralong with their

duration and frequencies

SI. Station Duration Frequency
No. Minutes
1 2 3 4
1. Lucknow 20 Weekly

15 Twice a week
2. Allahabad 30 (Magazine) quarterly
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1 2 3 4

3. Varanasi 30 Weekly

4  Gorakhpur 10 Weekly

5. Jaipur 10 Weekly

6. Patna 10 Fortnightly

7. Darbhanga 10 Fortnightly
30 (Paricharacha) Monthly
30(Natak) Quatrterly

8  Bhopal 15 Fomightly

9. Indore 15 Monthly

10. Shimla 10 Weekly

11. Jalandhar 15 Weekly

12. Jammu 20 Monthly

13. Ranchi 15 Weekly

14. Hyderabad 12 Weekly Twice a
15 (lesson) week

15. Vijaywada 15 Weekly
15 (lesson) Weekly

16. Visakhapatnam 15 Fortnightly

17. Rohtak 5 Thrice a week

18. Bangalore 30 Monthly

19. Mysore 30 Monthly

20. Gulbraga 30 Monthly

21. Dharwad 30 Monthly
15 (lesson) Weekly

22. Mangalore 30 Monthly
15 (lesson) Weekly

23. Pune 305 Fortnightly
(daily)

24. Aurangabad 15 Monthly
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1 2 3 4
25. Nagpur 10 Weekly
26. Panaji 15 Fortnightly
27. Rajkot 10 Weekly
28. Ahmedabad 30 Quarterly
29. Kolkata 15 Fortnightly
30. Guwahati 10 Weekly
10 (lesson)
Weekly
31. Imphal 15 (lesson) Monthly
15 (lesson) Quarterly
32. Jypore 5 Daily
33. Chennai 15 Weekly
34. Tiruchirapalli 15 Monthly
35. Madurai 15 Quarterly
36. Pondicherry 15 Monthly
37. Thiruvanathapuram 15 Weekly
38. Trissur 15 Monthly

NCAER report on infrastructural facilities in rural areas

t*238. DR. MURLI MANOHAR JOSHI
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of RURAL DEVELOPMENT be pleased state:

(a) whether it is a fact that the National Council oppied Economic
Research has recently published a report regamtggggion of infrastructural
facilities in rural areas of the country, in whickguirement of an amount of
Rs. 1,56,310 crore has been assessed;

(b) if so, the facts in this regard;

(c) whether it is also a fact that on an average ntae Rs. 25,000

tOriginal notice of the question was received indii
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crore are being spent annualy for last years onstiemes being run by
Central Government for the development of rurahsrand

(d) if not, the facts in this regard, alongwith &rexpected to be taken in
the years to come to meet the said requiremenewéldpment, as per the
assessment of Government?

THE MINISTER OF RURAL DEVELOPMENT  (SHRI
RAGHUVANSH PRASAD SINGH): (a) to (d) The NationaloGncil of
Applied Economic Research (NCAER) has recently ighbd a report
regarding creation of infrastructural facilities iiaral areas titled "INDIA:
Rural Infrastructure Report" 2007. The report bigamvers the sectors of
telecommunications, power, roads and transportemand sanitation. The
report estimated an investment of Rs. 1,58,313 ecnoeeded for full
coverage at 2002-03 prices. Besides the sectormimmmendations, the
Report recommended new approaches through prombiog initiatives,
offering micro-finance to build demand, encouragipgvate providers,
decentralizing regulations, decentralizing fiscaltharity and targeting
subsidies.

The Ministry of Rural Development implements a nembf schemes for
Rural Development for poverty reduction, employmgeneration and rural
infrastructure and amenities creation. Taking la# programmes together,
the Ministry had central outlay of Rs. 13,670.0@res in 2002-03, Rs.
14,070 crores ion 2003-04, Rs. 15,998.40 crore20i4-05, Rs. 24,480.00
crores in 2006-06 and Rs. 31,443.62 crore in ther Y06-07. The total
central outlay for 2007-08 is Rs. 41,060 crore I(idng IEBR) of Rs.
4,500.00 crore from National Bank for AgricultunedaRural Development).
A major plan for rebuilding of rural India, whictat now been conceived as
a business plan called '‘Bharat Nirman' is beingempented over a period of
four years—2005-2009. The six components of ther&halirman are,
village electrification, provisioning of safe soarof drinking water, village
connectivity by telephone and all-weather roadsation of additional
irrigation capacity and construction of housesrfoal poor. The Ministry of
Rural Development is implementing three of the @xponents of Bharat
Nirmani.e., rural roads, rural housing and rural drinking watepply. Under
rural roads component, 66,802 habitations are @m@gpao be provided new
connectivity with 1.46 lakh kilometres of roadssiges upgrading 1.94 lakh
kilometres of existing through routes.
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Under Rural Housing component of Bharat Nirman, |[&h houses are
proposed to be constructed for the rural poor iar fgears. Under rural
drinking water supply component, 55,067 uncoveredbitations to be
covered by 2009. In addition, all habitations whiwve slipped back from
full coverage to partial coverage due to failuresolurce and habitation
which have water quality problem to be addressed.

Separate Board for chillies in Guntur

*239. SHRI SUDARSHAN AKARAPU: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government propose to set up a separatel Barachillies in
Guntur district of Andhra Pradesh, by hiving it &m the Spices Board;

(b)if so, the details thereof;

(c)whether it is a fact that some States and the Spiemard have
opposed the move; and

(d)if so, the steps Government have taken to allay fears?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL
NATH): (a) Government does not propose to set ugeparate Board for
chillies in Guntur District of Andhra Pradesh.

(b) to (d) Do not arise.

Displacement of farmers due to land acquisition

*240. SHRI. V. HANUMANTHA RAO: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)whether Government have received a notice from\iiiional Human
Rights Commission on the issue of land acquisittbsplacement of farmers
and the poor, relief being given to displaced wistj

(b)if so, the details of this notice;

(c)the organisation or person who represented theematt
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(d)what steps are proposed to carefully study thelpnoland come up
with ways to avoid displacement of farmers anddisenal quantum of relief
being given to them; and

(e) the measures proposed to address the issues bgideth.R.C?

THE MINISTER FOR RURAL DEVELOPMENT (SHRI
RAGHUVANSH PRASAD SINGH): (a) to (c) Yes, Sir. Thiational
Human Rights Commission has forwarded a notichisoMinistry, received
from Dr. Pentapati Pullarao, President, Forum onig®®& Human Rights,
Polavaram, West Godavari distrist, Andhra Pradabéging that 10 million
people have been displaced in the last 3 yearstallend acquisition and
eviction of farmers using the Land Acquisition Axt1894. The NHRC has
asked this Ministry, the Ministry of Commerce, atiek Chief Secretary,
Andhra Pradesh to submit their comments on thesissu

(d) and (e) The issues raised in the said Notieebaing examined, and
this Ministry has sought a detailed report on thatter from all the State
Governments and UT Administrations. Appropriateicactshall be taken
upon receipt of the reply from them.

Further, this Ministry is in the process of draftia revised resettlement
and rehabilitation policy, namely the National Rehtation Policy-2007
(NRP-2007), with the objective of minimizing disptanent and promoting,
as far as possible, non-displacing or least-dispipalternatives; ensuring
adequate rehabilitation packages and expeditioydeimmentation of the
rehabilitation process with the active participatiof the affected persons.
The draft is being finalized after wide-ranging suohlations with and
comments from the State Governments, the concerDegartments/
Ministries, and the public. This policy, once apgd and adopted, would
replace the current National Policy on Resettlem&nRehabilitation for
Project Affected Families-2003 (NPRR-2003). Sugabmendments to the
Land Acquisition Act, 1894 are also under consitierato make the process
time-bound and effective.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Import of Indian brands of vanaspati manufactured in Sri Lanka

1642. SHRI RAJKUMAR DHOOT: Will the Minister of COMERCE
AND INDUSTRY be pleased to state:

(a)whether it is a fact that certain Indian brandsarfaspati oil are being
manufactured in Sri Lanka and imported in Indiaaatheaper rate, for
marketing in India.

(b)if so, the details thereof; and

(c)the steps taken to protect the interests of Vanaspananufacturers
in India?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) to (c) There are no restrictgoof Indian brands of
vanaspati oil being manufactured abroad. Underah&tti Lanka Free Trade
Agreement (ISLFTA), some of the steps taken to qmtothe interests of
domestic vanaspati/edible oil industipter-alia, include: the fixing of a
Tariff Rate Quota (TRQ) of 2.5 lakh MT on import wanaspati, bakery
shortening and margarine from Sri Lanka to Indiacsi November, 2006
under ISLFTA; allowing import of oilseeds/edibldsoexcept copra/coconut
oil on OGL; concessional rate of import duty ontair vegetable oils for
manufacture of refined oil/ vanaspati; low importyl on certain crude
vegetable oils compared to refined oils to fadéiteaw materials availability;
increase in import duty on vanaspati, bakery sinartg margarine from 30%
to 80%; canalization of duty free import of vandspeom Nepal through
STC; reduction in import duty on crude palm oil arefined palm oil;
exemption of Special Additional Duty of customs iomport of crude and
refined edible grade vegetable oils etc.

Funds for research in Tea and Honey

1643. SHRI HARISH RAWAT: Will the Minister of COMMECE AND
INDUSTRY be pleased to state:
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(a) whether it is a fact that the research work foredepment of tea and
honey is facing financial crisis in Uttarakhand afichachal Pradesh; and

(b) if so, the details thereof and the steps taken wye@iment to provide
sufficient funds to carry forward the work in thdseckward States?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) No, Sir.

(b) This Ministry has not received any requestfiioancial assistance from
these two States for Honey As regards tea, sulgtdahds have . been
allocated by the Government to the Tea Board fae@ech and Development
work in tea growing areas including Uttarakhand atichachal Pradesh.
During 10th Plan period, the outlay was Rs. 70esohe outlay on R&D
will be continued during the 11th Plan.

Applications from States for SEZs
1644. SHRI PRAVEEN RASHTRAPAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)the State-wise details of applications for SEZsenesd, approvals
granted, size, etc.;

(b) whether it is a fact that Government had appoiii&$s committee to
look into grievances of the farmers; and

(c) if so, the details of the said committee?

THE MINISTER OF STATE IN THE DEPARTMENT OF COMMERCE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI JAIRAM
RAMESH): (a) The details of proposals received ampbrovals granted
under the provisions of the Special Economic Zokets 2005 are given in
the Statement (See below).

(b) and (c) Government has not appointed any swchrfiittee.
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State-wise details regarding number of SEZs and Are

Statement

SI. Name of SEZs notified after Formal approvals Proposals in which No. of fresh
No State/UT 10.2.2006 yet to be notified 'in principle’ proposals
approval granted received

Number Area Number  Area Number Are; Number

(in On (in

hectares) hectares) hectares Area
1. Andhra Pradesh 15 969.753 29 8132.387 09 3768.3¢ 22 4044.323
2. Assam — — — — — - 1 1012
3. Bihar _ _ — — — — 1 100
4. Chandigarh 1 31.4966 01 42.49 — — — —
5. Chhattisgarh — — — — 02 202¢ 2 250
8. Dadra & Nagar Haveli — — — — 01 8l — —
7. Delhi — — 01 6 — — 4 72.2
8. Goa — — 04 290.98 — — 12 468.22
9. Gujarat 6 4890.1301 13 414754 10 543! 24 5573.4476
10. Haryana 2 118.3701 17  697.408 27 4300: 25 1705.2315
11. Himachal Pradesh — — — — 03 503( 2 240
12. Jharkhand 1 36.4218 — — — — 2 200

VYHEYS VArvy
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13 Karnataka 10 435.37 17 1158.449 17 4720.962 41 7384.153
14 Kerala 5 478.4096 05 86.101 02 414 7 1158.63
15 Madhya Pradesh 2 19.926 02 51.00 06  9309.25 10 4432.44
16 Maharashtra 7 539.4093 40 7511.73. 25 33041.09 64 24726.758
17 Orissa — — 05 745.61 08 4262.3 5 2572
18 Pondicherry — — 01 346 — — — —
19 Punjab 1 13.75 03 232 07 1571 4 261.878
20 Rajasthan — — 03 89.23 08 12251.32 7 5000.76
21 Tamil Nadu 9 410.761 16 820.421 12 5078.02 38 7103.605
22 Uttaranchal — — 03 468.2 01 14 1 200
23 Uttar Pradesh 3 59.22 05 74.61 10 5954.25 24 3129.2056
24 West Bengal 48.5623 06 122.26 14 11827.14 26 9465.334

TOTAL: 63 8051.5618 171 25022.416 162 147791.7 32279100.184

[£00Z 'yoten p1]
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FDI in Capital Goods Sector

1645. SHRI JANARDHANA POOJARY: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government propose to allow FDI in Capgabds Sector;
(b)if so, the details thereof;

(c)whether FDI is already permitted in commoditycleanges, aviation
and petroleum sectors;

(d)if so, the details of the inflow of FDI in the Cégli Goods sectors
during the last three years; year-wise and seciee:vand

(e)the FDI and other benefits expected to accrue tirapening up of
new Capital Goods sectors?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a)andb)
Foreign Direct Investment (FDI) up to 100% is pdted on the automatic
route in almost all manufacturing activities excBgfence (where there is an
equity cap and entry route restriction) and Cigaretanufacturing (where
there is an entry route restriction).

(c) As per extant policy, FDI is permitted in thet®leum and Natural
Gas sector and Aviation sector. However, Governnigrdonsidering the
policy for FDI in the Commodity Exchange.

(d) A statement showing inflow of FDI in variousctas, including
Capital Goods Sectors for last three years is coed¢Seebelow).

(e) FDI is means to supplement and complement diicriasestment for
achieving a higher level of economic developmenbyiging opportunities
for technological upgradation, access to global agenal skills and
practices, optimal utilisation of human and natueslources, making Indian
industry internationally competitive, opening upper markets, providing
backward and forward linkages and access to iniemsd quality goods and
services. FDI like any other investment not onlings in capital but also
provides access to modern technology and bestigeact
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Statement
Sector-wise & Year wise FDI inflows from April 20@3December 2006

(Amount in Rs. Crore)

SI. Sector 2003-04 200405 200-06 2006-07 Total
April- March -
No April-December
1 2 3 4 5 6 7
1 Metallurgical Industries 146.06 880.95 680.84 678.11 2,385.96
2 Fuels (Power & Oil Refinery) 520.94 759.00 41571 872.31 2,567.96
3 Boilers and Steam Generating Plants 0.2  2.34 0.00 14.98 17.52
4 Prime movers others than Electrical 0.00 0.25 0.00 0.00 0.25
5 Electricals Equipment 2,449.32 3,280.58 6,499.06 6,546.3818,775.35
(incl. S/W and Elect.)
6 Telecommunications 531.95 588.41 3,023.46 2,216.68 6,360.50
7 Transportation Industry 1,417.13 815.10 982.99 1,677.34 4,892.56
8 Industrial Machinery 13.93 40.74 187.52 73.95 316.13
9 Machine Tools 250.75 50.73 100.25  156.78 558.51
10 Agricultural Machinery 0.11 0.01  415.97 11452 530.61
11 Earth-moving Machinery 0.05 0.47  231.30 4.58 236.40
12 Misqellaqeous Mechanical & 100.07 56.73  226.21 230 34 613.33
Engineering

13 Commercial, Office & Household 40.96 62.46 111.41 20.72 235.55
Equipment

14 Medical and Surgical Appliances 9.26 24.05 6.72 7.89 47.92
15 Industrial Instruments 4.16 4.95 1.69 0.00 10.80
16 Scientific Instruments 0.07 0.14 0.45 0.34 1.00
17 Fertilizers 99.29 61.90 19.31 22.82 203.33

18 Chemicals (other than Fertilizers) 93.69 908.68 1,979.06 671.96 3,653.38
19 Photographic Raw Film and Paper 1.35  27.62 0.00 12.60 41.57
20 Dye-stuffs 2.00 5.42 0.00 0.00 7.42
21 Drugs and Pharmaceuticals 50167 1,34291 759.70 714.84 3,31912
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1 2 3 4 5 6 7
22 Textiles (include Dyed, Printed  42.84 196.84  414.67 438.34 1,092.69
23 paper and Pulp including Paper 3168 1241 122.90 2257 18957

Product
24 Sugar 0.25 13.51 13.10 70.38 97.24
25 Fermentation Industries 7.82 41.64 28.57 19.87 97.90
26 Food Processing Industries 510.85 174.08 182.94 221.831,08971
27 Vegetable oils and vanaspati 7.79 41.03 54.00 10.03 112.85
28 Soaps, Cosmetics and Toilet 0.00 4.09 388.49 1.75 394.34

Preparations
29 Rubber goods 29.31 184.18 150.77 83.72 447.98
30 Leather, Leather goods and pickers 32.18 2.03 4.89 35.14 74.24
31 Glass 2411 38.47 3.54 6.43 72.56
32 Ceramics 6.78 123.09 25.02 198.58 353.47
33 Cement and Gypsum Products ~ 44.04 0.73 1,969.82 952.01 2,966.59
34 Timber Products 0.50 0.31  465.64 0.00 466.45
35 Defence Industries 0.00 0.24 0.00 0.00 0.24
36 Consultancy Services 257.13 1,166.83 206.44 487.49 2,117.89
37 Service Sector 1.235.27 2,105.53 2,565.04 17,328.5823,234.43
38 Hotel & Tourism 226.80 168.85 315.59 753.21 1,464.46
39 Trading 104.66 65.72 123.43 364.70 658.51
40 Miscellaneous Industries 1,319.11 1,399.71 1,907.83 7,106.3811,733.03

GRAND TOTAL 10409.10 14652.72 24,584.37 42,138.189BA

NoOTE: 1. The Sector specific amount includes the Infloaseived through
SAl/ FIPB route, acquisition of existing shares &Ml's automatic
route only. It excludes inflows through advanced stock swap.

2. Inflows through ADRs/GDRs/FCCBSs, against FDI apieshave

not been included,

3. Inflows Includes 'Equity Capital Components' only.
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Pending investment proposals

t1646. SHRIMATI SUSHMA SWARAJ: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(@)whether it is a fact that around sixty two thousangtestment
proposals are pending with Government for approval;

(b)if so, the details of the amount of investment psgal for various
projects; and

(c) the reasons for the delay in according sanctiaihése proposals, and
the efforts being made by Government in this regard

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY, PROMOTION AND MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a) andb)
No, Sir. Under the extant industrial policy mostmaacturing activities are
exempt from industrial licensing/ approval. In ttielicensed sector 69,113
Industrial Entrepreneur Memoranda with proposed estment of
Rs.25,03,928 crore were received during the per@@d08.1991 to
31.01.2007.

(c) Does not arise.

Ban on Export of Iron Ore

1647. SHRI M.V. MYSURA REDDY. Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)whether it is a fact that 83 million tonnes of irore. the country s
precious wealth, is being exported to China anerotountries comprising
more than one and half times the consumption ircthumtry

(b)whether it is also a fact that China, which hagdairon ore reserves
for itself; is keeping them unexplored for meetitsgfuture requirements and

(c)if so, whether there is any proposal to, ban expbirton ore?

THE MINISTER OF STATE IN THE DEPARTMENT OF COMMERCE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI JAIRAM
RAMESH) (a) During the year 2005-06, the exportiroh ore from India
was

tOriginal notice of the question was received indili
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approximately 89.27 million tonnes which include4.13 million tonnes

exported to China out of total production of 153liom tonnes. The domestic
consumption during the same period was about 5Bomitonnes leaving a
balance of around 8 million tonnes as surplus.

(b) Despite domestic production of around 420 millionrtes, China had
to import a quantity of about 275.2 million tonnfesm various countries,
including India, during the year 2005 (Source: UM®) to meet its
growing demand.

(c) There is no such proposal under considerationesemt.

Concern expressed by Singapore High Commission reghng
SEZs

1648. SHRI TARIQ ANWAR: Will the Minister of COMMERE AND
INDUSTRY be pleased to state:

(a)whether it is a fact that Singapore High Commisdias expressed its
unhappiness about the uncertainty surrounding therd of SEZs in the
country;

(b)if so, the details thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) No such communication has beeneived from
Singapore High Commission.

(b) and (c) Do not arise.

Export of non bio-products

1t1649. SHRI SURENDRA LATH: Will the Minister of COMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that a large number ofcetqul bio-products have
been found to be non-bio products;

tOriginal notice of the question was received indii
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(b)if so, the details thereof;

(c)whether the people exporting the non-bio produststher countries
in the name of bio-products have been identified;

(d)if so, the action taken against them; and
(e)the steps being taken by Government to increasproiduction?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) No. Sir.

(b) to (d) Does not arise.

(e) To promote organic farming in the country, Goweent has approved
a Central Sector Plan Scheme, National Project yaitic Farming with an
outlay of Rs. 57.05 crores from October, 2004 foydpiction, promotion,
certification and market development of organiarfeng during 10th Plan
period with the following main components:-

(i) Putting in place a system of certification a§anic produce.
(ii) Capacity building through service providers.

(iii) Financial support for commercial productiomits for production of
organic inputs like fruits and vegetable waste coshpbio-fertilizer
production and hatcheries for vermiculture.

(iv) Training, field demonstration, promotion andurket development.

Besides, under National Programme on Organic PtagudNPOP),
Agricultural and Processed Food Products Exportel@ment Agency
(APEDA) is facilitating certification of the OrgamiProduce for export
purpose.

Import of Natural Rubber

1650. SHRI T.T.V. DHINAKARAN: Will the Minister o COMMERCE
AND INDUSTRY be pleased to state:

(a) whether import of natural rubber has increasedngutie current year;
(b)if so, the reasons therefor; and

(c) the action taken to check imports of natural ruBber
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THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) Yes, Sir. The import of NaturRubber during the
current year is 69358 MT as on 28th February 2007al import of Natural
Rubber during 2005-06 was 45285 MT.

(b) Natural Rubber prices in the international markaveh been ruling
below the rubber prices in Indian market duringdber 2006-January 2007.

(c) India has decided to keep ail the major trade foohdR in the
negative list of various free trade agreements.c&Sinatural rubber is
included in the list of sensitive items of impoits import is closely
monitored by the Government. There is 20% customty @én Natural
Rubber and 70% on Centrifuged Rubber. Import ofirgtrubber is also
subject to quality certification by the Rubber Babar

Free trade agreement

t1651. SHRI JAI PARKASH AGGARWAL: Will the Ministerof
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of the countries with whom Indias hftee trade
agreements;

(b) whether Government have ever assessed their grathksses; and
(c) if so, the country-wise details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) India has entered into Free deaAgreements with
the following countries/regions:-

(i) The India-Sri Lanka Free Trade Agreement cowvgronly goods was
signed on 28th December, 1998 and its implememakiegan in
March, 2000.

TOriginal notice of the question was received indili
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(i) India and Singapore have signed a Comprehendiconomic
Cooperation Agreement (CECA) on 29 June, 2005 whiebame
effective from 1 August, 2005. the CECA includéster-alia, free
trade agreements in goods, services and investment.

(iii) The Agreement on South Asian Free Trade Al®AFTA) was signed
by the SAARC member countries (Bangladesh, Bhuthnlia,
Maldives, Nepal, Pakistan and Sri Lanka) during 12¢h SAARC
Summit in Islamabad on 6 January, 2004. The Agreéncevers
goods only and has come into force from 1 Januz096. The tariff
liberalization programme under SAFTA is under inmpémtation from
1 July, 2006.

(iv) India also has bilateral trade treaties witepdl and Bhutan, under
which duty-free access has been provided to gooms these two
countries, on non-reciprocal basis.

(b) and(c) The Government assesses the overalls ghiim such
agreements based on economic as well as geo-pbiitimsiderations. The
Free Trade Agreements have by and large enhandatkrhl trade and
investment flows with these countries.

Increase in price of imported brass scrap

1652. SHRI GIREESH KUMAR SANGHI: Will the Ministerof
COMMERCE AND INDUSTRY be pleased to state.

(a)whether Government are aware that a large numbérads parts
industrial units in Jamnagar are facing closure ttusteep increase in the
prices of imported brass scrap;

(b)whether it is a fact that more than 50,000 peopte earning their
livelihood from those units;

(c) whether the Jamnagar Chamber of Commerce and mydU§iCl) and
Jamnagar Brass Parts Industry Factory Owner's Aggmt have made
representation to that effect to Government, fdpihg the industry, and

(d)if so, the details thereof and Government's readtiereto?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY
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(SHRI ASHWANI KUMAR): (a) to (d) The information ibeing collected
and will be laid on the Table of the House.

Committee for allotment of plots in SEZs
1653. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be pleed to state:

(a)the composition of the Committee authorized footatlent of plots in
a SEZ;

(b)whether the developers of the SEZs have majority isa such
committee;

(c) who owns the land in SEZ upon allotment; and
(d) whether the allotment is transferable?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) The Government has not set ng aommittee for
allotments of plots in a Special Economic Zone (BEZ

(b)The allotment of plots in a SEZ is the prerogatifehe Developer,
however, allotments of plots in processing arethefSEZ can be made only
to valid Letter of Approval holders.

(c)As per the provisions of the SEZ Rules, 2006 lan&EZ cannot be
sold and for all times remains the ownership fodaeeloper or the Lessor in
case the SEZ developer has taken the land on lease.

(d)All the Estate matters in a SEZ come under the ipurvof the
Developer of that SEZ.

Resentment in Muslim Organisations against SEZs

1654. SHRI AMAR SINGH:
SHRI ABU ASIM AZMI:

Will the Minister of COMMERCE AND INDUSTRY be plead to state:
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(a)whether Government are aware of the strong resenitofea number
of Muslim Organisation against setting up of SpeEeonomic Zones, the
policy of liberalization the retail sector and inmpof readymade goods;

(b)whether it is a fact that this community is adviredfected as 85 per
cent of them are artisans, small traders and eetailvho would not be able
to face the competition with International playarih huge funds at their
disposal; and

(c) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) A related news item has appeaire a section of
the press.

(b) and (c) There has been no change in the GowarnRolicy relating
to foreign direct investment in the retail sectad golicy regarding import
of ready made goods in the recent past. However,Sgpecial Economic
Zones Act, 2005 and the Special Economic Zone R@666 have been
operationalised with effect from 10th February 200@in objectives being:

(a) generation of additional economic activity

(b) promotion of exports of goods and services;

(c) promotion of investment from domestic and foreigarses;
(d) creation of employment opportunities;

(e) development of infrastructure facilities;

The SEZs will trigger a large flow of foreign andrdestic investment in
infrastructure and productive capacity, with strdsackward and forward
linkages with the domestic area, leading to geimrabf additional
economic activity and creation of employment oppuoittes. Investments
over 13000 crores have already taken place and I8@00 additional jobs
have got created in a short span of 1 year sineeatipnalisation of the SEZ
Act, 2005.
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Intellectual Property Rights Agreement on basmati ice
t1655. SHRI DATTA MEGHE: Will the Minister of COMMECE AND
INDUSTRY be pleased to state:

(a)whether it is a fact that India and Pakistan havteamtered into any
agreement oh the question of Intellectual PropRithts regarding basmati
rice;

(b)if so, whether India and Pakistan being major poeds of Basmati
rice, European Union wants that for Basmati ricer¢hshould be joint
registration for both the countries in Europeanddnnarkets; and

(c)if so, the steps taken by Government in this regard

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) Yes, Sir

(b) No, Sir.

(c) Does not arise.

Under Reporting of India's Export Statistics

1656. SHRI P.R. RAJAN: Will the Minister of COMMEHRCAND
INDUSTRY be pleased to state:

(a)whether the Ministry is aware of the media repthtt India's exports
statistics are under-reported;

(b)if so, whether the Ministry proposes any actionptoduce the real
statistics; and

(c)if so, the details thererof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) Yes, Sir.

(b) and (c) During 2005-06 the merchandise trada daTextiles exports
compiled by the Directorate General of Commerciatelligence and
Statistics (DGCI&S) was found to be under-reposéden compared

tOriginal notice of the question was received indili
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with the data of the US Customs and the EU CusténBommittee was set
up to reconcile these differences. The Committeadahat there were some
missing records in the merchandise trade data. Wassa systemic problem
that has since been rectified. Measures have Imstituted to ensure proper
identification and correction of missing entriestlie computer data system
so as to avoid-recurrence of this problem.

Engaging Private Sector in Agro-Economic Zones

1657. SHRI P.R. RAJAN: Will the Minister of COMMERCAND
INDUSTRY be pleased to state:

(a)whether Government are planning to engage privetéos in Agro-
Economic Zones; and

(b)whether Government propose to introduce projectsetp agriculture
exports?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) the scheme for setting up of rAgxport Zones
already envisages investment by the private setsor

(b) Assistance for setting up of projects to hajpiulture exports is an
ongoing process. The Agricultural and Processedd FBmducts Export
Development Authority (APEDA) is extending financiassistance for
setting up of infrastructure projects including €ea for Perishable Cargo,
market-cum-auction centers, packhouses to helpt lagpigulture exports.

Improving the earnings of Virginia Tobacco farmers

1658. SHRI V. HANUMANTHA RAO: Wil the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)whether any study has been made on the steps neethedtaken by
the Tobacco Board to improve the individual eargimd Virginia tobacco
farmers in Andhra Pradesh and Karnataka;

(b)whether Tobacco Board will extend financial aiddbacoo farmers to
improve their farms and grading and storage faesljt
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(c)whether the Tobacco Board will take steps to imgetran attractive
Crop Insurance Scheme for Virginia tobacco farmanst

(d)if so, the details of steps proposed?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) No, Sir.

(b) In it's Budget Estimate proposals for 2007-08 TabaBoard has
made a provision of Rs.2.50 crores for extendinip he tobacco farmers
build "Model Storage Facilities" under the prograenttmproving of Curing
Practices". Under this programme, the Board propdeearrange medium
term loans to the farmers at competitive rate oérigst besides extending
financial assistance (subsidy) from 15% to 20% by Board. Individual
farmers can also grade their tobacco in the infuaire created as model
storage facility.

(c) No, Sir.

(d) Does not arise.

Status of approved SEZs
1659. SHRI V. HANUMANTHA RAO: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)whether Government have written to 50 developers§BZs, which
already have formal approval, and queried them tath@ir status;

(b)whether it is a fact that these 50 SEZs must compheir work in six
month;

(c)if so, the names of these specific 50 SEZs theitlon, the names of
developers and the land area of each of these SEZs;

(d)whether Government would grant some funds for fref@ the
displaced people; and

(e)if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) No such communication has besade.
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(b) and (c) Do not arise.

(d) and (e) There is no such proposal.

Investment by PIOs in aviation sector

1660. SHRI DHARAM PAL SABHARWAL:
SHRI C. RAMACHANDRAIAH:

Will the Minister of COMMERCE AND INDUSTRY be pleed to state:

(a) whether Government's attention has been drawn tdiameeport
captioned, "PI1Os will get more; benefit";

(b)if so, whether Government would consider permittiagriously
Persons of Indian Origin to invest upto 100 pertdenaviation sector,
including domestic airlines; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a) Yes
Sir.

(b) and (c) In terms of the existing regulatorynfxwork specific to the
Civil Aviation sector, Persons of Indian Origin aftowed to invest in the
equity stake.

Reopening of ancient trade links with China

1661. SHRI B.J. PANDA: Will the Minister of COMMERE AND
INDUSTRY be pleased to state:

(a) whether the Arunachal Pradesh Government propossopen ancient
trade links with China from certian strategic looas;

(b)if so, the details and the status thereof;

(c) whether such type of trade routes are also proptmsbd opened with
Myanmar and Bhutan;

(d)if so, the details thereof; and

(e) how far this would help to improve the economyla NE region?
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THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) Yes, Sir.

(b) The Arunachal Pradesh Government has requestetKorg up the
opening of Kepang La Pas, Simu La, Lusa La, Mechuta Pass, Bumla
and Kenzamane. At Present, border trade with Chinbeing conducted
through three border passes, namely, Lipulekh, Kihipand Nathula.
Government have proposed to the Chinese side thairap of additional
border trading routes, including through Demchotil ind Bumla.

(c)and (d) An Agreement on Border Trade with; Myanmwas signed on
21.1.1994, which was operationalised on 12.4.1988. Agreement evisages
that the Border Trade will take place through costBosts at Moreh in
Manipur and champai in Mizoram, corresponding taniaand Rhi in
Myanmar. The Ministry of External Affairs has takep the proposal of
opening of third border post at Pangsau Pass wiith Government of
Myanmar. There is no fresh proposal for openigarof new trade route with
Bhutan at present. The India-Bhutan Agreement aadd,r Commerce and
Transit, which was renewed on"28uly, 2006 for ten years, provides for 16
points on the border through which trade takes eplaetween the two
countries.

(e) Border Trade is for the benefit of people regjdhear the border on
both sides. As such opening of new Border Tradetpdn the North East
region would help to improve the economy of thigiRa.

Making India export basket for global market

1662. SHRI B.J. PANDA: Will the Minister of COMMERE AND
INDUSTRY be pleased to state:

(a) whether it is proposed to bring radical chanigesnaking India an
export basket for the global market;

(b) if so, the details thereof;
(c) what is the current export position of India;

(d) the action plan to develop Small and Medium Enisegr;, with a view
to generating more employment opportunities incientry; and
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(e) what is the status of SMEs sector in Orissavelmat is the action plan
of the Centre to further develop this?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) to (c) In the Foreign Trade Ryl for the period
2004-09, the Government spelt out a bold visiomtrease India's exports
and to focus on the generation of additional empleyt in the process. It is
expected that the export target of US $ 150 bilfimen2009 will be achieved
comfortably. Data available for the period Aprililiary 2006-07 shows that
exports increased by US $ 99 billion over the saeeod last year. It is
expected that total exports will exceed US $ 14lohi during the current
financial year.

(d) and (e) To facilitate the development of Mic&mall and Medium
Enterprises (MSMEs), and to enhance their competigss, the Govemment
has enacted the Micro, Small and Medium EnterpriBes/elopment
(MSMED) Act, 2006, which has come into foréé.e.f. 20ctober 2006. In
addition, a number of initiatives have also bedwmain the Foreign Trade
Policy (2004-09) for the development of small anddiom enterprises by
way of rewarding exports from these sectors pdeity under Vishesh
Krishi & Gram Udyog Yojana, Focus Product Schemecus Market
Scheme, etc. The schemes and programmes envisadled Bovemment of
India are on national basis and apply uniformadlyatl the States and UTs
including the State of Orissa.

Mashelkar Report on patentability

1663. SHRI MAHENDRA MOHAN: Will the Minister of COMIERCE
AND INDUSTRY be pleased to state:

(a)whether it is a fact that Mashelkar report on peieifity pointed out
that our current law is not TRIPS compatible, beeait does not allow
incremental innovation and, therefore, the curpatent law is limited and
allows patents only for new chemical entities (NG Es

(b)if so, whether the Committee has further pointetl that excluding
micro organismsper sefrom patent protection would be violative of the
TRIPS agreement;

(c)if so, the details thereof; and
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(d) whether excluding micro organigmersefrom patent protection would
be violative of the TRIPS agreement; if so, theadethereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a) to
(d)ATechnical Expert Group under the Chairmanstiipro R.A. Mashelkar,
Director General, Council of Scientific and IndistiResearch was set up to
examine the following two patent law issues:

(i) whether it would be TRIPS (Agreement on Tradea®ed Aspects of
Intellectual Property Rights) compatible to lintietgrant of patent for
pharmaceutical substance to new chemical entitfoonew medical
entity involving one or more inventive steps; and

(i) whether it would be TRIPS compatible to exaudicro-organisms
from patenting.

The Technical Expert Group has submitted its Refmthe Government
on 29.12.2006. The main recommendations of the Ctteerare as under:

(i) "it would not be TRIPS compliant to limit grangy of patents for
pharmaceutical substance to New Chemical Entitidy. dHowever,
every effort must be made to provide drugs at d#bte prices to the
people of India. Further, every effort should bedmdo prevent the
grant of frivolous patents and 'ever-greening'. didetd Guidelines
should be formulated and rigorously used by thaaimdPatent Office
for examining the patent applications in the phareuical sector so
that the remotest possibility of granting frivolouetents is eliminated."”

(i) "Excluding micro-organismgperse from patent protection would be
violative of TRIPS Agreement."

The Chairman of the Group requested the Governrfognapproval to
"withdraw the Report, re-examine it and resubniRegort, which meets with
the requirements of the highest standards." Hestlged that "it will take the
TEG three months to resubmit the Report from theetithe TEG is given-
time to re-examine the Report." The Government dgeed to allow the
TEG to remove the "technical inaccuracies"” in tlegp®tt.
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Regulatory authority for guidelines on SEZs

1664. SHRI RAVULA CHANDRA SEKAR REDDY: Will the Mirster
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government are setting up any regulatorthaaity for
framing guidelines on SEZs;

(b) if so, the details thereof;

(c) the progress achieved in this direction;

(d) whether there is any national referendum on the g&icy; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) There is no such proposal.

(b) to (e) Do not arise.

Frauds by EOUs

1665. SHRI S.M. LAL JAN BASHA: Will the Minister cEOMMERCE
AND INDUSTRY be pleased to state:

(a)whether Government have any plans to study waysdoce frauds by
100 per cent EOUs in the country;

(b)whether Government are not giving fresh permisstoentrepreneurs
to set up such units;

(c)the reasons for creating a monopoly situation fone EOUs in the
country;

(d)what steps would be taken to totally liberalize #ystem of giving
permission for EOUs, or to remove them totally; and

(e)the thinking of Government in this matter and pisgds to change the
system?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) A detailed mechanism has beeovjded in the
Foreign Trade Policy

69



RAJYA SABHA [14 March, 2007]

for joint monitoring of the performance of EOUs llge jurisdictional

Development Commissioners and Customs/Central Ex&ighorities on six-
monthly basis. Besides, the EOUs are subject talaegpecial audits and
checks by the Customs/Central Excise Authoritidésy frauds by EOUs
result in fiscal penalties and even suspensionétkation of the EOU status
under the provisions of Foreign Trade (Developmeami Regulation) Act,
1992 besides penal action under the provisionshef Gentral Excise &
Customs Acts.

(b) to (e) Applications for setting up of 100 pemt EOU are regularly
considered by the unit approval committee and Badré\pproval, as the
case may be.

Regional Offices of SEZ Boards of Approvals

1666. SHRI S.M. LAL JAN BASHA: Will the Minister EOMMERCE
AND INDUSTRY be pleased to state:

(a)whether it is a fact that the Special Economic ZorBoard of
Approvals is opening four regional offices all otlee country.

(b)if so, the selected locations of the proposed regioffices of the SEZ
Board of Approvals;

(c) the level of officers who would man these regiaoféices;
(d) the funding for these four regional offices in 2618, and
(e) the reasons for setting up of such regional SEicedf?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) There is. no such proposal.

(b) to (e), Do no arise.
Production and export of spices

1667. DR. MAM RAMASWAMY: Will the Minister of COMMIRCE
AND INDUSTRY be pleased to state:

(a) whether the output and export of spices incthuntry is stagnating;

(b) if so, whether the Standing Committee on Conuaéias

70



[14 March, 2007] RAJYA SABHA

recommended setting up of a Spices Development okitighin order to
increase India's presence in the world market;

(c) if so, the details thereof; and

(d) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF

COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH):
(@) No, Sir. Production and export of spices in tlmeintry registered a
substantial increase during the last 10 years wiittaverage annual growth
rate of 5.2% and 8.7% respectively. The productibepices in the country
has reached 40.38 lakh tones (2004-05). The ex@asrtreached US$517.90
million during 2005-06. During April-June 2006, tegport has reached US$
588.85 million surpassing the previous year exports

(b) to (d) The Parliamentary Standing CommitteeGommerce (in its
80th Report) has observed that a Spices Developéethtority should be
set up with the larger mandate covering reseamcduygtion, value addition,
domestic self sufficiency and export promotion. TBevernment has not
taken any decision on this recommendation.

Widening Trade Deficit

1668. DR. M.A.M. RAMASWAMY:: Will the Minister bCOMMERCE,
AND INDUSTRY be pleased to state:

(a) whether the trade deficit of the country has widkimecomparison to
the previous fiscal year;

(b)if so, the details of the export-import deficit thg the above period;
and

(c) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) and (b) According to the latedata on trade
available for the current year 2006-07 (April-Jaryliathe trade deficit was
US$51 billion compared with US $ 34 billion for tkame period last year.
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(c) The increase in trade deficit during the currgear is maily on
account of high price of crude oil and high growfhimport of capital goods
and raw-materials/intermediate products required $ustain the
unprecedented growth in the Manufacturing Sectdre TGovernment is
watchful of the situation but does not proposertdically restrict imports
to contain trade deficit as this may have an advienpact on inflation.

Anti-dumping duty on steel

t1669. SHRI BANWARI LAL KANCHHAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether leading steel industrialists have requeskedernment to
impose anti-dumping duty on the lines of Ameriaaptevent the misuse by
International steel companies;

(b) if so, the details thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) As of now, no application hagdn filed by the
domestic steel industry for initiation of anti-duimg investigation.

(b) and (c) Do not arise.
Import and export of agricultural products by MMTC

t1670. SHRI BANWARI LAL KANCHHAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(&) whether the Mineral and Metal Trading Corporatidnimdia Ltd.
(MMTC Ltd.) has formulated any scheme for importdaexport of
agricultural products and for agriculture sectord a

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) and (b) MMTC has been regulaityporting and
exporting agricultural products for the last sel/gears. The major areas of
operation of MMTC in the agricultural sector ardgas, sugar, edible oil and
wheat. MMTC

tOriginal notice of the question was received indili
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undertakes import/export of these products fromettortime depending
upon the market opportunities and commercial vigbdither directly or for
associates. The value of trade done by MMTC Ltd. agricultural
commodities during the years 2004-05,2005-06 ari6-&1¥ (upto Feb.' 07)
was Rs. 389.35 crores, Rs. 272.50 crores and Rx2@Icrores (Prov.)
respectively.

MMTC is one of the canalising egencies nominatedhgy Government
of India for import of urea, DAP and MOP to meetrdstic requirements of
the agriculture sector.

Acquisition of agricultural land for SEZ in Raigad

1671. KUMARI NIRMALA DESHPANDE: Will the Minister &
COMMERCE AND INDUSTRY be pleased to state:

(a) the status of agricultural land being acquired $&Z in the Raigad
district of Maharashtra;

(b) whether the land given to top defence personneg#dientry is also
being acquired; and

(c) whether there is a proposal to give alternadémd| to the
agriculturists, in Dhulia district of Maharashtra?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) As per the information made dsble by the
Government of Maharashtra based on a Socio Econ8amnicey, the land
under acquisition for Special Economic Zone (SEZ)Raigad District is
non-irrigated single crop saline land.

(b) and (c) One representative in this regard le&s seceived. However,
the Land is a State subject. Land is acquired ley State Governments,
under the provisions of the Land Acquisition Ac&94, for various purposes
including SEZs. Each State has its own relief afdbilitation policy which
applies to all land acquisitions by the concerntdeS
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Franchise Rights for Vada Pau in USA& UK

1672. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether United States, United Kingdom, anddoy other country
shows interest to "Vada Pau" in their country, byaining Franchise rights;

(b) whether any Indian company has soundedfihéstry with respect to
such proposal,

(c) the role that the Ministry plays in such mattesosfacilitate trade; and'
(d) the details of the procedure involved in such nnatte

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a) The
information does not pertain to India, and suclrimfation is not maintained
by the Government.

(b) No, Sir.

(c) and (d) Do not arise.

Relaxing India's Stand on Agriculture in WTO

1673. SHRI MAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:

Will the Minister of COMMERCE AND INDUSTRY be pleed to state:

(a)whether it is a fact that the Director General of @/has asked India
to relax its stand on agriculture issue;

(b)if so, the details thereof; and
(c)what has been the response of Government to tip@gat?,

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH):

(a) to (c) No, Sir. No communication has been ngakifrom the Director
General of the World Trade Organisation askingdrtdi modify its stand on
the agriculture negotiations of the Doha Round.
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High percentage of taxes in the price of cement

t1674. DR.MURLI MANOHAR JOSHI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of COMMERCE AND INDUSTRY be plead to state:

(a) whether it is a fact that around 30 percent of ousitaxes are
included in sale price of cement in the country;

(b) if not, the kind of taxes being recovered from coners by
Government, alongwith the rate of such taxes;

(c) the estimated production cost of cement during 2B®and 2006-07
till December; and

(d) the percentage of production cost being earned rafit oy the
producers?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a) Yes
Sir.

(b) Does not arise.

(c) Data relating to cost of production of various cetngroducers is not
centrally maintained.

(d) Does not arise in view of (c) above.

Withdrawal of its Report by Mashelkar Committee

1675. SHRIMATI S.G. INDIRA: Will the Minister of CRIMERCE
AND INDUSTRY be pleased to state:

(a)whether it is a fact that the Dr. R.A. Mashelkam@uittee on patent
Law had withdrawn its report;

(b)if so, the details thereof;

(c)whether it is also a fact that the Committee h&s@ssovernment for
three months time to re-examine and resubmit therteand

(d)if so, the details thereof?

tOriginal notice of the question was received indli

75



RAJYA SABHA [14 March, 2007]

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): (a) to(d)
The Chairman of the Technical Expert Group (TEGmely, Dr. R.A.
Mashelkar, requested the Government for approvalithdraw the Report,
re-examine, it and resubmit a Report, which meeétss the requirements of
the highest standards." He also stated that "lttalkle the TEG three months
to resubmit the Report from the time the TEG isegitime to re-examine the
Report." The Government has agreed to allow the TtBGemove the
"technical inaccuracies" in the Report.

Acceptance of industry's views in the Budget

1676. SHRI VIJAY J. DARDA:
SHRIMATI SYEDA ANWARA TAIMUR:

Will the the Minister of COMMERCE AND INDUSTRY belgased to
state:

(a)whether pre-Budget interaction between the captafiisdustry and
Commerce were held extensively from mid-Decemb8062to the end to
January, 2007; if so, whether their views were tak&o consideration,
especially those with regard to abolition of FrinBenefit Tax higher
incentive for tourism, hospitality sector;

(b)whether the industry's plea for developing a merdmario encourage
Indian investment in overseas countries, thus tasgismergers and
acquisitions by domestic companies, was adequatpmmodated in the
proposals sent by Commerce and Industry MinistehéoFinance Minister,
and

(c) if so, what has been the result thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) Yes, Sir. Pre-Budget interact®owere held with
Export Promotion Councils (EPCs)/Commaodity Boartigde Associations
etc. during
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2006-07 and their views were taken into considenatvhile sending the Pre
Budget proposals for 2007-08.

(b) No, Sir.

(c) Does not arise.

Package for plantation sector in Kerala

1677. PROF. P.J. KURIEN: Will the Minister of COMMEE AND
INDUSTRY be pleased to-state:

(a)whether the Minister of State for Commerce annodrec@ackage for
plantation sector in Kerala.

(b)if so, the details thereof;
(c) the funds allotted for the purpose; and
(d) by when the project is to be started and completed?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) to (d) A Special Purpose TeanBu(SPTF) has
been set up by the Government for replantationrapenation of old and
uneconomic tea plantations in the Country, whiclul@lso benefit Kerala.
The Scheme is to imlemented till the end of ElefdPlan in the first phase
with an estimated outlay of Rs. 567.10 crores to ppevided by the
Government. Under the Scheme, the borrower is redub contribute only
25% of the cost. 50% will be loan from SPTF and 288bsidy from the
Government. The estimated area to be taken upefdamtation/ rejuvenation
during the period would be 85,044 hectares compgisieplantation in
68,154 hectares and rejuvenation in 16,890 hecta@naisof this, in Kerala, a
total of about 12.311 hectares can be undertakenrdplantation and
rejuvenation during the Eleventh Plan period subjedhe growers coming
forward to avail the loan-cum-subsidy scheme uIBRTF.

Similar schemes like that of Tea have already tserounced for other
major plantation crops in the Budget for 2007-08."
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Joining Trade Block with African Countries

1678. DR. K. MALAISAMY:
SHRI S.P.M. SYED KHAN:

Will the Minister of COMMERCE AND INDUSTRY be pleed to state:

(a)whether a bilateral agreement was signed for Inaigin the Trade
Block with South Africa, Bostonia, Lesotho, Nambéad Switzerland,
during the recent visit of Deputy President of SoAfrica;

(b)if so, what is the progress and effect of suchegent; and

(c)whether the agreement holds any modifications @rawments from
our experience and if so, which are the areas?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) No, Sir.

(b) and (c) Does not arise.

Revival package for plantation

1679. SHRI THENNALAG. BALAKRISHNA PILLAI: Will theMinister
of COMMERCE AND INDUSTRY be pleased to state:

(a)whether Government have any proposal for the répeakage for
plantations;

(b)if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) Yes, Sir.

(b) A Special Purpose Tea Fund (SPTF) has alrean krreated for
replantation and rejuvenation of old and uneconota& plantations in the
Country. The Scheme is to be implemented till thé ef 11th Plan in the first
phase with an estimated outlay of Rs. 567.10 crtweke provided by the
Government. Under the scheme, the borrower is redquito contribute only
25% of the cost. 50% will be loan from SPTF and 28@bsidy from the
Government. The estimated area to be taken up for
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replantation/rejuvenation during the period woulé B5,044 hectares
comprising replanation in 68,154 hectares and szjation in 16,890
hectares.

Similar schemes like that of Tea for other majaanphtion crops have
already been announced in the Budget for 2007-08.

Losses due to tax incentives given to SEZs

11680. SHRI AMIR ALAM KHAN: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a)the details of tax concessions provided by Govenirirethe Special
Economic Zones and the export sectors;

(b)the extent of annual revenue loss being sufferedGloyernment
through these tax incentives;

(c)whether Government are aware pf the possible misdfisthe tax
incentives of SEZ scheme by the companies;

(d)if so, the details thereof;

(e)whether Government propose to curtail the tax itices and make
the rules stringent;,

(f) if so, the details thereof; and
(9)if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) The Special Economic Zones ($BAd units set
up there in are eligible for tax concessions aghpeprovisions of Section 26
of the SEZ Act, 2005 which besides income tax ex@npo developer on
his income for any 10 years out of first 15 yeard & unit on export profits
for a limited period include exemption from Centicise and Customs
duties and SensEax, as the case may be, on all goods and semégesred
for the authorized operations. The export sectogeneral is eligible for
either exemption from input duties or refund of tame in the form of
drawback, rebate of Duty Entitlement Passbook (DERdeme as

tOriginal notice of the question was received indli
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provided in the Foreign Trade Policy besides ditextexemptions to Export
Oriented Undertakings (EOUs) and Software TechnolBgrk (STD) and
Electronic Hardware Technology Park (EHTP) Units.

(b)As per the renue froregone statement submittedhbyMinistry of
Finance along with the Finance Bill 2007, the raxetioregone under all
export promotion schemes including SEZ, on accoohtdirect tax
concessions (provisional) for 2005-06 were Rs. 865&es and Rs. 37590
Crores on account of indirect tax concessions.

(c)to (g) The SEZ Act, 2005 and the SEZ Rules, 2006vpeepared in
consultation with all the stakeholders including thepartment of Revenue
and contain adequate provisions to prevent misfigheotax concessions.
Even after the operationalisation of the SEZ A&QZ2 from 10th February,
2006, the SEZ Rules were amended to provide fursiaéeguards in this
regard. The Finance Bill, 2007 also includes preposimendements to
Section 10AA of the Income Tax Act to prevent shit of existing
businesses from domestic tariff area to the SEZ&sth& SEZ Act, 2005, was
enacted only in June 2005 and has been operasedabnly from 10th
February, 2006, there is no proposal as at presesninend the provisions of
the SEZ Act, 2005.

Amendment in bilateral trade agreement between Idia and
China

t1681. SHRI PYARELAL KHANDELWAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that the Government okBikwants amendments
in the export-import list of bilateral trade betwe¢he India and Tibet
(China);

(b) if so, the reaction of Government thereon;

(c) the details regarding the names and quantity o€timemodities being
exported/imported silk road between India and Tibatl the details of profit
earned by both the countries separately; and

(d) the names of the commaodities which the Governmesilkim want
to add in the existing export-import list?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE,

tOriginal notice of the question was received indli
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MINISTRY OF COMMERCE AND INDUSTRY (SHRI JAIRAM
RAMESH): (a) and (b) Yes, Sir. The Government hastaken a decision
on the request.

(c) The details regarding the names and quantitp@tommodities being
exported imported through silk route between Irati@ Tibet along with it
assessable value are given below:

Export {Value & Cess in Rupees)
SI. No. Commodity Quantity Assessable Value Cess
1. Non Basmati rice 25447 Kg 6,86,895 3455
2. Atta 180 Kg 2150 21
3. Maida 450Kg 6000 34
4. Blanket 113 PCS 20,050 Nil
5. Tea 55Kg 6050 30
6. Cloths 608 Mtrs. 18.240 261
7. Snuff 1200 Kgs 1,46,400 Nil
ToTAL 8,85,785 3801
Import
SI. No. Commodity Quantity Assessable Value Duty
1. Sheep Wool 11,808 Kg 10,76,850 Nil
2. Yak Tail 7 Nos 5600 Nil
TOTAL: 10,82,450 Nil

(d) The Government of Sikkim wants to add the feiltgg commaodities in
the existing export-import list:

Food items including maida, beer, alcohol, liquddjlk-processing
products. Orchids, flowers, medicinal plants, gimggecoconut, kesar, fruit,
cardamom and ginger, local chilli, Yerchangon Be@nt, steel, marbles,
stones, granites, sanitary fittings, Beeds, sitkhds, prayer wheel, incense
sticks, butter lamp oil, Gas, electricity petrakskl and allied products, High
yielding yaks, Medicines, Automobiles bicycles,elrwheelers, hardware,
software, BPO centre, education, health, insurancdebanking.
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Meat processing units

1682. MS. MABEL REBELLO: Will the Minister of COMMECE AND
INDUSTRY be pleased to state:

(&) how many meat-processing units are there in India;

(b) the quantity of exports of various types of meatirduthe last three
years;

(c) to which countries meat is exported; and

(d) what incentives are given by Government to encaunagre meat
exports?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) The data relating to number mfat processing
units in India is not being maintained in this Dep®ent. However,
agricultural and Processed Food Products ExporteDpment Authority
(APEDA) has approved twenty (20) meat processirits dior export of meat.

(b) and (c) The quantity of exports of various typg meat during last
three years is as under:

Qty: in MTs

Products Year
2003-04 2004-05 2005-06
Buffalo Meat Sheep 343817 337778 459937
& Goat Meat Poulty 16821 8127 8037
Meat 3759 1351 463
TOTAL 364397 347256 468437

SoURCE Directorate General of Commercial Intelligence a8thtistics,
(DGCI&S) Kolkata/Agricultural and Processed FoododRrcts Export
Development Authority (APEDA)

Malaysia, Philippines, Saudi Arabia, UAE, Jordanngéla, Oman,
Kuwait, are major export destinations of Indian tmea

(d)APEDAhas been operating various schemes undéchwiinancial
assistance is provided to the exporters of APEDAedualed products
including meat and meant products for creatiohinfrastructure,
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implementation of international quality systemstsas HACCP, ISO-9000
etc., setting up of in-house quality control latioriges, conducting surveys
and feasibility studies, market development. Tleet®mes are:

» Scheme for Market Development

» Scheme for Infrastructure Development
» Scheme for Quality Development

» Scheme for Research and Development.

Completion of SEZ projects

1683. MS. MABEL REBELLO:
SHRI SANTOSH BAGRODIA:

Will the Minister of COMMERCE AND INDUSTRY be plead to state:

(a) how many applications for SEZs have been ctbare Government
. so far, the State-wise details thereof;

(b) how many such SEZs have started functioning, thtéeStise details
thereof;

(c) whether the approval by Government also stipul#itestime-bound
completion of the SEZ projects;

(d) if not, reasons therefor;

(e) if so, whether it is a fact that several SEZ prtgdtave not yet been
commissioned, despite approval; and

(fijwhat steps are being taken by Government foely commissioning
of the SEZ project?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) and (b) As on date the Govermnéas granted
234 formal approvals for setting up Special EcormAone (SEZ) under the
provisions of the SEZ Act, 2005. Of these, 63 SBZse been notified. A
Statement giving details is annexed (See below).

(c) to (f) As per the provisions of SEZ Rules, 200 Letter of Approval
issued to the SEZ developer by the Central Goventise
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valid for 3 years within which period effective gsefor implementation of
the project must be taken.

The validity can be extended for further two yedénss the Board of
Approval.

Statement

State-wise details of SEZs formally approved artdied under the
SEZ Act, 2005

Sl Name of the State/UT. Formal approvals SEZs notified
No. granted under the SE;
Act, 2005

1 Andhra Pradesh 44 15
2 Chandigarh 2 1
3 Delhi 1 -
4 Goa 4 -
5 Gujarat 19 6
6 Haryana 19 2
7 Jharkhand 1 1
8 Karnataka 27 10
9 Kerala 10 5
10 Madhya Pradesh 4 2
11 Maharashtra a7 7
12 Orissa 5 -
13 Pondicherry 1 -
14 Punjab 4 1
15 Rajasthan 3 -
16 Tamil Nadu 25 9
17 Uttaranchal 3 -
18 Uttar Pradesh
19 West Bengal

TOTAL; 234 63
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Curtailing Export Promotion Schemes

1684. SHRI NANDI YELLAIAH: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a)whether the Ministry has opposed the move of theidiliy of Finance
to decrease the number of Export promotion scheasethe latter found that
upto November, 2005 a revenue worth Rs. 24850 dnack been waived
under eight export promotion schemes, and thisik#screasing year after
year;

(b)if so, the reasons for opposing the move; and

(c) the rationale behind continuing these massive eshatspecially when
these schemes could not increase foreign exchasggves, to make good
the massive revenue loss year after year?

THE MINISTER OF STATE IN THE DEPARTMENT OF
COMMERCE, MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JAIRAM RAMESH): (a) and (b) No, Sir. Department @dmmerce is not
aware of any such move of the Ministry of Finance.

(c) Foreign exchange reserves have increased stibfiiaover last few
years due to quantum jump in exports. The basietyidg principle is that
only goods and services are exported and not taxes duties. Duty
neutralization schemes and incentives schemes asmtnto neutralize the
incidence of indirect taxes and a part of high seamion cost of the Indian
goods. Primarily, these projections of rebate ayerevenue loss. As had
these exports not taken place, there would not h&es any proportionate
imports. Export led growth has resulted in achigvihe dual objective of
sustainable growth in exports as well as increasthé economic activity
leading to additional employment generation.

Purchase of fighter planes

11685. SHRI UDAY PRATAP SINGH: Will the Minister ddEFENCE
be pleased to state:

(a) whether Government are contemplating to puesh@anes including
F-16 fighter planes from USA; and

tOriginal notice of the question was received indli
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(b) if so, the details thereof, alongwith the detaif the total estimated
expenditure to be incurred thereon?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) an¢b)
Government constantly review the security environinend accordingly
decide to induct appropriate equipment and to nwker arrangements for
adequate defence preparedness. The purchase oéftaire made in
accordance with the established Defence ProcureRrecedure.

HIV screening before defence recruitment
11686. SHRI UDAY PRATAP SINGH: Will the Minister ddEFENCE
be pleased to state:

(a)whether Government are considering to undertake $tiening test
before recruitment in the Armed Froces;

(b)if so, the details thereof;

(c)whether provision for such test is being introdubetbre recruitment
in other Government services apart from Armed Fgraad

(d)if so, the services included under this plan?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) an(h) As
per the existing policy, the Armed Forces carry inatrough medical test of
the candidates to rule out a number of known indest diseases before
recruitment. Human Immunodeficiency Virus (HIV)I&lunder the category
of infectious diseases. Accordingly, a case fawisdiction of pre-recruitment
HIV test in the Armed Forces has been moved byOBAFMS. No final
decision in the matter has been taken by the Govent

(c) No, Sir.

(d) Does not arise.

Purchase of fighter aircrafts from Russia

1687. SHRI ABU ASIM AZMI: Will the Minister DEFENCHbe pleased
to state:

tOriginal notice of the question was received indli
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(a)whether Government have decided to purchase fighiterafts from
Russia recently;

(b)if so, the names, the number and other detailetiiethe price of each
such aircraft and when they are expected to razdia;|

(c)whether these fighter aircrafts are on the patefrmIG21, MIG 25
and MIG 29, which are Russian products; and

(d)how such aircrafts shall be able to face the chgleof US or China
fighter aircrafts?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) tdd)
Government constantly review the security environinand accordingly
decide to induct appropriate equipment and to nwker arrangements for
adequate defence preparedness. The purchase aéftairs made in
accordance with the established Defence ProcureRrenedure.

Stress management in Armed Forces

1688. SHRI S.S.AHLUWALIA: Will the Minister of DEFECE be
pleased to state:

(a)whether incidents of suicide among Armed Forcess@®el have
been increasing;

(b)if so, the details thereof, year-wise during ttet three years;

(c)the steps taken for stress management commengurébinthe
emerging hazards in their duty, since their risingntal/physical stress
attributable to their prolonged engagement in ceximg terrorist infiltrations
and insurgency, especially in inhospitable terrains

(d)the details of Government agencies and NGOs engagfealstructure
created/dedicated and parameters adopted to meeéernthanced need of
stress management of our Armed Forces' persorml; a

(e)the procedures followed in identification and setetof the NGOs for
this purpose?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) angh) The
total number of suicides reported in the years 280@26,2006 and 2007 (till
5.3.2007) in the Army, Navy and Air Force are adem—
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Year Army Navy*  Air Force
2004 100 05 13
200¢ 92** 05 23
200¢ 12 02 24
2007 (Till 5.3.2007) 16 01 04

*The figures include cases of Coast Guard also.
**This includes 15 attempted suicide cases.

(c) Army has already taken several steps to copietvé stress within its
ranks. Some of measures taken for stress managemneeas under—

(i) Rotation of units and individuals have been esedl to minimize
exposure to stress.

(i) Leave policy has been liberalized permittingiing of casual leave
and annual leave.

(i) Better man management and prompt attendarfiggievances at unit
level.

(iv) Improved accessibility of leaders and frequéenteraction of junior
leaders with the soldiers.

(v) Religious Teachers, JCOs of Army Education Gaapd Regimental
Medical Officers have been identified as 'Psychiglalg Health
Mentors' at unit level and their services are beitilized accordingly.
Psychological Health Mentors who are trained incRtric centres
of various hospitals have been posted at diffenaits.

(vi) 50 Junior Commissioned Officers from Army Medi Corps have
been trained as Counsellors in Northern and Eagemmand where
troops are engaged in Counter Insurgency operations

(vii) Identification and counselling of persons whoe at higher risk of
combat stress by Regimental Medical Officers, jutéaders and Unit
Commanders.

(viii) Training capsules on relaxation exercise liming Yoga and
meditation have been introduced.

(ix) All Chief Ministers have been requested to makhe civil
administration more responsive to the problems esf/ing soldiers
and their families.
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(X) Steps are being initiated to strengthen Rajgmi® Boards and Zilla
Sainik Boards in all States to take necessaryviollp action on the
grievances of soldiers in their home towns/villages

(d) There is no proposal to engage NGOs for stress geamant in
Armed Forces. Armed Forces have enough infrastreicimd expertise to
handle the problem.

(e) Does not arise.

Contracts by BRO for construction and maintenance broads

11689. SHRI SURENDERA LATH: Will the Minister of EENCE be
pleased to state:

(@)whether the Border Roads Organisation gives catstrafor
construction and maintenance of roads of stratégjmortance to private
contractors, while it has no shortage of army pamsband civilians;

(b)if so, the reasons therefor and the total lengtmoafds/highways of
strategic importance, in kms; constructed by Bofdeads Organisation so
far, State-wise;

(c)the total number of projects being run by Bordea&Organisation,
State-wise;

(d) whether any projects is under construction by BordRoads
Organisation in Orissa; and

(e) the norms for awarding projects to Border Roadsa@igption in
different States?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) NdSir.
Roadworks are executed departmentally, howeverstoastion of some
major bridges is done through contract.

(b) Does not arise.
(c) A Statement is attached (See below).
(d)No, Sir.

(e) Construction of roads by BRO is decided on the shasi strategic
requirements of the Army and security consideration

tOriginal notice of the question was received indili
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Statement

State-wise details of projects, which are beingdiruaoperation by order
Roads Organisation

State No. of Job in Operation
Sikkim 35
Assam 53
Nagaland 26
Arunachal Pradesh 87
Manipur 20
Tripura 39
Mizoram 38
Meghalaya 09
Uttaranchal 185
Himachal Pradesh 97
J&K 520
Punjab 40
Rajasthan a7
Maharashtra 34
Chhattisgarh 26
Andhra Pradesh 08
Andaman and Nicobar 03

Manufacture of MiG-20 aircrafts with Russian collaboration

11690. SHRI JAI PARKASH AGGARWAL: Will the Ministerof
DEFENCE be pleased to state:

(a) whether India propose to manufacture MiG-2(htig aircrafts, in
collaboration with Russia; and

(b) if so, the details of agreement entered intothwiRussia?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) NoSir.
(b) Does not arise.

Tightening of security by Navy and Coast Guard

1691. SHRIMATI SHOBHANA BHARTIA: Wil the Minister of
DEFENCE be pleased to state:

(@) whether Government have been in the procestighfening the
security and surveillance apparatus along the abaegjions, and the

tOriginal notice of the question was received indili
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Navy, the Coast Guard and other security agenc@gdabe called upon to
play a more vigilant role, as these were vulner&biaimical interests:

(b)whether a ship containing arms was seized in Feyara@07;

(c)whether there have been reports of attempts toksimeaontraband
through coastal lanes;

(d)the details of other steps Government have take; a

(e)whether such steps have not, in any way, beentef@etrade that
registered a potential growth through sea-lanes?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The
security and surveillance apparatus in India'stteial waters and exclusive
economic zone has been enhanced substantially theeryears. The
improvement of such an apparatus, based on feltlsnée an on-going
process.

(b)Yes, Sir. In February 2007, a fishing vessel cagyiarms,
ammunitions and explosives was seized by the InGiaast Guard in Palk
Bay.

(c) There are no specific reports with the Indian Nawyhe Coast Guard
regarding landing of contraband in large scale iandn organized manner
through coastal lanes. However, incidents of seizaf contraband, if
detected, are dealt with as per law.

(d)The Indian Navy has an elaborate arrangement tarthiweats at sea.
Such measures are regularly updated in coordinatith Indian Coast
Guard and other central as well as local agencies.

(e)No, Sir.
Bogus warrant order for train travel

11692. SHRI AJAY MAROO: Will the Minister of DEFENE be
pleased to state:

(@)whether any matter of bogus warrant-orders beingntgu for
travelling in trains, has been brought to the rott Government;

(b)if so, the details thereof; and

(c)the action being taken by Government in this regard

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) ttc) There
are no reports with the Government regarding printdf bogus warrant
orders. One case of purported use of unauthorizdéithi warrants by five
persons including one serviceman and four civiliams2779 UP Goa

Express on 4th August, 2006 was reported by Raikvdlorities. A court of
enquiry has been ordered in the matter.

tOriginal notice of the question was received indili
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Women officers in the army

11693. SHRIMATI MAYA SINGH: Will the Minister of DEENCE be
pleased to state:

(a)whether it is a fact that percentage of women efficin the army is
2.56, if so, the measures being taken to enhate@dncentage;

(b)whether any arrangement has been made to impamingato the
women being recruited in the Armed Forces; and

(c)the posts for which women are presently being iemtin the Armed
Forces?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The
percentage of women officers in the Army is 2.65wdver, the percentage
of women officers in the Army Medical Corps and Ardental Corps is
approximately 14 whereas in the Military Nursing\8ee it is 100.

Women officers are being inducted into selected gkBrrvices according
to the number of appointment/posts identified byiotss Arms/ Services.
Employability being a dynamic process, additiorgtieh of posts tenable by
women officers is an ongoing process based on pEE
gained/development of logistic infrastructure.

(b) Women officers are imparted training at par witheithmale
counterparts in the three Services.

(c) In Medical, Nursing and Dental Services, women ceifs are
inducted in both Permanent Commission (PC) and tSHeervice
Commission (SSC).

In Army, women officers in SSC are inducted in hreny Air Defence,
Corps of Signals, Corps of Engineers, Corps of tiled and Mechanical
Engineers, Army Service Corps, Army Ordnance Colmtglligence Corps,
Army Education Corps, Judge, Advocate General'saBegnt, in the Air
Force in the Flying (Transport and Helicopter), fiical, Administration,
Logistics, Accounts, Education and Meteorology Bfas and in the Navy
in Logistics, Education, Law, Air Traffic Controi€adres.

Registration of Indian agents for defence deals
1t1694. SHRI JANESHWAR MISHRA: Will the Minister ddEFENCE

be pleased to state:

(a)whether Government are contemplating to appointegister Indian
agents for defence deals;

(b)if so, the number of agents appointed/registerefdis@and

tOriginal notice of the question was received indili
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(c) the details regarding the defence deals forclviihe proposal for
appointing/registering the agents is under conatéer of Government?

THE MINISTER OF OF DEFENCE (SHRI A.K. ANTONY): (ap (c)
On the basis of Ministry of Finance's instructiaasued on 31st January,
1989 relating to Indian Agents of foreign suppliefsr all the
Ministries/Departments under the Government of dndsupplementary
instructions were issued by the Ministry of DefericeApril, 1989 and in
November, 2001 to regulate authorized Indian repredives/agents of
foreign suppliers. The instructions provide for theegulation of
representational arrangements through a systeregi$tration, categorical
and open declaration by the foreign suppliers efgérvices to be rendered
by their authorized representatives/agents anddhmineration payable to
them by way of fees, commission or any other metlSadfar no authorized
Indian Representative/Agent has been registeretidoWinistry of Defence
in terms of these instructions. Defence ProcurerReatedures provide for
direct dealing with Original Equipment ManufactweOEMs) or
Authorised Vendors or Government Sponsored Expgengies (applicable
in case of countries where domestic laws do nomjtedirect export by
OEMs).

Vacant posts in Sainik Boards

11695. SHRI BALAVANTALIASBAL APTE:
SHRI SHREEGOPAL VYAS:
SHRI VINAY KATIYAR:

Will the Minister of DEFENCE be pleased to state:

(a)whether it is a fact that a large number of poséslging vacant in
State and District Sainik Boards;

(b)if so, the State-wise details thereof;

(c)whether Government have formulated any schemdltthéise posts;
and

(d)if so, the details thereof and by when these pargtdikely to be filled?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (8|
M.M. PALLAM RAJU): (a) and (b) A number of postsealying vacant in
State and District Sainik Boards. The State-wistaitdeare given in the
Statement (See below).

(c) and (d) These Boards are under the administratbntrol of various
State Governments/Union Territory AdministratiorheT Government has
requested State Governments to fill up the vacastspin these Boards
expeditiously and their response has been positive.

tOriginal notice of the question was received indili
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Statement

Strength of officials in RSBs/ZSBs

Sl. State/UT Strength of Rajya Sainik Boards Strength of Zila Sainik Board
7Y Officers Staff Sticers Staff -
Auth'd Held Vacant Auth'd Held Vacant Auth'c Held Vacan' Auth'd Held Vacant
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 04 04 00 34 26 08 23 08 15 158 129 29
2. Arunachal Pradesh 01 01 00 04 04 00 00 00 00 00 00 00
3. Assam 03 03 00 26 17 09 10 01 09 73 69 04
4. Bihar 02 02 00 16 09 07 09 01 08 79 30 49
5. Chhattisgarh 02 02 00 12 08 04 05 05 00 38 28 10
6. Delhi 01 00 01 17 12 05 00 00 00 00 00 00
7. Goa 01 01 00 12 11 01 00 00 00 00 00 00
8. Gujarat 02 01 01 19 13 06 05 04 01 38 34 04
9. Haryana 04 03 01 41 36 05 19 04 15 406 295 111
10. Himachal Pradesh 03 02 01 30 25 035 10 09 01 95 54. 41
11. Jammu and Kashmir 02 02 00 16 16 00 10 08 02 100 99 01
12. Jharkhand 04 03 01 45 24 21 04 03 01 30 12 18
13. Karnataka 03 02 01 19 14 05 11 06 05 94 58 36
14. Kerala 06 05 01 35 23 12 15 15 00 114 101 13

VYHEVYS VArvy
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15. Madhya Pradesh 04 03 01 34 33 01 28 21 07 151 140 11
16. Maharashtra 04 04 00 37 34 03 28 21 07 318 310 08
17. Manipur 01 01 00 05 03 02 02 01 01 12 01 11
18. Meghalaya 01 01 00 11 09 02 01 01 00 09 06 03
19. Mizoram 01 01 00 23 23 00 02 02 00 15 15 00
20. Nagaland o1 ,01 00 14 09 05 04 04 00 22 22 00
21. Orissa 02 01 01 10 09 01 06 05 01 44 24 20
22. Punjab 04 04 00 40 34 06 17 08 09 162 160 02
23. Rajasthan 03 03 00 25 23 02 24 20 04 122 94 28
24. Sikkim 02 01 01 16 10 06 03 03 00 07 07 00
25. Tamil Nadu 08 05 03 55 47 08 25 21 04 292 230 62
26. Tripura 02 02 00 15 14 01 00 00 00 00 00 00
27. Uttaranchal 02 02 00 09 09 00 14 14 00 131 84 47
28. Uttar Pradesh 04 03 01 44 41 03 65 17 48 558 434 124
29. West Bengal 03 01 02 24 21 03 11 08 03 123 94 29
30. Andaman & Nicobar UT - - - - - - - - - - -
31. Chandigarh 00 00 00 00 00 00 01 01 00 15 08 07
32. Pondicherry UT 01 01 00 12 12 00 00 00 00 00 00 -
TOTAL : 83 65 18 696 566 130 352 210 142 3186 2444 742
(-) Information not available
1. Total No. of Rajya Sainik Boards =32
2.Total No. of Zila Sainik Boards =352

3.Status of employed personnel at a glance

(a)Total No. of Officers & Staff authorized in all ttRSBs and ZSBs.

(b)Total No. of Officers & Staff existing in all theIBs and ZSBs

(c)Net Deficiency of Officers & Staff

435+3882=4317
275+3010=3285

150+872=1032

[200Z ‘uosen L]
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Self-reliance in defence systems

1696. SHRIMATI S.G. INDIRA: Will the Minister of DEENCE be
pleased to state:

(a)whether it is a fact that Government had set aldeatb become self
reliant in defence systems and technologies tcetttent of 70 per cent, by
year 2020;

(b)if so, the details thereof;

(c)whether it is a fact that to achieve the above, ith@lvement of
industry is most important; and

(d)if so, the steps taken in this regard?

THE MINISTER OF DEFENCE (SHRI A.K.ANTONY): (a) angb) No,
Sir. Government has not set any deadline for sdikmce in defence systems
and technologies.

(c) and (d) Industry is being involved in a big wagth for developing
technologies and for production. As a part of prtgeaken up by DRDO, the
sub-systems and modules are being outsourced tsties for developing,
prototyping, assembling and testing. Many industfi@ve mastered many
technologies in this process.

Pension for ex-servicemen of less than 14 years gee

1697. PROF. P.J. KURIEN: Will the Minister of DEFER be pleased
to state:

(a) whether Government have received a representatiom fex-
servicemen of less than 14 years service, requektirsome pension;

(b) if so, the details thereof and Government's readtiereto;

(c) the rationale for denying pension to ex-serviceroéness than 14
years service when M.P.s of less than five yeandcgeare getting pension;
and

(d) whether Government propose to consider this tenat
sympathetically?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE KRl
M.M. PALLAM RAJU): (a) Yes, Sir.

(b)The demand is for grant of pension to those exisemven who had
put in less than 15 years of service. As per exgstiules, minimum
qualifying service for pension eligibility is 15 s for Personnel Below
Officer Rank and 20 years for Commissioned Officers

(c)M.P.s and ex-servicemen belong to two distinct gaies which are
not comparable, being governed by separate setex.r

(d)No change in the existing policy is contemplatedh®yGovernment.

Modernisation of Armed Forces

1t1698. SHRI LALIT KISHORE CHATURVEDI: Will the Mirster of
DEFENCE be pleased to state:

(a)whether for modernization and increasing the stgkcapabilities of
the forces, Government are importing defence eqeipisnfrom different
countries and carrying out production through jeiemture;

(b)whether it has been ensured that state of theemhblogies are being
imported for setting up joint ventures with diffateountries; and

(c)whether it is contemplated to sign any joint veetagreement with
countries/companies in under which the said codcdrgpany would
purchase back the products in excess to the regeireof the country, if
not, the reasons therefor?

THE MINISTRY OF DEFENCE (SHRI A.K. ANTONY): (a) tdc)
Modernisation of the Armed Forces, a continuousess based on threat
perception, technological changes and budget ditots is undertaken with
a view to increasing the striking capabilities dfet forces,, through
acquisition from indigenous as well as foreign sesrin terms of the
provisions of Defence Procurement Procedure 200@. import option is
exercised only when it is absolutely necessaryrt@yre the items within a
definite time frame on operational grounds to beidige capability gaps and
normally when such equipment cannot be sourcedyémdiusly within a
specified timeframe.

tOriginal notice of the question was received indili
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Joint ventures where feasible, have been set up watious friendly
countries by importing state of-the-art technolsgie

Joint venture products would be used by the partmemtries, which
could also be exported to other friendly countridepending upon the
agreements.

Crash of ALWH Dhruv

1t1699. SHRI BRIJ BHUSHAN TIWARI: Will the Ministesf DEFENCE
be pleased to state:

(a)whether Government are aware of the recurring actgdof Advanced
Light Weight Helicopter 'Dhruv' of Indian Air Forcgointly developed by
Hindustan Aeronautics Limited and Ministry of Defen

(b)if so, the date-wise details of such accidents;
(c)the details of steps taken by Government to avedath ccidents; and
(d)the outcome thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) an@) One
Dhruv helicopter of the Indian Air Force (JAF) msith an accident on
2.2.2007 while practicing for the Aero India Showcently. Since its
introduction in the IAF, this is the only case afcalent involving 'Dhruv'
helicopters.

(c) and (d) A continuous and multi-faceted effartaiways underway in
the Indian Air Force to enhance and upgrade flighfety. Measures to
enhance the quality of training to improve theldkVels, ability to exercise
sound judgment and situational awareness of pibots being pursued.
Constant interaction with Hindustan Aeronautics itéd (HAL) and
Original Equipment Manufacturers (OEMs) of concermeuntries are also
maintained to overcome the technical defects afrait. Besides, anti-bird
measures are also undertaken.

Fatalities of defence aircrafts, choppers and humatives

1700. DR. VIJAY MALLYA: Will the Minister of DEFENE& be pleased
to state:

tOriginal notice of the question was received indili
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(a)the number of fatalities of Defence aircrafts/chengpand human lives,
that occurred in the past years during routineaser

(b)the causes for such large number of accidents;

(c)what is the estimated total loss and whether tiseaeprovision for it in
the Defence Budget and whether the aircrafts arered by insurance; and

(d)what is the nature and status of compensation divehe families of
the pilots who lost their lives?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Aotal
number of 65 aircraft of the Defence forces havasehd since 1st April,
2003 till 5th March, 2007. In these accidents 581an lives were lost.

(b) The major causes of accident are human error asithiteal defects.
However, in each case of accident, an investigattortarried out and
appropriate remedial action is taken.

(c) Besides the loss of aircraft and human lives, stenated loss of civil
property in these accidents was Rs. 10,09,348/anlwther accident which
took place on 24 1.2007, the aircraft crashed iivatied area damaging
crops

At the procurement stage itself, the anticipatedtages due to aircraft
accidents during the lifespan of the aircraft aleeh into account.

Military aircraft are not covered by insurance.

(d) Compensation given to the families of the ilétlled are in nature
of ex-gratia.ln addition toex-gratia,death gratuity, provident fund, payment
from insurance scheme, special family pension dse eeleased as per
the service norms

Statement of Naval Chief on global terrorism

1701. SHRI V. NARAYANASAMY Will the Minister of DEENCE be
pleased to state:

(a)whether it is a fact that the Indian Naval Chief lsated that the
Indian Ocean Region has becadeefactohome for global terrorism; and

(b)if so, what measures Government are taking to temorism across
the ocean?

tOriginal notice of the question was received indili
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Durg a
seminar on "Freedom of the Seas", the Chief of Mawal Staff had
expressed his concern over acts of piracy and riemo affecting the
maritime environment in the Indian Ocean.

(b) The Indian Navy frequently conducts 'PresenceSé&rveillance'
missions. Aircraft surveillance sorties and shigrgla are carried out at
frequent intervals in close coordination by Indidavy and Indian Coast
Guard. Cooperation and constructive engagement Wwitha's maritime
neighbours is also maintained to curb terrorisnoggthe ocean.

Co-ordination between RPF and security forces

1702. SHRI RAJIV CHANDRASEKHAR: Will the MinisterfaHOME
AFFAIRS be pleased to state:

(a)whether there is a need for closer cordination betwRPF and the
Central Intelligence and Paramilitary forces inwief the recent events of
terrorism on trains in Mumbai and Haryana; and

(b) whether the transfer of RPF and Railway assetsgtion function to
the Home Ministry would be more effective for bett®-ordination and to
ensure accountability for the critical issue of gm®er and train and
security?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFRS
(SHRI SHRIPRAKASH JAISWAL): (a) Necessary instrarts have been
issued to further streamline mechanisms for clos@rdination between
RPF, Central and State Intelligence and securigneigs at different levels.

(b) There is no such proposal.

Unauthorised parking lots in Delhi

1703. DR. (SHRIMATI) NAJMA A HEPTULLA: Will the Minster of
HOME AFFAIRS be pleased to state:

(a) the location and other details of various validkpag lots operating at
present in MCD areas, indicating whether thesedaextly under MCD or
are operated through contractors;

(b) whether Government have any assessment of thehoreagtd parking
lots operating in MCD areas; if so, the detailg¢io&
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(c)whether Government have reports of public beingaharged beyond
the rates fixed by the MCD; if so, the details dwr and

(d)the steps Government propose so as to do awaythétmenace of
unauthorised parking lots/overcharging?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) A statement showing theads of parking
sites of Municipal Corporation of Delhi, with thdimcations, name of the
contractors to whom the sites have been allottediog of contracts and
monthly licence fee payable by the contractordNunicipal Corporation
of Delhi is placed at Annexure. [See Appendix 2Ithéxure No. 2]

(b) and (c) No, Sir. However, whenever any instanteoperation of
unauthorisd parking site or overcharging at Muratigorporation of Delhi's
parking sites come to notice, the Corporation ta@gsopriate action against
them.

(d) The steps taken by the Municipal CorporatiorDethi to prevent the
menace of unauthorised parking sites and overamgrigiclude identifying
additional parking sites, rationalising parking faed parking space and
stringent action against guilty contractors, wheraharge the public over
and above the approved parking fees.

Satellite linkage at border outposts

1704. SHRI EKANATH K. THAKUR: Will the Minister ofHOME
AFFAIRS be pleased to state:

(a)whether it is a fact that the Ministry of Home Affahas prepared a
proposal to provide satellite linkage to borderpasts on Sino-Indian and
Indo-Bangla borders making video conferencing antkerhet facilities
available;

(b)whether VSATs would be installed along the two leosdmanned by
the Indo-Tibetan Border Police (ITBP) and the Bor8ecurity Force (BSF);
and

(c)if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): (a) A project has begmepared by
Indo-Tibetan Border Police (ITBP) for installatioof satellite based
Communication Network to link border outposts (BPRs their area of
responsibilities including Sino-Indian borders. Fhproject envisages
providing complete secure communication on voicAXF Data, Video
Conferencing and Internet facility. The proposal BfBP is under
examination of Ministry of Home Affairs.

(b) and (c) Both Indo Tibetan Border Police (ITB&)d the Border
Security Force (BSF) have been provided with V-S#Bed Communication
Networking under POLNET Scheme which are able wvige Data, FAX
and Voice Communication.

165 V-SAT Terminals for BSF and 32 V-SAT Termindlsr ITBP
respectively have been approved and against theowgyp terminals, 63
terminals of BSF and 18 of ITBP have been madeatipgial. The remaining
terminals will be added in the network in a phasehner. These terminals
will be installed along the BOPs manned by BSF IdRP in their respective
areas of deployment.

Review of Armed Forces Special Powers Act, 1958
1705. SHRI URKHAO GWRA BRAHMA: Will the Minister oHOME
AFFAIRS be pleased to state:

(a) whether the Centre is considering to review impasiof the Armed
Forces Special Powers Act, 1958 in North EastemteStparticularly in

Manipur;
(b) if so, the details thereof;

(c) if not, whether any modifications or changes arssjiwe to take place
in the Act; and

(d) whether Government would initiate a fresh discussio the said Act
with the Governments of North Eastern States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) to (d) The recommendatiofshe Committee
constituted by Ministry of Home Affairs to reviela Armed Forces (Special
Powers) Act, 1958 as amended in 1972 are undeidsyaton.
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Tribunals for detection of Bangladeshis in Assam

1706. SHRIMATI SHOBHANA BHARTIA: Will the Ministeof HOME
AFFAIRS be pleased to state:

(a)whether Supreme Court has quashed Governmentaaditfn that put
the onus of proving an illegal migrant into the ooy, solely on the
complainant, and has directed the Centre to comstgufficient number of
Tribunals within four months, to detect infiltratioof thousands of
Bangladeshis into Assam;

(b)if so, what steps Centre have taken to implementdihective of the
Supreme Court;

(c)if so, what is the total number of Tribunals congéd by the Centre in
this regard; and

(d)whether the Supreme Court had also struck dowmigsohstitutional”
the lllegal Migration Detection by Tribunal Act duly, 2005?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) The Supreme Court of Indi@e their
judgment dated 5.12.2006 has quashed the Forei{jhgbsinals for Assam)
Order dated 10.2.2006.

(b) and (c) The Government had approved the proposathe
Government of Assam in December, 2005 for estahblisbf additional 21
Foreigners Tribunals (in addition to 11 existingblnals) in the State of
Assam. As per information given by the State Gowent, 27 Tribunals are
already functional.

(d) The Supreme Court of Indiédetheir judgement dated 12.7.2005 had
struck down the lllegal Migrants (Determination Taybunals) Act 1983.

Fencing in border areas

t1707. SHRI SHAHID SIDDIQUI: Will the Minister of BME
AFFAIRS be pleased to state:

(a) the number of border areas in the country wlieneing has been
done in view of the security;

tOriginal notice of the question was received indili
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(b) the main areas where there is more danger to snskaurity;
(c) whether maximum quantities of intoxicants come tigiothese areas;
(d)if so, the details thereof; and

(e)whether there is any plan for fencing Indo-Myanrbarder; if so, by
when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) The Govemment have und@meaconstruction
of fencing along India-Pakistan and India-Bangladesrders.

(b) to (d) Although all international borders ofetlcountry are sensitive
from security point of view, instances of smuggliafjintoxicants mainly
from across India-Pakistan and India-Bangladeslidrsrhave come to the
notice of the Government.The details of seizureartotic substances along
these borders are as under:

Narcotic item Year 2006 (in Kg) Year 2007 (upto Feb.) (in Kg)
Heroin 81.94 11.04
Opium 454 —
Ganja 5402.02 1598.40
Hemp 235.00 491.50
Brown Sugar 0.65 0.35
Poppy Husk 581.05 50.00

(e) The Govemment proposes to undertake fencingpproximately 10
kms stretch near Moreh in Manipur along India-Myanmborder.
Discussions have been held at various levels wlih Government of
Myanmar to seek their cooperation to start Recasagice Survey & Trace
Cut (RSTC) for border fencing. However, no favoleatesponse has been
received from the Government of Myanmar so far.
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Denial of visa to US scholars

1708. SHRI SHAHID SIDDIQUI: Will the Minister of HRIE AFFAIRS
be pleased to state:

(a) whether it is a fact that a number of US scholargehbeen denied
visa to India; if so, the reasons therefor;

(b) how many scholars from US and Europe applied fodystvisas in
India, alongwith the list of those given permissiamd the subject of their
research; and

(c) the list of those US/European scholars who weréedevisa and the
subject of their research?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): (a) to (c) As per avalile information,
out of 926 proposal of research projects receiwathd the year 2006 from
foreign nationals of all countries, approvals fd2 tesearch proposals were
conveyed. Of these approvals, 67 cases were fromdd8lars as sponsored
by United States Education Foundation in India (BBE9 research
proposals of USEFI were declined after due conatid®r of the sensitivity
of the research proposal within the prescribed glirids. A list containing
details of these scholars and the subjects isaa¢i8ent.

Statement
Details regarding scholars and subjects

SI.LNo  Name of the scholar Subject
1 2 3
1 Mr. Banwari Benlal Kedia Prospects and Problems of outsourt

for India's economic growth: An in-
depth analysis.
2. Ms.Ruth S. DeFfries-Bajpai Is tourism a winwin for local

livelihoods and forest ecosystems in
Central Highlands of India.

3. Mr. Tarig S. Tapa The Imaginary Princess: A Muslim girl
story.
4. Ms. Christina P. Davis Language ideologies in  Mumk

(Bombay) schools.
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1. 2 3
Mr. Saha Souvik India's Energy Security.
6. Ms. Keya Mitra Liberation Versus Exploitatiol

Women's struggle for Empowerment.

7. Mr. Quinlan B. Bowman Democratization in Kerala: The role
Association.
8. Mr. Forrest D. Fleischman Political Empowerment ar

Biodiversity protection in Kerala.

9. Mr. David Asher Ghertner Green Evictions. The polis of lanc
privatization and access in Delhi, India.

Sealing of schools In Delhi

1709. SHRIMATI HEMA MALINI: Will the Minister of HCME
AFFAIRS be pleased to state :

(a) the number of schools sealed and the number ofestadaffected
during the recent sealing drive in the nationalitehgity;

(b) what is the fate of the affected school childrerpried of their
education facilities;

(c) whether it is a fact that some residential propsrtwhere people were
residing, have also been sealed; and

(d)if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) to (d) The informationbging collected and
will be laid on the Table of the House.
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Accused languishing in Jails without conviction

T1710. DR. PRABHA THAKUR; Will the Minister of HOMRFFAIRS
be pleased to state:

(&) whether many accused persons, without being cadjctare
languishing in various jails of the country for tlast several years;

(b) whether there is any fixed time-frame or rule, feteasing such
accused persons from jails; and

(c) if so, the details thereof and if not, the reastvesefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI MANIKRAO GAVIT): (a) Yes, Sir.

(b) and (c) A new sectiowiz 436A of the Code of Criminal Procedure,
1973 has been inserted in the Code to provide wlegre an undertrial
prisoner other than the one accused of an offeocavtiich death has been
prescribed as one of the punishments, has beemrr detention for a period
extending to one-half of the maximum period of immpnment, provided for
the alleged offence, he should be released on diisopal bond with or
without sureties. It also provides that in no cagkan undertrial prisoner be
detained beyond the maximum period of imprisonnfentvhich he can be
convicted for the alleged offence.

Section 436 (1)of the Code of Criminal Procedur@/3Lhas also been
amended to make a mandatory provision that if tirested person is
accused for a bailable offence and he is an indigew cannot furnish
surety, the Court shall release him on his exenufdbond without sureties.

Naxal activities in Dantewada

1711.KUMARI NIRMALA DESHPANDE: Will the Minister ofHOME
AFFAIRS be pleased to state:

(a) how many, villages in Dantewada district of Chisatirh are affected
by Naxalite activities and since when;

(b) whether the State Government is unable to providieca&ion and
health facilities to these villages; and

tOriginal notice of the question was received indili
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(c) whether the employees working in those areasbaing engaged in
some other projects?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): (a) to (c) As per theaformation
received from the concerned State Government, Mifahes in districts
Dakshin Baster, Dantewada are affected by naxalites for last 25 years.
The State Government is fully capable of provideducation and health
facilities etc. in all the villages of the naxaffeafted areas. No employee
working in the naxal affected areas are engageahyrother project.

Activities of terrorists in North-Eastern States

1712. SHRI SANJAY RAUT : Will the Minister of HOMBFFAIRS be
pleased to state:

(a) whether it is a fact that terrorist groups of Ne#astern States are
preparing to form a new country like Bangladesh;

(b) whether ULFA, Maoist and other terrorist groups énél control in
North Eastern States of India;

(c) how many of them are active terrorist groups in Nath-Eastern
States; and

(d)what strict action Government had taken or propostake against
such terrorist organizations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) There is no report to sesigthat terrorist
groups of North Eastern States are preparing tom farnew country like
Bangladesh.

(b)According to reports, Maoists are not active in tNdEastern States.
Some terrorist outfits are operating in the Nortat&s.

(c) Details of major militant outfits operating in NbriEastern Region
(State-wise) are as under:
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Assam: United Liberation Front of Asom (ULFA), Natial Democratic
Front of Boroland (NDFB), Dima Halam Daogah (DHDidats faction, and
United People's Democratic Solidarity (UPDS).

Manipur: There are approx. 23 militant groups daddn ethnic linesiz.
Meiteis, Kukis, Nagas and Pangals.

Nagaland: National Socialist Council of NagalandS@N) which is
having two factions NSCN (IM) and NSCN (K) and Naggtional Council.

Tripura: National Liberation Front of Twipra (NLFT@nd All Tripura
Tiger Force (ATTF).

Arunachal Pradesh: NSCN (IM) and NSCN (K) are activtwo districts
of Tirap and Changlang in Eastern Arunachal Pragabining Nagaland
and Assam.

Meghalaya: Hynniewtrep National Liberation Coun¢fiNLC) and
Achik National Volunteer Council (ANVC)'

(d) The Government has taken various steps to @lotiite separatist and
terrorist activities in North Eastern States. Thedselude, inter alia,
deployment of Para-military Forces and Army in t8tate, coordinated
action by Army, Para Military Forces and State &wolio counter insurgency
operations, declaration of insurgent groups aswfmlaassociation under the
Unlawful Activities (Prevention) Act, 1967, declom of "disturbed area:
under the Armed Forces (Special Powers) Act, 19B8nbursement of
security related expenditure to the state Governraed modernization.up-
gradation of State Police Force. Regular reviewhefsituation both at State
and Central Government level is being made. A nundfeoutfits in the
North East have entered into Suspension of Op&at{800) Agreement.
Currently ceasefire/Suspension of Operations (SisOdn with: National
Socialist Council of Nagaland (NSCN), which is hayitwo faction NSCN
(IM) and NSCN (K), National Democratic Front of Btend (NDFB), Dima
Halam Daogah (DHD), and United .People's Demociatikidarity (UPDS)
and Achik National Volunteer Council (ANVC).
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Naxal attacks in States

t1713. SHRI JANESHWAR MISHRA: Will the Minister oHOME
AFFAIRS be pleased to state:

(a)whether Government's attention has been drawn tsveontinuous
increase in incidents of naxalite attacks in Chégédtrh, Orissa and Bihar;

(b)if so, the action taken to check such incidents;

(c)whether Government have formulated any action ptencomplete
solution of naxalite problem; and

(d)if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): (a) to (d) Several mtming
mechanisms have been set-up. These include a patiagview by the
Cabinet Committee on Security (CCS) of the naxalasion, a Standing
Committee of the Chief Ministers of the naxal aféetStates chaired by the
Union Home Minister, quarterly Coordination Centreetings chaired by
the Union Home Secretary with the Chief Secretaded the Directors
General of Police of the Affected States and thentilp Task Force
Meetings of Nodal officers of naxal affected Statad Central agencies etc.

In accordance with the decision taken at 2nd mgetihthe Standing
Committee chaired by the Prime Minister on 13th ih®006, the States
have finalized comprehensive but realistic actitang with short-term and
long-term approaches and strategies to combat thealite menace
simultaneously on political security and developtniants. Infrastructure
development, land reforms, housing, developmeragoiculture, education,
health, employment including special recruitmemalto fill up vacancies in
State police forces, strengthening intelligenceuggtprotection and safety of
railway passengers and infrastructure, meaningfplémentation of PESA,
tribal-forest interface issues etc. are addressdénthe action plans.

tOriginal notice of the question was received indili
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Kidnapping, sexual exploitation and killing of children

t1714. SHRI BALAVANTALIASBAL APTE:
SHRI SHREEGOPAL VYAS:
SHRI VINAY KATIYAR:

Will the Minister of HOME AFFAIRS be pleased to t&ta

(a)whether it is a fact that reports have been redeir@am some parts of
the country regarding kidnapping,s exual expladtatand killings of the
children;

(b)if so, the State-wise details of such incidents;
(c) the action taken by Government in this regard; and
(d) the details regarding the outcome of the actioeridk this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI MANIKRAO GAVIT): (a) and (b) The State/UT-wgsincidents of
murder, rape, kidnapping and abduction, procuratibminor girls, selling
of girls for prostitution and buying of girls forgstitution during 2003 to
2005 as per statistics compiled by NCRB on thesbatireports received
from the Governments are give in the Statement (@&mv|

(c) and (d) 'Police’ and 'Public Order" are Statgexts under the seventh
schedule to the Constitution of India, hence thiengry responsibility of
prevention, detection, registration, investigatiamd prosecution of crime
lies with the State Governments. However, the Utg@mvernment has from
time to time issued advisories to the State Goveristo give more focused
attention to improving administration of criminalsfice system and take
such measures as are necessary for the prevertiorines against all
vulnerable section of the society. The Union Gowent also supplements
the efforts of the State Governments by providimguricial assistance for
modernization of the State Police Forces in ternfs weaponry,
communication, equipment, mobility, training anthext infrastructure under
the scheme of Modernisation of the State Policecé®mwith a view to
enhancing their capabilities to fight crime and mhain public order.
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Statement

(A) Incidents of Murder, Rape, Kidnapping and Alducof Children

during 2003-2005

Sl. State/UT Kidnapping & Murder Rape
No. Abduction

2003 2004 2005 2003 2004 20(2003 2004 2005
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 373 396 332 116 70 56 383 363 315
2 Arunachal Pradesh 9 8 12 0 0 0 9 11 10
3 Assam 0 3 18 2 1 12 5 7 90
4 Bihar 33 29 72 8 9 25 3 3 8
5 Chhattisgarh 45 70 110 20 32 28 186 308 382
6 Goa 9 9 11 0 2 4 22 20 15
7 Gujarat 267 300 285 49 69 74 75 96 90
8 Haryana 92 42 101 19 21 38 77 24 131

9 Himachal Pradesh
10 Jammu & Kashmir
11 Jharkhand

12 Karnataka

13 Kerala

14 Madhya Pradesh
15 Maharashtra

16 Manipur

17 Meghalaya

18 Mizoram

19 Nagaland

20 Orissa

21 Punjab

22 Rajasthan

23 26 37 4 5 6 36 32 58
38 27 48 0 1 4 2 4 4
3 18 11 7 6 33 16 43 22
29 41 35 23 46 42 25 42 48
23 74 45 31 49 45 69 159 140
210 179 240 141 121 122 699 710 870
337 380 420 195 181 189 605 634 634

26 27 13 1 0 3 7 4 4
9 11 14 1 8 24 22 51

0 0 0

0 0 1
25 11 16 15 9 9 55 31 28

67 53 59 17 35 17 54 54 51
46 128 132 17 20 56 49 137 246
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1 2 3 4 5 6 7 8 9 10 11
23 Sikkim 0 2 2 1 1 0 8 1 14
24 Tamil Nadu 37 93 69 46 54 53 47 166 115
25 Tripura 0 14 6 0 5 1 0 28 20
26 Uttar Pradesh 561 735 749 439 511 346 301 394 394
27 Uttaranchal 2 2 4 3 4 6 11 17 18
28 West Bengal 32 99 102 2 2 2 16 19 6
TOTAL : (STATES) 2298 2775 2977 1175 1255 11792793 3330 3764
1 A&NIslands 1 3 2 1 1 1 2 8 2
2 Chandigarh 14 36 23 3 3 3 9 13 21
3 Dadra & N. Haveli 1 7 4 0 3 1 0 0 O
4 Daman & Diu 1 0 2 0 0 1 4 1 1
5 Delhi 255 371 507 32 41 34 140 186 235
6 Lakshadweep 0 0 0 0 0 0 0 0 O
7 Pondichery 1 4 3 1 1 0 1 4 3
TOTAL : UT 273 421 541 37 49 40 156 212 262
TOTAL : (ALL INDIA) 2571 3196 3518 1212 13041912 2949 3542 4026

SOURCE Crime in India

(B) Incidence of Buying of Girls for ProstitutioBéc. 373 IPC)
Selling of Girls for Prostitution (Sec. 372 IPC)dRrocuration of
Minor Girls (Sec. 366-A IPC) during003 to 2005

S| State/UT Procuration of  Selling of Girls Buying of Girls
N Minor Girls For For
(Sec.366-A IPC) Prostitution  Prostitution (Sec.

372. IPC)(Sec. 373 IPC)
2003 2004 2005 2003 2004 2005 2003 2004 2005

1 2 3 4 5 6 7 8 9 10 11

1 Andhra Pradesh 46 60 48 1 0 2 0 0 9
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1 2 3 4 6 7 8 9 10 11
26 Uttar Pradesh 28 23 3 0 0 0 0 0 O
27 Uttaranchal 7 32 9 0 0 O 0O 0 O
28 West Bengal 12 13 20 6 12 44 18 9 2

TOTAL: (STATES) 171 205 145 36 19 50 24 21 19
29 A&N lIslands 0O 0 0O o0 o0 oO 0O 0 O
30 Chandigarh 0 0 0 0 0 0 0 0 0
31 Dadra&N.Haveli 0 O O O O 0 0O 0 O
32 Daman & Diu o o0 o o o0 o0 0O 0 O
33 Delhi 0O 0 0O o0 o0 o 0O 0 9
34 Lakshadweep 0 0 0 0 0 0 0 0O O
35 Pondichery 0 0 0 0 0 0 0 0 O

ToTAL: UT 0 0 0 0 0 0 0 0 9

ToOTAL: (ALL INDIA 171 205 145 36 19 50 24 21 28

SouRCE Crime in India

Stringent punishment for crime against children

1715. SHRI KALRAJ MISHRA: Will the Minister of HOMEAFFAIRS
be pleased to state:

(a) whether in view of the most dastardly killing ofusces of innocent,
poor children in Nithari, a village on the outskirof National Capital,
Government have considered any amendment to threénedi law, especially
the Indian Penal Code to provide for a punishmeeterrent enough to
prevent such a devious and dastardly crime, angbd& of the dead in a
fashion unheard of and beyond human imaginatiord- a

(b) if so, the decision taken in the matter, and whetthe matter has been
referred to a Committee; if so, its composition émins of reference?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS

(SHRI MANIKRAO GAVIT); (a) and (b) No such proposas under
consideration of the Government as there are smihgunishments for such
offences in the existing laws. However, the Govesntireviews the laws
and brings about amendments as and when it is denesi necessary. The
Government of India had constituted a Committeen{ry of Women and

Child Development) on 3.1.2007 to investigate ialtegations of large scale
sexual abuse, rape and murder of children in Nitfidlage of Noida (U.P.)
and give suggestions/recommendations for ensuhiagyduch cases do not
recur. The composition and Terms of Reference @fGbmmittee are given
in the Statement.

Statement

Committee constituted by Government of India (Mipisf Women
and Child Development) dh1.2007o Investigate into allegations of

large scale sexual abuse, rape and murder of caildn Nithari
Village of Noida (U.P.)

Constitution of the Committee

The constitution of the Committee was as follows:

1.

Mrs. Manjula Krishnan, Economic Advisor, —h&rperson
Ministry of Women and Child Development

Shri Balvinder Kumar, Secretary, — Member
Department of Women and Child Development,

Govt, of Uttar Pradesh

Shri K. Skandan, Joint Secretary, (CS) — Member
Ministry of Home Affairs

Shri J.S. Kochher, Director (Child Welfare), — Convener
Ministry of Women and Child Development

Subsequently, Shri Balvinder Kumar conveyed higdilitg to join the

Committee.
TERMS OF REFERENCE OF THE COMMITTEE

* The efforts made by local administration, espkgipolice to locate all

the missing children and reintegrate them withrtfenilies.
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* The modus operandand the motive of the accused persons into these
activities.

* The level of cooperation/assistance provided bwll@ministration,
especially police to the affected parents/famidind the community.

Early warning device for disasters

1716. SHRI VIJAY J. DARDA: Will the Minister of HOE AFFAIRS
be pleased to state:

(a)whether Government are aware that with 13 per oémtorld's sea
cyclones around India and two tsunami-genic zonedafnan-Samatra
trench and Makran Coast in its vicinity, an earlgrming device to mitigate
potential loss is urgently needed;

(b)if so, what steps are being taken in this regargripare the Civil
authorities to evacuate affected persons, withrarmim loss of time; and

(c)whether the necessary infrastructure in the shdpeebicles, safe
temporary dwelling place, timely procurement oft¢éemations, etc., has been
provided or is being provided, based on our expegeof 2004 tsunami
tragedy?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI' S. REGUPATHY): (a) The Government is awarehaf need for an
Early Warning System for Tsunami. Accordingly, th8nistry of Earth
Sciences (MoEs) has undertaken a multi-disciplinand multi-agency
project to realize an operational national earlyniry system for tsunami
and storm surges by September, 2007. The Early Mar@entre at the
Indian National Centre for Ocean Information Seggic (INCOIS),
Hyderabad is likely to be made functional by Seftem2007. However, an
interim TEWS has already been made operational bS] 'at INCOIS,
Hyderabad.

(b) and (c) Execution of rescue/response and refiefations in the wake
of disasters is the primary responsibility of ttencerned States for which
they are generally prepared. Government of Inditereds logistic and
financial support to the affected States in thenewé severe calamities. The
Ministry of Home Affairs maintains and Emergency
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Operation Centre, which works on 24x7 basis, aritifiormation about
impending disasters is disseminated to the Stat@mediately, so that
necessary steps in evacuation etc. are immediatgfiated by them.
Operationalization of TEWS would enable dissemoratdf information at
the earliest.

Bungling by Delhi Police in cases of murder

1717. DR. K. MALAISAMY:
SHRI S.P.M. SYED KHAN:

Will the Minister of HOME AFFAIRS be pleased to teta

(a)whether the much talked about three cases Jesaicad\itish Katara
and Priyadarshini Mattoo are standing examplesffidial bungling by the
police and poor handling of the cases by the |dessl judiciary;

(b)whether there is a need for a well defined accdilitialevel for the
police; and

(c)if so, what are the initiatives envisaged on this?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFRS
(SHRI S. REGUPATHY): (a) to (c) The Session Courtthe Jessica Lal
murder case investigated by Delhi, acquitted al dlocused. Some lacunae
were found in the initial investigation. Howevehet cases ended in
conviction in High Court on the appeal preparedSpecial Investigation
Team of Delhi Police. Delhi Police has alreadyiatéd action against some
police personnel against whom court had made certdiservations.
According to CBI which was investigating the Prigagshini Mattoo murder
case, there was no bungling in investigation ofdase. However, the Trial
Court acquitted the accused. Aggrieved by the oofi@irial Court, CBI filed
appeal against the order of acquittal in the Highut€ which set aside the
Trial Court's order and convicted the accused. d¢wised was sentenced to
death by the High Court of Delhi. In both caseqess have been filed in
the Supreme Court against the order of High Co@rDelhi. The Nitish
Katara case has been investigated by Uttar PradeBbe. The system of
scrutiny by various courts of the cases investijdtg Police authorities
makes them accountable. In addition, Section 217 pRovides punishment
to those public servants disobeying the directmaw with intent to
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save persons from punishment or property from fanfe and section 218
IPC provides punishment to those public servamtsiing incorrect record or
writing with intent to save persons from punishmemt property from
forfeiture.

Criteria for clearance under FCRA

1718. SHRI ABDUL WAHAB PEEVEE: Will the Minister ocHOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the FCRA clearanaeoisgiven to Institutions/
orphanages, fearing the funds may go to some Kiter@rist activities;

(b)if so, whether the institutions who are already ihgvthe FCRA
clearance, are eligible to receive funds from atbread

(c)what are the guidelines for the applicants who ap@l fresh FCRA
clearance?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFRS
(SHRI SHRIPRAKASH JAISWAL): (a) No, Sir.

(b) The associations which are already registered eaeive foreign
funds if they are not prohibited from receivingdign contribution or placed
in the Prior Permission category by the Central €pment.

(c) The organizations seeking foreign contributions definite cultural,
social, economic, educational or religious prograsnmay either obtain
registration or prior permission to receive foreigantribution from the
Ministry of Home Affairs by making an application the prescribed format
and furnishing details of the activities and autligecounts. The registration
is granted only to such associations, which haygowen track record of
functioning in the chosen field of work during lalstee years. Registration is
granted only after thorough security vetting of dativities and antecedents
of the organisation and office bearers thereof.eAftegistration, such
organisation is free to receive foreign contribntfoom any foreign source
for the stated objectives.

However, such organizations which are newly esthbli and do not have
a proven track record of functioning may also reeeforeign contribution
for specific activities, for a specific purpose dmmm a specific source
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after seeking project based Prior Permission (R#) the Ministry of Home
Affairs.

To put in place a user-friendly and transparentiserdelivery system, the
website of MHA has been uploaded with FC(R) Act7/@9Rules, FC forms,
common grounds for rejection of cases, check distehsuring proper filling
of forms, illustrative list of activities permittetio be carried out by
associations, etc.

Terrorist attacks

1719. SHRI THENNALA G. BALAKRISHNA PILLAI: Will theMinister
of HOME AFFAIRS be pleased to state the State-wbissakup of the total
loss of human life due to terrorist attacks duting last two years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): As per available infoation, details of
civilians and security forces killed due to terstimaxal attacks during the
years 2005 and 2006, State-wise, are as under-

State Civilians killed 2005 2006 Security

Security Civilians Forces killed

Forces killec killed

1 2 3 4 5
J&K 557 189 389 151
Assam 173 07 164 32
Manipur 158 50 96 28
Nagaland 28 01 29 02
Tripura 28 11 14 14
Meghalaya 01 00 06 00
Arunachal Pradesh 03 01 00 00
Mizoram 02 00 00 00
Andhra Pradesh 186 23 37 10
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1 2 3 4 5
Jharkhand 92 27 81 43
Chhattisgarh 121 47 304 84
Bihar 72 24 40 05
Maharashtra 29 24 257 03
Orissa 13 01 05 04
Uttar Pradesh 17 00 19 00
Madhya Pradesh 02 01 01 00
West Bengal 06 01 16 08
Karnataka 03 06 00 00
Delhi 68 00 00 00
Punjab 00 00 03 00

Bangladeshi Nationals living illegally in NCR

1720. SHRI VARINDER SINGH BAJWA: Will the Ministeof HOME
AFFAIRS be pleased to state:

(a)the number of persons of Bangladeshi origin illggadsiding in Delhi
and the neighbouring areas of National Capital &egletected during 2006,
area-wise;

(b)the number of such persons detected and deportedydbe last three
years ending 31st December, 2006, year-wise; and

(c) what, according to the sources of the administnatid respective
States, is the number of such illegally residingspes in their respective
areas and what steps are proposed to detect and tlegm?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) As per alsile
information, the number of illegally residing Baadkshi nationals detected
and deported from Delhi during the last three yé&aes under:
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Year Number
2004 6002
2005 5725
2006 4824

No information has been received from the Goverrtmm@fi Haryana,
Uttar Pradesh and Rajasthan in respect of the afdhsse States falling in
the National Capital Region (NCR).

(c) According to available reports, Bangladeshiaratls have been using
porous Indo-Bangladesh border to enter into Intiggally. It is difficult to
make a realistic estimate about the number of sliepal Bangladeshi
immigrants because they enter surreptitiously aedadle to mingle easily
with the local population due to ethnic and lingigisimilarities. The State
Governments/UT Administrations have been empowareter section 3 (2)
(c) of the Foreigners Act, 1946 to detect and deforeign nationals
illegally staying in India. Administrative instriohs are issued from time to
time requesting the State Governments/UT Admirtisina to detect and
deport illegal Bangladeshi migrants staying in¢bantry.

Coastal police stations in Gujarat

1721. SHRI VIJAY KUMAR RUPANI: Will the Minister ofHOME
AFFAIRS be pleased to state:

(a)whether any revised proposal to upgrade additiddatoastal police
stations and sanction additional amount for coasedurity has been
received from Gujarat;

(b)if so, what is the status of the proposal;
(c)what was the original proposal of Government ofBafj;
(d)what amount and items have been sanctioned by Gmest; and

(e)whether Government would also accord sanction éonal patrolling
system, watch towers, etc. under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a)A proposal seeking upgramabf 40 existing
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coastal police stations at an estimated expendituRs. 219.50 crore has
been received from Government of Gujarat.

(b)and (e) Government of Gujarat have been informed tine Coastal
Security Scheme contemplates a review on complefidine 5th year (2010-
20.11) and its proposal can be considered at thgés

(c) Initially, Government of Gujarat proposed a persipecplan for
coastal security which included setting up of 5astal police stations, 70
out posts, 25 ckeck posts, 90 watch towers, inttion of camel patrolling
system etc. with an estimated expenditure of R®.4309crore.

(d)An assistance of Rs. 5842.60 lakh was sanctione@oternment of
Gujarat under the Coastal Security Scheme forngettip Coastal police
stations, check posts and out posts and to eq@ipptitice stations with
vessels, vehicles, equipment etc.

Extortion of money by Delhi Traffic Police from Blueline
Operators

t1722. SHRI PYARELAL KHANDELWAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a)whether Government are aware that traffic policeDielhi openly
extort pay-off (Hafta) regularly from Blueline opgors and others;

(b)whether it is also a fact that the said Bluelinedsuare mostly running
illegally in Delhi;
(c)if so, steps Government are going to take in thigrd;

(d)whether Government are contemplating to implememtletic policy
to tackle the said problem; and

(e)if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) to (e) It is incorrect $ay that Delhi Traffic
Police extort pay-off (Hafta) from Blueline operatand others. However,
whenever com plaints in this regard are receivedbki Police, action is
taken against the concerned officials as per rdlemsport Department

TOriginal notice of the question was received indili
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regularly checks Blueline buses for valid permiteir adherence to allotted
routes and permit conditions and for valid certiicaf fithess. Recently
during a drive, Transport Department issued 34€cestfor plying without

permits and 815 notices for plying without validrtficate of fithess to

buses (including Blueline buses). Moreover, if &g found plying without

valid permit, the same is prosecuted by Delhi Tecaffolice under the
provisions of law. The details of prosecution Binel Buses for permit
violation during 2004, 2005 and 2006 is given below

Year Number of Challans
2004 869

2005 1149

2006 641

In addition, the Transport Department has takelofiohg punitive action
against the Blueline buses:

Period Total Total Vehicles Bus impunded
Challans Challaned

1.4.2004 2773 1593 472

to

31.3.2005

1:4.2005 10858 6360 1288

to

31.3.2006

1.4.2006 6058 . 3337 1497

to

28.2.2007

In order to check corruption/harassment etc. inhD&raffic Police, the
steps taken by the Delhi Police include visit bgeswisory officers regularly
in the area to watch the activities of the staffefiing a watch on personnel
of suspicious character; transfer of personnel lgidg in malpractices to
non-sensitive posts; stringent legal and departahesttion against those
found to be indulging in malpractices; establishineh Public Grievance
Cells in Districts/Units to keep a close watch on
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police personnel; surreillance by the Vigilance rgta on the corrupt
activities of personnel holding sensitive postspviing facility to the
general public to make complaint against corrugicpgersonnel through e-
mail etc.

ISI activities in Kashmir Valley

t1723. SHRIMATI MAYA SINGH: Wil the Minister of HME
AFFAIRS be pleased to state:

(@)whether it is a fact that ISl is fomenting terrorectivities in the
Kashmir valley;

(b)whether Government have categorically informed §aki about it;
(c)if so, Pakistan's reaction thereto;

(d)the number of terror incidents in J&K during theay@005 and 2006;
and

(e)the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFRS
(SHRI SHRIPRAKASH JAISWAL): (a) to (c) The Governmteof India
have been consistently taking up the issue of doosder terrorism with
Pakistan. Involvement of Pak based/Pak ISI spodstegorist outfits in
terrorist acts in different parts of the countrglimding in J&K, has been
consistently taken up in all bilateral meetingsaious levels.

(d) and (e) As reported by the State Governmertaofmu & Kashmir,
the number of terrorist incidents in J&K during thears 2005 and 2006 is
1990 and 1667 respectively.

Families falling beyond the barbed wire fencing orinternational
border

1724. SHRI MATILAL SARKAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of families falling beyond the barbeire fencing, but
within Indian territory in the States having intational border, State-wise;
tOriginal notice of the question was received imdHi
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(b) whether there are proposals from the State Govartanéor
rehabilitation of these families; and

(c) if so, the decision of the Central Government is tkegard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI S. REGUPATHY): (a) The details of the apprate number of
families falling beyond the barbed wire fencingatStwise are as under:

State No. of houses Population within 150
within 150 yards yards

Tripura 1573 10893

Mizoram — —

Assam — —

Meghalaya 1331 9285

West Bengal 10750 69054

TOTAL: 13654 89232

(b) and (c) Some State Governments have sent palspos$ providing
financial assistance for rehabilitation of the fixsi affected by the Indo-
Bangladesh border fencing. The land for the purpdsmnstruction of fence
is acquired through normal land acquisition proceduNo rehabilitation
programmes or scheme was envisaged for the pefiptdesl by the fencing
project. The needs of the local people are attemndddy providing gates at
suitable locations along the fencing for facilit@tieasy movements of the
villagers. The timings for opening of these gatesseh been fixed in
consultation with the local people as per theiuakcrequirement. Thus, it
may be seen that there is no displacement of pedydeto fencing and
efforts are made to cause minimal disturbance éoltical people due to
construction of fencing. BSF provides security hese families round the
year.

Increase in strength of ITBP

1725. SHRI MANOHAR JOSHI: Will the Minister of HOMBFFAIRS
be pleased to state:

(a) whether it is proposed to increase the strengtindd Tibetan Border
Police; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFARS
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) Augmentatioin the
strength of Central Police Forces personnel is diom time to time,
keeping in view the Internal Security scenario &nel requirement at the
borders. In January 2007, the Government has saecti raising of 20
additional Bns. in the Indo Tibetan Border Poli¢engwith 2 Zonal and 6
Sector Headquarters.

Communal violence

1726. SHRI SYED AZEEZ PASHA: Will the Minister of ®GME
AFFAIRS be pleased to state:

(a) whether there has been disturbing reports of thébreak of
communal violence from various parts of the counluying last few weeks;
and

(b) if so, the details of the major such incidents ttwik place since
January this year and the steps taken by the UBmrernment to solve the
problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFRS
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) It is notfact that there has
been disturbing reports of outbreak of communalevice in the country
during the last few weeks. However, during Janu&@Q7 some major
incidents of communal nature have been reportedhé country from
Bangalore city, Karnataka; Gorakhpur city, UttaadRrsh; Mewat-Parbhani,
Maharashtra and Indore city, Madhya Pradesh.

"Public Order & Police" are State subjects as per provisions of the
Constitution of India and the State Governmentgparaarily responsible for
registration, investigation of crime and maintereaé law and order. The
Union Government shares information and sends alegsages/ advisories
to enable the concerned State Governments to tpkeopriate action.
Detailed guidelines for promotion of communal hanpbave been issued in
October, 1997 to all States/UTs. The Central Paltdavy/ Forces are made
available to them on specific requests, and a apédrce called the Rapid
Action Force has been deployed exclusively for
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dealing with communal tensions. Assistance is hksiog provided to them
for improving their policing infrastructure.

The Union Government has also introduced a Bill @mhe Communal
Violence (Prevention, Control and Rehabilitation\6€tims) Bill, 2005' in
Rajya Sabha to address all aspects of the isseermimunal violence in a
uniform way throughout the country.

Appointing C.P. as authorised person under CTNR Actn A.P.

1727. SHRI NANDI YELLAIAH: Will the Minister of INFDRMATION
AND BROADCASTING be pleased to state:

(a)whether the Andhra Pradesh Government had requéste@€entral
Government to make the Commissioner of Police, Ijoled city, the
Collectors and District Magistrates as ‘Authoris@fficers’ to exercise
powers under various provisions of the Cable Telewi Network
(Regulation) Act, 1994, since the Head Post Madteough notified as
Registration Authority for Cable Television Netwotkder the said Act,
does not have field functionaries to ensure implaatéeon of this Act;

(b)if so, the status of the request and time likelybto taken to give
clearance to this request; and

(c)the impediments, if any, in giving the clearance?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) References have beeneieed from
Andhra Pradesh Government for making the authoridéiders under the
Cable Television Networks (Regulation) Act, 1995e thregistration
authorities also.

(b) and (c) Government is in the process of finafjzthe draft of a
detailed legislation on Broadcasting Services, narBeoadcasting Services
Regulation Bill, 2007. Proposed bill has provisidos authorizing Central
Government to notify such officers of the Centr&dt€ Government and/or
the proposed Broadcasting Regulatory Authority oflida as may be
considered necessary, as the Licensing/registrafiothorities to grant,
refuse or revoke licenses/registration. The abovepgsal when duly
approved will meet the request of the State GovemimrThe above status
has been conveyed to the State Government of Ariitadesh.
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Increasing capacity of 100 watts relay centres of @rdarshan

t1728. SHRI DILIP SINGH JUDEV: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)which of the Doordarshan Relay Centres with theackdp of 100
watts have been converted into Relay Centres witternapacity, during the
years of 2004-05,2005-06 and 2006-07, upto Noven#ife6;

(b)which of such centres are proposed to be convéstédarch, 2007;

(c)how many replaced machines of 100 watts capacite eeen kept
unused;

(d)whether a machine with 100 watts capacity out efahove machines
would be installed in Jashpur District Headquaf@rhattisgarh); and

(e)if so, the details of action being taken in thiganel?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) and (b) Doordarshan rglaentres
(LPTs) of 100 watt power replaced by transmitterhiigher power during
2004-05, 2005-06, 2006-07 (till November, 2006) dndng December, 06
to March, 07 are given in the Statement (See below)

(c) The 100 watt LPTs rendered surplus because ofaeplant by higher
power transmitters at various places are very @dsmitters, which have
already outlived their useful life, and these apé suitable for starting new
service.

(d)and (e) AVLPT (10 watt) is functioning at Jashpumrag here is no
scheme to set up a 100 watt transmitter at Jashygamnma

Statement
LPTs (100 watt) replaced by higher power transmsturing2004-05
to 2006-07
Year LPTs (100 W) replaced LPTs (100 W) replaced
by 500 W LPTs by HPTs
1 2 3 4
2004-05 Hojai Bareilly(DD News)

TOriginal notice of the question was received indili
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1 2 3 4

Ambajogai (DD News)
Kharagpur Calicut (DD

News)

2005-06 Moradabad Jeypore Vadodara (DD1)

Suratgarh Seoni Vadodara (DD News)

Anupgarh Dhoraiji

Adoni Mandla

Produttur Murwara

Gadag Betgari Balaghat

Car Nicobar  Porbander

Bantwal Pithoragarh

Churu Nagarcoil

Ambaji Harda

Chota UdaipurSidhi

Bharuch Jhabua

Kurwai Kurasia

Burhanpur Dediapara

Shivpuri Malanjkhand

Nazira Singrauli

Khetri Songarh

Sardarshahar Diglur

Gondia Jhalawar

Korbad
2006-07 (till November, 2006)

Forbesganj Sasaram Dharmapuri

Giridih Puri

Khagaria Jammui
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1 2 3 4
Rourkela Nagaon
Ghatshila Dumka
Gaya Kayamkulam
Chaibasa Guntakal
Madhepura

2006-07 (December,2006 to March, 2007)

Goalpara
Madhubani
Begusarai
Narsinghpur
(Crissa)
Parlakhemundi
Bhadrak
Rayagada
Manmad
Pandharpur

Narsinghpur (MP) Tirunelveli
Thanjavur

Baliapal (DD News)

Bettiah

Ukhrul
Paradeep
Anandpur
Sitamarhi
Bhagalpur

Mangrol (Surat) Gopalganj

Neemuch

Introduction of new languages by Guwahati Doordarshn

1729. SHRI URKHAO GWRA BRAHMA: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)whether it is a fact that the Doordarshan Kendray&hati is going to
include some more new languages in its spoken wargramme;

(b)if so, the details thereof;

(c) whether it is also a fact that some more new Dastamn Kendras and
Transmission Centres are proposed in North-Ea®egion, particularly in

Assam; and

(d)if so, the State-wise details of the proposals?
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THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) No, Sir.

(b) Does not arise.

(c)and (d) Prasar Bharati has informed tadtigh power TV transmitter
is under implementation at Kokrajhar, in replacetmeithe existing low
power transmitter, in Assam. However, there is cteeme to set up any new
Doordarshan Kendra (Studio Centre) in North-EasiRegion.

Implementation of CAS

t1730. SHRI DHARAM PAL SABHARWAL: Will the Ministerof
INFORMATION AND BROADCASTING be pleased to state:

(a)whether telecast through conditional Access SyqtEAS) has been
fully implemented in Delhi and other big cities;

(b)if so, the details thereof; and

(c) the reaction of cable operators on the same anditee formulated for
set-top box?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) and (b) Yes, Sir. Conidihal Access
System (CAS) has been implemented in the notifredsaof Delhi, Mumbai,
Kolkata and Chennai. The Government on 31.7.208fe two notifications
regarding areas covered under CAS Scheme and T&bMetworks Rules
for CAS areas. These notifications are available the website
(www.mib.nic.in) of the Ministry of Information anBroadcasting.

(c) The Government has implemented the revised Sé&l&me after due
consultation with Stakeholdergz. Broadcasters, Multi System Operators,
Cable Operators and Telecom Regulatory Authoritindfa. The rules dated
31.7.2006 pertaining to Set Top Boxes are availabléhe Ministry's website
as above.

tOriginal notice of the question was received indili
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Telecast of superstitious and violent programmes

1731. SHRIMATI MAYA SINGH: Will the Minister of INORMATION
AND BROADCASTING be pleased to state:

(a)whether a number of broadcasters are still telegpsthrough cable
services, serials full of superstitious or violemntent and serials causing
fear among children in contravention of Cable Tisiem Network
(Regulation) Act, 1995;

(b)whether Government have taken any action againsh staeble
operators; and

(c)if so, the number of cases in which action has haken in the years
2006 and 20077?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) No, Sir. However, certainstances of
aberration of general nature have been broughth® notice of the
Government.

(b) and (c) All programmes, including serials, atedlite TV channels
transmitted or re-transmitted through cable seraieerequired to adhere to
the provisions of the Programme/Advertising Codessqribed under the
Cable Television Networks (Regulation) Act, 1995darules framed
thereunder. The Programme Cod#er alia prohibits carriage of any
programme that encourages superstition, blind helanigrates children etc.
With a view to look into the violation of the Pregmme/Advertising Codes,
the Central Government has constituted an Inteistarial Committee under
Section 20 of the Act. The Committee eith®ro-motuor on receipt of
complaints, examines cases of violation of the Godkany violation is
noted by the Committee, the same is communicatetetdGGovernment and
action is taken against the TV channel as per ridihough Government
from time to time has issued advisories to all sagellite TV channels to
strictly adhere to Programme Code and not to tstebarror/supernatural
serials or serials encouraging blind belief andesstition and depicting
mentally disabled people in a wrong way for allegedation of Programme
and Advertising Code, 166 Show Cause Notices haea issued in 2006-07
which includes violation as referred to at (a)he fjuestion.
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Higher cost of CAS

1732. SHRIMATI JAYA BACHCHAN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)the approximate monthly charges an individual loagay for viewing
cable TV through CAS/Dish TV and other such systém®duced through
MTNL etc. including the initial expenditure;

(b)what is the similar monthly expenditure an indiatihas to pay under
the conventional cable TV without CAS; and

(c) whether it is a fact that entertainment through Q&8ime is much
costlier and is liable to deprive millions of pofamilies of their right to
entertainment and information and if so, the steqgposed to be taken to
address the situation?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) Total monthly charges Wbe dependant
on the individual choice and scheme of STB and remd§ pay channels
chosen by consumer for viewing. The charges todie ip the CAS notified
areas for receiving TV channels through Cable Ndtwbave been
prescribed in Telecom Regulatory Authority of Ingi@TRAI) Tariff Order
dated 31.08.2006. The Tariff Orders are available the TRAI
websitewww.trai.gov. in

(b) For cable TV in non CAS areas, provisions ofiffeOrder dated
01.10.2004 as amended from time to time are agpécd he main feature of
this tariff order is that price payable by a sulisaris as prevailing on
26.12.2003, with a subsequent enhancement of 7%thdfe are any
additional pay channels being provided by the servproviders after
26.12.2003, then there is a provision for increaseibscription charges.

(c) Whether the subscribers' monthly bill will gp @wr go down after
implementation of CAS will depend on the presentnthty bill, on the
number of pay channels one desires to watch ansdlctiieme of Set Top Box
which the consumer opts for after introduction &SC It is not true that
millions of poor families would be deprived of eméénment as a result of
CAS implementation.
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Installation of VLPTs/LPTs In H.P.

1733. SHRI ALI ANWAR: Will the Minister of INFORMATON AND
BROADCASTING be pleased to state:

(a)the guidelines fixed for installation of VLPTs/LP1rs rural and hilly
areas in the country;

(b)whether Government have any proposal to install W&/PPTs in
Himachal Pradesh during 2007-08;

(c)if so, the details thereof;

(d)whether Government have received any letter faallaion of VLPT
in Sundrayali in Shimla district for the benefit péople of Ransar Valley
who are not getting the facility of Doordarshandgemmes;

(e)if so, the details thereof; and

(f) whether Government would upgrade VLPT in LowerkiatiShimla
district?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) In view of multi channelV coverage
having been provided in the entire country (exc&@N Islands) through
Doordarshan's free to air DTH service, new trartemst are now not
contemplated. The broad criteria earlier followeg Doordarshan for
establishment of TV transmitters included varioastdrs such as existing
coverage; extent of resultant coverage to urban amdl population;
provision of services to tribal, hilly, remote armbrder areas; terrain
conditions, availability of resourceister-sepriorities etc.

(b) and (c) There is no scheme to set up any ada@itiLPT/VLPT in
Himachal Pradesh. However, an HPT is under imple¢atiem at
Dharamshala (in replacement of the existing LPT).

(d) and (e) Yes, Sir. A request for shifting thésérg VLPT at Chirgaon
to Sundrayali had been received. After examinatitowas found that in case
VLPT, Chirgaon is shifted to Sundrayali, some of threa presently
receiving TV coverage may not receive coverageiémw of this, shifting of
VLPT, Chirgaon to Sundrayali is not envisaged.

(f) There is no scheme to upgrade the VLPT at Rqhowerkoti) in
Shimla district.
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Spurt in advertisement industry

t1734. DR. MURLI MANOHAR JOSHI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of INFORMATION AND BROADCASTING bk
pleased to state:

(a)whether there has been a continuous spurt in theréggement
industry of the country during the last few years;

(b)if so, the rate of annual growth during 2003-04£208 and 2005-06;
(c) the amount of business transacted during eachedadlibve years;and

(d)the year-wise amount paid to Government in fornmtaof during the
above period on account of this business?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) to (d) The Ministry ofnformation &
Broadcasting is the nodal Ministry for disseminatiof information to the
masses regarding Government's developmental plads palicies. This
Ministry's Media Unit—Directorate of Advertising dnVisual Publicity-
caters to the communication needs of all Centralisflies/Departments. As
such, information in respect of the whole adventisat industry throughout
the country is not centrally maintained in this idiry.

Live Telecasting of Cricket Matches on Doordarshan

1t1735. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI.

Will the Minister of INFORMATION AND BROADCASTING k
pleased to state:

(a) whether it is fact that the match between Iradtid West Indies, played
in Cuttack, was telecast on Doordarshan after aydsl seven minutes;

tOriginal notice of the question was received indili
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(b)if so, the reasons therefor; and

(c) the arrangement being made by Government to eribateall the
matches played with India in future are telecas in Doordarshan?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) Yes, Sir.

(b)The telecast of the match was delayed on Doordarsisaper the
interim direction of the Hon'ble High Court of Dethated 23.1.2007.

(c)The President has promulgated "The Sports Broddgasignals
(Mandatory Sharing with Prasar Bharati) Ordinar2&€)7" on 2nd February,
2007 [copy given at the Statement (See below)] ravigde access to the
largest number of listeners and viewers, on a foeair basis, of sporting
events of national importance through mandatoryrisba of sports
broadcasting signals with Prasar Bharati. It willable live telecast of
cricket matches featuring India and other teams $aid Ordinance has
been sought to be replaced by a Bill which has Ipessed by both Houses
of the Parliament.

Statement

Copy of the Sports Broadcasting Signals (Manda&hgring with
Prasar Bharati) Ordinance, 2007

MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 2nd Februar2007/13 Magha, 1928 aka)

THE SPORTS BROADCASTING SIGNALS (MANDATORY SHARING
WITH PRASAR BHARATI) ORDINANCE, 2007
No. 4 of 2007
Promulgated by the President in the Fifty-eightlaiyef the Republic of
India.
An Ordinance to provide access to the largest nurobdisteners and
viewers, on a free to air basis, of sporting evesftsational importance

through mandatory sharing of sports broadcastigigeds with Prasar Bharati
and for matters connected therewith or incidertetdto.

Whereas Parliament is not in session and the Pmsis satisfied
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that circumstances exist which render it necesgarim to take immediate
action;

Now, Therefore, in exercise of the powers conferbgdclause (1) of
article 123 of the Constitution, the President lisaped to promulgate the
following Ordinance:—

CHAPTER |
Preliminary

Short title, extent 1.(1) This Ordinance may be called the Sports
and Commen- Broadcasting Signals (Mandatry Shanwith Prasar
cemenl Bharati) Ordinance, 2007.

Definitions. —(2)t extends to the whole of India.

(3) Save as otherwise provided, it shall be deemedye bome into force
on the 11th day of November, 2005.

2.(2) In this Ordinance-, unless the context otherwisglires,—

(a)"broadcaster" means any person who provides a mbhteadcasting
service and includes a broadcasting network serpicevider when he
manages and operates his own television or radiora service;

(b)"broadcasting" means assembling and programming fanyp of
communication content, like signs, signals, writingictures, images and
sounds, and either placing it in the electroniafam electro-magnetic waves
on specified frequencies and transmitting it thtosgace or cables to make
it continuously available on the carrier wavescomtinuously streaming it in
digital data form on the computer networks, soodset accessible to single or
multiple users through receiving devices eitheedy or indirectly; and all
its grammatical variations and cognate expressions;

(c) "broadcasting service" means assembling, progragraind placing
communication content in electronic form on thecetemagnetic waves on
specified frequencies and transmitting it contirglputhrough broadcasting
network or networks so as to enable all or anyhefrhultiple users to access
it by connecting their receiver devices to theispective broadcasting
networks and includes the content broadcastingasand the broadcasting
network services;
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(d) "broadcasting network service" means a servicechvpirovides a
network of infrastructure of cables or transmittidgvices for carrying
broadcasting content in electronic form on spedifiequencies by means
of guided or unguided electro-magnetic waves to tiplel users, and
includes the management and operation of any diolfeving:

(i) Teleport/Hub/Earth Station,

(i) Direct-to-Home (DTH) Broadcasting Network,
(iii) Multi-system Cable Television Network,

(iv) Local Cable Television Network,

(v) Satellite Radio Broadcasting Network,

(V) Any other network service as may be prescribgdthe Central
Government;

(e)"cable television channel service" means the asemipgramming
and transmission by cables or any broadcastingisé® content on a given
set of frequencies to multiple subscribers;

(f) "cable television network" means any system coimgjsof closed
transmission paths and associated signal generatioirol and distribution
equipment, designed to receive and re-transmitvigd® channels or
programmes for reception by mutiple subscribers;

(g) "community radio service" means terrestrial radioadlcasting
intended and restricted only to a specific commuaitd within specified
territory;

(h) "content” means any sound, text, data, picturé ¢stimoving), other
audio-visual representation, signal or intelligermfe any nature or any
combination thereof which is capable of being @datprocessed, stored,
retrieved or communicated electronically;

(i) "content broadcasting service" means the assemiirggramming
and placing content in electronic form and transngtor retransmitting the
same on electromagnetic waves on specified fredgegnon a broadcasting
network so as to make it available for access bhyltiMea users by
connecting their receiving devices to the netwodhnd includes the
management and operation of any of the following:
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(i) terrestrial television service,

(ii) terrestrial radio service,

(Hi) satellite television service,

(iv) satellite radio service,

(v) cable television channel service,
(vi) community radio service,

(vii) any other content broadcasting services as maydsenibed by
the Central Government;

() "Direct-to-Home (DTH) broadcasting service" meanseavice for
multichannel distribution of programmes direct tos@bscriber's premises
without passing through an intermediary such asahlec operator by
uplinking to a satellite system;

(k) "Guidelines" means the Guidelines issued undeicebt

() "multi-system cable television network" means atesys for multi-
channel downlinking and distribution of televisipnogrammes by a land-
based transmission system using wired cable or legge cable or a
combination of both for simultaneous reception aithby multiple
subscribers directly or through one or more loedlle operators;

(m)"Prasar Bharati" means the Corporation known
as the Prasar Bharati (Broadcasting Corporatidndif) 25 of
1990.
established under sub-section (1) of section ®iefRrasar
Bharati (Broadcasting Corporation of India) Act909

(n) "prescribed" means prescribed by rules made umieotdinance;

(o) "satellite television service" means a televisionaudcasting service
provided by using a satellite, and received wittwihout the help of a local
delivery system but does not include Direct-to-Hahevery service;

(p) "satellite radio service' means a radio broadcgstervice provided by
using a satellite and directly receivable througheiver sets by multiple
subscribers in India;

(q) "Service Provider" means provider of a broadcassienyice;

(r) "specified" means specified under the Guidelinesad under section
5;
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(s) "sporting events of national importance"” means suoekional or
international sporting events, held in India orcaat, as may be notified by
the Central Government in the Official Gazette ¢colb national importance;

(f) "terrestrial television service" means a televisivnadcasting service
provided over the air by using a land-based trattsménd directly received
through receiver sets by the public;

(u) "terrestrial radio service" means a radio broadiegstervice provided
over the air by using a land-based transmitter direttly received through
receiver sets by the public.

(2) Words and expression used and not definedsn th
Ordinance and defined in the Cable Television Nekwo

07 of 1995. (Regulation) Act, 1995, the Telecom ltapry Authority

24 of 1997. of India Act, 1997, the Indian Teledrakct, 1885, the

13 of 885. Indian Wireless Telegraphy Act, 1933lIdave the

17 of 1933. meanings respectively assigned to thehmose Acts.
CHAPTER Il

MANDATORY SHARING OF SPORTSBROADCASTING SIGNALS WITH PRASAR
BHARAT

3. (1) No content rights owner or holder and no television Mandatory

or radio broadcasting service provider shall cartye sharing of
television broadcast on any cable or Direct-to-Home certain sports
network or radio commentary broadcast in India of roadcasting
sporting events of national importance, unless it ignels

simultaneously shares the live broadcasting sigrighout

its advertisements, with the Prasar Bharati to kentdiem

to re-transmit the same on its terrestrial netwoaksl
Direct-to-Home networks in such manner and on such
terms and conditions as may be specified.

(2) The terms and conditions under sub-section (1) skted provide that
the advertisement revenue sharing between the rdonights owner or
holder and the Prasar Bharati shall be in the rattinot less than 75:25 in
case of television coverage and 50:50 in caseddf @overage.

(3) The Central Government may specify a percentagthefrevenue
received by the Prasar Bharati under sub-sectinnuf@ich shall be utilised
by the Prasar Bharati for broadcasting other spgiivents.

4. The Central Government may specify penaltidseto Penalties.
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imposed, including suspension or revocation of nlgg permission or
registration, for violation of various terms andhddions as may be specified
under section 3, subject to the condition that amhad a pecuniary penalty
shall not exceed one crore rupees:

Provided that no penalty shall be imposed withauing a reasonable
opportunity to the service provider:

Provided further that no act or omission on the phany person after the
11th November, 2005 and before the date of prontiolgeof the Sports
Broadcasting Signals (Mandatory Sharing with Prd&aarati) Ordinance,
2007 shall be subjected to penalties.

CHAPTER IlI
POWERS OF THECENTRAL GOVERNMENT TO ISSUE GUIDELINES

Power of the 5. The Central Government shall tdkeuah measures,
Central as it deems fit or expedient, by way ofiisg Guidelines
issue for mandatory sharing of broadcasting sigwils Prasar
Guidelines. Bharati relating to sporting eventsational importance:

Provided that the Guidelines issued before the ptgation of the Sports
Broadcasting Signals (Mandatory Sharing with Pradaarati) Ordinance,
2007 shall be deemed to have been issued validigruhe provision of this
section.

. CHAPTER IV
MISCELLANEOUS

Validation. 6.(1) The provisions of the Guidelines issued by the
Central Government for Downlinking of Television
Channels on the 11th November, 2005 and for Uptipki
from India on the 2nd December, 2005 for mandatory
sharing of the sports broadcasting signals shatldeamed
to be valid as if they have been issued under this
Ordinance.

(2) Notwithstanding anything contained in any judgementree or order
of any court, tribunal or other authority, any aatitaken by the Central
Government or the Prasar Bharati in pursuance efjtlidelines referred to
in sub-section (1) shall be deemed to be and te lEways been for all
purposes in accordance with the law, as if the @inds had been validly in
force at all material times and notwithstandingtaimg as
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aforesaid and without prejudice to the generdithi@foregoing provisions, no legal
proceedings shall be mintained or continued incwt for the enforcement of
any direction given by any court or any decreerdeowhich would not have
been so given had the Guidelines been validlyiicgf@t all material times.

7. The Central Government may, by notificatiorhia t
Official Gazette, make rules for carrying out thieyisions
of this Ordinance.

8. Every rule and Guidelines made and issued, asatte ¢

may be, under this Ordinance shall be laid, as agsamay be
after it is made or issued, before each House diaReent,

while it is in session for a total period of thidays which
may be comprised in one session or in two or mareessive
sessions, and if, before the exipiry of the sessiomediately
following the session or the successive sessiooesdid,
both Houses agree in making any modification inrtte or
Guidelines, or both Houses agree that the rule wdeBnes
should not be made, the rule or Guidelines shalletifter
have effect only in such modified form or be ofdfiect, as the
case may be; so, however, that any such modificatio
annulment shall be without prejudice to the vajiddf

anything previously done under that rule of Guiuksi

9. The relevant provisions under the Guidelines for
Downlinking of Television Channels issued on thehll

November, 2005 and the Guidelines for Uplinkingrirmdia
issued on the 2nd December, 2005 for mandatorjnghair
sports broadcasting signals wih Prasar Bharati, sbratinue to
remain in force till fresh Guidelines are issuedlemthis
Ordinance.

Power of the
Central
Government
make rules.
Rules and
Guidelines to be
laid before
Parliament.

Saving.

A.P.J. ABDUL KALAM,

President.

K.N.CHATURVEDI,
Secy, to the Gowt, of India.

Export Promotion Council for Enterainment Industry

1736. SHRI V. NARAYANASAMY. Will the Minister of IFORATION

AND.BROADCASTING be pJeased to state:

143



RAJYA SABHA [14 March, 2007]

(a) whether it is a fact that the Information and Broasting Ministry is
planning to boost the growth of the film industilyyough Export Promotion
Council for Entertainment Industry; and

(b) if so, by when it would be constituted?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) and (b) Government of dia has
requested the stakeholders of the entertainmensindon 6th March, 2006
to consider the desirability of setting up of an p&st Promotion
Council/Forum for the film and television sectort@mms of the guidelines of
Deptt. of Commerce. As per the guidelines, the EHPE/is to be constituted
by at least 50% of the exporters representing adt|185% of the value of
exports of the film industry in the previous yekurther action would be
taken on receipt of proposal from the industry.

Extending coverage of CAS

1737. SHRI RAJ KUMAR DHOOT: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)whether it is a fact that Government have decidedextend the
coverage of Conditional Access System to mores;itie

(b)if so, the details thereof;

(c)whether Government have reviewed the performancihefexisting
CAS and the benefits availed by common viewers; and

(d)if so, the results thereof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYARANJAN DASMUNSI): (a) to (d) No decision on txsion of
Conditional Access System (CAS) scheme to morescitias been taken.
However, Telecom Regulatory Authority of India (TRAas been asked to
provide its comments on further extension of CAZame-Il areas of Delhi,
Mumbai and Kolkata on the basis of success of Cé&me In the areas
where it is currently under implementation.
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Exploitation of labourers in Private Organised Seabr

11738, SHRI RUDRA NARAYAN PANY: Will the Minister fo
LABOUR AND EMPLOYMENT be pleased to state:

(a)the number of labourers employed in private orgahiector;

(b)whether there is any provision for '‘Wage Board ratustrial level for
pay scales and other services condition of theuadys in that sector on the
lines of Pay Commission of Government employees;

(c) if not, whether Government are aware that Jutetilésx Sugar, Steel,
Aluminium and other private engineering industiee grossly violating the
labour laws and employees are openly exploitinddheurers; and

(d)if so, the action proposed in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) Number of rpens
employed in private organised sector relating ton-agricultural
establishments employing 10 or more persons as bO32004 was
estimated at 8.25 million.

‘(b) Under Section 9 and 13 (c) of the Working dalists and other
Newspaper Employees (Conditions of Service & Misemous Provisions)
Act, 1955, there is provision for constituting WaBeards for Working
Journalists and Non-Journalists Newspaper emplofggefsxing or revising
the rates of wages.

(c) and (d) Implementation of labour laws in then@al and State
Spheres, including the Industries mentioned, is uset by the
implementation machineries of the appropriate Gowvemts in terms of the
relevant provisions of the respective Acts.

Educated unemployed in the country

t1739. MISS ANUSUIYA UIKEY Will the Minister of LABDUR AND
EMPLOYMENT be pleased to state:

(a) the number of educated unemployed in the cguntr

tOriginal notice of the question was received indili
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(b)the schemes for self employment being implemenedhe educated
unemployed and since when being implemented;

(c) whether any survey has been conducted by Governmearspect of
achievements of these schemes; if so, the retdtsdf; and

(d)whether any proposal is under consideration forrowgment in these
schemes or any new scheme is being proposed byr@oeat?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) Estimates of
employment and unemployment are obtained throughqggennial labour
force surveys conducted by National Sample Survegafisation. Last such
survey, for which results are available, was cotetliduring 2004-05. As per
this survey, number of educated unemployed (Secgndad above) for
persons of age 15 years and above was estimateel ¢d the order of 6.57
million on usual status basis during 2004-05.

(b) Prime Minister's Rozgar Yojana (PMRY) was ldved on 2nd
October 1993 to assist educated unemployed youthsdeb up self-
employment ventures. Estimated employment genevaiialitional
employment opportunities created under this schesmearound 39.71
lakhs up to December, 2006 since its inception.id®ss Swarnjayanti
Gram Swarojgar Yojana (SGSY) launched on 1st Ap8B9, the Urban
Self-Employment Programme (USEP) under Swarna Oy&tahri
Rojgar Yojana (SJSRY) operating since December 1@9d Rural
Employment Generation Programme operating withceffeom 1st April,
1995, also aim at providing employment to both eated and
uneducated persons.

(c) and (d) Review and evaluation of Scheme isi@hrout from time to
time and corrective measures are taken accordingly.

Amending immigration rules for semi-skilled workers

1740. SHRIMATI SUPRIYA SULE: Will the Minister of ABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government are now focusing attentiorthe semi-skilled
and unskilled immigrants;
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(b)if so, whether Government are considering to anttedmmigration
rules for the semi-skilled;

(c) whether the new legislation will lay down servicearslards for
recruiting agencies that carry out placement ofidndvorkers in various
countries in the Gulf and other regions; and

(d)if so, whether proposed laws will have provisions come down
heavily on people smuggling and illegal traffickingincluding
recommending stringent penalties and setting upiapeourts?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) to (d) Yesir.
Government is considering amendment of the Emignadict, 1983 in order
to provide for promotion of overseas employmentttdseprotection of
emigrant workers and stringent egulation of theuitiog agents including
laying down service standards for them. It is psmubto include penal
provisions against the offence of human smugglifigere is no proposal for
setting up special courts. The amendments are dimddization.

Problem of Child Labour

1741. SHRIMATI SUPRIYA SULE: Will the Minister of ABOUR
AND EMPLOYMENT be pleased to state:

(a)whether Government are working on a mechanism iagbthe
Ministries concerned together on a common platfarna fresh attempt to
address the problem of child labour in the country;

(b)whether the Planning Commission is agreeable fgreatra funds for
any such initiative; and

(c) whether the Ministry of Women and Child Developmerduld be
engaged in carrying out the projects aimed at eatidig the problems of
child labour, effectively?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES) (a) Yes, Sir.

(b) Extra funds have not been sought from Planr@mmnmission for
effecting convergence with different Ministries aoldress the problem of
child labour in the country.
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(c) Ministry of Women and Child Development haveeheaequested to
provide necessary support in the rehabilitatiostofd labour covered under
the National Child Labour Project Scheme of Ministf Labour and
Employment.

Violation of Labour Law by Industrial Units

1742. SHRI S. S. AHLUWALIA: Will the Minister of LBOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government are aware of the incident efdin November 22,
2006 in a tannery factory at Topsia in Kolkata ihiethn ten workers were
burnt alive;

(b) if so, the details thereof;

(c) whether it is a fact that the factory was being ilegally and in
violation of even the basic labour laws and rules;

(d) whether Government are aware of the substantidhtiom of laws
relating to labourers by the owners of industriaits in various States,
including West Bengal, as reflected by the aboealent; and

(e)if so, the steps taken by Government to ensureradbe to labour
laws in States?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) and (b) THgtate
Government of West Bengal has informed that the diccurred in a leather
goods making unit named Tenex Exports situated3a€,3Topsia Road,
Kolkata-700039, PS. Tiljola. It was not a tannd?yeliminary enquiry was
made on 22.11.06 in the afternoon. Inquiry revedhed the said units was
occupying the entire third/top floor measuring at@Q00 sft. of a building in
densely populated residential area. The buildirdydrdy one staircase. Third
floor occupied by the said unit was provided witlo tdoorways (Collapsible
gate) leading to common landing of the staircasest Bnd second floor of
the building had been occupied by the other coscdReportedly at the time
of fire both collapsible gates were under lock &eg from the outside and
one SK. Khalil in passession of the keys was,shegpiside. With the spread
of the fire he woke up and while trying to open lihek one of the collapsible
gates, unfortunately the key bunch fell outside glage in such a position
from where he could not pick them up. Ultimatelygidours could notice
the fire and rushed to the third floor of the binfgl and unlocked the
collapsible
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gates. Bu this time major fire took lives of 9 labers and injured 18 others.

Considerable quantity of flammable substances mainbber solution,
rubber mixing compound ahesives in possessionefk#id unit caught fire
resulting the loss of lives and serious injury dodire burn. Subsequently, it
was learnt from local police station that two meverkers succumbed to
their bum injury raising death toll to 11 (eleven).

(c) The State Government has replied in affirmative.

(d)and (e) For the industrial units which fall in tbtate sphere, the State
Governments are the appropriate authorities vesiigll legal powers to
intervene and settle the issues relating to latzous.

As and when violation of labour laws come to th&a®of this Ministry,
the same are forwarded to the State Governmentecoed for taking
necessary action in the matter. The State GovernofeWest Bengal has
informed that a joint inspection team comprisingpiector of factories, ESIC
representatives, local PF. authorities have alréagy formed and such joint
inspection team is visiting different factories tensure effective
implementation of labour laws.

Establishments punished for violating guidelines cEPFO

1743. SHRIMATI BRINDA KARAT: Will the Minister of IABOUR
AND EMPLOYMENT be pleased to state:

(a)the number of establishments convicted for not adpeto the
guidelines of EPFO since 2000; and

(b)the action taken by Government against those ésttaénts, so far?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) The detad$ cases,
resulting in conviction are given in the Statem@&@ee below).

(b) Besides launching of prosecution under sectidaf the Employees'
Provident Funds and Miscellaneous Provisions A&521 and filing of
complaints under section 406/409 of the Indian PE&aae, other actions as
provided under the Act are taken against defaul@sgablishments for
recovery of dues. This includes, attachment/salemofrable/immovable
properties, arrest of defaulters, etc.
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Statement

No. of cases resulting in Convictions (Unexempted)

u/s 14 of the Act

Year EPF Scheme, EPS, 1995 EDLI Scheme, U/s 406/409
1952 1976 of IPC

2000-01 660 469 351 17
2001-02 763 241 232 9
2002-03 681 370 387 0
2003-04 912 715 769 0
2004-05 301 150 173 4
2005-06 859 173 177 1

Employment Policy for educated/skilled unemployed guths

1744. SHRI M. V. MYSURA REDDY: Will the Minister otABOUR
AND . EMPLOYMENT be pleased to state:

(a) whether Government have formulated any employmetitypfor the
educated/skilled unemployed youths of the countmyndy the current year;

(b)whether any target to provide employment to thesemployed
youths in the country has been fixed by the Govemtmand

(c) if so, the State-wise details thereof and if nog teasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) to (c) Gowenent
targeted creation of around five crore, on an e one crore per year,
employment opportunities — three crore through radrgnowth process and
two. crore through special employment generaticogammes during the
Tenth Five Year Plan period. Prime Minister's Roz2gajana (PMRY) and
Swarna Jayanti Shahari Rozgar (SJSRY) especialey ta the requirement
of educated unemployed youth. State-wise detaisnisary) of progress
under PMRY for the year 2006-07 for the month egddecember, 2006 and
cumulative physical and financial
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progress under SJSRY since 1.12.1997 are giventaterS8ent | and Il
respectively.
Statement-|

The Summary of Progress under PMRY for the yeaB-BJ0for the month
ending December, 2006

Sl. States/UTs Target No.of No. of cases
No. (Plan)  Application Disbursed by
(No.)  Sanctioned by banks
banks
1 2 3 4 5
1. Haryana 5480 7758 4208
2. Himachal Pradesh 3743 2428 2016
3. Jammu & Kashmir 1461 429 287
4. Punjab 4236 5284 3054
5. Rajasthan 9579 13094 5328
6. Chandigarh 492 28 16
7. Delhi 5457 367 254
8. Assam 7643 1961 1526
9. Manipur 1475 165 75
10. Meghalaya 370 117 108
11. Nagaland 373 172 134
12. Tripura 1238 1895 501
13. Arunachal Pradesh 178 208 102
14. Mizoram 195 30 30
15. Sikkim 67 22 15
16. Bihar 16477 4874 3622
17. Jharkhand 7213 3001 2273
18. Orissa 7125 11611 1966
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1 2 3 4 5
19. West Bengal 25449 2480 2019
20. A & N Islands 128 86 74
21. Madhya Pradesh 13937 13567 5569
22. Chhattisgarh 5612 3030 1296
23. Uttar Pradesh 26929 30342 21646
24. Uttaranchal 2189 4576 3739
25. Gujarat 9859 3349 2879
26. Maharashtra 25439 12870 7802
27. Daman & Diu 20 3 3
28. Goa 504 13 11
29. Dadra & Nagar Haveli 27 0 0
30. Andhra Pradesh 20261 6731 3718
31. Karnataka 11387 10429 3522
32. Kerala 18180 11073 7506
33. Tamil Nadu 21475 13091 5785
34. Lakshadweep 50 6 0
35. Pondicherry 752 135 63
NOT SPECIFIED 468 241
ALL INDIA 255000 165693 91388

SOURCE: RBI data
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Statement-| |

Cumulative Physical and Financial Progress undesBY

Sl. States/UTs Total Central No.of No. of Total No. No.of No.of

No funds urban urban of urbanurban mandays
released poor poor poor poor  of work
undera ssisteda ) ssisteda 1 ssistedir mparted genera-
SJSRYtt setupto groupt osetup skill' ted
since enter- enter-  indivi-  training under
1.12.1997 prises prises  dual/ wage
(Rs. in lakhs) (indivi-  under  group employ-

dual): WCUA enter- ment
prises (in lakhs)

1 2 3 4 5 6=(4+5) 7 8

1. Andhra Pradesh 12226.48 90777 54380 14515 51097 89.70

2. Arunachal Pradesh  266.86 442 75 517 314 12.05

3. Assam 1862.90 7218 225 7443 8864 8.32

4. Bihar 2749.44 15429 19245 34674 4860 28.15

5. Chhattisgarh 891.40 10088 1142 11230 9474 477

6. Goa 84.06 480 30 510 996 1.41

7. Gujarat 5551.17 35734 194 35928 50883 23.13

8. Haryana 3309.03 17192 3832 21024 25635 3.40

9. Himachal Pradesh 430.08 1649 397 2046 3882 6.11

10. Jammu & Kashmir 502.38 11384 304 11688 20657 1.67

11. Jharkhand 788.37 00 00 00 00 00

12. Karnataka 8405.07 60562 12520 73082 12836 73.46

13. Kerala 4339.05 18291 16469 3476(40562 291

14. Madhya Pradesh 11886.62 99626 9651 109277 10556 29.46
15. Maharashtra 12940.10 74803 31538 10634.158825 36.92

16. Manipur 469.70 00 00 00 2506  6.00
17. Meghalaya 237.99 1710 01 1711 1345 1.83
18. Mizoram 2543.14 160 . O 160 5369 15.38
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1 2 3. 4 5 6=(4+5) 7 8
19 Nagaland 77752 812 2982 3794 2303 227
20 Orissa 3122.84 27160 13083 40243 21251 23.85
21 Punjab 648.60 8566 220 8786 14061 5.09
22 Rajasthan 3819.47 47014 1027 48041 22774 23.47
23 Sikkim 33727 479 0 479 1487 371
24 Tamil Nadu 8690.65 28976 1453 43329 37974 84.84
25 Tripura 1401.9¢ 4270 1840 6110 12262 5.37
26 Uttranchal 662.90 812 20 832 1414 0.7
27 Uttar Pradesh 210913513059 9732 140324 1226: 71.79
28 West Bengal 570454 18686 1404 20090 7790 36.39
29 A& N Islands 261.06 47 0 47 0 555
30 Chandigarh 70550 252 23 275 3154 0.00
31 D & N Haveli 287.77 67 0 67 219 094
32 Daman & Diu 161.63 68 00 68 00 0.04
33 Delhi 27531 1124 58 1182 2570 0.00
34 Pondicherry 950.65 1748 3089 4837 9743  4.09
TOTAL: 119382.88 716218 197834 914052 938 612.14

Bringing improvement in labour regulations

AND EMPLOYMENT be pleased to state:

1745. SHRI EKANATH K. THAKUR: Will the Minister oLABOUR

(a)whether it is a fact that although India has besmarkably successful

in boosting economic growth, India's manufactursegtor still accounts for
less than 15 per cent of GDP and employs less 1bapercent of the work
force, and employment in the formal manufacturiagter declined between
1996 and 2002;

as having one of most rigid labour laws in worldda
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(c) if so, the steps Government propose to takebring about an
improvement in labour regulations, in order to &@#e manufacturing
growth and employment in key-labour sectors ?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) The Advance
Estimates (AE) of Gross Domestic Product (GDP)2006-07 places the
growth of GDP at constant (1999-2000) prices ind¢heent year at 9.2 per
cent. India's manufacturing sector in 2006-07 aotofor 15.41 percent of
GDP whereas share of employment of manufacturinctosein total
employment, as per the lastest report of the labmge survey conducted by
National Sample Survey Organisation during 2004+0&s estimated to be
11.70 per cent on usual status basis. Employmefdrimal manufacturing
sector, as per Annual Survey of Industries, dedlfinem 95.36 lakh in 1996-
97 to 79.36 lakh in 2002-03.

(b) and (c) Review/updation of labour laws is aga@ng process in order
to bring them in tune with the emerging needs & #tonomy such as
increasing production, productivity, employment;.€the required changes
in the labour laws are accomplished by the Goventnadter detailed
consultation with the social partners with a vienharmonize the interests
of all stake holders.

Gujarat Industrial Park Ordinance

1746. SHRI JAYANTILAL BAROT: Will the Minister of IABOUR
AND EMPLOYMENT be pleased to state whether the @Gij&overnment
has proposed to the Central Government an Induftsik Ordinance, with
flexible labour policy, if so, what is the progr@ss

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): The State Govaent of
Gujarat had sent draft proposal of Gujarat Indak®ark Ordinance, 2003 in
the year 2003 for obtaining the approval of the t&#nGovernment. The
State Government of Gujarat has been advised tmis@brevised proposal
after due consultation with the Central Trade Usiofihe revised proposal
as suggested by the Ministry of Labour and Emplaymie yet to be
received.

155



RAJYA SABHA [14 March, 2007]

Residential facilities for Beedi Workers

t1747. SHRI ALl ANWAR: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state:

(a)the details of the Government schemes for welfaieedi Workers;

(b)whether Government have any plan to provide resialefacilities to
the poor and homeless Beedi Workers;

(c)if so, the details thereof;

(d)the details of the amount allocated to variouseStander this scheme,
and of the amount utilised, State-wise;

(e)whether it is a fact that houses for Beedi Workar8ihar have not
been constructed, despite completion of all thenfdities by them; and

(f) if so, the reasons therefor and by when this caogtm work would
be completed?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) The Governmds
implementing various welfare schemes for Beedi Wskin the fields of
health, education, housing, social security, re@es, water-supply etc.
under the Beedi Workers Welfare Fund Act, 1976.

(b) Yes, Sir.

(c) A subsidy amount of Rs. 40,000/- per house is gdninder the
Revised Integrated Housing Schemes (RIHS), 2005.

(d) State-wise details of houses sanctioned and sulyeldgsed during
the years 2005-06 and 2006-07 are given in the@&t (See below).

(e)and (f) 1016 houses were sanctioned to Beedi WsrkerJamui
District in Bihar under RIHS on 23rd March, 200heTworkers themselves
construct houses and there is a stipulated perfod8omonths for the
completion of construction of houses from the dditsanction.

TOriginal notice of the question was received indili
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Statement

State-wise details of houses sanctioned and subslielgsed for
construction of houses by the Beedi Workers undegisBd Integrated
Housing Scheme (RIHS) 2005 during 2005-06 & 2006-07

Sl. Name of State 2005-06 2006907 Feb.
Houses Amount (upto 2007)

No. sanctioned released Houses " rglease
Rs. (lakh) Sanctioned Rs (lakh)

1. Andhra Pradesh 9595 3838.0C 11485 3308.00
2. Karnataka — — 778 277.00
3. Orissa 43 17.20 1634 384.60
4. Tamil Nadu — — 2898 615.60
5. Bihar 1016 406.4C 662 156.20
6. Uttar Pradesh 21 8.40 128 25.60
7. Madhya Pradesh — — 225 45.00
8. Jharkhand — — 151 30.20
9. Maharashtra 187 74.80 13 2.60
10. Assam — — 91 18.20
11. West Bengal — — 168 33.60
TOTAL : 10862  4344.80 18233  4896.60

Illiteracy amongst labourers

t1748. SHRI RAJ MOHINDER SINGH MAJITHA:
DR. MURLI MANOHAR JOSHLI:

Will the Minister of LABOUR AND EMPLOYMENT be pleasl to state:

(a) whether it is a fact that about 70 per cenabburers from organized
and unorganized sectors are either illiterate, rer educated upto primary
level;

TOriginal notice of the question was received indili
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(b) if not, the facts in this regard,;

(c) whether it is also fact that among the rest 30ggett labour class, the
number of skilled labourers is estimated to be fleas 50 per cent;

(d) if not, the Overage number of total skilled labelass during each of
last three years; and

(e) the Overage requirement of skilled labourers in ¢bantry during
each of last three years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) and (b) HEstites of
employment and unemployment are obtained throughggennial labour
force surveys conducted by National Sample Survegafisation. Last such
survey, for which results are available, was cotetl@uring 2004-05. As
per this survey, percentage of the non-literatelgedhte up to primary level
education workers combined together both in orgahiand unorganised
sectors comes to 64.7% of the total work force sualistatus basis during
2004-05. The corresponding figure for the year 19000 was about 66.91
per cent. This clearly indicates that there hasnbae improvement in
educational level of the work force over the periathich is attributable to
the efforts made by the Central and State Govertsnémough various
programmes launched for the purpose of enhandieigdy rate.

(c) to (e) As per the 61st Round Survey Report atidthal Sample Survey
Organisation, among persons of age 15-29 yearsit &6 reported to have
received formal vocational training and another 88t formal vocational
training. However, average requirement of skilleabdurers is not
maintained.

Investment of EPF in equities

1749. SHRI KALRAJ MISHRA: Will the Minister of LABOR AND
EMPLOYMENT be pleased to state:

(a)whether Government have decided to invest fper cent of
employees'
provident fund into equities;

(b)if so, the amount so invested and the percentag@vetment returns
expected therefrom; and

(c)the interest on EPF demanded by the employed anckr@Gment's
decision thereon?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) and (b) The
recommendation of the Central Board of TrusteesplByees' Provident
Fund) has not yet been received by the Governmensuch, no investment
is being made in equities.

(c) The Employees' Representatives are againstredyction in the
existing rate of interest. The rate of interesttfa year 2006-07 is, however,
yet to be recommended by the Board.

Special salary to employees of EPFO

1750. SHRI S. ANBALAGAN: Will the Minister of LABOB AND
EMPLOYMENT be pleased to state:

(a)whether Government issued orders in 2003 for spesadry to
Accounts related offices, but the benefits wereenténded to employees of
Employees Provident Fund Organization (EPFO), thotley deal with
accounts;

(b)if so, the resions therefor;

(c) whether Government propose to increase salariesngfloyees of
EPFO, on par with these of other Accounts-relatedegnment offices; and

(d)if so, the details thereof and by when it is likedybe implemented?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) and (b) Gorment of
India issued orders dated 28.02.2003 for upgradatib pay scales of
Organized Accounts Cadres. The benefit was nondgie to any Accounts
post not belonging to one of the Organized Accouwdasires. Employees’
Provident Fund Organization is not having any Oirgeth Accounts Cadre
post.

(c) and (d) A proposal to increase salaries of eyg#s of EPFO on par
with those of Accounts related Government offiebeing examined in the
Ministry of Labour and Employment.

Success of Indus project

1751. SHRI SITARAM YECHURY: Will the Minister of LBOUR
AND EMPLOYMENT be pleased to state:

(a) what is the magnitude of child labour populatio different States, as
per the latest available data;
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(b) how far the INDUS Project has been successful idress$ing this
problem in the different States; and

(c) how far the INDUS Project has been successful idressing the
problem of Child Labour in five States, where ib&ng implemented?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) Census cocigal by
the Registrar General of India is the only authedtta in respect of number
of child labour in the country. As per Census 200 number of child
labourers in the country is 1.26 crore. The Stasewnagnitude of child
labour population is given in the Statement (Sdevije

(b) and (c) The Indus Project jointly launched binigtry of Labour &
Employment, Government of India and the US Depantno¢ Labour, aims
at ensuring elimination of child labour from iddigil industries, an
identified districts through effective convergenaséh the Department of
Education. The Indus Project is being implementedl districts of 5 States
of Delhi, Madhya Pradesh, Maharashtra, Tamil Nathi@ttar Pradesh.

In 2006-07,13,479 children in the age group of $ehrs have been
mainstreamed in Government schools and 13756 ehilurthe age group of
9-13 years were mainstreamed from Transitional Btoe Centres to
formal schooling system. So far, 42,888 childremehbeen enrolled in the
Transitional Education Centres for Child Laboursifles, 11909 adolescents
have been enrolled in Vocational Training Programme

Statement

State-wise Distribution of Working Children (in tage groupof 5-14
years) according t@001Census

SI.No Name of the State/UT No. of working children
1 Andhra Pradesh 136339
2 Assam 351416
3 Bihar 1117500
4 Guijarat 485530
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SI.No Name of the State/UT

No. of working children

Haryana

Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Chhattisgarh
Manipur
Meghalaya
Jharkhand
Uttaranchal
Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
West Bengal
Andaman & Nicobar Island
Arunachal Pradesh
Chandigarh

Dadra & Nagar Haveli
Delhi

Daman and Diu

253491
107774
175630
822615
26156
1065259
764075
364572
28836
53940
407200
70183
45874
377594
177268
1262570
16457
418801
21756
1927997
857087
1960
18482
3779
4274
41899
729
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SI.No Name of the State/UT No. of working children
32 Goa 4138
33 Lakshadweep 27
34 Mizoram 26265
35 Pondicherry 1904
TOTAL : 12666377

Verification Committee of Trade Unions

1752. SHRI TAPAN KUMAR SEN: Will the Minister of LBOUR AND
EMPLOYMENT be pleased to state:

(a)whether Government's attention has been drawnemthss reports,
announcing the results of verification of membegrgfi central trade unions;

(b)if so, whether Verification Committee of trade umsowas convened
prior to publication of the report;

(c)if not, the reasons for non-denial by Governmemiualhe report; and

(d)whether Government would enquire how the informmatias leaked
out?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) Yes, Sir. 1@e
newspapers have reported about the general outebthe ongoing exercise
of general verification.

(b) The result of general verification has not beerlfzed as yet. Before
finalization of result, the objections of the Cahtirade Unions will be
invited. Earlier, meetings of Standing Committee raveconvened on
30.9.2003,5.1.2004,8.3.2004,31.5.2005,14.7.2004215004,15.4.2005 and
22.2.2006.

(c) The result of verification reported by newspapeesgeneral in nature,
based on the assessment/speculation or inform&tom any other sources.
As the result is yet to be finalized, no necedgitydenial was felt.
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(d) As the result is yet to be finalized, the gigesbf enquiry for leaking
out information does not arise.

Women workers in organized and unorganized sectors

1753. SHRI TAPAN KUMAR SEN: Will the Minister of LBOUR
AND EMPLOYMENT be pleased to state:

(a) the total number of women workers employed in tlganized sector;

(b)the total number of women workers engaged in thieréint
industries/trades in the unorganized non-agricaltsector; and

(c) what are the benefits legally available to the wormmerkers in the
organized and unorganized sectors?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): (a) The total mber of
women wokers employed in the organized sector 146800 as on
31.03.2005.

(b) The total number of women workers engaged ia thifferent
industries/trade in unorganized non-agriculturattse is 3,58,77,665 as
per Census of India 2001.

(c) Several laws have been enacted for the legatflie to the women
workers in the organized and unorganized sectotsesd include the
Equal Remuneration Act, 1976, Factories Act, 1948, Plantations Labour
Act, 1951, the Contract Labour (Regulation and Ahmi) Act, 1970, the
Inter-State Migrant workers (Regulation of Employmeand Conditions
of Service) Act, 1979, the Maternity Benefit Act96ll, the Building and
Other Construction Workers (Regulation of Employmmend Conditions
of Service) Act, 1996, etc. which provideter alia equal wages for equal
work to women workers, Creche facilities for thené# of women workers,
time off for feeding children during working hounsrovision of maternity
leave and separate toilets and washing facilities female and male
workers near the workplace.
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Financial allocation for NREGA

1754. DR. (SHRIMATI) NAJMAA. HEPTULLA: Will the Minster of
RORAL DEVELOPMENT be pleased to state:

(a)the financial allocations for the NREGA, year-wisaer since the
programme has been under implementation;

(b) the amount Government have been able to spendribrere
(c) the reasons for short spending;

(d)whether implementation of the programme in thetgsdistricts has
stabilized; and

(e)whether addition of 120 new districts under the gpaonme is
proposed?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI CHANDRA SEKHAR SAHU): (a) and (puring
2005-06, an amount of Rs. 2292.57 crores was medei@sthe districts out of
National Food for Work Programme (NFFWP) budgetsithere was no
separate budget of NREGA. During 2006-07, an amofifts. 11,300 crore
has been allocated under NREGA out of which Rs;7Z3@crore has been
released to the districts upto 12th March 2007. $tates have utilized Rs.
6016.11 crore during 2006-07 under NREGA.

(c) There is no short fall in expendituperse.Moreover NREGA is a
demand driven programme.

(d) Yes Sir. However, States have been requested tbefustrengthen
NREGA systems and processes.

(e) Yes Sir. 130 additional districts are to be covarader NREGA in its
second phase.

Payment of dues through banks/P.O. under EGS

t1755. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of RURAL DEVELOPMENT be pleased state:
(a) whether Government are opening accounts iban&s/post offices

tOriginal notice of the question was received indili
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for all the people living below the poverty line that they can be paid their
dues under the Employment Guarantee Scheme thrbaghks and post
offices;

(b) if so, the efforts made in this direction, till datand the outcome
thereof;

(c) whether two per cent commission is being demandedhb post
offices for the same; and

(d) if so, the steps being taken by Government foreitsessal?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU) (a) and (b)
Payment of wages to the beneficiaries of the N REGs to be made by the
States. Some States have made tie-up with bankspast offices for
payment of wages to the beneficiaries through lpo#t/office accounts and
some other are exploring such possibility.

(c) Yes, Sir.

(d) The matter has been taken up with Department dsRosvaive of the
service charge of 2%.

Decrease in the number of villages

t1756. SHRI RUDRA NARAYAN PANY: Will the Minister oRURAL
DEVELOPMENT be pleased to state:

(a)whether the number of villages in the country isrdasing;

(b)if so, the reasons therefor and the State-wise eundd villages
decreased;

(c)whether it is a fact that decrease in the numbeiiltafiges has led to
decrease in production of foodgrains; and .

(d)if so, remedies before Government to deal with sitttation?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRIMATI SURYAKANTA PATIL): (a) to (d)
According to the Census Data of the Registrar Gdnef India, in the
country, the number of villages including uninhatitwere 6,34,321 in the
year 1991

TOriginal notice of the question was received indili
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and 6,38,635 in the year 2008, an increase of 4314 villages. However,
correlation between number of villages and productf foodgrains is not
established.

Implementation of NREGS in Bundelkhand

1757. SHRI PRAVEEN RASHTRAPAL: Will the Minister dcRURAL
DEVELOPMENT be pleased to state:

(a) whether it is a fact that most of the Districts Bfindelkhand are
covered under the NREG Act Scheme;

(b) if so, what is the progress in implementation iis tharticular area;
and

(c) how many job cards were issued in Bundelkhand, as28th
February, 20077

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) to (cYhe
districts of Tikamgarh, Satna & Chattarpur of Madh§radesh and Jalaun,
Lalitpur, Banda, Hamirpur, Mahoba & Chitrakoot oftat Pradesh of the
Bundelkhand area are covered under NREGA. A Stateindicating status
of implementation of NREGA including the numberh@iuseholds issued job
cards in the above districts is given below:

Statement

Status of implementation of NREGA
(Rupees in lakhs)

States/Districts No. of No. of No.of Central  Funds
- house house house fund utilized
hold hold hold releasel
issued job have provided
cards demanded employ-
wage employment ment
1 2 3 4 5 6 7
Madhya Pradesh

1 Tikamgarh 215704 154000 124910 11404.59 6814.43
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1 2 3 4 5 6 7

2 Satna 336409 156769 156769 8902.91 7381.03
3 Chattarpur 232367 131626 131626 9624.39 7955.68
Uttar Pradesh

1 Jalaun 119072 81306 72527 3414.68 1476.2
2 Lalitpur 70978 39189 38132 1195.85 1743716
3 Banda 118161 42599 42231 712.88 1388.84
4 Hamirpur 87776 56536 55036 2203.92 1925.18
5 Mahoba 37197 23293 23192 928.23  851.98
6 Chitrakoot 80318 78312 67639 590.66 851.43*

* Expenditure is out of release of current yeawa#i opening balance of last

year. Projects sanctioned under "CAPART"

t1758. SHRI DILIP SINGH JUDEV: Will the Minister oRURAL
DEVELOPMENT be pleased to state:

(a) the total number of projects sanctioned under 'CRPAduring each
of the last three years;

(b) the States where these projects have been sardtipear-wise;

(c) the year-wise and State-wise details of the prsjedbngwith the cost
incurred on their completion; and

(d)the details of achievements made out of these atetplprojects
alongwith the evaluation thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRIMATI SURYAKANTA PATIL): (a) and (b The
State-wise number of projects sanctioned by CAPARTing the last three
years are indicated in Statement -1 (See below).

(c) The year-wise and State-wise number of projeatspleted and

tOriginal notice of the question was received indili
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the total cost incurred on their completion aredated in Statement - Il (See
below).

(d) These projects have been completed under theugaschemes of
CAPART such as Public Cooperation (PC), Organisatb Beneficiaries
(OB), Advancement of Rural Technology Schemes (ARTBisability,
Watershed Development (WSD), Innovative Rural Hogsi{IRH) and
Marketing etc. and the envisaged targets have laebieved. The main
activities implemented under these schemes in ramads are land based
programmes, excavation of water storage tanks,rexffation, low cost
sanitation, minor irrigation, training in income rggation trades for self
employment, organic farming, rain water harvestiagks through ferro-
cement technology, fuel efficient crematorium, tsuipreservation and
processing. Innovative techniques for constructbriural houses, general
awareness, construction of check dams, communggdaehabilitation and
vocational training for persons with disabilitiesarketing of rural products
through Gram Shree Melas etc.

The post completion evaluation of these projects Ien done by the
empanelled monitors of CAPART.
Statement-I

State-wise No. of projects sanctioned by CAPARIndwach of the
last three years

Sl Name of the States/ 2003-04 2004-05 2005-06 Total
No. UTs

1 2 3 4 5 6
1. Andhra Pradesh 103 91 80 274
2. Assam 24 18 11 53
3. Arunachal Pradesh 2 2 — 4
4. Bihar 187 11 24 222
5. Chhattisgarh 1 7 3 11
6. Chandigarh 4 — 3 7
7. Delhi 23 4 5 32
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1 2 3 4 5 6
8. Guijarat 44 13 40 97
9. Haryana 60 30 49 139
10. Himachal Pradesh 27 33 10 70
11. J&K 18 13 13 44
12. Jharkhand 18 1 2 21
13. Karnataka 82 86 58 226
14, Kerala 58 50 47 155
15. Madhya Pradesh 20 18 22 60
16. Maharashtra 73 23 13 109
17. Manipur 17 40 16 73
18. Meghalaya — 1 2
19. Mizoram 3 11
20. Nagaland 5 4 7 16
21. Orissa 55 30 47 132
22. Punjab 6 11 2 19
23. Rajasthan 50 28 34 112
24, Sikkim 1 — 2
25, Tamil Nadu 44 46 98
26. Tripura 4 2 12
27. Uttar Pradesh 263 32 46 341
28. Uttaranchal 41 12 12 65
29. West Bengal 60 35 26 121
30. Goa — — — —
31. Pondicherry — — — —
TOTAL: 1296 643 589 2528




Statement-11
The Year-wise and State-wise No. of projects cdegbkend total cost incurred

(Amount Rs. in lakhs)

&

SI. Name of the 2003-04 2004-05 2005-06 Total
States/UTs No. of Amount No of Amount No of Amount No. of Amount
projects incurred projects incurred projects incurred projects  incurred

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 35 17541 18 58.01 4 7.13 57 240.55
2. Assam 16 26.83 1 396 1 1.70 18 32.49
3. Arunachal Pradesh 1 1.63 — — — — 1 1.63
4 Bihar 10 55.78 0.36 — — 11 56.14
5. Chhattisgarh 1 11.46 3 7.00 1. 1.00 5 19.46
6. Chandigarh 1 211 — — 1 6.26 2 8.37
7. Delhi 8 49.28 3 3.13 1 1.14 12 53.55
8. Gujarat 26 190.83 1 3.91 — — 27 194.74
9. Haryana 32 198.37 6 21.85 3 15.76 41 235.98
10 Himachal Pradesh 12 53.29 3 2.97 — — 15 56.26
11. J&K 10 31.43 3 17.17 2 9.71 15 58.31
12. Jharkhand 2 7.22 — — — — 2 7.22
13. Karnataka 43 220.06 8 26.11 — — 51 246.17
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14. Kerala 23 88.16 3 4.29 1 0.50 27 92.95
15. Madhya Pradesh 5 15.45 3 9.90 2 2.12 10 27.47
16. Maharashtra 16 61.21 — — — — 16 61.21
17. Manipur 8 26.51 1 4.00 — — 9 30.51
18. Meghalaya 1 152 — — — — 1 152
19. Mizoram — — — — — — — —
20. Nagaland 4 8.40 2 6.21 — — 6 14.61
21. Orissa 19 72.43 7 16,74 1 0.60 27 89.77
22. Punjab 3 10.52 5 16.36 1 5.63 9 3251
23. Rajasthan 19 134.00 9 24.78 7 16.24 35 175.02
24. Sikkim — — — — 1 0.78 1 0.78
25. Tamil Nadu 9 9.78 1 0.10 1 0.90 11 10.78
26. Tripura — — — — — — — —
27. Uttar Pradesh 61 325.95 1 2.83 2 1.83 64 330.61
28. Uttaranchal 3 17.13 — — — — 3 17.13
29. West Bengal 23 138.36 4 13.36 — — 27 151.72
30. Goa — — — — — — — —
31. Pondicherry — — — — — — — —

TOTAL: 391 1933.12 83 243.04 29 71.30 503 2247.46

[£00Z 'yosen t1]
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Rozgar guarantee Yojana in M.P.

t1759. MISS ANUSUIYA UIKEY: Will the Minister of RBAL
DEVELOPMENT be pleased to state:

(a)the district in Madhya Pradesh covered under Ro@gerantee

Yojana;

(b)the criteria for including the districts under teisheme;

(c)the reasons for not including the Chhindwara distrnder the Yojana;
and

(d) whether Chhindwara district would be covereddemthe Rozgar
Guarantee Yojana in future; if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) Out 0200
districts covered in the first phase under NREGA, districts are from
Madhya Pradeskiz, Balaghat, Barwani,.Betul, Chattarpur, Dhar, Dindori
Jhabua, Khandwa, Mandla, Satna, Seoni, ShahdobpBheShivpuri, Sidhi,
Tikamgarh, Umaria, West Nimar (Khargone). Additibrdis districts viz.
Chhindwara, Harda, Panna, Katni, Dewas, Guna, RdYaia, Damoh,
Rajgarh, Anuppur, Ashok Nagar and Burhanpur havenhbeéentified for
inclusion in its second phase.

(b)The criteria for inclusion of districts under NREG# given in the
Statement (See below).

(c)and (d) District Chhindwara has been identifiedifimtusion in second

phase.

Statement
CRITERIA FOR INCLUSION OF DISTRICTS UNDER NREGA
During First Phase

200 districts of the country have been identified implementation of
NREGA in the first phase. Out of these 200 disdfid50 districts are those
districts where National Food for Work Programme baen implemented.
These 150 districts of the country have been ifledton the basis of index
of backwardness indicated by SC/ST population,uagitural productivity
per worker and agricultural wage rate. 45 distrasts those districts covered
under Rashtriya Sum Vikas Yojana (RSVY). In additi® districts have
been identified as Learning Impact districts. Tlee fLearning Impact
districts are Goalpora and Bongaigaon in Assamhagiganj in Bihar,
Raichur in Karnataka and Amrawati in Maharashtra.

Second Phase

Additional 130 districts have been identifed focliusion in the second

phase. The criteria for selection is given as under
(i) 50 districts from the list of BRGF districts

TOriginal notice of the question was received indili
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(i) 15 additional districts with incidence of faers' suicide.

(iii) 5 additional districts that were bifurcateddh created with the
district with the original name already includedNiFFWP/RSVY/
BRGF. The newly created districts with new namegiwlvere left
out of these programmes are now included.

(iv) 34 districts have been selected from the HtapnrCommission
Ranking of Backwardness used for identifying NFF\8Btricts,
viz., SC/ST population, inverse of agricultural guaetivity, and
inverse of agricultural wages.

(v) In order to make an equitable distributionesst two districts in
addition have been selected from each special aategate as well
as from States whose minimum number is not covaréms (i)
to (iv) above. This covers 22 districts.

(vi) 4 districts have been taken up as Learningangastricts.

Number of days for employment under NREGA in Karnatka

1760. SHRI JANARDHANA POOJARY: Will the Minister dRURAL
DEVELOPMENT be pleased to state:

(@) whether in view of the drought condition in Kataka during
2006-07, the worst in the last 36 years, the S@tmvernment had
requested the Centre to increase the number of fdayamployment under
the National Rural Employment Guarantee Act, frdf o 200 days; and

(b) if so, the details thereof and the Centre'paase thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRASEKHAR SAHU): (a) and (bYyes,
Sir. The State Government made a request to iretbéasnumber of days for
employment under NREGA to 200 days. It was fourat tnly 4% of the
households demanding employment have completedla®® and therefore
first priority should be to provide 100 days of doyment to remaining
families. The State Government has Rs. 266.67 @eadable resources out
of which Rs. 183.84 crore only have been utilizptbWanuary, 2007.

House under Indira Awas Yojana in Assam

t1761. SHRI DWIJENDRA NATH SHARMA: Will the Ministe of
RURAL DEVELOPMENT be pleased to state:

(a)the number of house constructed and allotted toptier and needy
persons in the country, particularly in Assam, unbhelira Awas Yojana
during the years 2005-06 and 2006-07;

(b) whether Government have achieved any successainiat set targets
in this regard; and

tOriginal notice of the question was received indii
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRIMATI SURYAKANTA PATIL): (a) A Statment
showing the number of houses constructed and edlakb the rural BPL
families under Indira Awaas Yojana in the countryidg the year 2005-06
and 2006-07, is annexed (See below).

(b) and (c) Yes, Sir. During the year 2005-06,15l&2h houses were
constructed against a target of 14.41 lakh housgs achieving 107.68% of
the targets. During the current year, as per tfa@rmation received from the
States so far, against a target of 15.33 lakh u&@1 lakh houses have
been constructed and 9.70 lakh houses are at gastages of construction.
Thus, the physical targets are likely to be achdegtaring the current year
also, by the end of the year. As regards Assaningltine year 2005-06, the
State had achieved a physical target of 102.52%danidg the current year
2006-07, physical target of 70.95% has been actibyethe end of January,
2007.

Statement

State-wise and Year-wise Physical Target fixedramdber of Houses
Constructed/Upgraded under Indira Awaas Yojana mgithe years
2005-06 and 2006-07

(Units in Number)

SI. Name of the . 2005-06 2006-07
N States/UTs Physical Houses Physical Houses
o Target Constructed/ Target Constructed/
Upgraded Upgraded
1 2 3 4 5 6
1. Andhra Pradesh 130130 132521 138342 84192
2. Arunachal Pradesh 4603 5327 4939 3399
3. Assam 101790 104353 109214 77490
4. Bihar 384111 331651 408350 256182
5. Chhattisgarh 20124 26578 21393 2466
6. Goa 801 615 852 818
7. Gujarat 63819 65602 67846 30970
8. Haryana 8960 9743 9526 3326
9. Himachal Pradesh 2873 3031 3054 1038
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1 2 3 4 5 6
10. Jammu & Kashmir 8924 8231 9487 6029
11. Jharkhand 34261 75403 36423 37171
12. Karnataka 50136 56944 53299 36128
13. Kerala 27880 36413 29639 16679
14. Madhya Pradesh 40022 59420 42548 25390
15. Maharashtra 78478 94274 83430 35433
16. Manipur 3996 4962 4287 NR
17. Meghalaya 6959 6678 7467 1475
18. Mizoram 1483 2182 1591 1175
19. Nagaland 4605 7949 4941 6046
20. Orissa 75465 87070' 80228 36655
21. Punjab 11081 7868 11780 4095
22. Rajasthan . 32070 38471 34094 8606
23. Sikkim 881 1296 945 911
24. Tamilnadu 52101 66434 55389 2275
25. Tripura 8967 11902 9621 3456
26. Uttar Pradesh 172527 185541 183414 120905
27. Uttaranchal 7863 21722 8359 11359
28. West Bengal 104098 99259 110667 87164
29. A&N Islands 1238 90 1316 50
30. D&N Haveli 206 101 219 44
31. Daman & Diu 92 6 98 1
32. Lakshadweep 80 48 85 76
33. Pondicherry 617 238 655 214

TOTAL : 1441241 1551923 1533498 901218

NR Not Reported.
Road constructed in Himachal Pradesh under PMGSY

1762. SHRIMATI VIPLOVE THAKUR: Will the Minister ofRURAL
DEVELOPMENT be pleased to state:

(a) the number of roads which are proposed to be ageiett in Himachal
Pradesh by the year 2009 under PMGSY;

(b) the block-wise, Panchayat-wise and district-wistitkein this regard;
and

(c) the details of financial allocation for these rdads
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) Ruraldads is
one of the components of Bharat Nirman. Under Bhilianan, a goal has
been set to provide connectivity to all the haltsg with a population of
more than 1000 in the plain areas and habitatidgtis tive population of 500
or more in hilly and tribal areas by the year 200%e systematic up-
gradation of the existing rural road networks soahn integral component of
the scheme. Under Bharat Nirman, the target has Ise¢ to provide
connectivity to 625 habitations in Himachal Pradesth 2378.125 km of
road length and to upgrade/renew 4713.376 km atiegj through routes.

(b) Block-wise and district-wise details of projecteailed by the Ministry
are made available by the State Government on thebsite
www.pmgsvonline.nic.in.

(c) From the year 2000-01 to 2006-07, the normativélemtent of funds
for Himachal Pradesh is Rs. 464 crore. So far malsoamounting to Rs.
1829.40 crore have been cleared and a sum of Rs7B2rore have been
released for these projects.

Financial assistance under ARWSP to Himachal Pradés

1763. SHRIMATI VIPLOVE THAKUR: Will the Minister ofRURAL
DEVELOPMENT be pleased to state:

(a)whether Government have increased financial assistéo augment
the supply of drinking water in some towns and agés in Himachal
Pradesh, as per the requirement under Acceleratedl RVater Supply
Programme (ARWSP);

(b)if so, the details thereof; and

(c)the steps being taken by Government to provide wateqdrinking
water to each town and village in the State, inre®

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) to (d)rinking
Water is a State subject. To supplement the eftdrtee State Governments,
financial assistance and technical support is neuteto the State
Governments through a Centrally Sponsored Scheameely
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Accelerated Rural Water Supply Programme (ARWSRJeurRajiv Gandhi
National Drinking Water Mission (RGNDWM). The ratiof contribution
between Centre and the States is 50:50 The altwcafi Central share under
ARWSP to the States is made based on the requiteaneihavailability of
funds. This aspects has been taken into considarathile allocating funds
under ARWSP to Himachal Pradesh. Based on intee Stkocation criteria,
the total allocation under ARWSP(N) is Rs. 96.68res in 2006-07 and Rs.
96.63 crore has been released to Himachal Pradieshddition Rs. 4.50
crores and Rs. 43.86 lakhs have been released tihelecomponents of
calamity relief and Desert Development ProgrammBRpto the State from
ARWSP. The provision of drinking water under ARWiSRonfined to rural
habitations and not to towns.

Under Bharat Nirman Programme, it is proposed teecaincovered
habitations as well as to address problem of stiggeck and quality affected
habitations by 2008-09.

Awareness of NREGA

1764. SHRIMATI BRINDA KARAT: Will the Minister of RIRAL
DEVELOPMENT be pleased to state:

(a)what steps Government have taken to generate agssexrmong the
rural population, regarding Employment Guaranteet Aod the result
thereof; and

(b)the State-wise total number of minorities employsdier National
Rural Employment Guarantee Act?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) The
Government is making concerted efforts to dissetmimaformation about
the scheme in the rural areas by the way of auidioal and printed material
based publicity campaigns. States have been adtisédld special Gram
Sabhas. As a result thereof the awareness of NR&@@ng rural population
is gathering momentum.

(b) Community-wise data of beneficiaries is not itaned under
NREGA.
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Extension of Employment Guarantee Scheme

1765. SHRI MOTIUR RAHMAN: Will the Minister of RURA
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to extend EmpémtmGuarantee
Scheme 100 more districts and if so, the critedapted for the selection
of a district and how many persons will be bendfit®m extension of the
scheme,

(b) whether cases of large sale irregularitiesagipg money to persons
selected for jobs under the scheme have come todtiee of Government, if
so, the details thereof and the action taken imthter; and

(c) the details of measures taken to ensure tladigible persons do not
get benefits under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) Yes, ISi130
more districts are proposed to be covered under®REAdditional districts
have been identified on the following criteria:

(i). 50 districts from the list of BRGF districts.
(i) 15 additional districts with incidence of faems' suicide.

(iii) 5 additional districts that were bifurcateddacreated with the district
with the original name already included in NFFWPYR#SBRGF. The
newly created districts with new names which wefé dut of these
programmes are now included.

(iv) 34 districts have been selected from the Rlajn@€ommission Ranking
of Backwardness used for identifying NFFWP dissiictiz. SC/IST
population, inverse of agricultural productivity,nda inverse of
agricultural wages.

(v) In order to make 3n equitable distribution, l@ast two districts in
addition have been selected from each special agtftate as well as
from States whose minimum number is not covereitieim (i) to (iv)
above. This covers 22 districts.

(vi) 4 districts have been taken up as Learningdohistricts.
(b) No, Sir
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(c) Necessary provisions have been made in théggdf by providing

for monitoring of the Act at each level and alsp$mcial Audit at Gram
Sabha level. NREGA guidelines also provide for titutson of local
vigilance and monitoring committee of the benefigia. States have been
requested to ensure compliance with provisionsaifahd operational
guidelines.

Drinking water facility in rural school

1766. SHRI MOTIUR RAHMAN: Will the Minister of RURA
DEVELOPMENT be pleased to state:

(a) the total number of rural schools in India and hmany of them are
without drinking water facilities, State-wise;

(b)what is the policy to provide drinking water fatiés to rural schools;

(c) whether any targets for providing drinking watercilies to rural
schools were fixed and if so, the achievements rfeetein; and

(d)the reasons for not achieving the targets?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) As pethe
information made available by the State/UTs Govemmmthere are 8.45
lakh rural schools in India. As on 1.4.2006 thererev1.32 lakhs rural
schools not having drinking water facilities. The&t8-wise details are given
in Statement-1 (See below).

(b) Water is a State subject and State Governmangs primarily
responsible to provide drinking water to the ruaedas. To supplement the
efforts of the State Governments in this directiinancial assistance and
technical support is rendered to the State Govemntsrthirough a Centrally
Sponsored Scheme, namely Accelerated Rural WatpplyuProgamme
(ARWSP) under Rajiv Gandhi National Drinking Watavlission
(RGNDWM). There are no separate funds earmarkedsdhool coverage,
however, the States are expected to give priovityoiverage of rural schools
for drinking water from funds available under ARWS&hd other
programmes. The States are competent to plan axticathe same at their
level. It was envisaged to cover all the schooldsnduthe Tenth Plan period
by dovetailing funds under various programmes aft@eand State.
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(c) Yes, Sir. The State-wise details are given in &tatd-1l (See below).

(d) Full coverage could not be achieved by some ofStia¢es, as many of
these schools located in habitations are in reraotk hilly terrains where
accessibility is a problem. Further, there is caist of scattered population
and non-availability of safe source, which makes qapita cost very high.
The coverage status is ever-changing as many schdaoth were covered
earlier face problems of inadequacy of drinkingevadue to drying up of
source, increase in number of students, poor meniee etc.

Statement-|
State-wise details of schools regarding drinkindexdacilities

Sl. States/UTs No.of No. of schools not having
No schools drinking water facilities
as on 1.4.2006

1 2 3 4
1 Andhra Pradesh 71674 22227
2 Arunachal Pradesh 2883 1739
3 Assam 40859 10522
4 Bihar 44629 5895
5 Chhattisgarh 32796 1569
6 Goa 1069 394
7 Gujarat 33260 3905
8 Haryana 12434 0
9 Himachal Pradesh 16203 960
10 Jammu and Kashmir 12854 6431
11 Jharkhand 21862 3650
12 Karnataka 45337 16668
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1 2 3 4
13  Kerala 7432 1294
14  Madhya Pradesh 88591 11577
15 Maharashtra 58969 4896
16  Manipur 1761 1470
17  Meghalaya 5439 1950
18 Mizoram 2926 1526
19 Nagaland 1304 999
20  Orissa 42686 0
21 Punjab 11051 2243
22  Rajasthan 65941 12955
23 Sikkim 746 302
24 Tamil Nadu 30920 0
25  Tripura 4764 90
26  U.P. 109840 5824
27  Uttaranchal 17381 6770
28  West Bengal 58970 6116
29 AandNIsland NA 18
30 D and N Haveli 327 0
31 Daman and Diu 103 0
32 Delhi NA 0
33 Lakshadweep NA 0
34 Pondichery 215 0
35 Chandigarh 18 0
TOTAL : 845244 131990

181



Z8l

Statement-|

Target and coverage of rural schools under Rurat&/&upply Programme during 10th Plan

Sl. States/UTs

2002-03 2003-04 2004-05 2005- 06 2006-07

No. Target Coverage Target Coverage rgate€Coverage | &rget Coverage Target Coverage
1 2 3 4 5 6 7 8 9 10 11 12
1 Andhra Pradesh 1951 47 1951 1768 4673 433 3600 1391 573
2 Arunachal Pradesh 11 125 80 150 452 306 500 347 147
3 Assam 1200 2123 2123 714 2123 10000 1838 143
4 Bihar 686 686 0 686 0 11000 350 111
5 Chhattisgarh 1448 1137 5928 4569 4500 3511 4000 3996 2394
6 Goa 37 100 100 0 300 0

7 Gujarat 800 600 600 645 600 625 1000 2099 715
8 Haryana 76 100 0 0 2000 917 2510
9 Himachal Pradesh 350 350 350 350 350 350 3000 2476 0
10 Jammu and Kashmir 381 381 153 381 473 5000 3501

11 Jharkhand 500 444 9527 2334 5473 1285 4000 541

12 Karnataka 1500 11889 10516 9333 663 20000 7015 8667
13 Kerala 114 86 114 76 114 506 4000 114 214
14 Madhya Pradesh 5000 4010 12001 9188 4000 6155 20494 12421 3038
15 Mabharashtra 2287 2875 2287 2533 5939 1889 10000 5154 1172
16 Manipur 440 47 440 440 500 0
17 Meghalaya 70 70 73 70 66 600 650 .57

YHEVYS VAIvY
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.18 Mizoram 100 16 583- 96 400 56 2000 685 1185
19 Nagaland 50 125 100 62 100 44 600 36 9
20 Orissa 1500 60001000( 0 10000 6000 9476 2018
21 Punjab 1650 1023 1200 397 2473 740 2500 293 54
22 Rajasthan 2500 2500 2500 2092 4000 7500 8736 8999
23 Sikkim 50 40 50 40 67 67 81 51 0
24 Tamil Nadu 6000 6064 5358 3780 269 269 0 5 2570
25 Tripura 200 46 500 395 0 216 300 276 72
26 U.P. 3811 3811 3811 883 11000 4738 5824
27 Uttaranchal 229 3852 357 3852 5000 2361 858
28 West Bengal 2000 1800 2000 1859 2000 1500 5000 2970 365
29 A and N Island 27 12 0 35 24 12
30 D and N Haveli 38 38 38 8 8 3 0 14
31 Daman and Diu 0 0 0 1 1
32 Delhi 0 0 0 0
33 Lakshadweep 0 0 0 0
34 Pondichery 24 24 24 0

TOTAL: 35030 30017 7855 4215566273 20040 140000 72464 41740

*Coverage as on 31.1.2007 reported by States/UT29t2-2007.
NOTE: Targets were not fixed during 2006-07 due to piyofor coverage of rural habitations under Bharat

Nirman Programme.

[200Z 'yoren L]
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UNDP aided programmes in rural sector

1767. SHRI TARIQ ANWAR: Wil the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)whether any approval has been granted to the rmtwrogrammes of
various States under the United Nations DeveloprResgramme in the rural
sector;

(b)if so, the details of the programmes aided by tiNDB, Statewise,
especially in Bihar and Maharashtra; and

(c) the amount provided for the same by Government?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRASEKHAR SAHU): (a) and (lAs per
the information provided by United Nations Develgmh Programme
(UNDP), the following projects are implemented inr® Sector aided by
UNDP:

Project States mplementing Agency

Capacity Building of Elected Bihar, Maharashtra, Chhattisgarh Govemment of
Women Representatives and Haryana, Jharkhand, Madhya India (Ministry of

Functionaries of Panchayati Pradesh, Orissa, Rajasthan, Uttar ~ Panchagf}ti R
Raj Institutions Pradesh and Uttarakhand.

Social Mobilization Around Rajasthan, Orissa, and Govemmog
Natural Resource Management Jharkhand India (Ministry of
For Poverty Alleviation Rural Development)
"Support to Operationalisation  All States except Goa and Union Govemment of

of the National Rural Territories. India (Ministry of
Employment Guarantee Act." Rural Development)

(c) Government of India does not provide fundstifierabove projects.

Fluorosis due to ground water pollution in NE

1768. SHRI KARNENDU BHATTACHARJEE: Will the Ministe of
RURAL DEVELOPMENT be pleased to state:

(a) the number and details of States in the Nodht&n Region of the
country affected by fluorosis due to ground wateliytion, particularly in
Assam;
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(b)how much level of fluoride has reached per litreNorth Eastern
States;

(c)the number of districts of Assam and other Stateshe Region
affected due to presence of iron and other matierigdfound water; and

(d)whether Government have taken/are taking stephdokcthe level of
fluoride?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) and (KAs a
result of water quality survey conducted by Nortastern States as on
1.4.2006, only Assam has been reported to be affesith excess fluoride
i.e. more than 1.50 mg/1 in rural drinking watenrses.

(c) 9 districts of Arunachal Pradesh, 22 distriofsAssam, 5 districts,
of Manipur, 6 districts of Meghalaya, 7 districtsMizoram, one district in
Nagaland, 3 districts in Sikkim and 3 districtsTafpura have been reported
with excess iron concentration in drinking watenrses.

18 districts of Assam and one districts of Triphi@e reported excess
arsenic concentration in rural drinking water sesrtc

4 districts of Arunachal Pradesh, 19 districts afsam, 2 districts of
Tripura have reported multiple problems in rurahking water sources.

(d) Rural drinking water supply is a State subj&bvernment of India
assists the State Governments technically and diaby through the
centrally sponsored Accelerated Rural Water Supplygramme. Regular
water quality testing is being done by the districhter quality testing
laboratories. National Rural Drinking Water Qualitylonitoring &
Surveillance Programme has been launched in 200@ichwaims at
checking quality of all rural drinking water souscdy the community
themselves by using simple to use field test Kits.

Job cards under NREGA in NE

1769. SHRI KARNENDU BHATTACHARJEE: Will the Ministeof
RURAL DEVELOPMENT be pleased to state:

(a) the number of job cards issued under the NatiBaral Employment
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Guarantee Act during the last one year, State-vpasijcularly in the North
Eastern Region;

(b)the amount released to States therefor, State-agkthe amount that
has been utilized particularly in Assam; and

(c)the number of households benefited and manday®df generated?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRASEKHAR SAHU): (a) to (c) A
statement showing the State-wise requisite degags/en below.

Statement

Details regarding job cards alongwith expenditureder NREGA

(Rs. in lakh)
States No.of Release Release Expenditure No. of Mandays
households (2005-06) (2006-07 (2006-07) House- Employ-
issued Upto 12th Upto  holds ment
jobcards March January Employ- Genera-
(Upto 2007 2007 ment ted
January (Upto (2006-07)
2007) January, 07) Upto
January
2007
(Lakh
Mandays)
1 2 3 4 5 6 7

Andhra Pradesh 4926094 16474 96461.43 46542.63 1788112 503.32

Arunachal Pradesh 16926 446.31  1210.85 221.34 16926 453
Assam 777295 33650.1:21470.85 40013.46 503166 401.8
Bihar 3171198 30806.3 46081.38 45176.18 886916 297.24
Chhattisgarh 1815057 785 60716.74 44074.37 104527 467.9
Gujarat 622608 4241.12 6508.94 5799.71 146943 67.89
Haryana 91497  873.82  3129.39 2384.24 39128 17.35
Himachal Pradesh 9334: 898.37 3707.64 2153.96 52632 17.34
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1 2 3 4 5 6 7
Jammu and 162196  1135.29 2776.37 1062.65 16079 9.65
Kashmir
Jharkhand 2098713 23429.66 51388.59 36959.43 846401 308.14
Karnataka 771175 4402.1 19095.69 18383.74 478767 163.41
Kerala 191752 1169.18 2179.51 870.97 60391 7.41

Madhya Pradesh 4435996 13713.82 178954.2 138284.72 2582117 1590.73
Maharashtra 2744127 19743.56 19235.64 16733.47 353338 229.09

Manipur 17880 461.63 1252.89 950.00 17880 8.26
Meghalaya 39658  1457.87 2064.68 121.28 12642 2.01
Mizoram 19388 770.91 1783.9 1028.34 6666 2.37
Nagaland 27800 1031.28 430.11 1327.91 27800 11.82
Orissa 2507736  7384.75 75456.49 42468.08 1264957 506 64
Punjab 37326 822.54 2755.75 1727.12 30868 11.08
Rajasthan 1513228 4142.11 73661 50622.15 1094229 806.21
Sikkim 4384 722.16 451.5 212.59 3863 2.01
Tamil Nadu 1087595 6571.72 17089.21 10787.8 508243 129.13
Tripura 72481  2572.97 1914.66  4200.56 66656 45.58
Uttar Pradesh 3860951  33242.07 51188.69 60449.88 2326348 617.64
Uttaranchal 194577  1269.11 3910.6 3201.54 107192 26.46

West Bengal 4866988 17038.15 33858.84  25852.8 2425415 280.98

TOTAL : 36167968 229256."778735.54 601610.93 16708954  6535.99

Rajiv Gandhi National Rural Water Project in Orissa

1770. MS. PRAMILA BOHIDAR:
SHRI B.J. PANDA:

Will the Minister pf RURAL DEVELOPMENT be pleased state:

(@) whether Centre propose to sanction Rs 38 cumder the Rajiv
Gandhi National Rural Water Supply Project for adtgive water supply
provision to certain village in Orissa; and
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(b) if so, the details thereof, indicating the ssadf the project?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) and (lBased
on the sanction of the State level Scheme Sanogo8ommittee of Orissa,
which approved new projects worth Rs 52.66 crofeyliich central share
was Rs 38.83 crore, the Centre has released R trofe as the first
instalment in 2006-07. The projects are under wariostages of
implementation.

One village one product concept

1771. SHRI RAVULA CHANDRA SEKAR REDDY: Will the Miister
of RURAL DEVELOPMENT be pleased to state:

(a) whether Government have any concept of one viltageproduct;
(b)if so, the details thereof; and
(c) by when such proposal would come into effect?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRIMATI SURYAKANTA PATIL): (a) No, Si. The
Government of India has not launched any programmfar on the concept
of one village one product. However, the Governnanindia through the
Ministry of Commerce and Industry is coordinatingthwJapan External
Trade Organisation (JETRO) and Confederation ofaiméhdustries (CM) to
examine the idea for its usefulness in India.

(b) One Village One Product (OVOP) was originalhtiated in Japan,
for the following reasons:

(i) to find and nurture products/industries thatildobest reflect and
benefit each region; and

(ii) to reduce heavy dependency upon the Governiaashto promote
autonomy and voluntariness among the people.

The principles of OVOP are oriented toward (i) tirgglobally accepted
products that reflect pride in the local cultur@) (ealization of OVOP
through independent actions utilizing the potentgilthe region; and (iii)
fostering of people with a challenging and creatip@it.
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(c) Relevance of the concept and its applicabilitlyIlndian situation
would still have to be studied. There is no timexie for replication of the
concept in India.

Under utilization of allocation for NREGS

1772. SHRI B.K. HARIPRASAD : Will the Minister of BRAL
DEVELOPMENT be pleased to state:

(a)whether Government had budgeted Rs. 14,300 crateyigar, to
implement the National Rural Employment Guaranteleege in 200 select
districts;

(b)whether only about 50 per cent of the budgetectallon was spent
on this account till the end of January 2007, arwbtiver the States have
assured utilization of unspent funds before the ghsses; and

(c)whether Government would ensure that in future sualfocated for
this scheme are evently spent over the year, whdalgets for utilization
are set every quarter, rather than for full oneg¥ea

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) No SiiThe
budget allocation was Rs. 11300 crores in 2006-07.

(b)NREGA is a demand driven programme. However upth March,
2007 funds amounting to Rs. 7787.36 crores have beleased and the
expenditure incurred upto January, 2007 amoun®&st6016.11 crores.

(c)N R EGA is not target based. Work is to be provittedll households
as and when they demand work. Next instalment ofiuis considered
when 60% of available resources are utilized.

Rehabilitation Scheme for displaced persons

1773. SHRI SHANTARAM LAXMAN NAIK:
DR. VIJAY MALLYA:

Will the Minister of RURAL DEVELOPMENT be pleased state:

(a) whether the new resettlement scheme to comteeasd give relief to
the persons displaced on account of the publiceptejby Government has
come into force;
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(b) if so, the essential features of the scheme;

(c)the additional financial burden envisaged for impdating the
scheme;

(d) whether Government propose to bring in legislationthe subject;
and

(e) if so, when would the said legislation be introdlige Parliament?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) to (eThe
Department of Land Resources in the Ministry of &uevelopment is in
the process of drafing a revised resettlement atdhhilitation policy,
namely the National Rehabilitation Policy-2007 (NRBO7), with the
objective to minimize displacement and to promegefar as possible, non-
displacing or least-displacing alternative; ensadequate rehabilitation
packages and expeditious implementation of thehibtaion process with
the active participation of affected persons. Tgoticy, once approved and
adopted, would replace the current National Policy Resettlement &
Rehabilitation of Project Affected Families-2003RRR-2003).

A draft of the new policy was circulated to Stalt¥ks for their comments
and also put in the public domain on the websifeb® Department of Land
Resources and Ministry of Rural Development antief-acilitation Counter
of the Ministry of Rural Development, Krishi Bhavéar public comments.
A Public Notice in this regard was also publishedhie prominent National
and Regional newspapers. Comments from a few StaidsMinistries/
Departments of GOI as well as a number of publimments have been
received, and the draft NRP-2007 is being finaliz€tde modalities for
giving a statutory backing to the policy are alging worked out.

PMGSY in Maharashtra

1774. SHRIMATI SYEDA ANWARA TAIMUR: Will the Miniser of
RURAL DEVELOPMENT be pleased to state:

(a) whether the target destinations with populatgbg50 in hilly, tribal &
desert areas are being adequately covered, undd?rttdhan Mantri Gram
Sadak Yojana;
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(b)if so, whether such a connectivity been commissiaoreis proposed
to be done in the backward and tribal region ofavidha;

(c)if so, how many backward and tribal districts, imthg Yavatmal
have been covered; and

(d)if so, the details thereof, roads length-wise, fialocated and time-
frame ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) Yes, ISi

(b)Out of 11 districts of Vidarbha region, 4 distriatamely Gondia,
Chandrapur, Gadchiroli and Yavatmal falls in tritedea According to
information furnished by the State Government, ta# habitations with
population 250+ in 3 districts namely Gondia, Chrapdr and Yavatmal
have been connected in Gadchiroli district, 315ithtibns with population
of 250 or more have been connected and 82 habitatice unconnected Out
of these 82 unconnected habitations, 17 habitatiene been covered under
Pradhan Mantri Gram Sadak Yojana (PMGSY) Phase-Yakitations have
been covered under other schemes of State Govetr@&neMGSY and 22
habitations are proposed to be covered under PHasé-PMGSY The
remaining 13 habitations are proposed to be cordettirough schemes of
the State Government.

(c) All the districts of Vidarbha region have been amee

(d) For Gadchiroli district the proposal of new conmétt of habitations
with population 250+ under PMGSY (Phase-VI) is ader:

Under Phase-VI No. Length Cost
22 190kms 3342.40 lacs

Providing drinking water to 74,000 habitations

1775 SHRI SITARAM YECHURY: Will the Minister of RURL
DEVELOPMENT be pleased to state:

(a) whether the Finance Minister, in his Budget Spe26h5-06 had
promised to provide drinking water by 2008-09 te ttemaining 74,000
habitations that are uncovered under Bharat Nirraad,;

(b) if so, how much money has been utilized to fahimfinancial year
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2005-06 and the first three quarters of 2006-07Afteelerated Rural Water
Supply Programme and how many households have pemided with
drinking water facilities?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) Yes, ISi

(b) Out of 74,000 uncovered habitations which wesgorted uncovered
as per CAP 99 (Comprehensive Action Plan) basedowrrage in previous
years, under Bharat Nirman Programme for ruralkdtngn water supply, it is
proposed to cover uncovered habitations as weltoaaddress issues of
quality and slippages.

During 2005-06 a total amount of Rs. 5946.25 crdvase been utilized
for covering 97215 habitations which included ure@d as also partially
covered of CAP 99, slipped back and quality affédtabitations. In the first
three quarters of 2006-07, a total amount of R974%5 crores have been
utilized for covering 55452 habitations which sianiyy included uncovered,
partially covered of CAP 99, slipped back and gyalifected habitations.

Funds for Bihar under Swajaldhara Scheme

1776. SHRI KAMAL AKHTAR: Wil the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government are considering allocation ofenfonds to Bihar
for Swajaldhara Scheme;

(b) whether it is a fact that several village are vmgjtifor funds under
Swajaldhara in Bihar, where community contributleas already been paid;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRASEKHAR SAHU): (a) No, Sir.

(b) and (c) Rural drinking water is a State Subj&dvernment of India
only provides technical and financial support tat&s in this regard, through
Centrally Sponsored Schemes of Accelerated RuralteiVe&Supply
Programme (ARWSP) and Swajaldhara. Upto 20 % okkrated Rural
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Water Supply Programme (ARWSP) funds may be aléatator the
Swajaldhara scheme annually. At the beginning ohdaancial year, funds
under Swajaldhara scheme are allocated to all Sfeden the Centre as per
the inter-State ARWSP allocation ratio fixed foetiear. The States then
make district-wise allocations and consider specffroposals at District
Water and Sanitation Committee (DWSC) / State Wated Sanitation
Mission (SWSM) level and approve them in conformitith Swajaldhara
Guidelines. As the proposals from the villages,reoereceived at the Center
details of pending projects at the State/ disteicel are not maintained.

Persons registered in Punjab under NREGS

1777. SHRI VARINDER SINGH BAJWA: Will the Ministeof RURAL
DEVELOPMENT be pleased to state: (a) the numbepestons registered
so far in Punjab under the Rural Employment Guaear8cheme and the
number out of them, who have been provided employmeith the
expenditure incurred thereon; and

(b) whether there is any proposal to bring morexsiia the State under
the scheme and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) A totabf
37326 households have been issued job cards $o0 Ranjab out of which
31008 have demanded work and 30868 have been prbvithrk and Rs.
17.27 crores have been utilized till the monthadfukry, 2007 during 2006-
07 in the State.

(b) Three more districts of Punjab namely Nawanshahlandhar and
Amritsar have been identified for inclusion unddRBGA.
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Second instalment under Indira Awas Yojana in Rajathan

t1778. SHRI LALIT KISHORE CHATURVEDI: Will the Mirster of
RURAL DEVELOPMENT be pleased to state:

(a)whether Government have received proposals of setwmtalment of
all 32 districts under Indira Awaas Yojana, forweddoy the Government of
Rajasthan;

(b)whether it is a fact that the second instalmenidfdistricts has not
been yet released; and

(c) by when the said instalment would be released?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRIMATI SURYAKANTA PATIL): (a) Yes, 8,
proposals for release of second instalment of fuadder Indira Awaas
Yojana (IAY) have been received from all the 32rilitss of Rajasthan.

(b) and (c) As per IAY guidelines, second instalineffunds can be
released only if the district has utilized at le@686 of the funds available
with it during the year. Accordingly, the secondtaiment has since been
released to 30 districts of Rajasthan who havézetl 60% or more of the
available funds. The second instalment could notleased to the remaining
two districts i.e. Churu and Sirohi, as these wittthave not yet utilized 60%
of the funds available with them.

Allocation under Bharat Nirman Scheme

1779. DR. VIJAY MALLYA: Wil the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the resources allocated to various projects untier& Nirman during
the current year and the allocation for the conyiegr separately;

(b) the projects covered during the years 2006-07 @7-P8, State-
wise;

(c) whether a review of the progress made in implentiemaof the

projects under this programme has been carriedaodt;
(d) what percentage of population is proposed to beraalby the

tOriginal notice of the question was received indli
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end of 2007-08 and the employment, both partialfaihdime, generated so
far?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRIMATI SURYAKANTA PATIL): (a) to (d)the
Bharat Nirman has been conceived as a Businesst®lbe implemented
over a period of 4 years i.e. 2005-06 to 2008-0%tolding infrastructure in
rural India and it has six components. The resauatwcated for the year
2006-07 and 2007-08 for all the six components bfrdt Nirman are
indicated below:

(Rs. crore)

Component and Scheme BE 2006-07 BE proposed in th

2007-08 Budget
Irrigation —Accelerated Irrigation 2350.00 3580.00
Benefit Programme
Drinking Water-Accelerated Rural 5200.00 6500.00
Water Supply Programme
Rural Housing — Indira Awas 2907.53 4040.00
Yojana
Rural Roads — Pradhan Mantri 5225.62 11000.00*
Gram Sadak Yojana
Electrification — Rajiv Gandhi 3000.00 3983.00

Grameen Vidhyutikaran Yojana

Telephony— Universal Service 117.11 —
Obligation Fund**

*Includes Rs. 45.00 crore Internal and Extra BudgeResources
*Qutside budget

Under all the sic components of Bharat Nirman, 8tate-wise targets
have been identified. Under Rural Roads, everythtibh with population
over 1000 (500 in hilly and tribal areas) is todmmnected with all-weather
road by 2009 and such number of habitations is B68Inder Rural
Electricity, 125000 unelectrified villages are tce bconvered. Every
habitation to have a safe source of drinking wated 55067 uncovered
habitations to be covered 2009. In addition allitssions which have slipped
back from full coverage to partial coverage duefditure of source and
habitations which have water quality problems ardé¢ addressed. Under.
Rural
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Telephone Connectivity, 66822 villages that rentaife covered are to be
provided connectivity. Under Irrigation, 100 Jakh lof additional irrigation
capacity to be created by 2009. Under Rural Hoygifgakh houses are to
be constructed for the rural poor by 2009.

Bharat Nirman which is primarily a time bound pldor rural
infrastructure will also generate employment diseot indirectly, however,
no specific estimates are available in this regatek implementation of all
the components of Bharat Nirman is regularly rewdimonitored by the
respective Ministries, Planning Commission andhe PMO. The progress
of the implementation of all components of Bharatin is web hosted in
the websitevww.bharatnirman.gov.in.

Projects under REGA

1780. SHRI MATILAL SARKAR: Will the Minister of RURL
DEVELOPMENT be pleased to state:

(a) whether it is fact that the project of Rural Emplent Guarantee
Programme under REGA pertain to earth-works;

(b) whether the projects like small and village indiestrneeds to be
emphasized for work under REGA for providing wooktthe rural artisans, in
addition to the projects already in vogue; and

(c) if so, the items suggested and the proportion oh-geys in the
projects?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) Works
permissible under the NREG Act include: (i) Watenservation and water
harvesting; (ii) Drought proofing, including affatation and tree plantation;
(i) Irrigation canals including micro and minorrigation works; (iv)
Irrigation facility, horticulture plantation andrid development facilities on
land owned by households belonging to the Scheddadtes and the
Scheduled Tribes or to Below Poverty Line famil@sto beneficiaries of
land reforms or to the beneficiaries under the rlnddwas Yojana; (v)
renovation of traditional water bodies includingsifteng of tanks; (vi) land
development; (vii) flood control and protection Wserincluding drainage in
water logged areas; (viii) rural connectivity toopide all-weather access;
and (ix) any
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other work which may be notified by the Central @mment in consultation
with the State Government.

(b) and (c) NREGA provides for enhancement of Ihvabd security to
those households whose members volunteer to dalledsknanual work.
Skilled jobs are not covered under NREGA.

Use of heavy machines for NREG works

1781. SHRI SYED AZEEZ PASHA: Will the Minister of URAL
DEVELOPMENT be pleased to state:

(a) whether Government have detected that heavy maxhiile
Proclines and Cranes are used in NREG works, idsbéananual labour;
and

(b) if so, what steps did Government initiate to curtad grevent such
practices?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) No, Sir

(b) The Act provides (Schedule 1 paragraph 12)dkdtar as practicable,
a task funded under the scheme shall be performading manual labour
and not machines. States have been advised toeecmmpliance.

New proposal for Darjeeling hilly area under PMGSY

t1782. SHRI SAMAN PATHAK: Will the Minister of RURRA
DEVELOPMENT be pleased to state:

(a)whether Government have received any new propasdDérjeeling
hilly areas of West Bengal under the Pradhan M&htam Sadak Yojana;

(b)if so, the details thereof; and

(c)the agencies which have been entrusted with th& wirepair under
the Pradhan Mantri Gram Sadak Yojana for hilly akea

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) No, SilNo
new

tOriginal notice of the question was received indili
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proposal for Darjeeling hilly areas of West Bengalder Pradhan Mantri
Gram Sadak Yojana (PMGSY) has been received.

(b) Does not arise.

(c)As per the PMGSY Programe guidelines, roadsavered by a 5-year
maintenance contracts, to be entered into alongWéttonstruction contract,
with the same contractor. Funds for maintenancth@fPMGSY roads are
provided by the State Government.

Allocations under Swajaldhara Yojana

t1783. SHRI SAMAN PATHAK: Will the Minister of RURA
DEVELOPMENT be pleased to state:

(a)the amount allotted for the year 2006-07 under Sldhpra Yojana,;

(b)whether priority has been given to the hilly areparticularly hilly
rural areas, under this Scheme; and

(c)to what extent the Scheme has been implementeteirhilly zone
Darjeeling of West Bengal in the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRA SEKHAR SAHU): (a) The amnt
allocated to all States under Swajaldhara Yojam&2@®6-07 is given in the
Statement (See below).

(b) Funds under Swajaldhara scheme are allocated totaties from the
Centre as per the inter-State Accelerated Rurale¥Waupply Programme
(ARWSP) allocation ratio fixed for the year, Thiio is worked out on the
basis of the Rural Population, States under DDPABRHADP & special
category hill States in terms of rural areas, Noveed/ Partially Covered
villages (at 2:1 ratio) and Quality affected viléesy

(c) 33 schemes are reported to have been taken ugeihlitty zone of
Darjeeling district.

tOriginal notice of the question was received indili
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Statement

Allocation under Swajaldhara during 2006-07

SI. No. State/UT Allocation
1 Andaman and Nicobar 20.00
2 Andhra Pradesh 2160.00
3 Arunachal Pradesh 449.00
4 Assam 755.00
5 Bihar 1830.00
6 Chandigarh 0.00
7 Chhattisgarh 645.00
8 D and N Haveli 13.00
9 Daman and Dieu 0.00
10 Delhi 10.00
11 Goa 25.00
12 Gujarat 1382.00
13 Haryana 448.00
14 Himachal Pradesh 1068.00
15 Jammu and Kashmir 2578.00
16 Jharkhand 715.00
17 Karnataka 1930.00
18 Kerala 687.00
19 Lakshadweep 0.00
20 Madhya Pradesh 1852.00
21 Maharashtra 3562.00
22 Manipur 154.00
23 Meghalaya 176.00
24 Mizoram 126.00
25 Nagaland 130.00
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Sl. No. State/UT Allocation
26 Orissa 1018.00
27 Pondicherry 10.00
28 Punjab 404.00
29 Rajasthan 2920.00
30 Sikkim 54.00
31 Tamil Nadu 1332.00
32 Tripura 156.00
33 Uttar Pradesh 3093.00
34 Uttaranchal 741.00
35 West Bengal 1557.00

TOTAL : 32000.00

BT. Road in A.P. under Bharat Nirman Programme

1784. SHRI NANDI YELLAIAH: Wil the Minister of RURL
DEVELOPMENT be pleased to state:

(a) the reasons for not releasing the necessary guader Bharat Nirman
Programme, to the most intensively Naxalite affécemote Agency areas of
Thoguta, a mandal under Medak district of Andhradesh for the most
crucial and vital nine BT. connectivity roads, epresented by the Chairman,
Agricultural Market Committee on 23August, 2006 to the Prime Minister;

(b) whether Government would release the necessarysgaathe earliest,
to develop these remote and backward areas; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI CHANDRASEKHAR SAHU): (a)As per direport
submitted by the State Government, the roads repted in Thoguta mandal
leading to certain villages are not covered ingherity list of Naxal affected
villages sanctioned under PMGSY.
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(b) Grants are released to the State Government asPpBSY
programme guidelines after receipt of proposal fitwn State Government
and its clearance by Ministry of Rural Development.

(c) Does not arise.

Increase in Textile units under Integrated TextileParks

1785. SHRI SUDARSHAN AKARAPU: Will the Minister ofFEXTILES
be pleased to state:

(a)whether Government have approved a proposal rgciemtincreasing
the number of units under the Integrated Textilek®&cheme during the
Tenth Five Year Plan;

(b)if so, the number of units proposed to be set ugeurthe scheme,
State-wise, during the current financial year; and

(c)the total amount sanctioned and spent under therSeh

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) The target under the Scleefor Integrated
Textile Parks (SITP) during the I®ive Year Plan has been increased to 30
Textile Parks.

(b) Under the SITP, so far, 26 projects have been wereet-9 projects in
2005-06 and 17 projects in 2006-07. State-wisekbogais Andhra Pradesh
(4), Gujarat (6), Karnataka (1), Maharashtra (&@jaRthan (2), Tamil Nadu
(5), Uttar Pradesh (1) and West Bengal (1).

(c) Estimated project cost of these 26 parks (commdrastructure/
facilities) is Rs. 2433.35 Crore, of which Govermef India support would
be Rs. 869 Crore. So far, Rs. 73.56 Crore has beleased to 22 Textile
Parks.

Implementation of handloom schemes in North Easteri$tates

t1786. SHRI DWIJENDRA NATH SHARMAH: Will the Minigr of
TEXTILES be pleased to state:

(a) whether Government have conducted any surveynegard to

TOriginal notice of the question was received indili
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handloom schemes being implemented in the coupgstjcularly in North
Eastern States;

(b)if so, the details thereof;

(c) whether any new schemes have been formulated @repesed to be
formulated, to promote handlooms in the countryttipalarly in North
Eastern States; and

(d)if so, the steps Government have taken in thisrdgga

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) and (b) Yes, Sir. A study Handloom Sector
Schemes i.e. Deen Dayal Hathkargha Protsahan Yokéeradloom Export
Scheme, Workshed-cum-Housing Scheme, Thrift Furftei®e, Marketing
Promotion Programme has been conducted throughomdtilnstitute of
Small Industries (NISIET) in some of the Statesludimg North Eastern
States during 2006-07. The study has suggestechaatibn of the schemes
during Xl Plan. It is proposed to continue the sohs during the XI Plan
with some maodifications for implementation in theuatry including North
Eastern States.

(c) and (d) During 2005-06, the Government of Indidroduced
Integrated Handloom Cluster Development Scheme, ItiHelsurance
Scheme for providing Health Care Facilities to Haath weavers and the
Mahatma Gandhi Bunkar Bima Yojana (MGBBY) for pmivig Insurance
cover to handloom weavers in the country includiagth Eastern States in
case of natural as well as accidental death. DWG@s-07, the Technology
Upgradation Funds Scheme (TUFS) for handloom segts launched on
31 July, 2006. Handloom Mark was launched by the BlerPrime Minister
of India on 28 June, 2006 under Marketing Promotion Programme to
provide brand identity to the Handloom products amatease the sales of
Handloom products in India and aboard.

Opening Government/PSU units of benefites of integted textile
parks

1787. SHRI JAYANTILAL BAROT: Will the Minister of EXTILES be
pleased to state:

(a) whether a new scheme for integrated textileksplaas been
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formulated by merging the two existing schemes, elgnScheme for
Apparel Parks of Exports and Textiles Sectors biftecture Development
Scheme;

(b)if so, whether the garment/textile manufacturexugs or certain
companies under them only would be beneficiariethizf provision under
this scheme;

(c)what are the reasons for depriving Government tligins or
Government PSU Units, the benefits of this Scheme;

(d)whether the Scheme has been formulated to benefiaraiful of
private exporters only;

(e)whether the proposal under the old Scheme, recavdte time of
formulation of this Scheme, were not considere@byernment; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRI E.V.K.S. ELANGOVAN): (a) The Scheme for Intated Textile
Park (SITP) was approved in July 2005 by merging ¢hstwhile Textile
Centers Infrastructure Development Scheme (TCID8)the Apparel Parks
for Exports Scheme (APES).

(b) to (d) Under the SITP, Industry Association®/@s of Entrepreneurs
are the main promoters of the Textile Park by foigna Special Purpose
Vehicle (SPV). The Scheme provides for funding ifjgct through a mix of
Equity/Grant from the Government of India (GOIl)at&t Government, State
Industrial Development Corporation, and Loan fromanBs/Financial
Institutions However, the combined equity stakeés@l/State Government/
State Industrial Development Corporation, if anyd not exceed 49%.
The remaining 51% of the equity will have to beaneéd by the SPV so that
it shall have operational autonomy.

(e) and (f) All projects sanctioned under the AP&®I TCIDS where
works had started before 31.07.2005 are continwedé eligible for
government assistance. However, after merger ofstemes, no further
proposal was approved under the APES and TCIDSe-primary reasons
for discontinuation of the APES and TCID®ter alia, include the
following:

The schemes heavily depended on the initiativeresaurces of
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State Governments. In many cases, there was ntvement of the
industry at the planning and implementation stages.

« Shortage of resources with the State Governmeptdeide advance
money as required under the scheme.

« Protracted delays in acquisition/purchase of land.

« Funding was totally based on Government of Indiasgly; virtually
no efforts was made for leveraging of market futdlsaddress the
infrastructure needs comprehensively.

Financial Assistance to Handloom Weavers

1788. SHRI PENUMALLI MADHU: Will the Minister of TKTILES be
pleased to state:

(a) whether the Ministry provides non-institutioriimance for handloom
weavers; and

(b)ifso, the details of finanace provided for thecawers in Andhra
Pradesh, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) No, Sir.

(b) Does not arise.

Focus on Handloom Sector

1789. SHRI PENUMALLI MADHU: Will the Minister of TKTILES be
pleased to state:

(a)whether it is a fact that National Textile Poli@Q00 encouraged the
shift of allocations from handloom sector to powerh-mill sector in the
name of modernization;

(b)if so, whether Government tried to shift the foamshandloom again;
and

(c) what is the share of textile exports of handlooct@®

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) and (b) No, Sir. The handm sector
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also forms a part of the National Textile Policy020the details of which are
as under :-

The handloom sector is known for its heritage ame tradition of
excellent craftsmanship. It provides livelihoodnilions of weavers
and crafts person. The industry has not only ser/ikut also grown
over the decades due to its inherent strength fikgibility of
production in small quantises, openness to innomatiow level of
capital investment and immense possibility of deisig fabrics.
Government will continue to accord priority to tisisctor. Steps would
be taken to promote and develop its exclusivenessttfe global
market. Measure will include the following:-

» Training modules will be developed for weavers grghin the
production of low value added items, who may notdiée to
survive the competition consequent on globalizatiaith the
objective of upgrading their skills to enable thefind alternate
employment in the textile or other allied sector;

» Comprehensive welfare measures will continue tanfggemented
in close cooperation with the State Governmentshéter working
environment and the social security of the weavers;

 Effective support systems in research and develapndesign
inputs, skill upgradation and market linkages Wl provided;

» The implementation of the Hank Yarn Obligation Qréed the
Reservation Orders issued under the Handloom (Ratsem of
Articles for Production) Act 1985 will be review&eeping in mind
the needs of the handloom weavers;

» Weavers Service Centres will be revamped in cormsmavith the
contemporary trends, and using Information Techypldor
efficacy, their activities suitably dovetailed witlativities of centres
of design excellence like NIFT and NID;

» As merchandising and marketing will be central e success of
the handloom sector, the present package of schiempeoduction
of value added fabrics will be streamlined; innoxatmarket-
oriented schemes will be introduced; and joint uesg
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encouraged both at the domestic and internationadld. Brand
equity of handlooms will be commercially exploitemithe extent
possible.

(c) Due to the absence of sectoral classificationhsas Mill made,
powerloom, handloom etc. in the schedule of revisE@ (HS) codes
adopted by the office of the Central Board of Egced Customs w.e.f.
1.4.03, data for handloom exports could not be gdaed from 1.4.2003
onwards. As such, share of textile exports of hamwmil sector is not
available from 1.4.2003 onwards. However, durin@2203, the export of
handlooms was Rs. 2633.27 crore as per informétiorished by HEPC.

Cotton technology Mission

1790. SHRI K. CHANDRAN PILLAI: Will the Minister of TEXTILES
be pleased to state:

(a)whether Government have launched Cotton TechnoMipgion for
the development of the cotton industry in the cognt

(b)if so, the salient feature thereof, and since wtienCTM is under
implementation;

(c)whether any achievements were made as a resutipdéientation of
CTM™;

(d)if so, the details thereof;

(e), whether any complaints were received with mgdo the
implementation of Mission; and

(f) if so, the details thereof and the stepgadpéaken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) and (b) The Technology Misn on Cotton
(TMC) was launched, by the Government of India ansf February, 2000
with the aim of addressing issues relating to th&dase in productivity,
improvement of quality and reduction in the costpofduction and thus
providing the much-needed competitive advantagehef textile industry
along with ensuring attractive returns to the fasm@&he Mission comprises
four Mini Missions (MM), which are jointly being iptemented by the
Ministries of Agriculture and Textiles, Researchl &@evelopment on Cotton
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and Dissemination of technology to farmers are dpaindertaken by the
Ministry of Agriculture through MM-I (Research aridevelopment) and
MM-II (Transfer of Technology) respectively The NBtry of Textiles is
implementing MM-III (Development of in marketing rgls) and MM-IV
(Modernisation of Ginning and Pressing factoriesjotigh the Cotton
Corporation of India Ltd. (CCIl), Mumbai which hastablished a separate
cell for efficient working of TMC.

(c) and (d) benefits being achieved under Mini hdissMil

O Against the target of 250 market yards, 219 maykeds have already
been approved. The estimated project cost of timesket yards is Rs.
419.54 crore with Government of India share of R8.33 crore. An
amount of Rs. 94.64 crore has already been relessedarious
APMCs.

O It is estimated that by the end of Xth Plan (31208/7) the approval
to a total of 225 APMCs may be accorded thus aahiea target to
the level of 90%.

0O By providing the required civil infrastructure inankets, the sources
of contamination are being effectively plugged.ti@gtup of grading
laboratory enables the farmer to get a price consurate with cotton
quality. FICs provide information for better cropamagement and
price realization by which the profitability of ¢oh cultivation has
improved. With the anticipated completion of allet50 market
development projects about 90% Indian cotton wdnddransacted in
clean environments.

Benefits being achieved under Mini Mission-I1V

O Against the target of 1000 G and P Units, 853 migjdave already
been approved. The estimated project cost for nmizkion of 853
factories is Rs. 1157.33 crore with a Governmerihdfa share of Rs.
194.50 crore. An amount of Rs. 87.54 crore hasdirdeen released
to various factories that have been modernized.

0 It is estimated that more then 900 G and P uniésexipected to be
approved by the end of Xth Five-year plan i.e. 312007 thus
achieving a target realization of 90%.

0 Trash levels in Indian cotton in the past was mrdnge of 4%-7%
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TMC. has set the following trash limits for cottprocessed in
modernized ginneries;

Staple Class Trash Limit (%)
Extra long 2.0

Long and Superior Medium 3.0
Medium and Short 3.5
Closed boll types 6.0

As a result of modernization of G and P factoriethie country, quality of
cotton has tremendously improved. There are G andif®8 which produce
cotton with least contamination (trash content up¥). The modernized G
and P factories are getting premium price of R€ 20Rs. 1000 per candy
and have good reputation, easy marketing of baldsfaster turnover. They
have better clientele, quick payments, higher pctdn speed and no hassles
of managing labourers, etc.

(e) No, Sir.

(f) Does not arise in view view of above.

Package for Weavers of Tamil Nadu and Uttar Pradesh

1791. SHRI MAHENDRA MOHAN: Will the Minister of TEXILES be
pleased to state:

(a)whether Government are aware that at least 500 weavrers in the
textile belt in Tamil Nadu sold their kidneys teg loans and meet other
financial commitments as reported recently;

(b)if so, whether Government would announce suitallekage for the
weavers of Tamil Nadu and Uttar Pradesh;

(c)if not, the reasons therefor;

(d)whether Government Would formulate a suitable texgolicy, in
consultation with concerned States and Self Helpu@s; and

(e)if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI

E.V.K.S. ELANGOVAN): (a) No such incident has takplace in the State
of Tamil Nadu.
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(b) and (c) Does not arise.

(d) and (e) National Textile Policy was announaedhie year 2000. The
handloom sector also forms a part of the Natiorettile Policy 2000, the
details of which are as under:-

The handloom sector is known for its heritage ahd tradition of
excellent craftsmanship. It provides livelihood rtdllions of weavers and
craftsperson. The industry has not only survived &so grown over the
decades due to its inherent strength like flexiyitf production in small
guantities, openness to innovation, low level opit investment and
immense possibility of designing fabrics. Governmervill continue to
accord priority to this sector. Steps would be tat@® promote and develop
its exclusiveness for the global market. Measutkimélude the following:-

e Training modules will be developed for weavers @egh in the
production of low value added items, who may notabk to survive
the competition consequent on globalization, witle tobjective of
upgrading their skills to enable them to find altge employment in
the textile or other allied sector;

« Comprehensive welfare measures will continue tonff@emented in
close cooperation with the State Governments, fetteb working
environment and the social security of the weavers;

« Effective support systems in research and developndesign inputs,
skill upgradation and market linkages will be prea,

e The implementation of the Hank Yarn Obligation Qrdend the
Reservation Orders issued under the Handloom (Ratsem of
Articles for Production) Act 1985 will be reviewdaeping in mind
the needs of the handloom weavers;

* Weavers Service Centres will be revamped in consmavith the
contemporary trends, and using information Techyplfor efficacy,
their activities suitably dovetailed with activisief centres of design
excellence Hike NIFT and NID.

« As merchandising and marketing will be centralhe success of
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the handloom sector, the present package of schiempsoduction of
value added fabrics will be streamlined; innovatimarket-oriented
schemes will be introduced; and joint ventures areged both at the
domestic and international levels. Brand equityhahdlooms will be
commercially exploited to the extent possible.

Merger of D.A. with Basic pay for NTC Employees

1792. SHRI SANJAY RAUT: Will the Minister of TEXTIES be
pleased to state:

(a)whether the employees of National Textile Corporathave allowed
merger of 50 per cent of D.A. with their basic paye f. October, 2006,
while Government had allowed such merger w.e.fudan 2004;

(b)whether this belated decision of Board of N.T.Cs ledfected the
interests of the employees of NTC badly; and

(c)if so, whether Government would consider granthef mnerger of 50
percent D.A. with the basic pay of the employeesfwJanuary, 2004, as has
been done for all Central Government/PSUs employsesas to cover the
financial interests of the existing/retired empleye

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) to (c) Government had alled merger of 50
per cent DA with basic pay from 1.4.2004 to the CBployees in Public
Sector Undertakings (CPSUs). However, as per Dep®ublic Enterprises
orders dated 24.5.2005, such merger shall be atladwe@mployees of those
Public Sector Undertakings that are not loss makimg are in a position to
absorb the additional expenditure on account ofyereof DA with basic pay
from their own resources without any budgetary suppfrom the
Government. Accordingly, the Board of Directors ided to implement
these orders w.e.f. 1.10.2006 only, after reviewtimg performance of the
Company for the year 2005-2006.

Demand and Supply of Raw Silk

1793. SHRI S. ANBALAGAN.: Will the Minister of TEXILES be
pleased to state:
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(a) whether it is a fact that there is a big gap betwdemand and supply
of raw silk in the country;

(b) if so, the details thereof including the productioihraw silk in the
country and the quantity imported during each efldst three years;

(c) whether the Union Government proposes to take tepsdo increase
the production of raw silk in the country, to méee demand indigenously;
and

(d) if so, the details thereof and the achievementpgsed to be made
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) and (b) Yes, Sir. Thereasgap between the
demand and supply of raw silk in the country. Tha&tus of production,
demand/consumption and import of raw silk is gitetow:

Year Total Raw silk Import of Consumption
Production Raw silk of Raw silk
Unit MTs MTs MTs
2003-04 15,742 9,258 25,000
2004-05 16,500 7,948 24,448
2005-06 17,305 8,383 25,688

(c) and (d) Government has taken various stepsct@ase production and
productivity of raw silk in the country. Importasiteps are-production of new
bivoltine breeds to produce international grade Mdilberry raw silk,
developing new mulberry strains, tropicalising MWive silkworms,
developing a new technical device for reeling otamns for improving
productivity, implementation of catalytic developmg@rogramme to support
farmers/reelers, establishment of silk conditioramngl testing houses etc.

Promotion of Traditional Weaving Craft

1794. SHRI KAMAL AKHTAR: Will the Minister of TEXTLES be
pleased to state:

(a) the names of various schemes being implemédytéide Central
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Government to promote ages old traditional weaeiadt, giving the salient
features of these schemes; and

(b) the financial, technical marketing and othgrety of assistance and
support provided to the traditional weavers of Bilmader each of these
schemes, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) The Government of India shabeen
implementing the following schemes for promotionTa&ditional Weaving
Craft for development of handloom sector throughbet country, including
State of Bihar; -

i) Deen Dayal Hathkargha Protsahan Yojana

i) Integrated Handloom Training Project

iii) Handloom Export Scheme

iv) ill Gate Price Scheme

v) Marketing Promotion Programme

vi) Integrated Handloom Cluster Development Program
vii) Workshed-cum-Housing Scheme
viii) Health Insurance Scheme

ix) Mahatma Gandhi Bima Bunkar Yojana

x) Technology Upgradation Funds Scheme

The salient features of the various schemes imgiveéhe Statement (see
below).

(b) Since 2003-04, a sum Rs. 110.82 lakh has beleased so far under
the above schemes.
Statement

Salient Feature of the Schemes for Promotion oflificmal Weaving
Craft

Deen Dayal Hathkargha Protsahan Yojana (DDHPY)

Deen Dayal Hathkarghas Prosahan Yojana, introdueda Centraly
sponsored Plan scheme w.e.f. 1.4.2000, aims aitdimgvassistance for
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setting up of handlooms, purchasing handloom aecess imparting
training to weavers, enhancing working capital, eleping designs in the
handloom products, developing infrastructure, gitieening of handloom
organizations and for marketing of handloom prosluetc. A special
component to provide Transport Subsidy for tranian of finished goods
from North Eastern States, Sikkim and J&K has &ksen incorporated in the
scheme. The scheme will be in operation till 310822

Handloom Export Scheme

The Handloom Export Scheme came into force w.4.f1-2003. Before
that from 1996-97 onwards, the Office of the Depetent Commissioner
for Handlooms had been implementing the "DevelognmahExportable
Products and their Marketing Scheme (DEPM)," Thgeaive of the
Handloom Export Scheme is to impart financial dasice to the handloom
agencies and individuals exporters for developmehtexport-worthy
handloom products and their publicity & Marketing.

Marketing Promotion Programme

The objective of the scheme is to promote the niergef handlooms in
the country and to improve levels of awareness gnandloom weavers
and the general public in the interest of overallelopment of the handloom
sector. The components of the scheme are (i) Qzgton of Exhibitions
and fairs; (ii) setting up of Urban Haats; (iii)ttheg up of Marketing
Complexes; (iv) Publicity and awareness.

Handloom Mark

The Office of the Development Commissioner for Hanchs, Ministry
of Textiles, Government of India has introducedrithaom Mark Scheme’
for the domestic as well as international markéte Hon'ble Prime Minister
of India had launched the Scheme on 28th June,. 20@6Scheme will serve
as a guarantee for the buyer that the product bgimghased is genuinely
hand woven and will help in promoting sales of Haath products. It will
not only popularize Indian handloom but also imgrgvice realization of the
handloom products in domestic and internationalketar It will help the
buyers in distinguishing the handloom products frimta powerloom and
mill-made products and thus, also improve the egsiiof the handloom
weavers for their hard work and skill. The Schenogecs all handloom
fabrics and procuts made thereof. The Scheme will
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be operational throughout the country. Individuakawers, Weavers
Cooperative Societies, master Weavers, RetailellsExporters are entitled
to participate in the scheme and avail of its bigneThe Handloom Mark
logo has been developed by the National Institdt®esign, Ahmedabad.
Textile Committee in the Ministry of Textiles iselimplementing agency for
the Scheme.

Mill Gate Price Scheme

Government of India introduced Mill Gate Price Soleein 1992-93 with
the objective of providing all types of yarns toethandloom weavers'
organization at the mill gate price. National Hawth Development
Corporation (NHDC) is the only agency authorizedhtplement the scheme.

(i) Supply of YarnThe expenditure involved for the above activity and
also the overhead expenditure involved by the NHIDGhis yarn transaction
is being reimbursed by the Government at followflagrate:

Yarn other than silk and jute 3.5% of the valugarn
Silk Yarn 2% of the value of yarn
Jute Yarn 10% of value of yarn

Where National Handloom Development Corporatior sdbply yarn for
delivery through yarn depots, NHDC will get an duldtial reimbursement of
1.5% of the value of yarn stated above. Thus, theva mentioned rate of
reimbursement will be enhanced as follows:

(i) Other than silk and jute yarn — 5.0% of tleue
(i) . Silk yarn all types — 3,5% of the value

(iii) Jute yarn and its blends in which
the proportion of Jute is more than
50% — 11.5% of the value

Integrated Handloom Training Project

"Integrated Handloom Training Project (IHTP)" wasroduced in Dec.
2003. The project envisages skill up-gradationafdioom weavers/ workers
in  Weaving Technology, Design Development, Dyeingchhique &
Managerial disciplines, so as to enable them tdyre and market a
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diversified range of quality products in keepingttwturrent trends in the
domestic and international markets.

Workshed-cum-Housing Scheme

The scheme is being implemented primarily for pdong suitable work
place to the weavers thereby achieving better mtbdty. The scheme is
being implemented by the respective State HandloDevelopment
Corporations, Primary Societies or any other spieeid agency set up by
the concerned State Government for execution df pugjects.

The existing funding pattern under the Schemeusrgbelow:-

Name of the Component Unitcost  Maximum Loan from Weavers

InRs.  Subsidy HUDCO/FIs Contribution
Rural Workshed 9000 7000 — 2000
Urban Workshed 14000 10000 — 4000
Rural Workshed-cum-House 35000 18000 14000 3000
Urban Workshed-cum-Houses 45000 20000 20000 5000

Bunkar Bima Yojana (BBY)

The Government of India introduced a Special Cbnotdry Insurance
Scheme called "Bunkar Bima Yojana" during DecemB663. This scheme
was a combination of the Janshree Bima Yojana add-@n Group
Insurance Scheme implemented in collaboration wli Life Insurance
Corporation of India. The objective of the schenmaswo provide enhanced
insurance cover to the handloom weavers in caseatiral as well as
accidental death.

This scheme was replaced by the Mahatma Gandhi@&uBikna Yojana
(MGBBY), which was introduced in 2005-06.

Design Developments, Training Programme

The comprehensive Design Development and Trainimggramme
provides for skill up-gradation of weavers throughvariety of training
programmes, workshops and exhibitions and for dgweent of design
inputs to be disseminated to weavers, the collectibtraditional designs
and skills, and the provision of linkages betweamious agencies of the
handloom sector for corrdinating the design, tetdgioal and skill-based
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factors for developing products to meet the maderhand and improve the
productivity and viability of the handloom weavef$ie various components
of this programme will be implemented by organiaas most suited to carry
out the particular activities. This is a 100% Cah8ector programme except
for one component for central assistance to statergments for setting up
of IIHTs and WSCs.

Enforcement Machinery
(i) Handlooms (Reservation of Articles for Prodoaij Act, 1985

The Government of India, in pursuance of the TestiPolicy, 1985,
promulgated the Handlooms (Reservation of Artidies Production) Act,
1985 dated 29.3.1985 with a view to protect theriggts of the handloom
weavers in the country from the encroachment ofRbeverloom and Mill
sector on their livelihood. Under the Act, proteatito the handloom sector
was extended by way of reserving certain textildclas for exclusive
production by handlooms. Presently 11 reservedi¢eatticles are reserved
under the Handloom Reservation Order, 1996 videfidation No. S.O.
557(E) dated 26.7.96 as amended vide S.O. 408(tdda6.99 and (S.)
405(E) dated 25.4.2000. These articles are: 1.eSa&eDhoti, 3. Towel,
Gamcha and Angawastaram, 4. Lungi, 5. Khes, Betlshgedcover,
Counterpane. Furnishing (including tapestry, upieoyd, 6. Jamakkalam
Durry or Durret, 7. Dress Material, 8. Barrack Blats, Kambal or
Kamblies, 9. Shawl, Loi, Muffler, Pankhi etc., 1Wollen Tweed, 11.
Chaddar, Mekhala/Phanek.

(i) Scheme for Central Assistance to State/U. dr. dstablishment of
Enforcement Machinery under the Handlooms (Resiervaif Articles for
Production) Act, 1985

The scheme for Central Assistance to State/UTsefiablishment of
Enforcement Machinery was introduced by the Govemnof India in the
year 1986-87. The schemes has been operationalgdine VII, VIII and IX
five year plan & 2002-03 and 2003-04 of the XthrP&s PLAN Scheme.
From 2004-05, it is being continued under NON-PL#th 100% Central
Assistance. The basic objective of the scheme entmurage and assist the
States/UTs for establishing Enforcement Machinergftectively implement
the Handlooms (Reservation of Articles for Produg}i Act, 1985. The
assistance under the scheme is released to ttee[Btattor
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in-charge of Handloom and Textiles through the é&st@bvernment/Union
Territories.

The following is the Eligibility Criteria to ava#dssistance:-

5000 or more powerlooms are eligible for assistatice head quarter
office will be under direct control of the State r@itor in-charge of
Handlooms and Textiles; each subsidiary Office Isha set up with
additional 20,000 power looms in each pocket of @owooms
concentration; out of the 24 states only 14 stateseligible, whereas only 7
States have availed assistance under the scheme.

Integrated Handloom Cluster Development Scheme

The integrated handloom development cluster schi&ueched as a
sequel to the pronouncement made by the Hon'blnEaMinister as a new
Central Sector Scheme from 14th November 2005gtated Handloom
Cluster Development Scheme has been introduce® imagdloom clusters
at a cost of Rs, 40,00 crores to provide for dgualent of handloom clusters
in an inclusive and holistic manner and to buildtlwpir capacity to meet the
challenges of the market and global competitiora isustainable and self-
reliant manner, The scheme will support weavershi cooperative and
outside fold including those of Self Help Groupss@®s, small and medium
enterprises and attached weavers. Following a tlwliapproach the
programme will cover the entire needs of the hammil® sector in each
cluster for supply of raw materials, marketing supp design inputs,
upgradation of technology and welfare fo the wesvéris expected that
through various interventions, the weaknessesathhster will be rectified
and the scheme would make their products more ctitiopein the market
place. Special emphasis would be given on the desamponent where
assistance of professional designers as well atuptaliversification will be
undertaken. The Entrepreneurship Development nstit of India,
Ahmedabad has been appointed as Implementing Agiemayevelopment
of Handloom Cluster in Varanasi. It has also beelected as Natinal
Resource Agency for development of 20 identifiechdl@om clusters
throughout the country and work has commenced lirthal 20 Clusters
through various implementing agencies.

Mahatma Gandhi Bunkar Bima Yojana

The Mahatama Gandhi Bunkar Bima Yojana (MGBBY) hasn
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introduced during the year 2005-06. The objectifethe scheme is to
provide insurance coverage to the handloom weawecase of natural as
well as accidental death. It is an improvementhaf €arlier scheme in the
sense that weaver's contribution has been reduc&s$.60/-. The Scheme is
implemented through the Life Insurance Corporatidnindia (LIC). The
sum assured for natural death is Rs. 50,000/- laadfor accidental death is
Rs. 80,000/- under the Scheme. In the case of pembdotal disability also
the sum assured is Rs. 50,000/- while in the capantial disability the sum
assured is Rs. 25,000/-. The annual premium urdes¢heme is Rs. 330/-.
The funding pattern of the Scheme is as under:-

(i) Weavers' share Rs. 80/-weaver per annum
(i) Government of India' share  Rs. 150/-per weaver per annum
(i) LIC's share Rs. 100/-per weaver per annum

Total Rs. 330/-

Additional benefits under MGBBY

A scholarship of Rs. 300/- per quarter per childoide paid to students
studying in standard IX to Xll for a maximum period four years or till
they compete XlI standard, whichever event occarties. The scholarship
will be for academic year June to May. The benedits restricted to two
children of the member covered. Both the childreifi e covered for
scholarship. This scheme is an improvement ovemBilrgkar Bima Yojana
because the weaver's contribution is less by Rs.f& annum in the new
scheme for same amount of benefits.

Health Insurance Scheme (HIS)

The Health Insurance Scheme was introduced in 2@)5n place of
earlier Health Package Scheme in which the uppenit lifor the
reimbursement claim received from the State Govemimwas only Rs.
1500/- in a year. The Health Package Scheme cowabdthe individual
and not member of his family. The newly introducdddalth Insurance
Scheme covers not only the weaver, but his wife taral children also. It
covers all the preexisting and new diseases. Thémoan limit per family is
Rs. 15000/- per annum, which is 10 times the benefier the old Health
Package Scheme, out of which OPD coven's Rs. 7,500/
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The benefits under the Scheme are given below:-

Annual Limit per family (1+3) 15,0007-
Sub Limits per Family: 15,000/-
All pre-existing Diseases+New Disease

Maternity Benefits (per child for the first two) 2,500/-
Dental treatment 250/-
Eye treatment 75/-
Spectacles 250/-
Domiciliary Hospitalisation 4,000/-
Ayurvedic/Unani/Homeopathic/Siddha 4,000/-
Pre-Hospitalisation & Post Hospitalisation 15,000/-
Baby coverage 500/-
OPD 7,500/-
Limit per illness 7,500/-
Premium for family of Four 1000/-

The existing funding pattern on the scheme is under

i) Weavers' share . B30/- per weaver per annum

ii) Government of India share Rs. 800/- weaver per annum

Total: Rs. D00

The scheme is implemented through ICICI Lombard ée@&ninsurance
Company Ltd.

Technology Up-gradation Fund Scheme (TUFS) for Hzomd Sector

Launched on 31st July, 2006 as a component ofiistireg TUF Scheme
of the Ministry of Textiles. Salient features ofettscheme: 25% capital
subsidy for purchages of the new machinery andpegemts for the Pre-
loom & post-loom operations, up-gradation of haondis and trusting &
Quality Control equipments for exclusive use bh tiaadloom production
units; capital ceiling per project is Rs. 80.00 haklaximum capital subsidy
Rs. 20.00 lakh.
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Eligible Agencies: Existing handloom units havingmanimum of 10
handlooms housed in a common workshed, New unhghypropose to set
up with at least 10 handlooms at one place in acomwork-shed.

Loan provided to handloom weavers

t1795. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of TEXTILES be pleased to refeo tanswer to
Unstarred Question 248 dated the 26th July, 2006state:

(a) the State-wise details of the amount of loaayided to the handloom
weavers at low rate of interest till date;

(b) the status of the progress made to set up Yoepots at the
nearby places for handloom groups of 1000 looms e State-wise
number of such Yarn Depots established; and

(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) Specific information on dms provided to
Handloom weavers at low rate of interest is notnt@éined by the Office of
Development Commissioner for Handlooms. Howevere tBtate-wise
information provided by National Bank for Agricuteu and Rural
Development (NABARD) in respect of working capitahd term loans
drawn from Cooperative Banks and Regional RuralkBaoy Handlooms
weavers and Primary Handloom Weavers Cooperativefes during the
years 2003-04 to 2006-07 (upto June 2006) is eadl@s$ statement | & Il
respectively (See below).

(b) and (c) In order to ensure uninterrupted anmgbly supply of all types
of yarn at reasonable prices to handloom weavieesEovernment of India
is implementing the Mill Gate Price Scheme sinc82t93 under which 383
yarn depots have been established throughout tetrgp a State-wise list of
which is enclosed at statement-IIl.

TOriginal notice of the question was received indili
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Statement-|
Handloom Sector-Loans "drawn" from Regional RurahBs
(Rs. in Lakh)
S| State Handloom Weave Primary Weavers C-op Sot
Wonting capite Term Loai Working capita Term Loai
2003 2004 2005 200¢€- 2003 2004 200%- 200¢- 200z 200¢< 200¢t- 200€- 200 2004 2005  200¢-
04 05 06 07 (up 04 05 06 07 (up 04 05 06 07 (up 04 05 06 07 (up
to to to to
June June June) June
2006) 2006) 2006) 2006)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 1€
1 Assan Nil Nil NH Nil Nil Nil 2188( Nil 0.6¢ 10.3¢ 1032 Nil Nil Nil NH Nil
2 Andhra Prades Nil Nil Nil Nil Nil Nil Nil Nil 9750  8876.9: 1200 5( Nil Nil Nil Nil
3 Bihar Nil Nil Nil Nil Nil Nil Nil Nil i Nil Nil Nil 11z Nil Nil Nil Nil
4 Chhattisgar Nil Nil Nil Nil Nil Nil Nil Nil 700 50C 50C 50(C 11z Nil Nil Nil
5 Gujara 69.8¢ 89.11  600¢ 30.67 31C 3.5C 33C 21C 240.8: 257 9¢ 2715¢ 244.1¢ 3557 3571 3021 31.9C
6 Haryan: Nil Nil Nil Nil Nil Nil Nil Nil 302.57 296 4! 2696 Nil Nil NH Nil
7 Himachal Prades 2761 234¢  180C 11 3¢ Nil Nil Nil Nil 656 8 888.8¢ 821.0¢ 324.4! Nil Nil Nil Nil
8 Karnatak: 476.1¢ 5178( 4867t 1196t Nil Nil Nil Nil 4098: 394.17 398.4¢ 363.8¢ Nil Nil Nil Nil
9 Kerale Nil Nil- Nil Nil Nil Nil Nil Nil 32130: 3289.4¢ 2973.0 388.9¢ 5249 1220 12259(
10 Madhya Prades Nil Nil Nil Nil Nil Nil Nil Nil 2170C 15817 103.1¢ 814 Nil l\Tif Nil Nil
11 Maharashtr 13.97 1382 1391 724 Nil Nil Nil Nil 6061c .675.3¢ 695 2¢ 700.6: 1737¢ 1745. 1805¢ 180.6¢
12 Maniput Nil Nil Nil Nil Nil 19¢ 004 165 NH Nil Nil Nil 05C Nil Nil Nil
13 Mizoram Nil Nil Nil Nil  10.7¢  49.4C Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
14 Nagalani 10C Nil Nil Nil Nil-  10¢C Nil Nil Nil 15C Nil Nil Nil Nil Nil 15C
15 New Delh Nil Nil Nil Nil Nil Nil Nil Nil 10.1% 109z 11.9¢ 24C Nil Nil Nil Nil
16 Orisst Nil 47 4C  2107¢ 222 6( Nil Nil Nil Nil 9746 39 10297 43 12474 58 1129: Nil Nil Nil Nil
17 Punjat Nil Nil Nil Nil Nil Nil Nil Nil 833t 8081 734t 56 9( Nil Nil Nil Nil

[£00Z 'yosen v
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1 2 3 4a 5 6 7 8 9 10 11 12 13 14 15 16 17 18
18 Rajasthan Nil Nil Nil Nil Nil Nil Nil - Nil 1300 1480 1440 1€ Nil Nil Nil Nil
19 Tamil Nadu Nil Nil Nil Nil Nil Nil Nil Nil 5154406 6796721 7170825 237 Nil Nil Nil Nil
20 Tripura Nil Nil Nil Nil Nil Nil Nil  Nil Nil Nil Nil Nil Nil Nil Nil Nil
21 Uttaranchal Nil Nil 004 Nil Nil Nil Nil  Nil Nil Nil 009 N Nil Nil Nil Nil
22 Uttar Pradesh Nil Nil Nil Nil Nil Nil Nil - Nil 425 6344 043 03 Nil Nil Nil Nil
23 West Bengal Nil Nil Nil Nil Nil Nil Nil Nil 5273.91 559393 407 03 2475¢ 4349 9732 6279 2366
TOTAL
N
N
N
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Statement-1|
Handloom Sector-Loans "drawn" from Regional RurahBs
(Rsin
Lakh)
S| Slate Handloom Weave Primary Weavers C-op Sot
N
o
Working capita Term Loai Working capita Term Loat
2003 2004 2005  200€- 2003 2004 2005  200€- 200z 2004 200%- 200€- 2003 2004 200t  200€-
04 05 06 o7 wp 04 05 %6 o7 up 04 05 %6 o7 wp 04 05 %6 o7 wp
to to to to
June June June) June
2006) 2006) 2006) 2006)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 1€ 17 1€
1 Assan Nil Nil Nil Nil Nil Nil Nil NH Nil NH Nil Nil Nil NH Nil Nil
2 Andhra Prades 4521+ 51.4¢ 78.1% 132¢€ 504 7¢ 582.1( 557 7¢ 106.1¢ Nil NH Nil Nil NH Nil Nil Nil
3 Bihar Nil Nil 42 7¢ 27t 1049t 1154¢ 9907 450(¢ Nil Nil Nil Nil Nil Nil Nil Nil
4 Chhattisgar Nil Nil Nil Nil Nil NH Nil Nil Nil Nil NH Nil Nil Nil Nil Nil
5 Gujara Nil Nil Nil Nil NH Nil Nil NH Nil Nil Nil Nil Nil Nil
6 Haryani Nil Nil Nil Nil Nil Nil NH NH Nil NH Nil NH NH NH Nil Nil
7 Himachal Prade: Nil Nil Nil Nil 489% 55 8¢ 596€ 24 1¢ Nil Nil Nil Nil Nil Nil Nil Nil
8 Karnatak: 13447 163.3t 197 4f 573¢ 2403t 2951 3770. 1009¢ Nil NH Nil Nil Nil Nil Nil Nil
9 Kerale 10¢ 39C 231 18t 26( 1.2¢ 15C 02t Nil Nil Nil Nil Nil Nil Nil Nil
10 Madhya Prades Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
11 Maharashtr Nil Nil Nil Nil Nil Nil Nil Nil NH Nil Nil Nil Nil Nil Nil Nil
12 Manipui Nil Nil Nil Nil Nil Nil Nil Nil NH Nil Nil Nil NH NH Nil Nil
13 Mizoramr 150 22 27C 1.7¢C 12¢C 17C 19¢C 15C Nil Nil Nil Nil Nil Nil Nil Nil
14 Nagalan Nil Nil Nil Nil 352 352 341 352 Nil Nil Nil Nil Nil Nil Nil Nil
15 New Delh Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
16 Orisse 608.2( 800 7! 1034 4( 4237¢ 411.6: 711.67 1037 5. 409 9¢ Nil Nil Nil Nil Nil Nil NH Nil

(2002 'yosew #1]
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18
17 Punjat Nil Nil Nil Nil 12.1¢ 186C 209t 59C Nil Nil Nil Nil Nil Nil Nil
18 Rajastha 5.27 834 9.5t 1.0€ 224 33.3( 3862 3.7¢ Nil Nil Nil Nil Nil Nil Nil Nil
19 Tamil Nadt Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
20 Tripure 35¢ 10.2( 908¢€ 42.0% 23€ 43¢ 38.9( 18.0¢ Nil Nil Nil Nil Nil Nil Nil NH'
21 Uttaranche Nil Nil Nil Nil Nil Nil 29¢ Nil Nil Nil Nil Nil Nil Nil Nil Nil
22 Uttar Prades 8502 97.8¢ 111.1¢ 1055¢ 36571 3956€ 491.2¢ 3366¢ 19¢ 321 502 5.1¢ 0.21 0.6¢ 1.2¢€ 1.31
23 West Bengi 111.8¢ 1292¢ 1864 91.67 84 0: 93.7¢ 1544¢ 41 1¢ Nil Nil 150( Nil Nil Nil Nil Nil
TOTAL: 99611 1267 3t 17558. 740 9¢ 1804 5¢ 2312 42 2884 9¢ 1097 0: 1.9¢ 3.21 200z 51¢ 0.21 06¢ 15¢€ 131
3
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s
>
w
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Statement-I 11

State-wise list of yam depots under mill gate psicieeme

SI. No. State Number fo Yarn Depots
1 Andhra Pradesh 70
2 Arunachal Pradesh 2
3 Assam 17
4 Bihar 4
5 Chhattisgarh 4
6 Gujarat 2
7 Haryana 23
8 Himachal Pradesh 2
9 Jammu & Kashmir 2

10 Jharkhand 2

11 Karnataka 14

12 Kerala 30

13 Madhya Pradesh 18

14 Maharashtra 1

15  Manipur 7

16 Meghalaya 2

17  Mizoram 2

18 Nagaland 3

19 Orissa 12

20 Pondicherry 2

21 Punjab 2

22 Rajasthan 3

23 Tamil Nadu 86

24 Tripura 2

25 Uttar Pradesh 38

26  Uttaranchal 2

27 West Bengal 31

TOTAL : 383
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Handloom clusters in Maharashtra

1796. SHRI MANOHAR JOSHI: Will the Minister of TEXLES be
pleased to state:

(a) whether it proposed to set up handloom clusterd; an
(b) if so, the details thereof, indicating their locats in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILESSHRI
E.V.K.S. ELANGOVAN): (a) and (b) The Integrated H#oom Cluster
Development Scheme has been introduced during #ze £005-06. 20
clusters were selected during the year 2005-0Giéyzovernment of India in
different States for their holistic development. rtRer, additional 100
clusters in different parts of the country haverbselected in 2006-07 in
consultation with the State Government and WeavBestvice Centre
concerned. This includes 3 clusters in the Statdaliarashtra i.e. (i) Yeola,
Distt. Nasik, (ii) Mohadi, Distt. Bhandara and)iKamptee, Distt. Nagpur.

12.00 NooN
PAPERS LAID ON THE TABLE
Notification of the Ministry of Defence

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Sir, | lay on the
Table, under section 12 of the Army Act, 1950, a copy (in English and Hindi)
of the Ministry of Defence Notification S.O. 135 (E) dated the 29th October,
2006, amending Notification No. S.R.O. 1, dated the 31st December, 1992,
regarding the Bifurcation of the Regiment of Atrtillery and creation of Regiment
of Air Defence Artillery to facilitate induction of women officers. [Placed in
Library. See No. L.T. 5866/07]

Notification of the Ministry of Rural Development

THE MINISTER OF RURAL DEVELOPMENT (SHRI RAGHUVANSH
PRASAD SINGH): Sir, | lay on the Table, under sub-section (i) of section 33
of the National Employment Guarantee Fund Act, 2006, a copy (in English
and Hindi) of the Ministry of Rural Development Notification G.S.R.
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3 (E) dated the 3rd January, 2007, publishing the National Employment
Guarantee Fund Rules, 2006. [Placed in Library. See No. L.T. 5882/07]

I. Report and Accounts (2005-06) of the Press Counc il of India, New
Delhi and related papers.

Il. Report and Accounts (2005-06) of various Film and T elevision
Institutes and related papers.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER
OF INFORMATION AND BROADCASTING (SHRI PRIYARANJAN
DASMUNSI): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers:

I.(a) Twenty-seventh Annual Report and Accounts of the Press Council
of India, New Delhi, for the year 2005-06, together with the
Auditor's Report on the Accounts, under section 20 of the Press
Council Act, 1978.

(b) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. L.T. 5896/07]

I.(i) (a) Annual Report of the Film and Television Institute of India (FTII),
Pune, for the year 2005-06.

(b) Annual Accounts of the Film and Television Institute of India
(FTI), Pune, for the year 2005-06, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers
mentioned at (a) and (b) above. [Placed in Library. See No. L.T.
5897/07]

lll.(i)) (a)Annual Report and Accounts of Satyajit Ray Film and Television
Institute (SRFTI), Kolkata, for the year 2005-06, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. L.T. 5898/ 07]

227



RAJYA SABHA [14 March, 2007]

Report and Accounts (2005-06) of the Central Board  for Workers'
Education, Nagpur and related papers.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI OSCAR FERNANDES): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following papers:

(a) Forty-seventh Annual Report and Accounts of the Central Board for
Workers' Education, Nagpur, for the year 2005-06, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 5900/07]

Report of the CAG of India for the year ended 31st  March, 2006 Union
Government (Commercial) PSUs in Telecommunications Sector

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (DR. SHAKEEL AHMED): Sir, | lay on
the Table a copy (in English and Hindi) of the Report of the Comptroller and
Auditor General of India for the year ended 31 st March, 2006 (No. 12 of 2007
Union Government (Commercial) PSU in Telecommunications Sector, under
clause (1) of article 151 of the Constitution. [Placed in Library. See No. L.T.
5956/07]

MOTION FOR ELECTION TO THE COMMITTEE OF THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND AND PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
Sir, I move the following Motion:

"That this House resolves that the Rajya Sabha do joint the Committee of
both the Houses on the Welfare of Scheduled Castes and Scheduled Tribes
for the term beginning on the 1st May, 2007 and ending on the 30th April,
2008, and do proceed to elect, in accordance with the system of proportional
representation by means of single transferable vote, ten
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Members from among the Members of the House to serve the said
Committee."

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON PUBLIC
ACCOUNTS COMMITTEE

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
Sir, I move the following Motion:

"That this House concurs in the recommendation of the Lok Sabha that
the Rajya Sabha do agree to nominate seven Members from Rajya
Sabha to associate with the Committee on Public Accounts of the Lok
Sabha for the term beginning on the 1st May, 2067 and ending on the
30th April, 2008, and do proceed to elect, in such manner as the
Chairman may direct, seven Members from among the Members of the
House to serve on the said Committee."”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON PUBLIC
UNDERTAKINGS

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
Sir, | move the following Motion:

"That this House concurs in the recommendation of the Lok Sabha that
the Rajya Sabha do agree to nominate seven Members from Rajya
Sabha to associate with the Committee on Public Undertakings of the
Lok Sabha for the term beginning on the 1st May, 2007 and ending on
the 30th April, 2008, and do proceed to elect, in such manner as the
Chairman may direct, seven Members from among the Members of the
House to serve on the said Committee."

The question was put and the motion was adopted.
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RE: POLICE FIRING IN NANDIGRAM, WEST BENGAL
MR. CHAIRMAN: Now, Shrimati Brinda Karat...(Interruptions)
Y fomrer Bt (feedt dmrer) : W=, TR # w1 o1 ardreRn 7, gfers srafk
IE R ...(a)....
Sl daT HRA (TN d97el) : AR, A FIT 914 B 2 8, I8 [degpd Told 91 o,
TS AR a1 571 @ 21 ..(ae ). ...

# forer BrRdh: WR, F8uM A gfed BRIy #% @ 8, |F AR S [2 2
...(TAM).....

#irrelt g1 BR: TR, TE R TRBT1E? .. .(FAYUM)...... IR, T8 el Tod 910 F8
I Bl ...(TAIM). ...

st femrer PR W=, onft ff srIRW 81 &1 21 ...(FFIM).... W, 819 fiferex 9eq
P IR b 981 RTBIBTIR? ...(TAYUM)....

SR deT HIRA: IR, I8 Ao el Teld a1 81 .. .(FAEH)...... TR, d BTS9 B [Heiis
T B ...(TAHM).....

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, when the House is in
Session and when a serious incident happens and there is firing, after all the
Home Minister is... (Interruptions)

it oo Bt : ¥R, 71 gfor Brafa R <2 21 .. (=ae). ..

3t THOTHO SEFAr ( IRES): Th IRG AfGIad Fad © 3R Gl IR
..(FFET)......

SHRI BRINDA KARAT: Sir, a serious incident is happening in Gujarat. Let
us talk about that. ...(Interruptions)... A serious incident is happening in
Guijarat. (Interruptions) Sir, this is not the way. (Interruptions) Without notice,
how can they raise an issue, Sir. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): a serious incident has
happended. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, serious incidents in different States are
happening. ...(Interruptions)... Sir, we want to take up this issue and discuss
all serious incidents happening in all the States. ...(Interruptions)...
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it AR : Y- T HRb dIfery] ... ().
SHRIMATI BRINDA KARAT: Sir, let us discuss. (Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, we are asking the Home Minister to
...(Interruptions)

SHRI DINESH TRIVEDI: Sir, please ask the Home Minister to say
something about... (Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, what we are asking is not to...
(Interruptions)

SHRI DINESH TRIVEDI: Sir, let them collect information. (Interruptions)
W, AT BW FAffRex &1 ey < fF 98 U@ STHeR! $Re 889 Bl gdril

. (FIYTH). ...

SHRIMATI BRINDA KARAT: How are you allowing this, Sir?
(Interruptions)

SHRI DINESH TRIVEDI: Sir, let him collect the information. (Interruptions)
Let him collect the information. (Interruptions)

U @ A GER AU Sl $B ®El §, 8 WAl o g8l W IO §l
...(STFEM)...... 3T 1 $B F8l 8, I8 Sol J o1 8, (S I8 Pl S <1 918,
A1 g1 BT ITYRT TET 21 ...(FFEH)......

S T, IHAT AIG: AR, XA STAd 1 SN T8l 21 3] I8 B8 & [ SIHBRI
DR BT B S S| ...(FAM)......

SHRIMATI BRINDA KARAT: Sir, what is this? (Interruptions) | am on a
different issue, Sir. (Interruptions)

st [umafa : Gl O A B JE § [P a8 ORI bR BTSH Bl A <l

SHRIMATI BRINDA KARAT: How can this be done, Sir? (Interruptions)
Sir, you are setting a precedent in this House. (Interruptions) How are you
allowing people to stand up and speak without notice, Sir? (Interruptions)

it FHTIR : I8 H S, AT MY TFBRI bR BT DI FARA? .. (FAH). ...
T8 w3t ( it Rravrst fio wifed ): Yes Sir...(x@em). ...
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SHRIMATI BRINDA KARAT: Sir, how are you allowing him to put a
question? (Interruptions) How are you allowing this, Sir? (Interruptions) ¥} , 89

S § o bei-we ...(agm).....
it |HTAf : 3T W HRYI AR gaT FRA| SR 1R

MATTERS RAISED WITH PERMISSION

Demands of tribals from Jharkhand

Sl gaT HIRA (Ui d9e): TR, AT FRES F R-R0S idl F Jbei bl
qTETE 3 AR TRI9 SfEardl 1E 3R 98 I8 31T & 3R 04 : 39 €= H SHd! i
| 81 R, 31T SRS Yo H R srywell &1 IC &, ST Sl Aeyes gIged Bl
Rord IIC 2, 391 I AIC & 811 ST R8T 213717 28 WIS 2 3R 3@ 21 HAIC B STREN B ...l

S} pTafaT : a1 S, U e w9 a1a G lfoTg) 3Tt Al 7 I8 ot fd SR
3ffeR o I SRS B, SD! - fH firfe &1 w1 fean s # Si Seve far v,
I I8 T W) AT PR ATl

ST de1 FRA: IR, T8 F9I AR A4 e 7 4 dre A
Y JpuTafar : 81, 98 dre f

ST de1 HRA: TIdTe AR, Ysell A1 & & Sl fGur 991 31 dew 2, da i 4
fem= a7 = vReaTa g fobar o

[MR. DEPUTY CHAIRMAN in the Chair]

o I diew o d=1 Rl S A1t ereges BT Bl il AUSICe &l JHR o,
IE P -1l 99 THH ARES & AN ST FeHd ©, A1 4 F931h § P Agel TaHe Bl
I I BIIEN PR AT SFeId HaH I8 IoT Al 8, IH a1 A1 M 37T dTel
fo=1 4 anfearRil & 19 S U< &1 76 §oTl &, S Afadrfiadl & |1 9ewrd 7 81 |
TR, I GO AT 2, 9% I8 © b 2003 H U@ AfefhHe gor o1 R ik dreges
SATH B St IR 2, IHDT gl TN R I W H S fifth Schedule TATHT B, I8
fefRgae & MuR 1R 7, Ifh IR ¥, T3 yaT &1 4, 2003 # 9% fefgae & aomyg
e < oldel TR 31 TRIT F¥T9P BRI T 3ol A Ry & fop <o
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R ¥ f$ede & AMUR W Fifth Schedule TRAT BT TRUTST B, ifh IRGS & =l &
T R & e w1 nfearidl & o AfeR 8, S99  dferd 81 38 81 96 IR |
W SIRES H TP aTe 21 TR 91 I8 § 6 IRGs 7 gy &1 Sl IoiT &, 98
IS QR ATfarRe &5 97l Sy Riifes $9 A9A Sl malnutrition deaths &, ST
AR @l IR &, ST e W 8 fF 3R S 2, 3R S & 3ifeR a1
i @ g @ (fPed dR R oi|iiey wom $a9d sIREs 7 & 78, <% R A
anfeard seme! # ggr @12yl # FHeKR § {6 SR Aa+ SH®! A9 $H dl 95 3781
B

37} 31T AT (IRES): A IS, § AT FEIT B 1 BT T HIT gl

2N} AT T (U ST ): WIS, H AT ASAT B 1 BT T PRa g

7t &1 Y (BRI : HEled § A1 GawT &1 a7 BT FHe S gl

MR. DEPUTY CHAIRMAN: Yes, yes; the whole House associates itself
with it.

Alleged undervaluation of the assets of Hindustan T eleprinters
Limited, Chennai

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, |
rise to draw the attention of the House to a case of allowing a private player to
make hefty gains at the cost of public exchequer at the indulgence of those in
governance at that point of time. The case pertains to the recent sale of 11
acre prime land at Chennai owned by the Hindustan teleprinters Limited, an
erstwhile public sector company, which was privatised almost on a platter
only at Rs. 55 crores to a private entity, namely, M/s. Himachal Futuristic. Sir,
that 11 acre land which is 10 per cent of the entire landed property of the
Hindustan Teleprinters Limited is now fetching a price of Rs. 298 crores in the
education. It is a premium of 541.8 per cent of the price by which the
Hindustan Teleprinters Limited was transferred to a private entity. Even the
CAG Report No. 17 of 2006 has confirmed that that 11 acre plot of the
Hindustan Teleprinters Limited was valued by the asset valuer appointed by
the then Government at only Rs. 6 crores, which is now fetching a price of Rs.
298 crores 50 times premium.

Now, Sir, | understand that it is a clear case of undervaluation of public
assets, as confirmed by the CAG Report also. It had been a
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deliberate under-valuation of public assets to facilitate transfer of the same to
the chosen private entity and to facilitate further windfall gain to that private
entity. Who knows what had been the price realised by the facilitator for such
a 'most favoured treatment' to a chosen private entity by frittering away public
assets at a throwaway price? Sir, | demand a CBI inquiry on the CAG Report
No. 17 so that ...(Interruptions).. Let me complete.

SHRI V. NARAYANASAMY (Pondichery): Sir, ...(Interruptions)... | am with
you... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sen, we need to find out desi Quattrocchi we
are running after the foreign Quattrocchi who are playing ducks and drakes
with public assets. So, | demand that the Government of India must intervene
in the matter and that transaction must be stopped, as the land deal has not
been completed yet. The transaction must be stopped. The Hindustan
Teleprinters Limited needs to be revived and this kind of asset stripping is not
permissible under the Share Purchase Agreement. Thank you, Sir.

SHRI V. NARAYANASAMY: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, Mr. Narayanasamy and Mr. Motiur
Rahman associate with this issue.

Misappropriation of Sarva Shiksha Abhiyan Funds in
Madhya Pradesh

SHRI V. NARAYANASAMY (Pondicherry): Sir, | would like to raise a very
important issue. Time and again, in this august House, we have been saying
that for the Centrally-sponsored schemes the funds go to the State
Governments and some of the State Governments are misusing the funds.
Some of them are not properly implementing the schemes. (Interruptions)
And, there is one such case. In Madhya Pradesh, the textbooks sent for free
distribution to children in the State by the Government of India under the
Sarva Shiksha Abhiyan have been sold as a scrap at Rs. 2 a kg! Sir, the
State Government did nothing. In Baitul, in Dag, Narsingpur, it was going on.
Ultimately, the Ministry of Human Resource of the Union Government had to
intervene. They had to send an officer to inquire into the matter. After an
inquiry, it was found that the State officers who had been given the
responsibilty of distributing the free textbooks under the
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Sarva Shiksha Abhiyan were involved in the scam, and the State Government
is still not taking any action against those officers, where such a thing has
happened. Sir, it is very unfortunate. Rs. 2,200 crores have been sanctioned
this year by the Central Government for the Madhya Pradesh State alone
under Sarva Shiksha Abhiyan. ...(Interruptions)...

A FIFd AP (SIRIES): AT 25 BOIR s (BT MR § RS B T ©
3R AR Tl & 3fe” I8 Sl e I € .. .(@em). ..

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, you have not yielded, how
can he speak? Have you yielded? ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, he is associating with me on this issue.
...(Interruptions)...Sir, under the Sarva Shiksha Abhiyan, such a thing is
happening. The State Government is not taking any action against those
officers. It is very unfortunate. When Rs. 2,200 crores have been sanctioned
by the Central Government for Madhya Pradesh ...(Interruptions)...This is
how all the Central Government schemes are being misused by the State
Government.

SHRI SANTOSH BAGRODIA(Rajasthan): Sir, | associate myself with what
he says.

ST AT RIS (98 J<R0): SUGHaRT Sff, St faw onft IRmoE St A
IoTT B, 31 g A el sl & b 98 e el 2| H 78y yaw & g7 HAl 4 A
DI I8 TS had Il H T 8, WAfelT I8 B [ Fe T PR 1 Pls HRIATS!
TEI BI, TE T 8| H 3BT AR AT B DRI P oY I8 I G, 16 I8 TeAT gl §
eI UTS TS| I 3R WIS B fHard off, S fe F 9= & 1% off) AferT 39 fow @1
rernt &1 QI uTaT T S e W ) T T 8iR S FIRTIR it o foram

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, you have made your
point. Please leave it. ...(Interruptions)...

SR [T RIS : AT el 81 B ...(FAUF)...... ST 9 AT, 5 ViR

Gang rape of a girl and in action by state police

Sl fareqa S1gR (fewTeret wen): AT Su|Hfe Sif, STRT 3ffaR 3§ § Us aga
Bl o iR TS T R aTel issuetR dief Sff T&! §1 oo H STeT off ¢
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QISR B 98 I1d BT Sielt 7, Sodiel IR 9 o1 YT §, g8 I1a1 971 ¥&T § o a5 W~
AT US SR 954 3M<0T 8, Wifh arTdd & 1 FRORT H U5 99 B Sfeld dsdl & are
T X fpar 111 X9 B & a1 T & , e urch |er o, U €0 A A1l I I8
TS BIPR IS BTH HRARIT AR d oA 981 I el MY S Asd! b fIarsh iR 987 o1 a9y
fora T 519 Sa farsh giom W Y, O I gAaTs T8 ol fhv Swat gaars
& fTQ gRT 71T TTRaT| # SRy g e Are! § o 8 AfReR Ared a8l 43 gU E, T
3R T BT g =112 o6 IR aTel T i R-aR 7 B |

TI0 9T BIGHR ( JTSRAT) : SYFATIRT HBI&d, H 9 a0 & U M9 Hdg Bl
gl ..(FaHM). ...

G fae R (sREs): Heed, § Al 379 AUP! $HS A TANITES B gl
...(FFET)......

0 TTRT &R (ORI ) : STFUTTLT S, § 370 9] 5 A9 § Hdg Hehl g

SHRIV. NARAYANASAMY (Pondicherry): Sir, | associate myself with the
subject.

o} STQUIfY : 2N wgTRIO gIfer, DI . .(@aEH). ... 319 ISV ...(FaHH). ...
g 3feT ...(=aum).... T St BT Siaw R .L.(@EEEH). ... 3T THRTE B
AT

ST GO RIS (A Uaw): Heled, § W WY Bl 39 fqvy A Wdg Bl gl
il wran R (Heg vew ) R, § ) 59 vy & A veifiee aRal |
it SgwwTafa: aifor Sff, sifer

Plight of Anganwadi Workers

it SeARMEY Ifdr (I ITFHTIRT AEIGT, 99 SG ' 6 9 |
JNTATS! FHAR fHd TSR | @ BT Saq off I 21 3 T2 H 15 ARI Sfrars
PRI © AR B3 FiA1 A MLOW0SI0THO BT Sl B9 el 8T &, A ANTETS! BTl
DI EIT AT 17 ARG 81 S| $H G Bl 8 3R TeiR B &, 89N <9 H 999
TSI F1 SHP W16T Asicd o8 YA, AR HOIGR W b AT HEaferd T 25
BOIR SFATS] —FH1 TS B AAG P AR 8- TR IS Y 21 Sai v w31
ST T 9 4t f&aT B1ICDS o 37GR ST ATl adhe 3R ¥R B1H Hd 2,
ST TR HHAR] AT TEl foban S <@ 81 qeled, Sl 3961 g9 ¢, Jdied o, 4
IqP
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TR I AT AT ¥, G& BT, I B AR Fvx B ARBR P & AT Rl gl P
3MTST 25 TOIR IMFATE! gH¥ HHE & A 8- TR I3 &, FAfe] Sleg | 9eg Sdh]
WA HHART NNT fHaT SUl SHHT IHAT BT el far oy iR {5 mar
A 37cd TRl S &) AR & F9I Sd! I-dlE H dgiant &t s o), 319 W
STD] TIRATE § gl Bt ¢ 3R 9Y I WRGRI BT gdR=7 ¢ f 7 ff ey
JANTATE! T DI 3R FEIASIS DI B 7 $B TIRSHG <, ggarg|

SHRI PYARELAL KHANDELWAL (Madhya Pradesh): Sir, | associate
myself with the sentiments expressed by the hon. Member.

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, | associate myself with
the sentiments expressed by the hon. member.

SHRI SAMAN PATHAK (West Bengal): Sir, | associate myself with the
sentiments expressed by the hon. Member.

SHRI MATILAL SARKAR (Tripura): Sir, | associate myself with the
sentiments expressed by the hon. Member.

SHRI TARINI KANTA ROY (West Bengal): Sir, | associate myself with the
sentiments expressed by the hon. Member.

SHRI K. CHANDRAN PILLAI (Kerala): Sir, | associate myself with the
sentiments expressed by the hon. Member.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, it is not a political issue or a
controversial issue. The issue was discussed in depth earlier also. | only
request you to ask the Minister to take note of the agitation that is going on
both inside and outside the House and take an early action in regard to the
matter concerning the Angwanwadi workers.

MR. DEPUTY CHAIRMAN: | think the Government has heard it and they
may take note of it.

SHRI RAVULA CHANDRA SEKAR REDDY(Andhra Pradesh): Sir, they
are given a lot of responsibility without any proper salary.
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GOVERNMENT RESOLUTION
The Budget (Railways), 2007-08
and
Approving Recommendations Contained in Fifth Report of the
Railway Convention Committee ( 2004)-Contd.

vt o TaRTST (HET IR ) : STFHTIRT ARG, O 1 ¥ gl IR
B P 81 T oAfl, b J Ry uie fee &1 wwy fon om 317 ¥ avie )
I BT SRIST gl T1 271 §H 19N UTet B 3R | 317 a1 79 6y &1 AR areft
2 dhT AT ST 7 Tl BT YRR B 2 AT qTeb! [T 1 WY 41f 1 gt I 2l
HEIGY, URAT AT 1% § U I S, R 21 S & forg aRa foman 21 o8 = fansdt
3qRfer =f<h 1 8 SR 98 el 781 ST 81 I8 U5 U AIC Bl e H 81 81 bl &
6 I=IM FTa! AT 91! FiFa] BT W JeI= 9ol 811 39 U5 & Ugal IRMUH 4§ I8
foran 2, 1 24,28 SART , 2007 B I8 W 7 fAoetl 96 WOl e Taas | A
PR Y ADTA JARETVT BT S 39T G, T ole] TAIE SN b Xed HATAT P de<
AT T TS A1 ol B T, A1 B AcebTel STRETT &b 3 AT B Tl Bl gaen A
GRS

RN, 3 59 U3 | U G el © 3R IR-aR S I8 a1 del o je) &
X HATER 7 T 3T SAT&H! UR dlST STef 20 TR HRIS BT YATH] HHMAT &1 431 I1S 8,
RISy SITAHTIOT &b SR dlerd Y WO < WS Sfl 7 34 BReAT e ATl I/
HET A1 f5 faT o7 Sra W 9ISt STet, Vol HATSAT 7 20 TR HRI§ BT BT AT
FHMT 8, I8 TP HIRIAT 8l AfehT 5d H I8 e’ AT BT IS Y&l l J3i U A
Al b SRR 9 AT BT PIs IST BT SR H I RIS DI WIS H & TS| I IS P
AT A ST G2 BN GTEH 31U, § IhT 3T A1e0Y I Yol H31 Sff b A1 97 59 A
P AT G AT G 3R I8 I 8 Al 98 b 3 BINYH Bl Defg Wleldl 5| A8/,
A ¥ e ApTel TRETVT BT HICT Bl 81 U8l B o= H I8 PICT 10 HIAal AT, A
2red o9 P fewel o1 ST 10 B! o1, 98 fehe dopla ®Ic & agd faddr offl 5
ThT BIC | U fth &l 71 21oft & fo7w 50 Buv ufd fewe Sarer <=1 gsar o1 3R
I=g #07 &b fY 100 BUY U e SATeT < U A1 AT S 7 S Aeahldl IARET B
BIC Pl B ¢ A 30 BRG] PR AT qAT 50 TUY DI GGTHR 100 BYY PR AT 3R 100
JYY P TGP 300 TUY B fATI 379 H SHBT YHTT Il 1 79 10 URIE BHIeT AT, AT 90
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IS BIAT AT, AT fHRIT IR fArerdt off, oifh 319 8% 291 &t 70 ®ie! fewe amm=
fPRIT R 91 ST o dT< BISCR Fellol HR &A1 ST & AT 30 TRAC e debiel dic
& e [l € | U8l AchTel DITT 24 T U8l Bl Yo BIT AT, FIb 10 YIS PICT AT
1 Ui {37 UBel dophTel PIel YR 81 ST & | AT O Wk WRAE feahe [ s a1 uie
& ugel dIchTdt BIeT Y Bl ST & | I 31! Uil fehe g il wuy, 3 vy
FIY B TSHR $¢ |l WUY B T, 6l HUY THR A4 Al HUY B &A1 T | {19!
forg &=t wscfl € | 599 U 914 311R &, FORY e 3119 8-1 81 b TeabTed ) feabe A1
BT P Bl (N & | ITAT P AR H, S8l I MS! Femd! & 3R STei MS! FAT st
8, 981 a9 [ fEdhe ol gedl € | I 3R BIS ST AR 3 a5 b b (ol Fem!
2 3R BIE Afth TR | HIUTd TF DI AT A1 AEcl & dl fedhe PR 4§ a5
TF B fedwe T TS | I fHRRIT SFARR 9 4a O® BT QA1 TS | AR A
s a% B T S S faar , Jeft IE I 1 STeRR § 9T 96 B B
N9 &1 fehe IR ¢ |l waY TET 747 | 3R &1 Al 41, [T 5= 800 7 $ad
SR PI I IR B §, 991 ¢ 91 WOy 7Y | giw 3T g 9@ I IR e fede
A Y 1R SR a1t S IReie A S W | T8 A Iga i 2

SERT IS , BRI ATo 81 € | 3179 131 & fofg fewe widied € o agd
IR SHD AT -1 3T T A wRard T | HRIGTH Ao B s Bl
. (FTHF) ... P T, BT 00O I TR TR Afhvs T . 37 89 F 36, i
BT I AT iR I forve drea A g o fear | I8 sqa w= e |

JATART RTST ROy AP A9 &R BT | qR) g H I8 v § o oig Res
e el 9978 Il € @1 U1 ¥ @Il € | 319 gt WY TR 3 'S fede et -
e o —foell o Y B H T | e, archedt ol @t et 3 A frerft, aifeh Yo
= el fp 3R 3y Re fewe g9ad a1 sy ufifewe a9 wuv , S ®IY <a1eT
1 US| IS ol g€ ST o1, T8t | Wi 9% B ofl, T & Wby Wi F gag
TP P ol, D fedpe ga1s d ff IR TH WYY , 919 ©IT ST <9 TS | I8
TIRART <TST 2T | 37 TR I ..(TTLH) ...

2t SurTafer : fpa- o € ?

ST AT TRTST : PO 4 €, {17 19 OR BIRE R e |
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1. ¥ <9 e (FER) : 38 o1 g &7 & fog W ke =y |

ST o1 RIS ¢ QAT IR 91T $9 O 1 M GUR BIRE o ) fad
IR 9N BUY, TN U U fede o e |

qiedi ST | SUFHTRT S, fegam 9 @ agd diief Iramd a3 8 8% 8H &
ST AT B & | &g AT A1RE €T S © , G @l SR IR O . 9 &
foTT ST 8 1 ST eret SRNST oIS ST €, S 9Tl 9IS IR fast SR o IRYie 9
97 T=R™ie PR Tl S ufer ger gifeet aro B 9 | 130 WUV Uiy §S BT Bifee T
TToT AT, 3 FJTHY 600FY T TeT B {7 |

ft STHUTYRRY : IE T T8I & | T8 A (SIS H M TRATE |

STt EAT @RS ;U BR & FAroid Tedid vy i fhanier @ aomg
Tarel wuy uf frariier & faar | # amads A 3 vd 730 Sff 9 Sadl I8 ST
TrE<! § fob #1 31Taep! a1l A< ars & , 3T UBell TR & 6 T A Aa 9l &, 9y W
MERT & ? 3R I8 Iy WR 3R & d1 FIT gleg MMIP! BRI 3R YD SFFANT I
BT TS ? Y8 gl IATID! AR A B TS & T AMRYBRAT 1 379 319 HR & € 2 FRRT
|aTdt, I T gl SMMad! TART H &1 1S & A1 9T A9 39 gig B S 719 & 2 3R
31T 9 gfeg 1 I AT & T T 71 177 d€ B o AT 1Tt U= arey e Tt fam
T B9TR HRIE BUY HHIY & | T8 THHR a1 IgRTS 2,37 ASH B geTs § |

oW IM T YR : AR, ...(&d9™) ...

off SuUTafy : 3y Sfov | 92, T 3y 3T | YR it I W 8 § | HA
S 3179 ST ST |

Y At (3 A FN) ¢ SU9HIId Heled, § I THE A Aesdl
e ge ¥ fewan foran oik Reei= 7181 forn, & ity o7oe SR srehe v g 1§ a1
J! 1 TR BT AT § o6 AP IRT 1 Gora feg u & , S, =anfai aars 718 €,
SRITE 1S 8, R d28 IR Ae1Rd Rt a1 89 Ffead U 3 39 ) Sfd dRars & |
B A IgA AR A1 TSR] P AT Go, S WR B 9 ~U(3B1311 & reactions Bl
A ST | AR T HRAR X BT BT Bl YR-YR TR @l € 3R |l 7 party
barriers § 3Tcl BCHR HD! S Bl & — dTe Y& 81, =TS UfTuel 81, Sl U8l BIo
aggressive g HX &, G SHDT TNT BT € | 579 HIS WIHT ToR 8T 37T 37 & &,
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PIg T ToR el 371 J8T &, Al I T9 it S i 1 @i ofiR 7ot @
de H BT 7 | § AR AT STl &b FaTdl $T a9 M, Afh gHeb! 1 g9 19T DI
ST 1 & & b a8 forg) foeae fordt 2

Sl et @RSt : A A7 gt 6 e 2, 3 9 gt § 81 € L (@) .
it ST : 78 SH@! Rt € 1

SRl O @R A AR YA § () L. DI YhHT §
...(TAYH) ... I8 g § U1 B S Sl § ...(FaEH) ...

it ST TS : o ofdl |

ST A RIS : I 99 G S el ford] §, S dar gehwnd 7
3T GERM TATE € ...(AYM) ... § ol g forg) anmuet < <Al g ... (Haem) ..

7} AT IRATE < 89 a1 4 of <l |

IYFHTRT ST, 3TST $7] BIS KT TR Te1 371 X8 & b a1 @Y frepredt
SITG Xed H 3R ¥ed BT Q1Y , o] 9918 # | W1 FebTer & ol IRi aR% dl a9
IR 8 3R WRIBY WISTAT &b AN IR § | 31F /o1 3 A} 3726 —el &l § | 918
AR AR 3fR Pl BT H AT 3T <@ BT b a1 99 ¥l goic &l Ui &1 8 | §
P8l & PRIBTA P HUR IpT [T TET BT T8 §, Bd BI4 A31 &, F9 o1 $qc
STIRT I ST 2T, I ST Bl Al H U1 T8 d18 el § | ISTI=| Pl H§ <l g iR
I GIHI Baex Bl § @l § SR STd ATGSID SiiaT H AT 3THR HIT0T B &
A1 B0 ARt € | BR B R G § 9! uRaTE {6y 991 IRl ot St o7
Harsdl B g & § SR UPA &) Jaxie |, el aiferar wmiht & wrfasia oik wria
TETTH Sl & It ged H 89 AT 9¢ X8 & | AT (et B AR | A1 HETTH
St I' Awon Bt o fB IR BT M I B, T BT M WP BN T SR
globalization & T # localization R &1 7 S&HY, 59 &H S T H TIT BTG & , AF
D] AT BT AN BT BTl HIAT© |

IUFHTYRT ST, WIRART X, ¥R @t lifeline & 3R I8 &9 99! &9+ § | Ud
o WY 3R Y1 4 81 75 , 1l R <9 B NS SfaT IRART S, ST 8T BHRT
9Tgd © 3R AT H 89 IR IR% S & b I A TR DI H §9IRI —goTR Mt
ST el 1 B 310 TR BT e A o &, A2 fp IR S AT TG W8 &
— 3T dletl, HTHT T&! BHRT VR X § , offhe WIRTT YeT B S0 3R fem & 5
T 3T AT, ST XS B AT 2 9R A L1, G721 WX H B T 81 RET 8 | S $HN
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SUHRRT B, d SHB! TT B X2 & | 3T AN SIIR] Pl I3ThY g onfore , 291 ford
PI ¥ 3T <ol STSY, STd A B el goic YR (a1 8, 514 | 89 AN I8i & IRI dRB
R Yt B IR 81 &) § | IR oRw dfh A ¥ @eT —HieT wotl 9T 7, TS %
T ¥ 3R qgel W A AT © | BIs BT ] b U TR e 94 fHebrerd &
3R ID! ST I AR ATl G-I a9 [FbTel ofdll &, <ifeb 89 11-12 BOIR IS
T & 3R b =R AT 9 3 9eaR off | e % 3y 3R e & I O AR
P 3 &, AT B & b I8 A A € , WPR B & (b I8 Sl & b Sl I8 S
Turn around 2, I8 % g1 e a1 g g, = &1 &3 gan foundation & 3R
safety &I 91 B © & safety fund 1Y STa= q=iram o | /&G, YoId &) BTerd o+t
95 J geax oft {6 YT HATST BI 31U+ asset Bl AU AN FHGAT &, AT B
IR &b Y YR IR X 1 faaren e g o 3R accidents &1 fyaRien
STRY 9T | AT HTH BT DI goi8 A ST, B AleT Hic! a1 ol | 78T o1, AR §
T BT, AT AN B {6 MY 9997 B 39 I8 BI RUIS fEAqTs | ST, IheT AEA
HIST B TS BT U B S A7 3R S terms and conditions & fF T &9 sHBT
TSI VR H T WHhd © I Tl § Whd 8, 39 IR AT T 79 G § 3R FH &H
accidents @1 ECARIT B b T MR AF & Tel Th, T Vol DI TARIT B Y |
B SI.IMHYT AT HHST 7 5 @1 | YoAd & YN Y91 712 971, BTeidd 99 9 ggax o,
== T% foundation f&aT, T foundation AT, 3MI= S BT AN T I TR F
Boel] R I8, a8 , SIFeI-1dh HITSAT A AABR Bl ¥, India is shining , India
is shining 3T $¥T1 T @RI f& 9% shining & #3d 8 T 3R fdogpa asr U
e , ST TS Wl el 3R Bt &1 (bl | ...(ALM) ... 3T BIHY T | 3T R
3fTed g1 forT € | 3! G 1Y 7 | 319 G I , G & d1e R $© qol
BN, T QTN , SR AT AERAT AT SHT 7 BT 8, ITHT 71 89 57a1d < | S i)
At 1T BT U Hel Yo St darel 7 S * I A e qEd Il 7, S 89 S |
HEIGY BAR i3 Sicell ST 93 §U & , I B1B! SIMGR & B & 4 ...(JaIH) ... T2,
3ITADT BT BT, T SIGT Bl HET 3 * AT e MY AT HH Gl &, v & § |

3} TG, STEGaATferd : 39 Sl & R AT T8l e [P | A9 Sl &b IR A
P BB AP ¢ |

*Expunged as ordered by the Chair.
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it 1o WS : * Raar qra 12 2 |

37 T.QH. SrEarferan: Rael a7 721 € , <Ifh 319 SUPT ARdIS R ISTIT E |
3T S BHR FHIST BT U &I © |

37} AT IS : IS Sil foundation BT AT ATI ....(FALH) ... 379 A1 BIS ST |

MR. DEPUTY CHAIRMAN: We are checking it.

37} AT SRS : faRIvsT S 7 o7u Tfirded # dar o7 fob WReR Xt ot faei Wae
FHFR R G 8 | 1 TP AR H , IS I YT SR AN SR L&, Al 98 &7 g9
ET ST YR el faxig w0 & S 81 ST, 31Tl 16 I8 § YR WR 61 §OIR HRIS
HUT B 3RS I 31 g | AfE Rt e wR W= ST 99, 7 IR e
WATSETST 0T Hhe & ST | B gl 81 I8 Xel B grerd o, forqep! g9 <l -1 agi
AT € 3IR Weled, S SaTRidl &1 €1 781, 51 07 WaM  Tag 9dd Bl el
TR ST o1, 1 I FIReR FEaty, Aftp S1eh 1T &9IRT A1ST aTel <N = WeRT &=
o7 | 3MRER FE turn around T g ? dTE} & 9= ,3¥ & 9=d creams of the
society 31T & , BHIR &% 31 8 3R B &, ATl TTa o T S71g, BT ? 4 Hel
U TG <1 8, ST dTebl € | §TTg ST T Wl &1 1T, 37d 3fTTel a¥ §5oilel bl ol
BT, I8 <2 % ATA ST |

Hqeed , 1 a¥ 2007-08 P AT 7504 FRIS BT YR AN —Fehd SIoTd HIA
IR 4 ghg & BROT T¢I g3 599 W AN —I8 Yerd (i 3 a1fdre fafam anfa &
forg o) < <81 € | ARy, faRaR 9 3 iR 989 o), 989 BT | AR IGd, 99 3 99
TQTIT , ifh TE ST AfAT T BIs+9 fSUCHE & gRT IR STl & ...(Tae ) ...
IE 3T 914 & I9 WX 918 H gt 811 | HRISI3-4 HUIT 9811 © olfh 99 ¥ 89 6
PR SIS § | SH 20 ARE P AgSHI 811 ST drumstick &1 8, favgpe, aare
Gl 1T {9 T8 ¥ Infection & WadT ¥ | Tl , TRBRY, AT, TSl — F 10 TRE
5 g BT € | 59 Araa & 6 S Bl Tiche BRI 91T, BIST 3M3eH HH 78 § R
g BT 81 3R T —aar fRpdr & | JoreRaT S < §, s & 9Ts 8, S%
T 31T @ — U 7, S 1 89 Wicdhe BRI | B9 Wifors HISE ST 9784 § | HEIGd
, BH 5D
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fogar 72 2 oiR fewar € 7€ <2 € &9 =ed € O TR R & & € S 91 &R
qfeaT M1 a7l SR UTTS Bl 3R 377 BT AT ....(FEEH) ...

ft T AT BBl (STAR UL - AT e AT S |

it AT wIE ;7T el e o1 vre Yy | weied, H WIS & fofg wE1 8
5 3o #i gaaex IRIV , A i BT g8 § | TEIGH SRR B AT ER H S @Il
T Ut H W § 9, Bled § W € 61 3R Yord # Wi € ) 1 919 99 A g —
BOIR JMTSH) BT AT 971 &, SIB! a8 UfhT Rl 8, STR! ST BT 8, TH Bl &
@B A S, IS ST BT Il B, AR BT IS R AL , I8 &7 PR R4 ¢ | 5
S ® {5 3P 89 4 BIgIS a1 9P |

HEIGY , 59 W &9 Nold 91 91 8 , 81 HIST 81 98131 8, | —3/d o H el
IGTAT 2 | 39 H 70-80 G ANT el xdl © | ds # 89 €1 H & 89 I I8l ¥ &1
g | PIAPIT H IR I IR Uep U1 G671 (T Al el | AR el ST Yo B ST [8
T 7 T & 3R ITH 1 89 7 reduce ITH I SR # 3Mfha # B H aTel AT
S & 3MIR TST 9T ST © -3 WY, 4 WY, 5%9T | IHHT g S8 RIFIRIAHE BIT
215 oft e o fopaT | wRIR T, S @ S BT €, 98t off e 9T B, 99 W
BART HTH! &7 & | 89 I B disburse B, $HP o qIT g=RIRT 891 &1 & [§9
HTST 39 ATt it &1 977 , 9 TP WA B fora 2, GuR BIRe a1t 20 HRrerd &5
o 2 1 3R 7EIey, SRe B # o Fea # | @ 8la) o O S o IR
P &, TeeR A1 il € | H81ey, B9 B0 YU H YR (BT AT 3R P16 IR JoHR Al
TTIE 2, B I (oY 1§91 BT TR IS 1M &1 B 5T & | 78y 2 T.f.& 8w
BYTR el 8% AT 1Y (ST I g1 ST 38 & | 89 04 WeHTd &1 [ham & 123 T.AT,
3Q.H1 3 &I 93 € | HEIGd AT TRIG R B 91 B © , Hed © TRIg 32 BT 919 98
Sl ARG I HT T BIS 98 &1 2 AN Bl $9H T A & 2 HeIed , U 2, dfe
AR TG I F AT dod § | AT, S B A% 72 B | Rt e B, AT 1 7Ry
T RIS ¥ | 89X IEt foa afcrera o ok € 2 ford et ok € 2 S BT WS are
AN E , 3R 31T ITP] BISHR W Al 9§40 ¥ AN 3FR ¢ | SAfeY 7818y, W9 Y
B 21, 379 3 WISy H G IR Nl H QIR B MSAT € 89 IAA, §H I8
QIR AT ATEd & | &7 R favaR & garan € o g fopatt e <f o Sar &
fope1 favaR faman oiR s fora feam |
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ThT HIET HHST A UTSAT BT 3R 317 Tat o —it off & fob 981 & —zarf) ot
e B I & Bed < a1, vt orE ged § 31, Benl o Aed < f&ar , 98 )
faar , 98 o= a1 | 98 B1S¥ SR YT il 7418 & fb 3MTddhs 31U AR 3 IR WRBR
B S SIh B & (oY 98 TN W AR furcie d HHamial o ge i iR tRew &1
FATG HRIAT TIT AT | T&1 §H 16 ARG U, TP ATHT Bl 7 Bl BRIBY , IR
GH BB ARG ¥ § W UF —S¢ Ag o, P T BT H Hel BIdhY, TR
TH BYP, TR Xel 7 W1 U S TR UGT BT FHIT B T 727 7 37R S R F8Telt
eI g% | § Y8l S Al BT Seoid HRA1 18] 781 A8 , UG BT Ieeid BT T8l
ATEl § 198 R off | I8 il A9 9TaR 8, 89T S human being €, B91R 921 ¥ ST TRI9
-HRET IRISHTR & € | RIS &1 =4l g3 ol | 3R Aredl a1 aRISHIRT 0R 4l 89
BTST UWR 3T TRBR & AT I | §H 37 UG1 &I G8Tell B I8 8 | 9 Fel [ iy
el T BN, MR Vel | Ug T 81 fhy e | 89 UL, T9.E SR LT
BT JPANT GRT B TE & | 3R.G.UB. ¥ 8 BOR AN P F&Tell SIRT & 3BT Ul BT
eV | 89 9184 © 6 89 40 B9IR d8Tall BN, 40 89X BH-W —HY | g8 Brgig
fEarcHe 3§ S Usdl &, A1 J 891 I8 Wi < § | 1 4ig 6 o1 3iR 37
AN FEE T [ BATA WL T | 89 %ol 78] W T & | G WR & AT 31 &, AT
W g7 B | BIdS P g 8T UG MY, ST T, wifPh IS SHDI part of the
education & | ST R & gl ong € 1 H ) < o | 7' Y o1 H Sus A @i
TR § | I8 TS A4 ¥ped, SRR ...(FaLM) ... 39 AT T 2 ... (@e™) ...
TE, AT G ... (FGLH) ... AT G A AT | HRATY VeTd 7 2 BT HIA —FR1 AR
TRa foraT 9811, $9 W AR BI6R, URd< BIHX 81dS ([Sol¥ Wl , IHRPT Bl U
gt oS © o Tt orfiel 7 U AR & | SBIH 84 goITdT 2,4 AT 31T &, 379 H ST &7
2 ...(@agm) ... IRaSe BR Fara) srilReT § R=Er 4 a1 W81 ¢, 98 9 H v
fgtons €, A agi M e g | fava 4o , ail¥mrea M exa 6 & | SHT M garn g 1§
a8l Y.q g1a P 18 1 8T g | ...(FALM) .. & , 3 L A1 97 G861 I8 S ?
...(FGIM) ... T8 Y& BT AR 3T —39P AFT 8F &l dleiil ...(FEEM) ... Silicon
Valley, Woodmission , Americe Bl '*ﬁw% < (FAH) ... ﬁﬂﬁﬁﬁmaﬁqﬁw
T 8, - G ARG T8l | MIT MRS | MIT SIS AR |RAT &1 8 | University of
Texas , America , fagafaward Virginia University , America Al 919 3FRBT 33 TP <
BT &, R 9RAUII ¥l B IR% < &1 &, a1 319} Ja1s¢ fob fpemy afcfrare foram sy
| I8 & hfee AR WRAT X &1 | BAR HHAIRAT 3R SfAGIRAl 7 HI-7 den
e’ TR Yot BT IR MR BT AT 91T | ....(FAYTH) ... Tgol ¥ 923 371 b &
(T ... AR THIT AT FET AT B I IS H ...(Faem) ...
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2 TH.QH . SAEAferdT : NAd arS ¥ XThe AIET DI RN BRAT © ...(FTHH)

1. M 3G WERY : HElSY , ...(FAYM) .. . ATIATeTaT AIeq $E <8 o P
. (STIIT) ...

7} STAHTIRT : SFSIATHAT ST, HT ST DI AT 1T |

3} ST 1S : HElSd, AR ®IScl 8, a1 & 16 I B8l o1 38 9 ? F Frefie<o
P TRE o X8 I | 57w it gea € | RCTC & a1 § 99ie giee Wier &1 98 §7¢
ERTE3M AT, NDA b 9 GAT T, BHR BIC HTS i AR Sl 731 &, I AT W
, IEIGY , 3N il Wl 819 a7l ¥ , Wigy 8F a7l 7, 39& fory | 7 fonsd) o1 o) 9g 78
Hedl fh Bled WieH T &, Aicd WidHl & I RT Wl &, STHIAT & ATl 7 | oidsor
B IR S 32 ¥ | § eI HA1 181 8, A8Ied, & &9 20 IR Fal 2 {6 IR ¥
el off gRa o, S SIRT PR e B, IRAT X B B foredt oft e # foroft grei
T ST S | 31T <R Us HSIeT H o YRR Yol & Tt A fb Yofd 9IS 1 T B
311 I8 W RP1E # % Y070 1€ B @ HRT MR 82 ATt 20 WfTerd 9T 9Tt 1S |
TSl Bl GH HRY IHT & 3R A FHAR St BT G 8 T, NDA HTH H 8T AT
IR AT T b RISHIRI S A1 ATSATH! a1 &t | §F 379 $ATH B X2 & | A o,
TIE g ST $9T% H_1 %8 € A 9o & FIeR @t € § S99 A<l &l 781 a1 arg
T, oAl a1d B | 59 AT St S Y AN A G 2, O @A) GEAT S B |
S R IR B S & | .. (SIET) ...

Sl U @RI : AT Sff | A1 Seart H gewl &) 8 |ifn S @l
(AU ... T8 GEN WL ...(JAYM) ... THD] 7 (TG IR | ....(F@GH) ...

ot Sraumafy : 9fe , v 1 ...(aum) ... 3 A T | .. (=aum) ...
qifor Sft, 3 A3V | .. .(FEE) ... YRGS Sf, 39 A3V | .. (=aEm ) ...

it o0 Iy ; *
2 Y ARETS :
it SuuTafsy : oIfdr Sf, .. .(@EEE) ... YRS S, Y If3TI ..(FaHT)

...Nothing will go on record. ...(Interruptions)... Nothing will go on record.
...(Interruptions)...

*Not recorded.
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sft SR UIfor ; *
N Y ARG« *

oft SugUTafey : M9 T AfST | ...(=@ET) ... wIfor Sft, 3w afgv | 93 |
...(TGHM) ... I8 71 81 &1 & | fST | ...(=@@emM) ...Nothing will go on record.
...(Interruptions)... Nothing will go on record. ...(Interruptions <RIV , ?jRET

RIS Sfl, T foea Sl Tel € |

N} AT IS : WRISY , SR HIST ITT 3R S &I ST A 8 A1 -1 A&l fhar
o 1T Bl g7 IR TE 1 A <2 B Yd o1 ol gt # § 9 SR B fh Yo
HHATRAT B BNl BRI, B BRI | 371 & et &, 981 R ¥, T8l T , I8
THS —gHS Bl SITGHT | DRF H, T @74 3 &9 57 I @d e 2 T iR R gx
TS PR IE & , A9 IS BT AT I GHY H, olfehT 3ievde Hih HIBI I B
JIET BT SIRA & | IR-IR FEATE ... (FILH) ..

7t Feraa Rieel (SIRES ) : ITFHTART ST, I8 b g8l IR =TSl ofTe] Sl ol 38 &
AR A B, S fIgR & 530 8, 391 SRS dieH BT 86 T8l © | ...(FadH) ... T8
Wifafre TS 8, 3 Wifhd ST | ...(aeM) ...

3} 9.0, STEanfora : I8 FT1E, TR 2 ...(WAYM) ... IT fHd W S IR E
? ...(=IUM) ... I (I qraarT W & Y1 7. Areraxra faferm off & vot @5 e
IR ff I .. (aum) ...

it SgqUTafT : STEqaTteran i, M SfSy | ...(Faem) ...

SHRIARUN JAITLEY (Gujarat): Sir, this is the reply on the Railway
Budget, Therefore, the Minister must be told to give a serious reply.
...(Interruptions)...

it . IHAT AT ( FHUIMEH): W, 84 $¥d T8 HA1 918d , 89 G 9184 © |

it AT IA1E : AT 3 1] DI G 1 AT | ...(F@ETH) ...

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. BHARDWAJ): Have
you the licence to speak when the Minister is speaking? ...(Interruptions)...

N T, T, @A : ¥R, Y T8 el ...(FAETH) .

*Not recorded.
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it SuwuTaf : rEgaferar Sil, 3y 9fSy ...(=aym) ... Wi St , S ... ()
... SI9 3YH] TRB A  ART Al B &, 79 MY R FIA R & ...(FILM) ...

it Treiaa RimeT: W=, 89 5999 I8 Jol d18d © , 9RI g1 9 a1 1 S © fb
....(TAL) ..

T AR e : §74 TedTs B G BT GI8d T8l 2, 3T q1ER 18N ....(ET)

SHRI ARUN JAITELY: He has made specific charges that his
predecessors have made money. ...(Interruptions)...

SHRI YASHWANT SINHA: Either he must prove the charges he has made
or withdraw ...(Interruptions)...

3t Sgaumfy : IRIT , M9 YT ...(@@E™) ... 98 91 I © A1, 99 A9 9y
(AT ... ] BT G 8, T8 91 H I IS ....(FALF) ... Wil , A9 §fSY,
f3T, ...(@GUM) ... He is giving the reply. TRIT I RT T € ? wiioT , g 9fsT
...(FAYH) ... 3M9 93T ...(=ae ) ... IRAV....(Interruptions):.. The Chair cannot
direct him to speak in a particular way. ...(Interruptions)... Can | direct?
...(Interruptions)...

SHRI ARUN JAITLEY: He has not answered even a single question.
...(Interruptions)...

it Sy : ey ST .. .(eaym) ... a9 AfST...(auE) ... <RIT, it isvery
difficult for the Chair to tell the speaker that he can and cannot speak in this

way. The Chair has also got its responsibility. The Minister is giving the reply
on the debate which has taken place.

SHRI YASHWANT SINHA: No, he is not. ...(Interruptions)...

it Suwumafer: oy SfSY ...(=@au ) .. . 3T I3V ...(@EHM) ... This is not the
way ... (Interruptions) .. 319 33T, 31T 3T, ...(GEF) ... MY 7 1T WY Hic Tl
FMSAE A H RTHS ?

SHRI S.S. AHLUWALIA: Sir, you have the full authority to give directions
to the Minister.
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MR. DEPUTY CHAIRMAN: | know when to give directions and there is no
need for you to tell the Chair. When directions are to be given, the Chair
would do so. Now, the Minister is giving a reply to the debate and it is for the
Minister to answer on whatever debate has taken place. The Chair cannot
direct him on what reply he has to give, how he has to give it, what words he
has to use; unless the words used are unparliamentary, | cannot give any
directions. ...(Interruptions)...

N} AT TS : AR, H Y8 qA1 8T AT ...(FAYM) ...

ST AT W@RIST . SYFHTIRT S, A9 [epel et $el b 31y #3017l 31 DI
3R 3T ST 31ef &l ST & | S=iH BT fob 3% & Al SE! BRl & , 3BT Aol
Jg B fh 98 RN BRd I 3R 9189 o] I | 399 I b HUR B TARI IRE | Tg
UTRTST BT © ...(qIM) ... SUP HUR & A VRIS AT & ...(F@EH) ... I8
PIANDIA TS & ...(HIHH) ...

SHRI SHANTARAM LAXMAN NAIK(Goa): Does she have the right to
speak in between? (Interruptions)
o SRR : F 31 <RI § b SRl AT e SRS BT © . (@) ... |

shall look into it. (Interruptions) | shall look into those, words. (Interruptions) &

U S ....(FaH) ..

=t 2 v gae (faE) W), § 0 [ER A § | 9 wres &1 STl g fapaT,
I T DT HIAd G I Bl € |

SHRI M. VENKAIAH NAIDU: There is nothing unparliamentary about it,
but he is levelling a charge. (Interruptions)

SRR GIH @RI« AR, §HIRT I8 411 & ....(FALH) .. AT AN I8 9 915 DI
FaecRige & ... (aum) ...

SHRI M. VENKAIAH NAIDU: Just a minute, Sir. We had a healthy debate
and we had healthy exchanges also. Even now we could have healthy
exchanges, but unfortunately, we object on two counts? One is, the hon,
Minister is not speaking on the Railway Budget. Secondly, he has levelled
serious charges. (Interruptions)
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1.00 pP.Mm.

i AT e B AR fFu AT AR

7t 1. T, rEcqarferdn : 21 X el qraar St #3078 € 3R Wl 9gd I5-99
s A T T, ST A I IS I o ?

MR. DEPUTY CHAIRMAN: Now, that is (Interruptions)... If he is making a
charge, you could move a Privilege Motion. What can | do? (Interruptions)... If
he is making allegations, you may-give a Notice under the rules.
(Interruptions).... | need to examine the records. ...(Interruptions)... If he has
made any mis-statement ...(Interruptions)... I FIRWBIS BT ATd & | He wants

to clarify. ...(Interruptions)...

SHRI S.S. AHLUWALIA. Sir, day before yesterday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He wants to clarify. ...(Interruptions)... He
wants to clarify. ..(Interruptions)... IRIT T 3P TR BT FARBTS HRAT ATE
gl

4t 7. . SEgATfordn : HEIS, ..(FAH) ...

MR. DEPUTY CHAIRMAN: He wants to clarify. ...(Interruptions)... He
wants to clarify. ...(Interruptions)... I FIRWIg ST A8 &, Mr. Ahluwalia, he
wants to clarify. ...(Interruptions)..

St ¥ sipR TIE 9% L () ..

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)...
Nothing will go on record ...(Interruptions)... Mr. Ahluwalia, he wants to clarify.
. (Interruptions).. What are you doing? ...(Interruptions)...

i srEqafern , I FAIR™IS BT aTEd © , ITD] HIDT dl ST |
#} T.q9. 3rgeafern : *
Y e R *

# IT[HTIRT : 379 37T BISY , I8 MMUP HWR ©, § R 6 | JEgarierdn o,
..(TFHM) ..

4} AT e : 31T ST, EHS! dle ST ..(TaEm) ...

*Not recorded.
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it SUUTf : ot Terda RiveT SN, 319 J FIR®Tg BRAT e © | ...(aaeT )
TR TIERN B | . (CTaET) ...

7 AT 9IS : HEISd, 31T 39 T URNET 1 Fiebel R <Rav ...(x@em)
oo G 1 AT 3T ART 307 FR A AR A a1 H =l Y | qBISd, Wi
e e < |

7 SuruTafer : H FiTer BR S |
7t T TS < D! H R SIERI § | A 91 B M9 G g | H R
QIENTdT 5 &7 R T 2 | Igdal off 3 &eT f 31 Yt 3 S oM &9 $Y S0 ST

Y13 29T X2 B, $BI7 P8l AT X gh Sl —Chel 8l S | Heled, {1 I8 Pal fh
fopeft Uit , fored) ST b1 ST 1 91l SR B A1 89T ST ol 217 81 & ST |

Sl g WaRTST < T e ?

3t A TS : IS, 319 Rap1e vt <Ray, | #7198 ®e fb e &4
T PR ITE ST 8 e S HY Y BT AT | 89 SN YAl IS Pl 91 B B 8
AfehT AT BT 3TSX I HYe VA S! B Sirdt off , SRt r §+ uferer fopam am |
() ...

7 FIFUTART : SR [ 1 & A1 H bt o | ..(FFam) ..

7} ST 1S : T A1 BR8] 7 ...(FAUM) .. Tl a1 &, 89 78] Bl |
..(TAHF) ..

it STUMfy : <Ray, SBiF 9 Be & 6 oy Rere SRay | ...(xaum) ... §
RIS TG | SR ST HT BT 49 8, A H FebTe 11 ....(Faum) ...

Y e w9 < HA 7 g9 o B, v H E1 Fel © | H U8 1 e &
[ AT E | ...(FAM) ... SR H A9 ¢ &1 &5 P71 ....(FauT) ...

#t afera freiR agdd: T AT E 2 ... (aEM) ...
off SyquTafer : 39 I WY | .. .(FAHH) ...

it AT 1S : TS, eI | A IR SHD] 2, I TR @, (ST 3T FHST
I8 & | 7RIS, SATQR ¥ ¥ : 39 e 35 &) &9 [ | ...(aeH) ...
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2t T . AFAT ARG W, BT IRIY | .(F@ETH) ...
g O 8F1 A1RRY | otherwise, how can you move forward? He is agreeing to

see the records. ...(Interruptions).

MR. DEPUTY CHAIRMAN: | said that | would see the records.
...(Interruptions).

37} AT IS : 8 I 3TYD] Bls WIed <l | ... (RAEH) .. 3TYD Bl Hels &H AT
G < | ...(F@HH) ...

Y U9 7. srEqqaferan : IRAY, R Heg Wiehl ? ....(dEH) ...

2} Ferda RIeeT: 89 A BT GBI IS E ? ... (UM ...

S A TG : RIS ? ....(FAYF) ... IRIT, ...(F@EH) ...

MR. DEPUTY CHAIRMAN: The House is adjourned for 15 minutes.

The House then adjourned at seven minutes past
one of the clock.

The House then reassembled at twenty minutes past one of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: The house is adjourned for half-an-hour.

The House then adjourned at twenty-one minutes ' past one
of the clock.
The House reassembled at fifty one minutes past one of the clock,
[MR. CHAIRMAN in the Chair.]

Yt AU : AR weRE, R 919 B oa) faare I a7 o, ¥t
ARSI 49 <@ ot € | 377 WSSt A g2 fondl %30 IR 1S JIRIY &1 o & 3iR
SPT WRIHRT WY T Sl WY bR <] |

N AT TG : TR, AR ¥ W el 8 , I8 A B XA &, 9 Al Bl B,
< P! E 3R I§ IR B A € | $HHT THA < H A1 8 &, gAATR 4 ) 58961 S
e 381 8 | g 9 ST 918R & < I N 2, 98 9ad He ! © AR FH Fa¥ 9l gl
DY .LL(IGHTH) ...
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oY uTafr : TR ATST W1 99 favy R ard ST, R g S g |

Y ST wTE : &, 1 98 TR § aam aredn g 6 I dn ot ara
&1 3 UTY 3R 37Tel} a7t # €1 ST Confusion &1 AT | H YR TSR] & A1r 41t W81 §
5 79 &t Y, fosl) 53t 37 7. 1.0 IR R gRT SIS & 91d 921 dal § | 3 98 Bl
S AHAR AN BRA &, 3feRAe B &, H auep! Reprs +ff fram 7 | sraer § arn g
91 A 81 UTY , $A(TU 98 Confusion §aTT |

7t TR : ST B, 37T Y DI |

2} A1 TS AT $HF flY TR AT G| - Ps A8 Bl I Hel &
XeTd H S Y BeA! BT RISTRIeT It o7 | 5" Pay Commission & §T¢ AR ASHH! H,
XA 3 9 PH 3, I BH BeH| T8l PR 3R I PIE Pl AT 4 AT E
T 3R Bl PRURC BTHYT AXHR) STBRI T § TeldT 81, df U b YadT & fob
ST BT el R &1, IS B WH PR &, 39 7Y 31 dArsl 8, 341 & g 97 3R gian
MR H meed & | Rith &9 3119 31T &7 &) e e I 8, HEs W W JHE AR E |
H ST HRAT AT § b He s b1 & Y 3R Further Refls a1 & folg W
e BT g B AT % Y AR & | 3R A B 1, IS ek &1, 1S gfe
B, <1 89 YT invite HRA & IR IAH BH Yol Bl YRT NG <1, I8 WX 8H
T ard £ |

R Vel WY B © | Passenger amenities A Wby ATH —AHTS 3R Y&l AR
Priority & | =72 TNERT H 11 §31T , S 3ATY ST & , $7b FHY H Sl ANT STl os H gl
3R 319 T8 FHSIIAT TaIO 3 §TT — I8 BH Al & fofg gAK &, i STTcidhdrdl ge-iy
gedl 8 , S Ifrafad g € | 89 SRIaTIdl $1 I8 STTRaTe o1 d18d o [ AR &l
R Bis § BIEl BF T8l Sol I | WReT gaR o wmeafiedr B, dife frl
BIHR, TSR BIBR AT U | ATST TRIT AT WA & |1 78GH PR I8 ¢ b 3
STEH! BT AT H RGDHR EH golc. IR & 3R IE Sl TR X §7 AR |

HEIGY, I AR BAR AT GG 7 B8l , S f2arae uael & 91d wal
TS , TBTS! Bl AT DI T8 , S, HIT0T H B9+ Ieoidd [paT & fe e 7, arq
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PR gargel Bl il BHRI seven sisters W & , 81 IR A SYTET | SATE] a1 @led
PR SITET ]I B9 1 8 | 7RI , 379 TSl <2l & Al Hajer orRe # X BT AT
Tgel Al o1 3R 37T A1 8 | H 3raep! yg A Far Arg b diel 927 3R Dl b dra
Nl T o fofg FFsiie 81 gt € | 89 31Id W18 A BIAHIT ¢ ST ¥l T SR 8,
A1 S HRT TSRT <= 11 9% &, 98 Al 89N 1Y s MR A e H faaRy &1
3TET — T X | § o0 TSIl 27 UTfpat= & 4t ¥l =refTs 8 | wifeheai 3R &R
<% & 9 T dTell Nl A8 R Sl HIR — UTd 3R WRUd R S g off, g9 SHab]
BHR Y: Xl IS Pl A1 (AT & | HBIGY, B AN DI BRI 7 Bl B aols 4§
Tl § B €, Bs T died § & o % $B AT |iael ¥ SR o i
st Fofl ArlaRT A5 & d8d goie sled b1 FHivr gas arEit 94 e
TS B fofl g1el & i1 ST JBT € | 78ied , § 33 99e § I T Aewl Bl 9]
qredT ¢ o $feT Yo R vd R HRUNE $T 169 TTSIY TRBR F §RT1999 7
B3N AT | 39 [0 & 710 & A9 H Bl TSIY WRBR + I8 iy foram o fb goie glea
BT FoHToT TR I 3 72, afesd ardonf~ie o YR Irer & il fear Smem
| TIEIY AR 7 g8 o fofy feram o HefRy sruNe grT It gRen & 9= o=
BTl BT Rl w9, I e e |

( =it SuwTafr fori §7)

B W foh wfiéar & arer ardsit~e ol wiiie) & d8d @eman S |
HqeId , § U8 A% A1 1 ATed] § b &H SHI S UeleR I3 © b &9 o7d+ sl
T qAT 3T ST AT 89 3199 <2 | 991 Wbl &, TG iR 89 fagen w vk =7&f
I, $HF foIy &9 R —IR FeT § {6 g8 712 191 anfee , W vol &l (Aot greli #
TET AT ST | I8 §9RT BR dex € | O {6 I 9l BIe-BIe § O\ 9o9i 8led & AT
PR BRURYA &, THH & UaqUIe @] fSdTS off 81 & a1 59 (Y 897 bR I
P TS, fhIT AT S | BHRT Yold BIR Taex 7, TAMY 89 Il IofTi | o Sfehes e
PIRER &, B9 IGD (U ST US Il AT Sl o X2 & , 319 3ifed =@Ror 3§ & lerg
39 foIT THS) 3R AT BT 9 Fd HHS H ST G} 81 TR XA BT STShes e
PINSR e 9y § Fu 81 781 2, s I8 TR IREBR BT, TR < & Y4 #4301
BT AT S T Hehed 2 6 i o1 el § MR Yol 1 U TR H1 91 2 3R 84
I forem # ST %@ ¥ | 95d W AN AR SR 3R o1 & o &9 R 3 @ Swd 8,
Ot ara T & 2R fER # gAY
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B M T BT M TEI 8, FIA ADGATSOIIH | B 781 Feldll 2 , Ifed [ I B
& H IGHR S T & | 1 ST f[TER A Tt §, ST 3T U<l | Ferell & , o
AT A Fex! 8, 37 G | qR <20 Bl SATET A SATRT A14 BIT & | A1 AT S bl

IR U § 5T81 891 B Bl SR (&A1, 981 T &0 BT — Afeie
BT P foIT U Fa T IR U 19T Bl SATET I SATET MSAT &1 8 | 89 g
STTE Haralt  faar o fpa € 1 g9 TR R o8 SIS 2, 1ot ¢ et er 8
AP 9 A3 | T2] oI I & , F BId g9 ST 3R & 39! Wargs H s g
ST | gARY SHIAMH SIh gs © Al 89, B4 g9 SITG 3R 89 39! Hlargs 1 dd
Tl ST | AR 3D S g8 & df 8% TRIG MMEH! UhIE ST A8 & | Tab SeH!
1200 TV F STETST H I X&T & | AR BT v 9 V&7 8 3R 9 EART SRR 9 Y&
&, P! &S FY T X bl 7, SH! Al SR ¥ &) B Y el & | 80 WS
H BRE Bl § 3HDBI BT, 319 $9h YT o U 781 &, ST HUe! & foIT DRF g 7 |
39 Y grerd & T I8 9199 BN BRIS &1 Baldl § | I8 Wl &, IR Wi fFreprerady,
T 399 ¥ fSfasSs <1 | 8k &9 DRE A o R- g=avedic &3 fh 3o U9 &1 gwaoi
fpar € | HeIy, IE BT T2 2, AT P aid femm  fou 71 € | e @m & forg &
| TN Y S SUI S IE © fh S g9 Sl et €, BTSW § S ' R § , S goie
AF I & , T8 B 8 | I I1g BIg= AfRex T2 €, SMua! STar 8 3 St
goIc 8, S 9gd 9 AN $B 3R a1d 91 <d © | 98 S9P! T8l dlell afey | Sl B
AHT 8 , TEI HRAT ARY | AT HIRATT X & qolc P A1 — A1 & MSTHH qore ff
Y E | SHRT T 3TSCH VT, SEh AN HIIS 59 g7 fST € | 319 oAl bl I g1
T | ST T BT AR o a7 <9t RS9 D7 de1 € X8 O | 5§67 X e A
FAT BN | GbT AT SNl b Uil SHRT I MMER € | Y 310 ] & | 87 DIg TS
Qe & 91 T8 Bl & IS H 98 91 BIil § | 197 BT Aderd o1 € el 7, gafery
39 ST A= IR {6 &9+ 39 fawy 3 i1 de QT I8 99 Yo @ier arell 78] © |
ST &1 e & Al DIl & | ....(FaEH) ...

it oo . b A : YB € el § Al e R |

S} ST 9T ¢ MY U UTE] F FIeR) 9RTST I8 © | 519 3179 dlefd § | i
B9 MY A1 Y & | el | BRI A, BRI A Al b Fel SR € | <] a1 & |
BRI SR IS HUR PIg 3RIY 81 8, 7 81 BIs BIH Pl SRIY AT & | HH P B |
&9 Sl g8 I8 ¥, 1Y 98 HI9SIH I3y | 3 TH.SLY & dleld 8 | S8 W)
TGPR EH TG © | BY Xl B [CIR AT A PR Of X8 & HeIqd , Tob —Yb
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ey & S 79 ¢ ¥, 3R I@T WY A1 RI=T @it &7 9o &, & ¥ &1 aom
2, I B U &1 a9 @I AN AT empty ! B Wiem & o IRT e 3R 9ra”
PHoGH WTell HIAT & | R ATl BT ATGH B BT, BART HHTS H B1N 2 8 3T HA
9TV ? JATT ISTERVN < © | 31T Pacl & [ I H P B TIR I HH & 2 BANI IS
S BT Sl DI &, SN 89 fEAX I BT g ST I8 § | 89 USaRelsS fhal & ? &9
D! IR T HH R O B 8 | 8 Afeois Hvar 8 8 | Afesis o+ 9 99 U
e FTAR T HF B A1 VS fharier drge , S €9 ¢F B 8l &, 31T JHf3rg
fohd=T a5 B B ST, T ST ATl AT | HBIGd, T8 Sl piecemeal HTeT §, THRT
S SiAAIE 8, AT e = g Ty fordn <Tars 8, @) 89 3R BTSRRI a9 ST X2
21 R BRI % gRT 8 721, SEhfes e BIRSR TR piecemeal AT , ST hT I ST
JET &, S AT BT &H o1 aT8d & | 31l 891 AT & /el §, JIRIRA 3R & AW H,
PIA F AWM A FBI T | UF . L3S B HAT ARY , TS fGUCHS Bl gHSHT ol
IS AT | Empty — flow direciton 3 1T ST IR & , $9 fofg 89 Fs feurcic 9
3E fa & b orl UTRIRAE SIRTUT | g P1 ITR Y<el, 37 121 A i goird A Al
B AT IRIRIa e $1 B 31 | 379 JigdHR of AT | ToTald ddb ggel Uh 1. 3fTs
H 79 PI UgATsy | B R aTeR R e g 2 4 98l el , Wes W
HIR B a1l W1 89 DR & | SIoTel SR Uglel , 1 HE T €, T4l 8 HIST Te aor I & |
fep 39P YIS H 899 Ui U2 ®F BH DR & 8 | 9 SHIREd So¥c] 3R 3R
RIS A9 W 7, S99 4 89 B8 IR &1 BHI 3R &1 € d1fdh SHHT 9ok TR
PRISRR T TS | I8 Il HaH &, I P G4 H a3 4, Sl Y IS - WIS aTell 311 &,
IH U1 &1 U T8 HIRE HRA oI 72 § | B9 BT 31 a1 © ifes I gt omsH
%%,WW@EW%IPicemeal ﬁ%ﬁﬁ%ﬁaﬁ,aﬁ%ﬂw%,wﬁ
T & fog feffaferd Rurd o = € 1 899 9e 9o WIF &) 91 Bel 8 | 899 S
R o9 & 910 HET & | U8 3ifem TR H § | 3R <9 % {HA & o/ TRA TE 8,
IAP! AThe Tl firentt, O fhe SART S97 31 B 971 I8 AT 99 e # T R 38
2 [ T foft g1l Bl Hii @ 3R Tel US 9, Ig 919 JTh YT AIET BT H oS o,
Afeh T STHIFT 9l UPA TIRGTR 31TS 3R 3157 HY I BT FelTh Td AT hTH HR I B |
X P ATTHRAT 3R SHARYT DT AT BIT 81 7T & b 8ARY A RT GRfaxd € | by
et & IRIET 2T 2, B 9IS B Centralise Tl fova, afcsd et qraR fap=iianvor
foFaT | U — U& 1 BRTs BUT & Rafaa
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S H < fear g, arfer S8 98t 71 1M1 U 3R O &7 X A | 89 2,000 YA TS a1
b B, 3 89 3R T ¥ 18+ 999171 <71 3= & | I8 Sl legacy and liability &9 carry
PR IT ¥, 77 H QAT 98 U1 Veld oS+ sancitoned & T IR AT GaR Bl o
Bl 8, Political considerations & 3MMEMR U= Ts+ 1 santion 8 STl &, oifth S+h
o & 21 2, S9! W1 89 B9 B TS © | 984 1 98 WRBRI 1 gHP! &, Sl 9gd
SR € B invite BRI & O S 98 STl we 2, 1T 99 forg 89 e T 8l
dedicated freight corrridor 4R Sl exisiting line  congestion &, 39 pressure ®1 ETHY
TH ATCHIIS SER of SITGA, AT S9N ST 3R o1 81T |

T feeelt 3= & gHB! TRTATITE F 31T 3TeiTg § ST BT Vb <1 ygdl &
| BIRE ST S 3T &, S BhT Tsdl § Fifh dldbd IRo Bad & {6 T8 g
TATHd YA ST BT pass BRI, Tl d TR b d & | I§ WRAT Yol 1 A Fufy
2, D! propety T | 9 BIg UGHIT 2] fHAT | TSI fe™ & 918 T8 Y=l /a9 8
5 UPA & EIRT f98R & W1 SUT% &1 381 § (N8R & a1 dfT d&d &, Al ded §
TR AT w@rett | et TS e 7, oifeh=T 31ret ATy sfrclt Aiferam il Si &fiv sit
T 8 St e H UPA IR&R 1 f[d8R & w1 =1 fovan € | S8i el o fagr
P faprd & 31 291 & fAbrRT &1 9 o1 99 81 | 39fy 89 98i iy @l
PREMT AT B BT 0k fhar 8 1 89 <!, STl &I REHT ol IR T,
HYSYRT A, BURT H & el BT HREHT o 78 § | 379 el &9 7 78 & fager F eiR
AR ST ISt AR ST & 8, T8T BT MEH T BRI, BEl Sy 2

BHR A1 &% 11 @i 1Y WIed ald %8 9 & forel &1 = g8t @eH
PHh oot oot 3R fe=m & 18R, fopd= wfererd amesh fuss @ € 2 &9 @ & &Ry
H f AR T 379 7T , HPs Bl ST , ] , HISI. BB A BIAI X AR fUSST
SN HEd & | A oo o H vga™ el AR 9 IRES $HRAT A1fRY | U STEER 7 By
fea o dre] I1ed 7 RIS A RSN AR X BT <M goie H g1 & | Hai forar &
FAY goIC ¥ ? TS Il —Fodd WIehM R AT &, 981 Tl LS. FSR H B
3T X1 BT & 8. M) G arent 8 , el 7 amen I fawn , fpRi 7 9= feam,
ISR fo, Ae Bis AU | gRY —STefd! 3R faadl € 3R TRIq 11! 99 781 8 3fiR 9
31 U9 9eft et o o g 3 et e S S v 7, fefi A fedf g s er A dr o
W%Imﬂﬁgﬂé@'ﬁﬁ?wwmenicm%Iﬂgﬁﬁﬂ%ﬁﬁpantrycardsﬁ'ﬁgl
R ARt o, R legacy oY, $9dT ATH R
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PRI B 3 ATl 3T AP TSI ¥ 3R TAR YABHAT & T 3, YoAd BT AT
JATE BT 3R of o1 32 7 3R S U YR 99 T &, S SId HRP 8 100 TRIT TR
TgEdR g Bl A1d < HRT H BHRT R €, B9RT el 8 | Xe1d | <oie 31
TE B, BRI B BH TE B, SAMSRT B B L T | 399 93 RNed B ga
TR BT 81 & | 89 electrification W@%,WWWW P Sh B I®
2, e ISl B 1 = T, 90 31 Sa <1 3 95 S8 caution oW ¥ &, 518l faeid
B ST € | A AT & 31 {1 9991 6 &9 S99 91 1 31 9T ¥R & | AR Xl §
3ITST 7RIS AT & T Ueh T €1 o 18] 8Tl &, 3R <II+ ¥R TG, a1 10 frerd
81 ST, = A I 20 TRI 81 S | I8 WIS BIS ST 8T &, oAfpT HIST $H
PR R I EHD] IR St F TS 3MTS & | HIRAI Xl H $9b YN Bl 3 19 HGDbT
TSI E | 31T AT I B 3N TN A8 & 3R 59D SHDI SN g € |

WEIGY, AR AR AT ST 7 4-5 {5 ISR o1, a7 O AR ¥ed &
ol HTYUT H & ,SHPT < forT STTU | T 81 91 Bl IR —IR QI8¥ A IS Bl 78]
T 1 Ugel AT 974 air 9 Fell TS | IS8T ATST o & 747 | ...(FFEF) ...

ot Terea Rieer: ferar i aren SR IfRU |

S} e TS : AT S SR ST L L(@eT) L. AT S T ee 9 o forn
T 8, U B! AT E ....(FILM) ... TARI FRTT GIAT SN, Sl U8l &9 AN B &1 qre
# o), Arenfere faRIRT, GASATG , AR S, AR AN & A1 .. (FELH) ... 3
Al ...(HEET) ... 39 37 Y AV © | 37T gRT ieTeTd 1Y, I AIerfere 8, Arerfere
. (AU ... TR 9Ts W Qreifore , 7 W Aenfore ...(Fau™) ... 3961 ddold I8
TP ...(aums) ...

it SoguTafe ; T i, emu 33 .. .(aauM) ...
S} AT SRATE : 317 ) AIeIfeRe Bl

ST GO @RI« H ATl 2T 2, SiIeT 81 qut € | 3R |qaTd| & Stard
ST ...(FaE) ...

Y AT TRTE ¢ 37T Y WierfoRe , SN IMI AL © ...(TAYTH) ...

St SETRII 1T : BH JIRTAVA 6 & |
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# e TS : AIRUEUH & © , 3@ Udl o J@T § fF el | IAadl
AR PBT 11 € ...(FAUH) ... 89 AR - GUAT ST BT 7D ST 3 3T T BT
fAITAST & -...(F@UM) ... T8 dblel UdT TS TIRY 814 P Ul ...(ZEHM) ..

SR A1 @RI . 6 S AT g0 &, S7] STdTd &I ...(FauT) ...

it ST IR . IT preamble & U AhTdl AT M IRH B & WA A
3ifeRT T & diar oY | ofg e & dia Hecaqul TIEI & I 9 I W 4 Rde
BRIl JIIHT BT A4 IS] A<l & | I A 81 & [ eIl Aal el AT &
3TRY ¥ 3 T 81 IUAL & | U8l dedbTel Plel 10 Hierer T, frawy Goiord &1 i gl
T2 Bl ot | 3ifer 3 A H arel ST @) W @rfdes off | SEW ¢ad Toie 500
3 1000 AT T ARB bluff B ST AT, SHBT ST TSdT AT | Yold $ddf Toic Tgel o
IR fedhe ga 1 HR Sifcw &7 19 98 B I g9d I | I J g9 F oY daeprad
PIST IGTIT TRAT | ThTA BT TS non —peak THI W WiTR iR T IR & v 75
YT B, peak THI H TE TSl 150 WUAT & | AchIel HIST AT 30 FRie Tl €, I8
JATATTIRT AR, T W AT 5 FaTe B IS 8, BH $9D! <@ ol | I B 31D
T, A TEl 1 TEY | B ST S oY ... (A yT) ...

SR AT W@RIST © $D] HAd & [ S H dlell 8, 98 Slb & | a1 @roll
%Wéﬁﬁf]‘(’ | ST TSl , cancellation charges dgIdT , return ticket 9X daTdT 18§96
CISAUEIERS

it e TRTE © T Aol 3R A 9w 7 IoTS IR B AN Bl 99 B
T € o aifet gRee frafim & Hur =1t a1 faan € | S gRee 9T €, 997 aR 4 I8
THPT PHET AT B VR G o7 FATd & | 87 R o1ef I3 SR aredt BT importance
<d € | 89 AR TR 31 Siksd © ok 99 H g4 7 SITaT gfagiy <1 g 2 1 89 39 el
Y ToldT XB B, T T S § SV | 7RISy, S8 A%l —a1d W) < 8, o & &1
WIIIE |

Sl A @RS ¢ 39 1Y H' SR fF &g 7 gig B &R o gfg B
A © | 3719 B 91 | I8 et [ 3119 9fg &l SR A € |

3} SlTe] IS : B9 977 <8 € 31T g fAIfTy | 89N MR A Ferh € 3R
B AT 2, 98 H 9T g |1 9 T it Sfean A arrgerR , el s dawpa
TR | g8 89 & gt § qurs ) <&t &1 3971 A9 € OLELaa, 9IRAT -
TasifteRl,
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fiRTTer Wshest Yord IS o for@r € 1 919 St 1 forat €, 3771 19 € ars9 SRiSc
A PAR TJAal , ISR | T8 <2 P 21 F oY TAhaR &1 HH B IE © | 78,
Y $UH Xl &b 13 Bd RoTd BRI & 59 UTferfede UTehel & ol BRId & ¥ Hrra
ST = BRI, 9 foem St 7 BR17, 89 AR 3 o B9, 9 S A T f v S |
HEIGY, B9 59 9 $ol HGHId el fhaT & | JReil Alex iRl Sif 7 BRIV | 7816y, A
S TR 39 IRAIST &1 79 &, S99 W) 394 concession BRb QU S | @ U d1 89 Tl
23R gERI 13 BT &1 TSI & | HEISY , 39 3Tl & I8 & b I T of ol € 3fiR fhr oy
3 | HICIT BB ATR Sl okl 8, IS 1 Aol B 81, I I AN & | 781eY, 13
BT BT o ST 1 9P B (S B T2+l BT YT 1 TS | S BT <7 g8, R 3
BT, BTec fHaT o BT ST IS, detain fHIT O ST TS | HEIGH, 89 B8 M A
Aiaex foad 9910 § IR 9 B | 319 Ul R oiFle @ SUBT 19 3MMUHT <A7 TS |
TeIey 3V foro| ugal ¥ € g9 Tl 991U 8, W9 &1 M e & a1 SHBT STl el
AT IS SR T & 31 <0 BRI, SHBT AT T US| 39 HH | —HH § 159
, U R BT A7 SIRTT , 319 T8V 3R feee™ 7d ST | 981ed. <v™ &l e &
e 919 39 SOl T 7, B +ff 3R S BIs e g1l 1 S &H S5 | I o1
Refiforas A1gs & &I € 3R 89 d1 918d & Al SUTRT — § —SI1&T gAd I8 i arad
T HIHT ToT fired |

TEIGY, I8 RIY T 737 foh f9eR & sarer faar € 1 8| R f9gR &t
TREDT BT AT I WY el a1 &SI fIR 3177 Bl 9 SIT8 AR ah! Hal ¥eT & | 89 9d
STTE Gletd UGT RAT I & | W, 31T B H WIS 991 & , 8% 3GH] B goTHd g1
g, B 3MMEHI & BR Y UEAN ©, B MSH! P &R IR HaR] WRbx I Frerd # fefra € |
HqEIGY , BN fJ8R & M 21 H & T&1 , QR , AR SR gFRmR 3, S aRars
T8, S aRE A R W E |

HEISY, I A18d 1 B8l P HSHE B 77 | 3R HTs, FT AT gA ? 37T
I 4 79 AU, 319 U A1el BT QAR <% of —UA.S1L.U. 49 .U1.Y | H81ey , 89 Sl
YT XE T | AT IR o SITUT HUAT ? §H STh™ ISR Sf & ot § STH 6 T |
HEIGY, T8l 3T UM & foIT avaT o7 259 BT MR 3l g9+ fam 640 B-Te | 7RIS ,
fSerR & foq ugar, 19 ficer it & , 250 BRI A1 3R &9 foham 1251 89 7 I8 fwan
i IR # 3o o1 & 21 | S/ 1T e o g% =12l fram o |
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ORI H U8al 9 178 T MR 9 a1 &9 322 fohan | dfed | ugal 162 o1, A1 89
PHHTeH | U ATl § W R b T 630 AT | Bl H Ul 158 T, TH S 283 o |
e TSI H 158 AT ...(FGHM) ...

3t TH. IHTT IS : WX, VS (AT .. (FAUM) ... FA S IR | ... ()
... 31T BRI 2= & fU SR & , 1 b § ...(aem™) ... 31T Bl &b aR J S
TR Pl B B &, AN I U Sl TFGR] 8, IHP JFAR 2002 H $RA H 169 IS |
TAR U1 &1 7ol & fRIE |

ot AT IS . EH I YRS SIA S | ...(GTH) ... 3BT A1 4 (SN &
RET 8, A1 4 AN ATER b BRac Y &l | ...(FaHM) ...

M TIHAT A : B P T A 3N © | ...(FAIH) ..

i} SATe] UITE : He ST H Ul 158 o, o B 328 fhaT | HERTS 7 374 o,
T TR 1048 T | STET a1 SATGT HUAT & 1R Ul URkh BT oy 7, 3P a1l ¥ g9
AT e o | ST H 239 T, a8t T 764 AT € ITORRAT H 108 T | ITSIRRATT o
I HE TS off | Fgaal St O 3R fHsm S 9t 9 | 7o H 108 B e o sy @i
I, TG AT AN BT RIS AT 3R <RIY , B9 FT PR 673 b1 | Aferg 7 210 1 o
I ASTHT =TT AT T8 ¥ 3R T87 IR T4 726 fhar & | 981 781 o1y Uy @d drarsy
3R ST8T A Hrotee BT SATQHY, a8 4T <1 b1 H SHTear <A1 § | ... (aEH) ... Al
T BT TTGH TR BT AT | I R & {6 ...(qaenm) ...

it 2t a1 AT (BRIRTTY) : IIRES 3R BRINTG BT 2 ...(Sad™) ...

A} AT TG : RS H1 Al A IR 2, Je g S & |
.(STIIT) ...

st Soqumfa: <<, S L. (EagM) ...

N} T ITS: e : SER B i Bl T Y, SAIY 89 AN 36D ol MY |
STy AR Vel H &8 S8, I81 R Jaa9Td H o1 & qeRTs & g7 #3401 7 foran &
5 &9 40 Ofimma o W We HAgEE B S | JaaHd ¥ RIS FT S
AT 8 ©...(FaHM) .. [ T<f St @t oft | 78t & g 7241 off & o g9 a1
gs o1 | gl for, b a8f oR agd STl € | 3TcHs el 1 81 X8l & 2 a1 A/ <llforg g4
I8 W U & UgA 7, 95 B €, SeR e T @) U 7, g8t AT aneHgny
PRA © , TS U BH UAMI 8, Al 8H AN SHATST Pl BIH B O 2 & | A1 & 20
G g Sf <1 3mrE fopa € o gieimmaTe , evetl, faRar 3 siex
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fost &1 foaior 31 | 59 R ofte BRaTs B | 59 TR STec] BIRdTs BRb JSUTSS Sfegl
Yedl HR &9 F9 9791 <1 | 981 IR Ae B 81 ST | gD A1 B ISP A b JFAR
DIABII BT Hel BT ICTTST Pl § BT |

3T AT 5 TR Y i1 i1 2, S el H B AT S Ual &b, BHRI gad AT © 89 |-
T 91 R & , TR U H giq 721 & , 9 it < & 9 91ex 9id € | sufo] g9 wdl i
AGHTT &l B AT & | T8 XA 979 AR ....(FGEF) ... TS Hl S0 & ... (FTEH) ...
TS ST 511 & SIfTQT | SR W, BIF-BIF A 2 ... .(FHM) ... 81, DlIcTbidl Fel
T TCTUST Bl H HR ST & | BRell ool arell o1 T21 9 2 ...(FGHH) ... Ig ol Bt
BT ST |

ZfeTy &9 MU AR GEmmdl &1 bR aTse oecl € o5 &9 geia Srex ST |
BARIEHT 81 Al 8 , S 81 Al 8 3R ...(FGEM) ...

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, we have raised one issue
relating to the Salem Division. What is your response? That is a very
important issue.

SHRI LALU PRASAD: You are talking about Kerala and Tamil Nadu.
SHRI A. VIJAYARAGHAVAN: It is very serious issue.

SHRI LALU PRASAD: You are taking about Salem and Palakkad
Divisions, %, A ARHTg H U Aotd [T a1 &1 S0 B! | ITef=re 95 I8
1398 Tl & 79 H BIs fSHRA , BIs 3MMHT & | sAfGY ST grfedt & ) A=
|G, Q1 &l %, THR UINT MY O | &9 It e {6 <91 & Y Il & TS a_Ta”
-SRIER E | b= 319 ST 1 TSR 2, 3T $1S SITST -3i3Te 21 81 | g4fery a1 sl
P ey, Reaes & sy St iR 4 sregar= St 9 o1 #9 B9 W) 91
PP, g forgas HeT1 & Sl g7 #3 Joa) BICT —BIc! a1l 3, I HIoide 8-
AT AT AT TE HIoTae SER FAT AT, ATSINSE B GG, THT 7 B SR7Y s aram —
T SGRISFRI fheR PR a1 -1 27 , SHB! 89 Pa <l | gAY AT A 4,
ST T F AN 7T 2 o AfeHeH 31 T 1 98 S9! 89 <8 |

SHRI K CHANDRAN PILLAI (Kerala): The MoS is repeatedly saying ..........

MR. CHAIRMAN: You forget about that. The Minister has given an
assurance that the two Chief Ministers would decide ............. (Interruptions)
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SHRI K. CHANDRAN PILLAI: The MoS is repeatedly saying that there is
no more discussion on it ...(Interruptions)... He has given a reply in the House
...(Interruptions)

MR. DEPUTY CHAIRMAN: The Minister has given a reply in the House
...(Interruptions)

2} 3T A (FIRES): RS & IN H H par 7 |

#} I TS . SRES S GEAA , 21 BIST SN ¥ I §8 © AR AT g q1T

BIBR ST dTell Sl el &g & 3R CPI & Sl =il 23fR Iered arg 1 dierd I8 &, IS
o &9 9gd STeal , 99 M1 & iR ...(FauH) ...

oY Ferda Ri=eT : AT ST, H U] Ga1 < < {5 SHHT HM b T © | ol Sl a9
BT AT, IFD] SHER 9N AT & | AN Gob oFMdR J8i A dle Bl B PIC —PIC PR o
MY E | BT 3T G &1 FoIY HIe 1 A= S T8 2

£ ST JTS : H 3] fega o g |

Y Frerda Rwat : SN, fazgan <ifdrg |

57t AT TS : SA(AY , HBISY , AR M4l Bl H T80T BT § 3R ATeGR BT g
P |9 IR FHY T & 3SR &9 HIIATE] BNl AR GR ST B AR ATHSH $I &4
H TGP AR ¥ Pl HATs IR T HT §ART Gbed 8 | 37T AN BT 9gd 984
YIS | ...(TqYT) ...

7t STqTafT : 3 YR RIBTId S | L (HaEH) ...
37} AT TS : Nold Heae BT B SR B AN R el IRTd U= a1
WHHT < | I8 —agd gId1S |

SHRI RAVULA CHANDRA SEKAR REDDY(Andhra Pradesh): Sir, the
Andhra Pradesh Assembly has passed a Resolution ...(Interruptions)

SHRI M. VENKAIAH NAIDU: His reply is not satisfactory. We are not here
to quarell ...(Interruptions) We have raised a number of issues like,
electrification, track conversion, allocation to various States ...(Interruptbns)
Also, Sir, one lakh and fifty eight thousand posts are vacant. There should be
some response from the Minister.
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MR. DEPUTY CHAIRMAN: He has given an assurance that he would look
into all the issues.

I shall now put the Resolution moved by Shri Lalu Prasad to vote. The
question is:

That this House approves the recommendations contained in Paras 45,
46, 47, 48, 49, 50 and 51 of the Fifth Report of the Railway Convention
Committee (2004) appointed to review the rate of dividend payable by
the Railway Undertaking to General Revenues etc., which was laid on
the Table of the Rajya Sabha on the 18th August, 2006, with
modification to Para 50 that appropriation of the principle component of
the lease charges to the Capital Fund would be made through Major
head 3006 instead of Major Head 2001."

The motion was adopted.
MR. DEPUTY CHAIRMAN: Now, the Minister to move the Bills.

GOVERNMENT BILLS

The Appropriation (Railways) Vote on Account Bill, 2007
and
The Appropriation (Railways) Bill, 2007

4} AT FTS: HEIed, H IR HRal g & -

“ ¥l & TS ok a9 2007-2008 6 T AT BI Ad13it b foTg wRT &
Iferg A 4 3 i IRET e &1 Sucy B a1t fade ), i a9 gRT
9Ra wy ¥, foar foear sirg) «

#EIed, § U I yRerd e g o : -

« el o wravorTef foiia ¥ 2006-2007 @V a3l & forw YR @t |fda i §
A Fiay ik IREN & e iR A @ witgd w3 a1 Rgs w), e a9
ERTIRT wY H, faar far < |«

The questions were proposed.

MR. DEPUTY CHAIRMAN: We shall now take up the Appropriation
(Railways) Vote on Account Bill, 2007.
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Y AT TS : FRIG, H URTd PR g -

T < ST faRi a9 2007-2008 & Teb U ¥ Jareli & fow YRd dfra
e & 3 faug Tf¥rm Fee™ B Sy B3 arel fag9ge 1), e 4l gRT IRd w0y
# far fear sy |

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were added to the BiIll.
Clasue 1, the Enacting Formula and the Title were added to the Bill.

7} AT TS : WRI, H fASed Pl ATy ST &l IR<Td HRaT g |
The question was put and the motion was adopted.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, we naturally approve it
because we all have a responsibility. But, #I sa+1t & Radve € & I8 9 3

TSR = ST STT-3TT SATh! & IR F dlell, BH A HH Il H3l 918 F I W
9GS $ IR H G BT FATE ¥ |

i e TS : 31 € | WRIGY, Sdl JeId 38T & 3R BH AT U , B,
AT Ud o1 TSl & T AT T gell R G B 7 |

MR. DEPUTY CHAIRMAN: The question is that the Bill be
....(Interruptions)

Y enfera froR agddt (M) : AT g9l STl 7EeT , § e
e B AR E ...(FAYH) ... TR, § $aol &1 265 a1 aredl g | #4-1 Fae a8
2 fo 781 oW e & oy Fart it g™ &) =dt @) oft, afes w3 wElew A
T f T2 IS ...(FAYM) ... T3 Teieg o fh- Gan misai aars € 2 ...(Faum)

Y STFHTIRT : I TP ol foddy ..(@aem) ...

3N AR ATl ESAaTe (T8 99 : AR, U a1 H 1 qo1 area g |

Y STqUTaf : e, I8 [degel WEl el &, VAT 8] Bl & ....(FIEH) ...

o IR AT W3 : TR, Hordl & forg vt 750 5t 71 g T w1 T 13
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amear faar o fo5 aqgel Soft &) ...(aum) ... S9 W $8 UE wes W e arel
< (TaY) ...

Y STAUTIRT : I8 SATYD! e o |
We shall now take up the Appropriation (Railways) Bill, 2007.
2} IRTTART : HE1e Y, § IR HRa g (b -

Xt & warerTed i gy 2006-2007 @ ARl & v qRa @ G@ihd [y § @
By iR IR & Fe iR A &1 aftrgd S arel fagae W, | |91, §1RT
gRa wu ¥ foamR fhar e |

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill

N} AT TS : HE IS Y, H fIEIe I ATy ST T URATd PRAATE |

The question was put and the motion was adopted.

SPECIAL MENTIONS
Concern over crime against children

SHRI SANTOSH BAGRODIA(Rajasthan): Sir, | rise to command the
attention of this House to the worrying increase in the crime against children
that are being reported regularly from various parts of the country. This is
despite constitutional guarantees and obligations of the Government and
citizens alike. Nithari like incidents in the vicinity of Delhi, mock at the
recurrent legislative and policy measures taken by this Parliament to provide
a more conducive and enabling environment for our children. India has been
a signatory to the international conventions that recognised the rights of child,
yet, kidnapping and abuse of children is fast assuming dimensions of an
organsiged industry. As per the CBI figures, as reported in the media, there
are, at least, eight hundred such gangs of kidnappers which are operating in
different parts of the country with Bihar and Delhi being the
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largest concentrations of such gangs. The operations of such large number of
gangs in the vicinity of Delhi indicates impunity with which heinous crimes
against children are being committed. The reports of trafficking of young girls
from small villages and tribal regions to the bigger metros occur in media with
alarming regularity. Children are being recruited by the begging gangs and
drug peddlers. | only wonder how does the Government propose to honour its
pronounced commitments to children in face of such a hostile social
environment. | call upon the Government to strengthen district level
monitoring of the policies and surveillance of the crime against children with
involvement of local citizens, parents, teachers and social workers.

Concern over plight of children due to malnutrition

off ST A9 (MERTY) : TS, ¥ | 39 A9y Soord & gRT WRBR BT &1
HERTSE & ATGARA & &A1 H§ HUINY b DRI gedi b TR W I dTe] PUATT Bl
TR a1 =rEd § | FHraR g3 # oY o S @R Bl € S aarn o € o e
AT U] & BRI SR Gedi B Yo BISI & | A TSAY I Yol H "l & !
TAR T ¥ Uh T~ 17 b HY H TH1 S1al & | SHBT BRI I8 & b 9 3=
AT+ fard=or Forett Barid anfearRiat & fremr @1fey a8 S Tt firet urer &
| 99 WOTTell § U6 &Y TR T § | MYF Aledd | § IGRGR 6T &9 G AR
A 39 91G B W AT e g & TeRg & dorae gRvft TRRaR, el ,
JaTHTE 3N TRy & # TSl & <a1eF — <12y fafhean o ¥t @yaxen & <+ afgy
| 3t Ry 718 2 o5 anfeandt & 3 sRarel 91 @ R @1 91 7, 994 & SUAR &
fog fewaat ¥t 7181 € | orfardt a=ai &1 Fover & g9 & fog gvdt ok R
DHEH IS BT ST © | 3T FRT AP H R & & Arefor-ras faaor yoredt &t

RNEIRGIEIERIRISI BRG]

Demand to ban use of word 'kinnar' in the context o f eunuchs

7 R ARETS (T wew ) < HEley ¢ fh1v W &1 w3 Afe e Aife
AP 379 T <aTdiail B Ueb 207 o Ty o o € | ferae & e feeir , vierd
AT J&F 3T 23 /e ST off | WeTifed gt Aigeara o 1948 H faRaa s
qR<1ep “fh=IR <91 ¥ fedTael Ueel & fh=ik foret & franRei @t fb== semfora fopan € |
PR &3 W IR wwisll # e qwah fora 718 € 11976 9 S1. aeier ef 7 feR
&1 UR 2 HR b ST 2T Tt FebTire fevar fores
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TR PI AT BT ST Ul ST FHIOr b & |« fh=ik « famaar e &1 U
AUl ST & S fh=iR f7er 7 frar &=ell & | dfagm 3§ {6 o srerar W
D1 T TG AN H AT I & Sfd SHDb Haeh § g1 a8 A i Isdled R ol T
81 | “fp=iR arerar « fp=iRT « Q11 ¥1es ¢ fh=iR STTaTict o fofq eyl # gwh §U T |

T B I W f=T, ISl 3iR =y ey wiwielf & sraari 7 ¢ fesier « &
g« fp=R * 2Tea BT TN R FATAR YHIRI 81 I8 & | U {heHDBR HYR HUSRBR
A1 3T e # ot fesTsl & fofg fohR wreg &1 w2 o 2, forrent foarlg 81 1)
I fihed &1 fheri feamae gaer § IReR B UfEfed &1 gs | fesrsl & forg
SITFgSTHR Al A AT & dad  fh=R « 21 BT 7T fam < Ra1 & ey dRor
fp=iR &1 « f=R SR P AN AUATT T FTfST HEG™ B I2 € | fedrae uasn
AT |91 7 39 38 & GHUAN Bl RIS B & IR H g wikd fHar g |

B, H s ARPR A AT BT § b « fp= « 218 &1 fesis] & forg v
TR Y1 SRR ST 1 U1 5 R dTell R BT BrRIATe! Bl Sy | 871G |
Demand for use of Tamil as court language in Madras High Court

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Sir, Tamil, the classical
language is used as the official language in Tamil Nadu. Millions of Tamils, for
decades together have been yearning that Tamil should also become the
language of the Madras High Court. A resolution was moved by the hon. Chief
Minister of Tamil Nadu in the Tamil Nadu Legislative Assembly for the
introduction of Tamil as court language in Madras High Court, as per article
348(2) of Constitution of India read with section 7 of the Official Languages
Act, 1963. The resolution was unanimously passed on 6.12.2006. The Madras
High Court has also given its in-principle concurrence for the use of Tamil in
the High Court proceedings. His excellency, the Governor of Tamil Nadu has
recommended in favour of the proposal and forwarded to the Union
Government for getting the consent of His Excellency, the President of India
authorising the use of Tamil in Madras High Court proceedings. The Union
Government has turned down the proposal for the present.

Tamil has already been widely used in the proceedings of the subordinate
courts in Tamil Nadu for several years and there is no difficulty found in
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translating the proceedings when litigants approach the High Court. In the
states of Bihar, Uttar Pradesh, Madhya Pradesh and Rajasthan, the use of
the official language of those States has been authorised in all the
proceedings of the High Courts. Therefore, | request the Government to
accede to the request to use Tamil in all proceedings of the Madras High
Court.

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, | associate myself with the
issue.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): | associate myself
with the subject.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, it is a very important matter;
maybe not now, but the Government should respond because not only in
Tamil Nadu, but even in other parts also...

MR. DEPUTY CHAIRMAN: It will be responded. Replies will be given.

SHRI M. VENKAIAH NAIDU: In other parts also the demand is there. Sir,
the reply will be given in a casual manner on an issue on which there is
agreement by every body. The High Court also has given an in-principle
consent. It should be taken seriously.

Discrimination against Hindu Community in Jammu and Kashmir

N R Tl WSATe (A7 UQ9) : ST HEIGYT , SH] -HeHIR H T8 T2
AP fewg, TS & Y B T JAMER , AARIBRI BT GR IeeTeie & A1 —
{1 TRBR] WSHIT & Ja9[G T AARBR AN A7 R RIS ATafedR
TS gRT 3% RIS UR HIS Y& far & fawar ® 1 391 & fafy= v # fHaifid sfras
a8, 37 fE=gall 31 QRIQT =R aToRdl &1 ugd A g S! gaad JR&m Jodl 781 BRI
U & HROTIAY G SIS fowg TSI BT ol § TR SR € | Tl $ = A4
F T8 R7e1 Srel @1 AR A1 SI1eT 957k € | 981 & fowg, ormare) et | S% B I
TATHR Uael WRTHR AT e U9 61 3R TR &R & 9HER § | 'l 3
AT Yorar FRAfT &Y TR Y g2 € |

H IRPR A A Bl § 6 T PR F 8 I3 feg U9 o Ieaeisd
FHETI & ST 1 GATel GR&T 91 <21 & =1 9l 4 Fraféa sfrae faar 2 S
FET & JRfA 'R a1foRf &g 2 a9 -Nifr a18 <1y, fores fifeaa sreravs 7 52

? :
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S eI’ # T e 5w | e Sret et § 99 gy g weera &1 98t | W
TG , ST & JHETH B gHD! Ud 39D a1 dofl I AR Bl FaR & Fe TR ARPR A
TR PTIATE B DT AT BRAT § | A1 & 71 HRa g (o Ry ) aeflen &g 2w
BT G AT AT |

37} MIT AT (BRIRATG) : FRIGA, H S 37U AT g Bl gl
AN YA IRGTS (AT 9w )« Ay, H S99 AU SATUh! Hag B G

Demand for upgradation of airports at Tirupati, Vij ayawada and
Rajahmundry in Andhra Pradesh

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, in-
principle approval has been accorded by Government of India to upgrade the
facilities of Vijayawada airport in the XI Plan. The AAI have approved the draft
MoU in respect of Vijayawada airport for undertaking upgradation of the
existing facilities for running and maintenance of the airport to facilitate landing
of bigger type of aircrafts like A-320. Since Vijayawada is a commercial hub of
Andhra Pradesh, it is requested to issue instructions for taking up upgradation
works on priority.

In-principle approval has also been given by Government of India for
upgradation of the terminal building, runway and for providing nightlanding
facility at Rajahmundry. A survey team has visited Rajahmundry in the last
week of November, 2006 for preparation of a Master Plan for upgradation of
the existing airport for operation and landing of bigger aircraft like B-737/ A-
320. It is requested to take up the expansion works from the financial year
2007-08.

Upgradation works at the Tirupati airport relating to expansion of apron
to facilitate parking of three aircraft and night landing facility are in progress.
Night landing facility, solar panel lights have been installed on the hills.
The instrument landing system has to be installed. It is requested to
issue instructions for early completion of night landing facility and increasing
the length of the runway.

Demand to handover Mumbai train bomb blast probe to C.B..

it 31g MR 3ot (JTR U290 ) : ITFHURT Heled, § ARHR &1 &1 59
eIVl e B AR B HRAT T8l § b YR S B ST 3R AP DI $9 AT
& 915 5 AT H 8 RIR , 2006 B, o5 | 11 JeTs 2006 I AR Alqs, TRHfT,
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ST 3iR qoTt 371fE 3§ gU a9 1D Bl ST HIATS I HRar) Sy | HeRTS ARBR 7
NMRERPR e fagmaw 95 (AFYR ) § I8 919 &1 off fF Arerna & 8 Ry
200631R HCS &b 6 31T 2006 B 9 FHID] Bl ST WIGITS T BT ST oifp
HEA! ToRA F a18 1 39 {320 § B S HRATS TEl g ¥ | 39D AT & Ig DAl
AT © b Goas Alhel o q9 gHIDI DI S DI GITH AR HBRTSE Yo Bl A
BU Bl AT 9 S1h] &1 119 H 97 IR U H Ui 3iR 7eRTSg g 7 w8
T GHTD] g AN §H THTDH] DI T GO A SiTe] & AR S 9 THIHT Bl T BT
[IRTRT BRI &1 & 3R ST H ey T 3R 3718 TH ATS BT AU+ BT Her ar &
@ f5R < A 07 9 AR B B IS F gaTel i el faan o w@ € ?
R, ST, YoTi 3R AR H AESTaT 0 99 89l dl geiy 3R A TR, Tias
P BRR T4 AR B S4Bl AGI3ME F gdTel R el S 81 8 7 H IR F [RAR
ERT H AT PRAT § [ Tebrel 81 ges , WU ST 3R Yol 37fE & a9 g1l Bl
STra HIaTs | FHRarh Sy |

gdT |

G a3 1S S s e e o Lo ) (Gt ) i) sl ) o5
Sl Gl (S (Sl ol L (S (i 2 s nS s Uil LS SE 81 gl (S e
Gl sl € 2006 SV sx 11 U (s S 2006 ¢ i 8 e osSale AS any S
S Pl il S UsSlaas a s e ot s Uog ol Ul ¢ e
ot S Ll 568 g e (U580) i Lo glany ey SIS AT o IS a3 )L . s
Ela S Ul S 2006 6 S 536 sl 2006 v 8 S Gl &S
58 S e LI Gl (o 2 S S R Gsinge 8 (S s (S S Sl
S UsShead ar op IS5 e A8 o Sligl LS (o mgile S Gl oo S SlaS
S USads a 3Se Cien g ige S Galsy SR8 Ue sl ol S | S Ela

SR b sl gl e ) s sl S e ila

t[transliteration in Urdu Script]
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D8l 215 e s S S G Sland 3B s) G sSlans s aes S il
o3 b SAl Gae Ui Dyl o b DB Gl 0SSO S gsSlaas a0 sis0
S e ila (S Slead o 0380 81 3 (el € Ll gl S ALl S
S oS Sl ar (S e g 8 o WS Abad I8 e Sl I
ot 58Uy Uosy il ¢ g @ o by e LS G 08 Jm S-Sl
oS Ela (S Cudly a Hilh S il 85 sl ) OIS (S slen a0 sdmane
Sile e 0525 )3 e JSom e €2 Lo b WS G oS s Sl
Fla S usSlaas m Sepds Uos sl Wla (e hee o JSI S s BS

-3l e e Pl S e

Demand for Procurement of Mustarad Seeds at Support Price

it errfera frenR agddl ( TORAM ) : HEIGY , TSRAH H AT Bl FHlT oI bl
GG BT YHIOT A —FHT TR TS B Q1 H SOTIT STl Y&l § 39 Y o #
ST 30 ST S W] BT ST 811 &l G118 | 311 freel =1 gs auf 4 w=al
D HAA DI FB JHAM 5Tl & AT 27-28 ARIST TRAT IR H [+ & forg et |
9 A H WA B @S F AU S I IWER §RT Bl FawdT T8 {6 W E
AHETI 2 TS TR o TR AU W B okl §IRT AAAT 51 B okl §RT
TG HRATT & | 5D o7 7 dl RS BT BIs Il BT A & 3R 7 I TaiRie
e AT 6 MY € | [l 3 el aul 31 wig &1 R e 781 (Hell & | awel
& TG H BT S1u= et Bl 3i 0 g1 H 99 3871 & RT9U TR 39 fwg #
WHR ¥ e TR gal 2§ g 5 AR @1 S 8anT @l T iR 1hs gRT 318
PHIIATE! Tel B I IS4 FRAIRT B HoRawd HRABRI § HABR ATHILT T & 3R I
FHA f MRIeT &1 w9 o Fohdl € | Y Ioor@ & IRY H 50 F9A1 & debrel
T 3 ARBR BT & BT BT e § | 8=7aTE |

f IR e G oTdTel (988 U290 ) : Teied, § A1 o< A X B Hdg dRell
g1
Demand for Environmental Clearance for Athirapally Hydro Electric
Power Project

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, the State of Kerala has only

Tltransliteration in Urdu Script]
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hydro sources for generation of power. The State does not have any other
States. Such a situation warrants the maximum utilization of hydel potential to
overcome the power crisis. It is a fact over a quarter of a country, the State is
waiting for early clearance of so many hydro electrical projects which are
pending with the Central Government for environmental clearance. After
waiting for so many years, the State has a hope that the Central Government
is going to give clearance to Athirapally hydro electro project (163 MW)
without any delay. Since the Centre is also aiming to add at least 50000 MW
of power through hydro generation during the 11th plan this project will be the
premium project, which will help to fulfil this target tn Kerala. The execution of
the Athirapally project was delayed due to some litigation on the
environmental issues. However, the State Government has taken the initiative
to solve such issues and finally obtain all clearance in 2005. Now, it was
reported that the clearance of the said project was suspended by the Central
Government because of the intervention of the Prime Minister. This action by
the Centre is a set back for the State in its attempt for providing cheap power
for its citizens. | would urge upon the Central Govemment and the Prime
Minister to look into the matter and also to take necessary steps for the
clearance of the said project at the earliest.

SHRI P.R. RAJAN (Kerala): Sir, | associate myself with Special Mention
made by Shri A.Vijayaraghavan.

Demand for declaring North Bengal as tax tree zone

SHRI TARINI KANTA ROY (West Bengal): Sir, | stand to draw the
attention of the Government to a long-standing demand of people from North
Bengal to declare tax holidays throughout the districts of North Bengal. It is
noteworthy to mention here that since pre-independence period, no major
industry has been established in the entire North Bengal. As such, the entire
North Bengal is dependent on Tea, Timber and Tourism only. This has
obviously given a high-rise in number of educated unemployed youths.
Recently, at the behest of Government of West Bengal, some new
entrepreneus have shown their interests to establish industry in North Bengal.
But is impossible to attract more investments unless the entire North Bengal
is brought under Tax Free Zone like it has been done in Sikkim, North East
States, Uttaranchal, Himachal Pradesh and so on. The deteriorating law and
order situations of North Bengal are within the
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knowledge of the Government. Separatist movements are gaining momentum
and separatist groups are trying to organize the unemployed youths, likewise
North East States. In order to curb the separatist movements in North East
States, the Union Government has already declared Special packages
including Tax Holidays to attract investments for establishing new industries.
On the same logic, the people of North Bengal are demanding Tax Holidays
throughout the districts of North Bengal, which | hope that the Union
Government will accede to. Thank you.

Demand for Expeditious farming of Rules underthe S cheduled
Tribes and other Traditional Forest Dwellers (Recog  nition of
Forests Rights) Act, 2006.

SHRI SHANTARAM LAXMAN NAIK(Goa): Sir, the Ministry of Tribal Affairs
has constituted Technical Support Group on 12th February 2007 for framing
the draft rules for carrying out the provisions of the Scheduled Tribes and
other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006. In
fact, when a legislation is conceived, draft rules concerning the proposed Bill
should be kept ready, so that, the Bill when it becomes a law, can be brought
into force immediately after the Bill becomes an Act. The Committee has been
given three months time to prepare draft rules, which period will on 26th May,
2007. Thereafter, Government will take another three months to approve the
draft rules and publish them in the official Gazette. After the publication in the
Gazette, at least 60 days will have to be given for the members of public to
give their objections or suggestions and another three months to examine the
suggestions/ objections before they are brought into force. Drafting of Rules
should be a routine job of the concerned Departments and this method of
outsourcing the task is likely to cause tremendous delay. As it is, on account
of Supreme Court decision and other problems, it took five years for the Bill to
see the light of the day. Any further delay will be killing and, therefore, the
Government should ensure the publication of rules expeditiously.

DR. PRABHA THAKUR (Rajasthan): Sir, | associate myself with the
Special Mention made by Shri Shantaram Laxman Naik.

PROF. ALKA BALRAM KSHATRIYA (Gujarat): Sir, | also associate myself
with the Special Mention made by Shri Shantaram Laxman Naik.

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by Shri Shantaram Laxman Naik.
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DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | also
associate myself with the Special Mention made by Shri Shantaram Laxman
Naik.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the
Special Mention made by Shri Shantaram Laxman Naik.

CHOWDHARY MOHAMMAD ASLAM (Jammu and Kashmir): Sir, | also
associate myself with the Special Mention made by Shri Shantaram Laxman
Naik.

Demand for Hassle-free Medical Assistance to victim s of road
Accidents.

S1HHI IIGR (TERAT) : STFHIRT HE 1S, S H [4b I &b A2 frai1 arei
P AT 9g I8 2, I Qe H wod geeTRlt 7 Wt gfg B W@ F 1w I O
GHCHIS 3§ 3D WAl DI IADTe Yo AT TS 1 BR Sia [T B AR , ISR
BT B TS § | O gEeRI # o aafthal @) HY BT HRU ST R, IR GHY W
Fiferear werarar = firel 1 |

Y8 HOR I & o e IR FHSAIK YIfSd Ted W Sfd 7 & forg a1 o)
TH BCUCIAT &, fohg T 9 oI aTel are=ii & oy S| STl B B T8l 3w |
Gferd 11 MR QT & TFBR Bl Bl IR A g2 &b fofg srerar gferd & ol
H ¥ ST % 9T % BRI AT Bl 7eg 3 Ned dfd 8 o € | 31d: 990 IR A58
TRl UTT & 1ROT AfBTE AT B Heg AT Bl I & | g Yifsal & fou sawds g,
T RATETRS T 1Y S 1, AP YA 3R STTerd! & g 4 AT qoiaial Joh Bl
IS BT FERIAT BR Teb | WA FRAT 81 TR b AN bl ST a7l b1 JAT GEeT
fifeat &I TebTel ST 7ES el THIN | FETIAT HRA Tl b & T8 BT SEBY &
SMeR AR FfRad w9 | 91 Wahd © {6 99 a8 g1 gl gs © 3fdl e |
HAEEIR & qIE9 Bl SEHBR bl G 39 UHR BT YA 95 I Fa ST AT gRT
TP Yh AT ST AP, A 3T STl BT THT IR T e G e ufcrad g3
ST AT BT YT0T & B FH |

Request to Revise Package for Farmers and Write-Off ~ Loans Taken by
Farmers

DR. M.V. MYSURA REDDY(Andhra Pradesh): Hon. Deputy Chairman, Sir,
| would like to draw your kind attention towards increase in suicides
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by farmers in the country, particularly in Andhra Pradesh, Karnataka, Kerala
and Maharashtra States. Despite announcement of special package in these
affected States, farmers have not been benefited substantially.

The announced package appears to be very attractive, but the Budget
allocation to various agriculture and allied departments are clubbed and patrtial
amount is added to the package. There is some lacuna in the package. No
rebate on bank loan interest has given to those farmers who had paid their
loans to the banks before 5th July, 2006. Some banks, especially cooperative
banks, rescheduled loan without concurrence of the loaners. Reschedule did
not mitigate the problem, but enhanced the burden on the farmers. Subsidies
on seeds and fertilizers are not reaching the farmers. The MSP on agricultural
product is not reflecting the actual cost of production i.e., remunerative price.
And, also, there is no proper mechanism to protect the remunerative price at
the end of season. Sir, because of these guidelines, the farmers are not
getting the insurance benefits to the damages of crops due to natural
calamities and pest.

t, therefore, urge upon the Government to revise the package to cater to
the needs of farmers and also waive off the bank loans taken by Indian
farmers for agriculture purposes. Thank you.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | associate myself
with the Special Mention made by Mr. Reddy.

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, | also associate myself
with the Special Mention made by my colleague about revival package and
write-off of loans taken by farmers.

Need for comprehensive legislation on clinical trai Is in India

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, clinical trials in India are
on the rise in the last 2 years. Currently, over 10,000 volunteers across India
testing 350 drugs when compared to 250 trials in 2004. The number of drugs
being tested has grown ever since Schedule "Y" of Drugs and Cosmetics Act
and Rules made there under is amended in 2005. Taking advantage of this,
pharma companies are exploiting unsuspending and ill-informed volunteers.
Earlier, India allowed foreign drug makers trials only if
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drug had gone through one phase of testing abroad. Now, local clinical
research market is swamped with requests with more and more trials being
outsourced to India. The problem is, volunteers have virtually no rights. Most
trials are conducted on illiterates who are asked to sign contract which they
cannot read. They are unaware of the possible side-effects of drug being
tested on them. In 2003, a pharma company illegally tried Letrozole on 400
women. Same is the case with AIDS drugs. Why India is allowing trials of
AIDS drugs without waiting for results of the same trials abroad. Phase-I
results, just two-weeks after Indian trials, found that vaccine did not elicit
significant immune response. So, there is a need for closer monitoring of
clinical trials in India by DCGI and others. | understand that ethical guidelines
which have been laid down by Indian Council of Medical Research are only
advisory in nature, ICMR also recommended to give them legislative backup.
So, | request GOI to immediately take measures to bring a comprehensive
law incorporating guidelines of ICMR on clinical trials, as number of people
taking part in tests expected to go up by 1 lakh by 2010. Thank you.

Demand to expedite completion of Teesta Irrigation project

DR. BARUN MUKHERJEE (West Bengal): Sir, though thirty-one years
have passed, since its inception in 1976, yet the work of Teesta Irrigation
Project is far from completion. It is a vital project for the overall development
of the northern part of West Bengal. Its Approach Paper stated that the
proejct would enhance North Bengal's food production by 62,000 MT, would
generate additional 4,000 crore man-days; and, the installation of tunnel in the
river flow would produce 1325 MW hydro-electric power. The project was
designed to be completed in three phases. But, unfortunately, only 30 per
cent of the first phase work has so far been completed. Since 2000, the work
is completely stalled. On the other hand, the giant projects, like, the Bhakra
Nangal Project of Punjab, the Nagarjuna Sagar Irrigation Project of Andhra
Pradesh and other major projects of Rajasthan have successfully been
completed as national projects. | urge upon the Union Government to declare
this long-pending and neglected Teesta Irrigation Project as a national proejct
and expedite its completion within a time frame to fulfil the aspirations and
urgent needs of the people of North Bengal.
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SHRI MATILAL SARKAR (Tripura): Sir, | associate myself with what the
hon. Member, Dr. Barun Mukherjee, has said.

SHRI TARINI KANTA ROY (West Bengal): Sir, | associate myself with
what the hon. Member, Dr. Barun Mukherjee, has said.

DR. M.S. GILL (Punjab): Sir, | associate myself with what the hon.
Member, Dr. Barun Mukherjee, has said.

Demand for development of National Highways in Oris ~ sa

N SEARMY 9T ([T ) ;. F=IdIE STFUULT FBIgd | SUFHIfd off, IS &
YT 921 R 7Y TSR] A BTerd I YR 8 | N3 UT9 ASd] BT BISh
3T TSH! B BTl I8 B WRI &1 37d AN HTTHAT AT TS IoT1 3 ) Wit o1 18
2 | ISP Bl IS8Tl H THHTH 3T I8 TS & | IS IISTHAT | WRTI TR ITSTHI
ITeeHROT, U179, 8. 4) o1 Ity RIS {491, o R Ae Ay $6 ded T8 Sarud
9T F AN BT ST S — S W ol ATl IRATET U9 UheH oW &I SITe |
TR IISFT 6. 215 AT B AIOIDISAT | IISTHST O, I1.ILALGD. 23 (F3RUTA 4
R TP ) B BTl ATd TR & | 9 &1 0. 51 H FrR e 3R gaxare forar
BT ARRA AR BT GaAls DI AIH & IR AR F DI BT A gRare gl © | Fsfa
IR RITSR & 919 & IR<T 7 215 7 AT € | IS, 99 W R YRR € H i o, /.
o & 81 ST 8 137 : § MTqP ATeH H §9 &1 ], I AT Bl AT $T B g TR IR
HR & Folg qRSIR AT 6% 38T § | H81GY, I8 AXHR PPPEIRT &X AT BOT Fhl A H Y,
Ifh = TSI T &) JRF |, TRMRIBROT BIR 71 3R araury &1 fafor o1 o
STeg W STeq BT 98T | NH -42'% HYfT A BF | HH RIS TP BIR AT BT B
aifeeta wRe forar SY | 99 IR MR IR ATdd! TR SR SId WY & fog
IR BT Y98 R (BT ST | WRET — FARR AET IS BT FYTHR0T q2401
YRR G TSI ISR BT BR AT &1 & 4§t frenfrefier fean sme | v
URATE F2TeTd 15T & Y IR ITSTAT ] AR IR IS 19 § U BT 379h
e | fm faea €

A YR 1S (ITHT) : STFHTRT ST, H 10 317Ih] 59 fIRIY Ieelkd & A1 Tag
BIATE |
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Demand for an Immediate Relocation Plan for existin g habitation from
Tiger reserves

SHRI VIJAY J. DARDA (Maharashtra): Mr. Deputy Chairman, Sir, our late
Prime Ministers, Mrs. Indira Gandhi and Shri Rajiv Gandhi, advocated the
need to have sanctuaries, national parks and tiger reserves to regenerate
forest cover. There are 67 national parks and 398 wildlife sanctuaries, out of
which 17 have been brought under the Project, "Tiger Reserves". Their
effective management envisages exclusion of human interference in the form
of habitation, domestic livestock, agriculture and other land-use practices, it is
a fact that for safeguarding precious gene pool and flora and fauna, concerted
steps are indispensable to eliminate human interference, involving relocation
of the existing habitations. There is no doubt that about 40 villages have been
relocated from the tiger reserves, but more than 125 villages from the tiger
reserves are still awaiting relocation. There may even be more if we take into
consideration other national parks and wildlife sanctuaries. In. 1989-90, the
then Department of Environment, Forests and Wildlife had prepared a
scheme, envisaging an expenditure of Rs. 200 crores. During the Seventh
Five Year Plan. How and where that money has been spent is hardly visible.
Tiger reserves in Central India remain unrelocated. In Melghat Tiger Reserve,
19 villages out of 22, in Tadoba Andhari Tiger Reserve 59 villages out of 65,
and in Pench Tiger Reserve, 19 villages out of 20, remain unrelocated. Even
on the resettled ten villages, grossly inadequate funds have been spent, thus
leaving them in lurch. A complete relocation plan is an immediate necessity,
with adequate funds and time-bound implementation thereof.

Demand to continue EEE mode for ad Savings Instrume  nts

SHRI MOINUL HASSAN (West Bengal): Mr. Deputy Chairman, Sir, the
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saving instruments comprising Provident Fund, small savings, insurance
policies etc. have all been exempted from taxation at all the three stages, viz.
contribution, accumulation and withdrawal, known as EEE system. But the
proposed migration to the EET system, on which an expert committee is
reportedly at work, which would virtually, make exemption at the earlier stages
of contribution and accumulation is a mockery. The imposition of tax at the
withdrawal stage is nothing but cumulative taxation on the entire corpus,
which will be at the peak rate of tax. This will not only discourage savings from
a vast section of the people, it will also doom the institutions like LIC, GIC, PF,
Small Savings and cause financial hardships to the millions of workers,
employees and a vast community of small public savings, including that of
senior citizens.

Sir, the previous Government had, over the years, cut down the
administered rate of interest payable on all these instruments from 12 per cent
in June 2000 to 8 per cent in 2002. The present Government has not replaced
the position, though the unanimous demand of the trade unions is to restore
the interest rate to 12 per cent. The move to tax all saving instruments at the
withdrawal stage is a further attack on the workers, employees and public
savings.

Hence, | urge upon the Government to give up this retrograde move and
continue with the decades-old EEE mode for all saving instruments.

MR. DEPUTY CHAIRMAN. Now, general discussion on the Budget
(General), 2007-08. Shri Yashwant Sinha.

RE. COVERAGE OF PROCEEDINGS OF RAJYA SABHA BY
NEWSPAPERS

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, such a senior Member is
speaking; | was wondering - Ministers are also there - whether there was any
relevance for speeches made in this Upper House. Because, | have found
that very rarely newspapers take note of what is said here, not about this man
or that man, or, this issue or that issue. It is a matter that the entire House
should really ponder over. We can't force anybody; we can't give a direction to
any newspaper. But if something constructive is discussed here which is
concerning larger section of people, and, unfortunately, we don't have a
channel; there is a channel for the other House....
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MR. DEPUTY CHAIRMAN: Rajya Sabha channel is seen all over the
country.

SHRI M. VENKAIAH NAIDU: Not this channel, Sir...(Interruptions)... | don't
want to make any reference to the other House ...(interruptions)...

SHRI SHANTARAM LAXMAN NAIK (Goa): We are also supporting.
..(Interruptions)...

SHRI M. VENKAIAH NAIDU: We are in a democracy. Democracy means
communicating to the people, not to put it only on record of the House. g9fely

TR A A gRIg IR I E [P 59 a3 A1) TRIRGT | |Ies1 IS a7 $) 916,
BT R SUNT B, 396 IR H 99 A Dl e R a1 A1f3vl I8 HIs Fiotdl &7
foror 1 2 3R i o oft o =11 21

it Suwwrafay : 3MUm W& FETI Efforts have been made by the presiding

officers to call the editors, senior reporters to see that whatever legislative
debates are going on should be given due publicity, but our efforts are
continuing.
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PROF. P.J. KURIEN (Kerala): That is an insinuation.. (Interruptions)..
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N ST T8 &H Bl |
0 90 S0 FRIA: AT § GRT ST Y ... (Fa8).... The point made is

very good. ...(Interruptions)... Good speeches never come; whatever is
indiscipline, that is reproted very well. Good speeches that are made never
come out. They do come, but rarely ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is too much, Mr. Kurien, let him start.

THE BUDGET (GENERAL), 2007-08

SHRI YASHWANT SINHA(Jharkhand): Sir, we should not really mind it.
Maybe, the media is gone for lunch. We have been working hard or as you
say in Bihari 'hardly'. ...(Interruptions)... You know they have been very busy.
They might have gone to eat their lunch.

[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

Sir, | rise to offer the comments of my party on the Budget of 2007-08. Sir,
this is the fourth Budget of the UPA Government, last but one, because next
year, if they are around, they will present the last Budget of the UPA
Government. In 2009, there will be no Budget. As we know, there will be only
a Vote on Account. Virtually, for the Finance Minister, Mr. Chidambaram, this
was his sixth Budget, and if he looks into the records of the Finance Ministry
as | have done, there have been only two Finance Ministers in this country
who have presented six Budgets or more. He has a very distinguished
predecessor in Morarji Desai who presented, | think, eight Budgets, and Mr.
Chidambaram has presented, with this one, his sixth Budget. There is a
saying that 'practice makes perfect’, and, obviously, if somebody is at the
same job for two, three, four, five or six times, then you expect that the sixth
will be better than the fifth, the fifth will be better than the fourth and so on.
So, in his sixth Budget, the fourth one for the UPA, there were a lot of
expectations, expectations which were voiced through the media, print and
television. There were expecations which emanated from every section of
society on the economy.

Sir, he had presented a dream Budget, in 1997-98, and this was the tenth
anniversary of that dream Budget and, therefore, some people were
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predicting that the 2007-08 Budget will also be a dream Budget. As far as |
am concerned, | am happy that he has not presented a dream Budget
because we know what happened to the 1997-98 dream Budget.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Dream need not always
come true.

SHRI YASHWANT SINHA: But the point | would like to make, Sir, is that
every Budget has an economic context. The Finance Minister takes into
account, the economic context, the prevailing economic situation and
prepares his Budget in that context. And, as we are all aware, the context was
a dream-like context. | don't think there has been a Finance Minister in a very
long time, or, perhaps, every who has had the kind of elbow room that the
present Finance Minister has had with regard to almost every index of the
economic performance of this country. As the Finance Minister has said in his
Budget speech, there was the Tenth Plan which is gong to end on the 31 st
March, and he informed the country that the eight per cent growth rate of the
Tenth Plan is likely to be achieved, will be nearly—I think 'nearly’ is the word
that he has used—achieved. And | am very happy that the Tenth Plan target
of eight percent growth is going to be achieved because | recall that when this
target was fixed by the Planning Commission at the beginning of the Tenth
Plan, then it was said that it represented nothing more than 'Mungeri Lal ke
sunhere sapne'and | am glad that mungeri lal's sunahare sapney have
actually come true. It is good for the country if we rise above party politics.

Sir, there are also some underlying concerns. The Finance Minister told us
in his Budget Speech that he would refer to the strengths and the
weaknesses, the achievements and the failures, as candidly as possible. The
underlying concerns are, obviously, low agricultural growth and its declining
contribution to the GDP, high inflation, especially of essential commodities,
rising interest rates, a growing current account deficit, an infrastructure deficit
in the economy, which has been coming for a long time now, and the slow
pace of economic reforms. Even if we don't refer to economic reforms in a
larger context and limit it only to the reforms promised by this Government,
the pace of economic reforms is quite slow. Obviously, in this situation, the
Budget was expected to take advantage of the prevailing favourable
conditions and address the underlying concerns. The question is whether the
Finance Minister been able to do so.
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Sir, before | go into an analysis of the question that | have put before the
House, | would like to raise a somewhat different issue. All of us are
applauding the high growth rate that the economy has registered in the last
four years. And, the fact that this growth rate is likely to continue for many
years to come means that the growth rate is not a flash in the pan; the growth
rate is not temporary; the growth rate is sustainable and it is going to last. But,
very few people are asking the question, what has made this growth rate
possible? | will, of course, offer an explanation, and | would expect the Finance
Minister, when he replies to the Budget debate, to throw further light on it, or
joint issue with me if he wants to. But, it is important for us to recall at this
stage what has made the Indian economy achieve this sustainable growth rate
of eight per cent and above. Now, some economists have tried to answer this
question, and it is not a secret anymore that the most important contributing
factor has been the control of inflation, as a result of which it was possible to
moderate interest rates, as a result of which it was possible to have greater
liquidity in the market. Liberalisation unleashed consumer demand, especially
the demand for real estate, both housing and commercial, with its multiplier
effect on the economy as a whole. Everyone agrees that because of the low
inflation, because of moderate interest rates and becuase of the unleashing of
consumer demand in the country, which has been suppressed for decades, we
have had tremendous economic activity, especially in the services sector and
in the manufacturing sector. And, all the economists, Sir, now point out that
India's growth is a consumer demand-led growth as against China's growth,
which is an investment-led growth. They are also expressing an opinion that
sooner than later, if China wants to continue its high growth rate—it is another
question whether they want to or not—and if India wants to continue with its
high growth rate, then our consumer demand-led growth will have to be
accompanied by investment-led growth and China's investment-led growth will
have to be supplemented by a consumer demand-led growth.

| am saying this because if we miss this basic point, then the road that we
shall chart out for ourselves in future will perhaps not be the right road. Sir,
when the Budget was presented, there was a general disappointment. No
section of society and no sector of the economy appeared to be happy with
the Budget. Then | came across a startling comment from the representatives
of the Government including the
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Finance Minister saying that, at least, we have not caused any damage to
anyone. This, to my mind, is a very peculiar view to take that we have done a
massive thing like a Budget for a whole year and the only satisfaction is that it
has not caused any damage to anyone. But more than that, Sir, | would like to
say that, to my mind, the central issue in the economy today is inflation. Why
is it the central issue? Inflation had gone up in 2004 also in later parts. In
August 2004, WPI had touched a high of 8.7 per cent. But why didn't inflation
bother people so much in 2004 as it has bothered in 2006 and is bothering at
this point of time. The difference between the rise in inflation then and the rise
in inflation now is a very basic difference. Inflation today is largely accounted
for by rise in the prices of essential commodities which hurts the common
man. So, they are not some manufactured goods, they are not fuel and
lubricants, but they are primary products, essential commodities which are at
the centre of this inflationary spiral and that is why | am saying that inflation is
the central issue in the economy today. Now, | was suprised and | am saying
this with a degree of sadness as to what is the mindset that the Finance
Minister has brought to bear on this question. He has said, and | would like
my colleagues in this House, especially on this side to take note of this, in this
Budget Speech, "When the UPA Government assumed office in 2004, the
inflation graph was on the rise", and thereby trying to create an impression as
if the N DA was responsible or is responsible for this price rise. | was
wondering why he said this? | came across on 1st March an interview that he
gave to a newspaper, Business Standard. What was the question that the
journalist asked him? The question was on the UPA's performance on
inflation management. | am quoting. The Finance Minister's reply was, "In
1998-99 for 11 weeks inflation was well above 6 per cent; in 1999-2000 it was
well above 6 per cent for 48 of the 52 weeks." ...(Interruptions)...

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): It was in 2000-
2001, not in 1999-2000. | said this in this House also. Don't go by
newspapers. ...(Interruptions)...

SHRI YASHWANT SINHA. | was not perhaps in the House.
...(Interruptions)...

SHRI P. CHIDAMBARAM: Dont go by newspapers only.
...(Interruptions)... Don't go by the view that everything that is printed in
newspapers is correct. ...(Interruptions)... It was in 2000-2001.
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SHRI YASHWANT SINHA: Okay. | am glad that you corrected it. In
terms of the Finance Minister, in 2000-2001 it was well over 6 per cent for 48
of the 52 weeks. In 2000-01, it was well over 6 per cent for 48 or 52 weeks. In
fact, it was above 7 per cent for 22 weeks, and above 8 per cent for 12 weeks
in that year. In May-June, 2004, when UFA Government came into power,
inflation crossed 6 per cent, went up to 8 per cent and "we moderated it to 3.8
per cent. So, the Government has moderated inflation in the past and we can
do it again. All the stars are round and, therefore, the earth is round; we have
done it in the past and, therefore, we can do it again. | am not going into that. |
am talking about the mindset. What is the mindset? He has not said as to how
we are toing to do it; nothing of that kind. When the NDA was in power,
inflation was so much. In this year, in this week, it was so much. Now,
therefore, it forced me to go into the various Economic Surveys that this
Government has presented after it came into office in 2004. And, what does it
say? | am quoting the Economic Survey of 2003-04. S7ad 48 Sil, 317 39 91d

P AIe BT RTfPe 39 93 319 foxy #30 A1"The point-to-point inflation rate, after

declining sharply in the first quarter of 2004 to 4.6 per cent at the end of March,
2004. inched up to 5.5 per cent on June 5, 2004." But, it also says very clearly
that the point-to-point inflation declined to 4.2 per cent in mid-May, 2004 when

[MR. CHAIRMAN in the Chair.]

we demitted office. They assumed office on 22nd of May and | am talking of
mid-May. In mid-May, inflation declined to 4.20 per cent, and what did the
Economic Survey say when it crossed 5 per cent after they came into office?
The Economy Survey says, "Mainly because of the seasonal increase in the
prices of fruits and vegetables during this part of the year". And, Sir, while
WPI, the Wholesale Price Index, might have gone up the CPI for industrial
workers, Consumer Price Index, was only 2.8 per cent for May, 2004, and
what was the WPI for food articles? It was 3.6 per cent. It went up
subsequently after they came into power and the Economic Survey presented
before the Budget of 8th July, 2004, clearly stated, 'There is nothing to worry;
the outlook is benign", and they allowed inflation to go up. As | said, it went up
to 8.7 per cent in August, 2004. In our time, when Shri Jaswant Singh
assumed charge of the Finance Ministry, we had the worst drought in this
country in the year 2002. Agricultural production
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declined by minus seven to eight per cent. Foodgrains production actually
declined by over 30 million tonnes in that year. But, what does their Economic
Survey say? "The comfortable supply situation and remarkable price stability
in respect of foodgrains in different parts of the country despite 2002 poor
monsoon have demonstrated the relevance of our food security system."
Because we had foodgrains in our godowns, we were able to take care of that
shortage in production and we did not allow prices to rise even when there
was a massive shortfall in the production of foodgrains. The same Economic
Survey talks about a structural decline, and | am quoting. "The structural
decline"— | am emphasising the work 'structural— "in inflation has also
narrowed the differential with inflation in developed economies”. We came
almost at par with the rate of inflation which prevailed in developed
economies." Now, this is the context. These are not my words. These are the
words of Economic Survey that the present Finance Minister submitted to
Parliament in July, 2004. | have taken quotations from there to prove the point
that the Finance Minister, Sir, is entirely in the wrong in saying that he
inherited an inflationary situation from the NDA. | would not have been
compelled to begin my speech with this point if the Finance Minister had not
put the blame on us. But be that as it May, the point | am making is: okay, the
inflation was above seven per cent, ten per cent, twelve per cent, or,
whatever it was, is that the reason why inflation should be going up in your
time, is this the reply, Sir, that a Finance Minister is expected to give, is this
the reply that | ever gave in the four years when | was the Finance Minister. |
would like to tell Mr. Chidambaram, through you, Sir, that if | wanted to, |
would have said what | am going to say now that when the "greatest" Finance
Minister of the country, Dr. Manmohan Singh was the Finance Minister for five
years between 1991-1996, it is his economic survey presented this year
which says that the annual average rate of inflation was 10.6 per cent during
those five years. Sir, it is 10.6 per cent, a double-digit figure, in every year of
those five years. If you do not believe me, then, Sir, any one is free to take a
look at this Economic Survey. So, if inflation went up in my time, will | take
shelter behind the fact that it was 10.6 per cent in Manmohan Singh's time, or
it was so and so when Mr. Chidambaram was the Finance Minister. | am
making this point, Sir, because they showed a certain arrogance; it shows a
state of mind, which the Finance Minister should not have. A Finance Minister
of India should be humble, and, it he is faced with a problem, he should not
try to throw blame on other parties, he should look into his own doings and
find out as to why this is happening.
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Sir, not only this, just look at paragraph 69 of the Budget Speech. He is
talking about and , again, this is a mindset problem power. What does it say?
It says that the electricity generation has recorded a growth rate, and, the
Tenth Plan target for the power sector was, whatever it was, 40,000 MW or
so, and 23,163 MW was achieved. This is a matter of fact and nobody can
quarrel with it that we did not reach the target, though the Economic Survey
will show that it was a better achievement than the previous Plans. But what
does he say, Sir? He makes a political point, what is that political point? He
says, "16,339 MW were added in the three years, beginning 2004-05". They
came into office; they waved a magic wand, and, immediately, the power
plants were set up and started producing, and, 16,339 MW goes to their
credit.

I would like to say that if he has that magic want, please wave it and
control the inflation. Why are not you doing it for the amm-aadmi. | would like
to ask him a pointed question here. How many projects in the power sector
have actually started where the first pour of a concrete has taken place in the
last three years. How many of them have actually gone into production and
have contributed to 16,339 MW of electricity for which they are claiming credit.
It is well known, every Member of this House knows, everyone outside knows
that the Government is a continuous business. When we came into office, we
inherited whatever they had started. We might have completed them. We
moved on. But, to say that 16,339 MW were produced in my time, so, | will
take credit. | don't think that we should indulge in this cheap game of credit
taking. Similarly, Sir, on savings rate, he had made a point in the Budget
Speech, | think, of last year, and | had talked about it when | intervened in the
Budget debate, so | am not going into that now. But, what | notice is, at that
point of time last year he had taken credit for the gross domestic savings rate
of 29.1 per cent, and when Mr. Jaswant Singh left the Finance Ministry in May
2004, for that year, March end 2004, it was 28.9 per cent. And, | have said all
the great reasons that Mr. Chidambaram had mentioned in his 2006 Budget
Speech have contributed 20 basis points, 0.2 per cent, from 28.9 to 29.1 per
cent. But, these figures have been revised. And, what are the revised figures,
Sir? In this year's Economic Survey, the revised figure of 2003-04 is 29.7 per
cent as against 28.1 per cent and for 2004-05, it is 31.1 per cent as against
29.1 per cent. So, there is a revision, and 29.1 per cent becoming 31.1 per
cent of the GDP is two
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percentage points of the GDP which, at present calculations, will be
something like 120 or 130 thousand crores of rupees. U@ oIg 20 ESR $U3 3%

UF o9 30 §9R S99 & 919 § g8 ¥HH 29l Now, the point Tarn asking is,

whoever is collecting these figures, how did they miss such a massive
amount. | am pointing this out again, Sir, as far as this Government is
concerned, | find that figures are being revised much too often. Trade figures
are revised; manufacturing sector figures are revised, you come up with one
set of figures at one time, revise it to another set. We recently had, two days
ago, figures revised from 11 per cent in the growth in the manufacturing
sector to 12.5 percent. The point | am making is, there is a case for
somebody looking into this matter as to why, figures are not being collected
properly. | remember, | was aware of the fact that there were defects and
shortcomings in the Government collecting figures, especially, very important
economic figures, and, therefore, we set up the Rangarajan Committee to go
into this. The Committee went into this; submitted its report. Mr. Rangarajan
himself is now the Chairman of the Economic Advisory Council of the Prime
Minister. My specific question is: Have the recommendations been
implemented? Why is it that we are making such massive mistakes in the
collection of figures? But, apart from that, | would like to make another point,
as far as saving rate is concerned, that we are all celebrating the fact that
India has reached the big league, that our savings rate is now 30 per cent
plus, we have also a gross investment rate of 32-33 per cent. That is all very
good. But, if you look closely at the figures, there is one thing which worries
me and that is the stagnation that one notices over three years, as far as
household savings are concerned. Why is the rate going up? Because the
private sector savings have gone up. Public dis-savings have now got
converted into public savings. But, as far as household savings are
concerned, they have started to stagnate. And therefore, Sir, the Finance
Minister, perhaps, will do well to tell us why household savings which is the
bulk of savings is stagnating around 22 per cent of the GDP or so.

Sir, as far as inflation is concerned, there is precious little that this
Government has done. As far as inflation is concerned, the Finance Minister
has gone on record to say, "Nothing can be done immediately; that we have
to wait, maybe, until the end of the year". He has appealed to Lord Varun to
be kind to us; give us rains so that production of
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foodgrains goes up, of oilseeds goes up, of pulses goes up so that the
situation will ease.

The point is, if production goes up, naturally, situation will ease. The challenge
is: If there is a shortage, if production does not go up, then what is it that you
are going to do to control inflation? | am sorry, there is no report; there is no
clear indication of what the Government's plan of action is. They had some
meeting yesterday. Television channels were showing that the Minister for
Agriculture had again said that we would be importing wheat. They imported
5.5 million tonnes of wheat last year. Bulk of it arrived in India by the end of
January. But it has had no impact on wheat prices. And what is it that we are
going to do? This issue had been discussed in the House a number of times
that we were giving to our farmers Rs. 750, including bonus, and we were
importing wheat at Rs. 1000 per quintal from abroad. Naturally, all of us here
in this House were making this point. We have repeatedly made this point:
Why don't we give more to the Indian farmer? The whole issue is: Why is it
that in our time the stock of foodgrains in our godowns reached the
embarrassing level of 65 million tonnes? Why? Only because we were offering
attractive procurement prices. Who can force a farmer to sell his produce
cheap to the Government or to the FCI or to the State agencies and not at a
higher price to the private trader? You can do what you like to control the
market operation. But the fact remains that as long as the Indian farmer is
getting more in the mandi from the private trader, he would like to sell to the
private trader rather than to the Government procurement agencies. So, this
year when there is already a shortfall, as recorded in the Economic Survey, of
over 5 million tonnes in the procurement of wheat, what is it that the
Government is thinking? And it is in that context that | am referring to
yesterday's meeting. The Agriculture Minister is saying we will import wheat
again, another 5-10 million tonnes. But why are not you prepared to pay more

to our farmers, our own farmers? ST 31ferh I S T MUBT R Thell® &2 IS
319 T8t IR Tee PRI F e =g o fife wid e & <1 ugq 81 The first is
that you don't want the prices to crash below this. The State Agencies are
there in the market, in the mandis. They will buy if prices come below this. So,
there is support to the farmer. RT 98] FT & ORI I8 & & we have a huge

Public Distribution System, good, bad or indifferent. But we have a huge
Public Distribution System in which we
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have such useful schemes as Annapurna and Antyodaya. And we need
foodgrains for that Public Distribution System. Now, we get it through the
procurement at MSP. But if MSP is not sufficient, then should not the
Government of the day think of something different? Should we remain
prisoners of the MSP for that year? My suggestion to the Government is that
please think about it. If you are not able to procure more, then, for God's
sake, go to the market at the right time with higher prices to the Indian farmer.
Give him a 50-rupee bonus or a 100-rupee bonus. But please buy at a
cheaper price than you will be importing at from abroad. | would like a specific
assurance from the Finance Minister when he replies to the debate that they
will not make the mistake of buying at higher prices from abroad. But they will
make available better prices to the Indian farmer and get it from the Indian
farmer.

Sir, I am coming to the agricultural situation prevailing in the country,
because the Finance Minister very proudly announced, when he was reading
out his speech in the Lok Sabha, that he had devoted 15 or 20 minutes of his
time to agriculture. So, if he has devoted 15-20 minutes of his time to
agriculture, then agriculture must have started growing in this country, &g

PE ARI TG 59 T9I B A8l 8] 81 Fifh QX <+ GAT fb <y #4307 15
e Tiideer 9 SR dlell AR fHar G A ol 781 991G 3ils I=H geT8s Wil
I PR o1 b et w20 4 it =nfe o, firet T 7€, T8 S S fastelt far R A,
I & By Y dgrar +ft g¢1 < Sir, what is the central issue in agriculture today?

There are many issues, but, the central issue is the suicides that our farmers
are committing. It is endemic to certain areas 3R STy were w3 St w19 fagf

Y, 1 S 98 & AT Werer YT @I 'O BT On the question of suicide by

the Indian farmers in these areas, one, at least, expected that if nothing else,
the Finance Minister, in his Budget speech, will tell us what exactly they have
done, even if it is just a description of what they have done like the Vidharbha
package, that is what they have done, this is what they propose to do, etc. $©

T2l What have they said? TGS HHST g1 §1 2, TTHWM HHCT 39 TR AR
P YE ¥ fFd W= ? famers & indebtedness % WaTd R iR fI@R =1 & 918 o9
g T wfrdes <, A 99 IR TR IR Sl iR R #- & 918 WRaR 98
PHeH AT 3fUd HEH IS | Aiready, Swaminathanji has given a report. @ife
indebtedness & HUR SR B! F1 <11 31 § <y w201 S A aga 79 e =

ITed1 § o S 1 39 IRTTG H ... (Fagm). ...
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foret wietrera 3 wrow w5 (3ft wae HHIR d9e ): 31T IRTITE 48 U TE B2
it weiaa fien: &, SRy, WO a8 © ... (FagM). ...
i U9 FAR A : 31T HT T$T 47 WY UG Aol

=71 i RaeeT 7181, H UG gl §, Uoh-Ud Wea H Ue g1 § ad il , 3R 3
A1 T IR A1 ¥2 8, H 31 wier < a1l ve1 € Riifs d S g o a1 $g e
EI 3B TGO HHST 91 &1, 1 H I8 Pe X81 AT [P IHH G of1s 3iR il <, he
could have added one more line here that the Government will act on the
report as soon as it is received and in the meanwhile, farmers of India are free
to commit suicide, &f, a8 RUIE T, THRIT BT FHETT B, q9 TP 7RI 371 S8

P P HUR S 15 e HI9oT T, S $=iH 399 a1 &1 9gd i foran, sfse foran i
TR hfSe, BT HET Bl 87 57 I TGThN -1 DX AT 31K 53 lakh farmers &1
I3l & WY Sirew BT B AT upto December and fifty three lakh is a very
impressive figure. I9®! @ §U $7811 Ud Fe<ll CRIC &I G0N $T| 9gd g1 THiC
o fe=iaR T 53 RI 81 71T &, I 3fTel YR Hel b fog 50 &ARg 3R BT 3R  HEd
1% U BRI B, 1§ Ped (% 8, g G &1 91 8, A $781 d8 (Tl

319 bR H AR 3 919 B I8 § & 64 Agede & @y I | |ied
27 U [h shST BTS W H1 Y6 31 21| 381 319+ IR goTel H Udh IR WY fam
Hiee H1E BT 1 IF T8 fhaT Bl gofc &g ¥ Ud IR W 391 o1 1 fopar, Wit
T GEP 57 Gab I ATTD] 2, SHIAY AR T&T Sl ST S ed Yol o, Ih!1 M
§2 7 ) 31 e TE SR 1 IR 3@ & $d 91, SR -1 HA? G A B,
<IfpT 9 Y A MY I BT JHA &I PR 2 © b Y BT spf$e B1S 1 fo7eh
qH e BAA? 1 AT , H 370 “SHEAG AT H AT, T2 b g fBar 7 7 3R
T e BTS & IR § I8 T Heal 8-The KCC Scheme, Kisan Credit Card

Scheme, made rapid progress with cumulatively more than 645 lakh cards
issued upto October, 2006.

STFTAR, 2006 TP 6 BRIS 45 ARG [BATHI PI BT hIST BTS issue B AT
Y | IR H Y1 T2 g, Al 89 ARl 1 o9 WRBR BIS| I, I GHY FAT IR RIS
T BT 89 STl 7 ST HTS issue fHT &, 37 AN 1 IFH AR g {61 2, 9ga
eft o 91d 81 $© IRac WY =i IaH fHar 2|
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The same Survey says. "KCC Scheme is meant to provide adequate and
timely support from the banking system to the farmers for all their cultivation
needs including purchase of all inputs in a flexible and cost-effective manner."
And all farmers were supposed to be covered under the KCC Scheme by the
end of March, 2007. 37751 9 @I §1d & I8 & 14 T4, 81 1 2 fast #37 Sff 519 IR
A, AR d 59 910 IR A gHTeT STl {6 o1d T geoi (el [T shise Bre & fay
2, W14 & US T | I 3paR dd U BN 8 iR I8 Sl 3771 aded T & aw sfatforae
BRI Bl HaR A, T Y 31 416 db HaR S I T81? I a1 I8 & [ Sl
UfE9l hfEe B a1d B 2 &, B o€ B, ITH § fhd-r ure foar »iee ors &
ATe Y [Tl BT U PRIAT AT & R Ha1 gaR Al 7 ST HRIAT T B
IR, 379 H PN BT GIR AT B 3R AT E, S 3R SHAHD qd Ioie b1 8, It
has identified many problems in the agricultural sector. The first is, low
investment. Now, gross capital formation in agriculture had declined from 1.92
of the GDP. It continued to decline when Dr. Manmohan Singh became the
Finance Minister of this country. It was 1.92 in 1990-91,1.92 of the GDP.
ST BT I THT 1 RJIC TN Biiee qRAeH GiledmaR H o011, ] ATd e~y d1gd

o} fog 9=t %7, a8 FARA-FRA e sram foba= WR, I8 o 731, It touched a low in

1998-99 when | was the Finance Minister to 1.26 per cent of the GDP, from
1.92 to 1.26 percent IHh I1 89 ANl 1 B UM 61 6 T Hiicd BRARH

g B, A1 Y BRS B9 2.2 AT FU 2 TS, I8 SRell 8T, 1999-2000 I THd
BT Y fHAT It is again stagnating at 1.9 per cent of the GDP. S5 Sl &l |1
% IR 3T 7, ST SH1 A1l § 1t is just 1.9 per cent of the GDP, and what is
worrisome there is the fact that private investment in agriculture. g GiddT &
q1d Bl §, 99 IR | ATt dio =, gae fb a8 AR fRa < e 71§
A Sft 9 e B 6 9 371 BTN Y <, ST W 9 3R 39 e I a1V b u
PUCH BIRAYM BT Il 9gd HBAYl Gl 8, A SHD] TST b 1Y 379 FAT BR Sf TE &
By, 39 918 I=IH 984 IR | "9 @ off, Water is the lifeline of humanity
etc. I HT ¥ 3R S/ 2004 BT gofc W | FHal o7 fF &7 aTex 9ISl HT WSRIHE
H| 2 F R gTex giei 7, ST4 WeTell o Rmars A Wi 8, 89 ST6T ek
BT ST 2004 F goIe | HET T 9T Ui oG arex dierdt 7, St o g &
W 2, 89 3% fofg arem 991 32 €1 5= 39 91 <t Rl & 2, 59 %81 &,

Work has been completed in these 3 years in 232 water bodies.
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Bl U A | ¥ 232 H HHCIIC g3 2 3R 844 H T dTell & 3R I8 PE L 8, He is

encouraging the State Governments to go to the World Bank and negotiate

loans from them. Very good." <ftfSTq, aife @9 @ << &1 81a1 8, o1 @ o @l U
—GI T &, IS =Y Ios 9 P A1 [ §f B forar 7, - &fiR Iy 7 ey
BU S, U5 g H &, ifdh § I8 8 ¥al § [ Water is the lifeline of humanity.

SITYT 31 TSI |19V FANFARE & 1% &I & % 89 Ui &g a1eR a1Sist &l R
PN ISR SR ST I 37} 232 3 GRT g3l 2, SIF1 BT of SIfTY A1 E9IR B! 6T |
e 8 3R SR AT qHST Wb 1 b BBl a3 qherl 1R B UIY &1

Accelerated Irrigation Benefit Scheme 3% e # S=IM 81 % &1 3T AT
off, 89 &Il <1 ¥t I, S9H 9 seadc Al fHa | o9 s feer ard a1 faan
TR Wl &l BF a1 {5 89 IR WRaR 9§ T8l <3, 3119 71fdhe | @ 3T a1 it
AT BT YelFie &, g9 Rt 981 <71 3R o AT 9 So1el| 98 wod W feus &
2 5 9 ifdhe | A of, 7 <l T s 4t &1 9% 1et 81 Tl A fUser Arel 30 Aed |
IE diekl §U dal 21, | had requested the Finance Minister to start, like we had

started the Sampurna Gramin Rozgar Yojana or the Pradhan Mantri Gram
Sadak Yojana, ....(Interruptions).... | had told him to start, because water is
the central issue in agriculture today, a Sampurna Sinchal Yojana. =¥

T4 HET| §9 I8 N BT AT 3 3R 719 UNig & 317y 7 MY g URIR & faiy
Ifth P T b HUR T G Fdhd &, ST 89 BIs I e 8l ... (JGET)....

SHRI P. CHIDAMBARAM: Sir, this statement is completely unnecessary.
...(Interruptions)... The last sentence, dragging in unnecessarily a family, is
completely unnecessary. Let him make his point. Why does he make this
disparaging remark? What is he doing by that? ...(Interruptions)... Does it not
show his mindset? ...(Interruptions)...

i} YTHETH 3ATE (TORT ): ] HE IR E ... (TIYM)....

SHRI P. CHIDAMBARAM: Does it not show his mindset?
...(Interruptions)... When | said 'lt is his mindset and arrogance', they are
raising objection. ...(Interruptions)... Why do you say this? Tell me
...(Interruptions)...
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4.00 .M.
Y 3T W (FREE): THICA I E .. (TTIM)....

SHRI P. CHIDAMBARAM: Sir, | insist that he should withdraw that
reference made to a family. It is completely unnecesary. ...(Interruptions)... It
shows his mindset; it shows his arrogance. ...(Interruptions)...

£t gerga Rieen: IR, Us e ... (@g)... de |l ... (9uT)... 89 dlFll & <IsH
A ...(agm). ..
SHRI P. CHIDAMBARAM: What is your mindset? What is your
...(Interruptions).... Why do you draw unnecessarily that?
SHRI YASHWANT SINHA: | will come to your arrogance.
SHRI P. CHIDAMBARAM: You used the word and ....(Interruptions)....

SHRI YASHWANT SINHA: | will come to your arrogance, Mr. Finance
Minister.

SHRI P CHIDAMBARAM: ...I am turning it on you.

SHRI YASHWANT SINHA: No, you can't turn it around me. | am just going
to demonstrate, | am just going to prove my point. We had, Sir, started for
urban renewal, for urban improvement, a scheme which we call the Balmiki
Ambedkar Awas Yojana. What have they done in this Budget? They have
abolished the name of 'Ambedkar’ from this Scheme and they have merged it
in the Jawaharlal Nehru Urban Renewal Mission! ...(Interruptions)... You call it
the Jawaharlal Nehru Urban Renewal Mission. ...(Interruptions)...

T IR 7 HRP STATER ATel T80 &b A IR R T ... (a8 ). ..

SHRI M. VENKAIAH NAIDU (Karnataka): He himself is violating
...(Interruptions)...

i} IFIETH AT HEISY ... (FTLT)....

st wwmfa ;. 9fsy, SfSu...(xg@wm)... dem ARG, sERl dled
SIRNT..... (FgeT)....

SHRI M. VENKAIAH NAIDU: He has replaced ...(Interruptions)... Let him
respond to this.: ITHI®, IFEHT BT T yaiferst fa ... (@aer). ..

it AU : Srem ARIY, 36T arer SIRTT.. . (FaeT).. . He will reply to it.
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4} THO IHAT ARIG: WhHI W US & gRac 9l [T ...(Fau)...Why has
he dropped? Is he untouchable? Is 'Ambedkar untouchable to you?
...(Interruptions)... Is '‘Balmiki' untouchable to you? ...(Interruptions)... Then,
why have you changed the name of '‘Balmiki Ambedkar"? ...(Interruptions)...
Why they have changed the names of 'Ambedkar' and 'Balmiki', let them reply.
...(Interruptions)... Let there be a debate on this ...(Interruptions)... ST &1

RUae $RIE T ...(FIu)... 39 [I9 H 3= el &l 2 ... (Fam)....

Y TS STETE: W), STd T2 aTod1ich SFaedhY Bl 19 Bl fo a1 SqahT
T S ... (FAGTT).... 39 GHI T G E T ... (JAYT).... 31d IR 19 < §Q FaRT
WE...(FIU)...

MR. CHAIRMAN: | think he wil be withdrawing everything.
...(Interruptions)... 5T, 3 <1, HIs 914 &1 & ...(JALM). ..

SHRI P. CHIDAMBARAM: | am only using the words that he has used.
...(Interruptions)... | kept quiet when he accused ...(Interruptions)... That is all.
...(Interruptions)...

MR. CHAIRMAN: Please take your seats. ...(Interruptions)... Please take
your seats. ...(Interruptions)... Please take your seats. Let him reply.
...(Interruptions)... AT ... (@EM)...

SHRI YASHWANT SINHA: Sir, | did not ...(Interruptions)... Sir, it was not
my intention to drag him into a trap ...(Interruptions)... but the manner in which
he reacted to my first statement, and the manner in which he has kept quiet
after my second statement, shows the guilty mind. ...(Interruptions)... This is
the guilty mind. ...(Interruptions)...

MR. CHAIRMAN: Let him speak. ...(Interruptions).:.

2t Feiaa RaweT: 94 $© STaTER A A8, Sfe”T M, Jrofia TiE 59 Gob H T8
el IET Bl 9T 3R Bl gAT 8] 87 ...(FIAU)... ISP BT 9 dad fea
...(FAET)....

st wwmfa : =foy, =fag  ...(=@gF)...Please take your seats.

...(Interruptions)... Please take your seats. He will speak. ...(Interruptions)...
31T 3fST, gT@! drer ST ... (FATT).... STH BIRET R ... (JIE). ..
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sirreht faga s1ge (fRwmae uen): Sy Sff, A Ted AT R @ E . (FIET). ..
Y {HTafY : Terd TET 7, STaT9 < # AR ISy L. (FaET). ..

SHRI B.K. HARIPRASAD (Karnataka): This is nothing but arrogance.
...(Interruptions)...

SHRI YASHWANT SINHA: Sir, as far as irrigation is concerned, returning
to the question of water... (Interruptions)...

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR
RAVI): He was a former Minister. ...(Interruptions)...

MR. CHAIRMAN: Mr. Pany, please take your seat. What is this?

SHRI YASHWANT SINHA: Sir, | was raising the question of water for
every parched field. | was talking about Sampoorna Sichai Yojana which this
Government could start on the lines of the Pradhan Mantri Gram Sadak
Yojan. Why | am referring to the Pradhan Mantri Gram Sadak Yojana
because Mr. Venkaiah Naidu was the Minister of Rural Development. We sat
together and worked out a scheme where we made sure that the 100 per
cent money that we gave to the States was not wasted. Therefore, we drew
up a very good scheme without stepping on the federal sensitivities of the
States. We were able to work together with the States to make a success of
the scheme. The point | am making is that minor irrigation and medium
irrigation are the preferred sources of irrigation in our rural areas, not so
much big irrigation because big irrigation involves land issues. So, the
Government of India could start a scheme where we could make total funds
available from the Centre and drawing on the experience of the Pradhan
Mantri Gram Sadak Yojana, you can draw a scheme where it will be possible
for you to make sure that the projects are properly implemented and
completed in time and the water starts flowing into the parched fields of the
farmers. Unless we do this drought-proofing and reach irrigation water to the
fields of our farmers-we can take fifteen minutes or twenty minutes or half-an-
hour in our Budget Speech-nothing is going to happen.

Now, the other problems identified by the Economic Survey were
imbalance in fertilizer use, low seed replacement rate, a distorted incentive
system and low post-harvest value addition. In his fifteen or twenty minutes
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long speech, | am sorry, the Finance Minister has not touched on some of
these major issues which the Indian agriculture is facing. @'\Pr 9 uE ® %

S8 39 goTc § Ueh T X B Eon a5} ¥ 95 9w 2

He said that there are, 1,065 assessment blocks in this country
where the groundwater has receded and it has assumed critical proportions.
So, there is need to recharge groundwater, 37819 BaT & {3 4,000 TUYT Uiy Wiorae

P BASIS W # T8¢ YIATH dlfdh IAH qTRRT BT T+ ST 81 iR g8 S & 3fax
S 3R GROUND WATER LEVEL 4T &1 | 319 397! bl vaue =1 €1 9mam 81 s
T BRATAMRY, TS Wi B R H U g8l 7GR ECONOMIST §U &1, I78I BBl
5 el WIal 3iR W1, 1 TR sreferawe For, oifdh o fonedt &l urior &t &t
S 9 IDEA B, A1 H 98 31ed & A1 fad A1 St § P arg {6 4 §9R 29 Ui
TSe & e A 39 A8 & 70 A T8¢ Ya ©, I1H 2,800 HRIS YA 39 TSl Bl
Qe IR 89 Wd $HR Ol X8 &1 T 3,000 BRIG SYAT 89 S TLG1 BT WIe W Gd
BT R gAfey § I Py a1 A1 {9 3R fedt &t o & 61 I Y IDEA B, 71
g ST & | 5 RS & o § fbae ) Bieh &1 g4ty # I8 %s a1 o1 b vre
ST TRITS Y 7 X7 €T B TaRIues 1 STHIHT SR &1 fohd 1 319 &, fopar ergva g,
H TE ST § , MfPT 39 TS| Bl WIe § 9gd A I8 B So’d 5l FHTIR]
HEIGY, TAR T8l 99 &9 <N Ud 10 WIC BT P37 IaTd 7, o1 I T 35-40 IR
BUY H G901 § T8 IR BUYY BT TGN WIGT ST, S9 IR TR YT H BT Tger @it
ST, R 99 Tgg & 1 81T, Aifdh SRR Araer =l &l axefl 78, S ft TTger @ig
T TSI I1 38T &, TN I8 FIRT BT ART 371 S Tg¢ H AT

319 § UilideeR A & IR g9a! ARl & IR J U AR fawg aaran g
e Y H Th Bl il 8, TP STeR I+ HEd 8l S SIeR I+ $H(¢ $had & fh
I8 AR TRAUIE BT 81 S8 PANIC ¥ 31TdR AR PULSES & TRIITS Bl BAN &Y
fem, O 9w STeR == Y BAN 21 Tl 31 § BTt § IR —TaaR &1 3<IR =T
ofT, A1 981 IR STeR I1 &I I1 g 3T | AR PULSES BT BAN $R foT, Al Siers a1 471
BAN B T 319 IH®! <2 # ol WU & Tal, A 99 fHa gerdR &=+ ol f%r ggiv
TN TSl Ened fohan, e BRe I8 BBl fb STax o1 &1 al 89 TR PERMIT
PN, AT T8 DGFT & throrugh SITTITI I8 T8T & 3T, DGFT ¥ permission <, T
SIelR I1 vaAuIe BN R 781+ QX1 ge < <1 fb 77€1, export restrictions removed,
STeR IT BT TRIAIS BT 31T ST @ fob 330 §1a H I8 S IRaR 5 Hifeat § sRean
e, STeR o1 &1 |1 FIRT 3R STeR 99T &7 WId ST STelR a-]
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8, FTo! SIocaiRa @14 81 ST %81 & 39 a1 9 {6 o9 fR1, O S8 591 TWale
fora 3fR 319 higher rates W d TaUIC SR o I8 &1 ... (RETT).... 31 I | &1
BTl 2, I8 ot 41 ST qard|

319 I\ are fad w3l Sff 57 39 IR & 98 Hecdqul =9i9on &l {6 A pilot
programme in, at least, one district in each State in 2007-08'- f&¥1 919 & fofg

—'pilot programme to deliver fertilizer directly to the farmer so that we can do
away with the system of giving subsidy to the fertilizer factories.' $H®I BT

31 8, 9ga G B 91 8, g WY-AY AR, <IfH pilot project & T | gHH
Tl 81 U food stamp @1 pilot project 3% T &Y 31d SHaT fores fo wi=ft fa
#30 STt 81 B © P I food stamp T 9T 3Tl ST ARE agricultural insurance
%I g2 pilot weather insurance scheme &XI% 2004 ¥ & Y% a1 o1l ot 39
T & IoTe § 991 B8 I8 ¥, The Government will ask the Agricultural Insurance

Corporation to start a weather based crop insurance scheme on a pilot basis
in two or three States.' Pilot ¥ pilot,pilot ¥ pilot. 519 fef @ # 9g SuTaT piolot

Bl &, 1 98 @ crash ®R ST 8, S$T -T2l 81 I8 &< 9ol § pilot & o 91 ¥,
pilot 3T, pilot SHHT, I < AT H piloting PR I &, ISl $B AHT e 37T I&T 2l
&9 @i 7 gea f&am o1 f& income  insurance scheme I R A1RTI IHDT
TR P &1 1 AT EH AR 7 Geia fS...(@aem)... 9 g Bl o, 3qbT
7RI H B AT 3R 319 T weather insurance scheme & 3@ &1 9 < 9 ST
rate of interest on agricltural credit ¥, 3 ®! T BT B fHT, S 9 TRNT W
1Y, 37T 7 URYT W Y| et <7 8 a1 121 el 3871 8, 99 IR § U a7 e # ==t
gs o, oifp ITa! 91a BIs RT3 fedts 2 6 it o & &9 @1 differential
rate of interest &, 4 per cent 39 TR 3T fhA™I Y farm credit U<l HRISY, I
IFDT IR AT B BT IR, 37 I8 A1 81 SN B 1<l

H g 15 e & HIdR T ST 319 3119 IRIT o =81+ 599 91 T 984
credit feran & 7 foram & f #9 social sectors & IR W RIT HEIGY, I8 SIR-
IR ¥, 99 f&1 # <9 <=7 o foxy w3 off, 31 percent here , 32 percent here, 40
percent there, ¥ {9 1 B I8 I 319 37 91 BT oy #ft < off o107 2 iR &0 Y
ST 21 I8 I 1 e T a1 © ofR 7 89 ¥ fivur go 2 £ $9 allocation
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H o1 3T @ BIs @ AT T8 Ikl 81 98 T HHIRI B A1 gote] 9ule &
Tq 2, R @i aitee & ) JRA 9! B B 3/ SR del ad-fre
SR | H oroe arrdell Al & deer =g, AR g S A8 e 8, 98 T
10fdo WM # WX WY &, I=H FeT 6 wd-Rem IR A - allocation 11300 HRIS W
12000 W@T B T I8 &l E\f, thata is only transfer to the Fund. 3 3‘@5{ 9 S
calculation f3T € and the Finance Minister can cporrect me if | am wrong. # o
calculation faram %\', two per cent Education Cess on all taxes. The figure for 2007-08
works out to Rs. 11,921 crores . sﬁﬁ announce fhaT B T &9 Ui e oiw §
10.393 ‘cﬁﬁ—é TIIHY BV This amount of Rs. 10,393 crores is less than Rs. 11,921
crores . WRIGY,H PIg TTdT 781 B X1 g [ IRT MO SI1 7ofgd & fop T2 bR et
g, oifep # fo=r =0 St 91 e &6 {5 98 w2 R 9a1g & onTet ad # 39 &1
forerr firer arer ¥ 3R fohar ¥ wifdres Riem By BT S BR B W@ ¥ 3R anfl d&
aRfYes Rie oy 7 e TR s 81 i 2, onft w9 frat FeRi g8 7, &R
RIS e BT BT fba1 Ty 82 Heled, Td 89! Ul ol b wTaga H a1 RAf
3T & &7 21 39k WA-E- WY H g8 f &1 a1 {6 S8 S mid year review
feder & #E # wiferaric # vt fhar o, 9 | expenditure on Elementary Education

which is some what more than the Sarva Shiksha Abhiyan. There, the expenditure was

only 38 percent. ITa! RITHT 211, I8 A1 &l SIRT U=R¥E T §, HET 15 TR & IR FEl 8
IR Bl Buton all important flagship schemes like the Sarva Shiksha Abhiyan, it was
only 38 percent upto September, 2006. 3¢ $X Tl il gRi wd-fer 3t % forg

allocation &3 E\f, that is Rs. 10,671 crores, which is barely enough to account for

inflation. ¥ A& NERIEER aﬁ% improvement e —f3rer 1T # 9E 81 X1 B

3 Held, H§ Sieal-Sieal S9! 41 3@ <l § | S84 National Common
Minimum Programme it gm, S e & forw @er 6 percent of the GDP. a7
3.08 percent of the GDP ¥TH I ofdx &H 3T WX 8, T ATel 941 8, 37d T U AT
319 T 3 percent of the GDP 2 W, 3 percent of the GDP &T Hdld BT 2
G FRIS BUT| 31T el ATl P Folc H T 2 ARG BRIS U7 4 off I 82 S aXE
TR dal [ 29 S0l H 3 YT i SNoSI0W0 of ST g Neel S fAfms i
2131l £ 0.94 IR 21 A1 IFHT 2 YR 3R FGTUI U goic § RTgdhT Fderd g1 TaT
G W ST G RIS B 919 | | 3T T H A Wl 2o v & o 5=
AT I=Y 99TT &, Ao S sy 1feres e o1 fawy & 5 < &9 ol & <rgH 99
T BISHY W I AIMS type of institutions, SHP {17 S8I- JTILT I 39 ATl & FoIC
H 75 BRIS BT fman

300



[14 March, 2007] RAJYASABHA

3R 999 the Revised Estmate is only Rs.10 crores. S dI Hdd g gfp Eﬁg gt
2 81 8T 81 91 31 I9H iy TG s A o =i T2 9¢ BT 7, asy? WEIey,
33 IRE S8I9 WX THIHE TR ThIF § S U9 geTv &, 9urdf 98ied, s
TR ST RS WHI 3 el 61 AT 200 W IEThNY 330 HY <1 € 31} allocation
ST increase fopar E\f, that is about Rs. 600 crores only. 319 600 ‘Cb_\ﬁ%’ T T 319 130
%W Bl HAN BI? DT AT %’, Somewhere somethin is wrong. 3T Skl
TeiHes fais oax HT@I T he will spread his resources thin . 3y oY ST B T
frel Tt # g €, 71 I8 WA o Sl I8 el UHergHe MRS Whio el <&
2, 3O AR aiereh 21 T8 2 iR 31T SRS AR § {6 98 SR JHEH TS

R, AT & &7 91 Vs 98 gHICe $9Y 8, I8 - ghIRedaR | a8l Al IRay
& @ | 3= 3 BYE goic H, 2004 H, FHET fF "l am going to set up an inter-

institutional group consisting of IDBI, IDFC, ICICI Bank, SBI, LIC, BOB, PNB of Rs.
40,000 crores IRFREFIR & SR Td | 32 &9 Al Bl qaRT R 78 € fp

BRI I9P 915 2005 H he talked of a Special Purpose Vehicle. IAF 91S in 2006
he said, “We have set up the India Infrastructure Finance company Limited. “Fq s:rctﬁ
ggol Wl & 71, MY & 7 911 AT — India infrastructure Devlopment Finance
Corporation. ygol o9 I8 fad 530 2\1, ar sTa'ﬁ 3@ 91T ATl it is a dedicated finacial
instituton for infrastructure. < T sﬁﬁ India infrastructure Finance company -TdT|
T IR Jg AT dhe R E\f, City Group, Black Stone, IDFC and IIFCL have put together a
fund of five billion US dollars, $ TRE TFTIR & doic H 718 91d, &< goic H T3 il
Inter institutional group I &H @I Black Stone Gﬁ—s’ City Group YX 3T Y | My point,

Sir, is that the three years that the UPA Goverment has is been in office, not a single
major infrastructure project has got off the ground, 319 & 9 B # Teiol & A1 ESS

T BT Bl § o Udh 0 AoR TGN YISTde ddTgy, which is comparable to our
National Highway Development Programme. AP IR H 39 & Bl ESIEN M
s'ﬂﬁ ﬂﬁ'&" T forar 82 =181 NS fopam 2 ﬁ?ﬂ, finance is not the issue in infrastructure,
Sir. The real issue in infrastructure is user charges. I} I 3 AT BT 9T, 319
IAD! AN Y 8l TS 6 IAT TAd-Herd 3719 <Al bl {1, M9 qo1e § I
|ryon BT o
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So, infrastructure is not moving forward. Even the Finance Minister has
admitted that the work is

[MR. DEPUTY CHAIRMAN in the Chair.]

Slow. S ATTHT 39 R TR BT g7l fha TiRia 81 oIRi sa=T
TURFg d1 TE1 81 6 A9 gelTs Yo DR <1, oAl $7] PB- 7- $B B g fHh
HSH b IR H a1 BRI 3 $V 6] 8] W81 ¢ AR 7 8 SEZ A $ 8 dTdll 81 SEZ is too
much of good thing. U ¥¢€ ¥ Udb SEZ &1 &I, 98 §aT, olfdh I8i TR 300 SEZ 400
SEZ U9 @ V&1 8, ST & IS YT Wl WHT Y PR <l 8, I 81 AR &b AT
Special Economic Zone 31T 1T 3R 99 JSISILSS) 9P sancation B I ITH
el gierell g5 ©, 9T 319 $9 91 B ST 82 ....(FagM)....

off femrer Bt (uffenft §vmer ): oR, ....(aE™).... AN BT ST AR, el
AR & el § SEZ 911 ST ]8T &1 81 50 AT AR TG, T WaR g7 arfl-ant firelt 21
=ft Tt Rieet. g8 o1 99 921 2 % el o s+ o, sz a9t Sae

T dTell Pl g8 TR ATdR 431 &11 SEZ & I1 7 9+, <feh Sp! JATHT e anfzgl

Ig § dE @ gl This is the only thinking of this Government, as far as
infrastructure is concerned. I9 BTS d9 WA 81 3B 2

39 SAP 91 shIHIHG REBIRT &I 91 Bl 57811 B8l 4 RGBT | I8 Th
e <Y1 S I & 97e , i g9R Jrvuedt frs 7 ST faRiy fban, @ sadh
18 U fae A et s, e 3t 3 | TfeT RN A, sreqanforan St 3 gam <1
2 5 ST HE @ RUIE 26.07.2005 H1 UIferamie & A= < 81 ST ave ST
XFYRIT e ¥ ) 317 | faRT HAAT ST a7 wiie $Ei SR HYE B <fdh § U8 qu
=TEdT g & 31Ty Brs, Y a1t RWIRT B a7d, i1 319+ \I90N B e Rei=i o,
Mo = a5t S goR viede fd @), ar @ar s R el & fh S
B TG P AT MY, 3 A& H AT AGT H 2 3R 9 f2w1d 181 & o 1,979 ST
P BT RUIC AT I_F LT A TS §S &, T MY ILT WS BIbR 391 A& 4 Ig ral
HIRTT b 39 {41 oige 1T 61 soTToTd & U WY oISl =21 offdd | GahT <rsq
TG B &1 B RN A WhST FHHE A 39 1 [ & SuR ga1 s fovar f
ot axE U weaf a1 Ruid € 718 &ik R <9 & 91€ ¥t 9811 My point is, does
he have a veto? Do they have a veto? AIferamc &I
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Il TR 3IETSI P U &l dic! ITQ & |Ieq, Ig I8! 81T, 98 e 81 3R
TET 81 R &, A 7 BRI

?Rﬂ%’l'(’, ﬂﬁ? Eﬁﬁ %8l & UPA has remained committed to economic
reforms. # I8 HE BT g f& if you have remained committed to economic reforms, then
have the courage and bring the Pension Bill. SYHTYT ST, 319 S+ & fo oo faer
T 8T &1 82 01.01.2004 ¥ R T S¥cg &, AT U1 ST &7 TET § -10 TRIT
ITHT HEIKA & R 10 TRIT WWHR P Solege & |3 f+ a1t F S 81 Y,
SR SU U BT 8 TRT TR AXGRI HH-HM H oFIaT 3Tl Bl el g8 2, s 78
fegrar A 21 the returns could be 29 per cent. If you are denying that return to the
individual contributor to the pension fund, then you are betraying him. My charge is

ST BT &P a1 A 2 b S U 1 QbR INTY I BT # N, AREBT | Y
TRT B H MG SR DI 8 URAT S| 9 9T HET AT? B dal AT fob avab Alh bl
I8 ge al b 3FR g% 8 WRIC H 1 AT8dl & Al 29 URAS H M| <ifeb , Tl
frerfiren T ueT 2 fF faer Ter 81 €, fae o1 2 oiR 9 918 $% 78 el

Insurance sector reforms, pending. E@ﬁ Pl fo W BT financial hub
TGN, T AT 1 =M @) 5 financial hub ITUA, STETS ST O 1 90+ | 3RY
ik W AU AT IE & 3R AP 91§ RIT B I %, Capital account convertibility
PO &I, committee after committee, committee after committee. Liberalisation 41 $©
8 S9H disinvestment privation ar et R g Fﬁ"TIMy charge is, as far as the

economic reforms are concerned, they have turned the clock back, they have gone back
on what we had started and they have not started anything new. 39’

W§ﬁséwwaﬁaﬁmagrﬁmﬂﬁ%é%mwwwaﬁtﬁmﬁw g
9 T 91 gR) B ot Bl B F S & IR H U & 91 fot #5 Sft & e argan g
fF What is your philosophy of taxation? Please tell us when you are replying to the

debate: What is your philosophy of taxation? | brought to bear a certain philosophy of
taxation. | said, the Cenvat rate would be 16 per cent, will compress all rates to that,
M HET of 5 '\ exemption YH EﬁQi AafpT EHTCﬁ U exemption ﬁt’ A

discretionary taxation P I AT IR WRT 9Tt & 6 are a8 T &1 Ao 8, 918
Plel BT, without
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going into ash content, 100 per cent ash content can be imported into the

country duty free. I8 @1 & 3R SHD d1& YT & TN H a1 A BT SYC! o &I
He is using fiscal measures to control prices in the market. 3R S 915 HiHe
areli <1 B Regts faa, 12 9 97 S &1 I8i 590 8 IR I AR 3R 0 B
ETS |12 BUYY BT 97 1, T &1 ol | 31T TS STH A 91 AT SH A =T ?

SHRI P. CHIDAMBARAM: | have, of course, used the fiscal measure in
order to moderate prices. | may succeed. | may not succeed. | wanted to
clarify whether the Government should be silent when cement manufacturers
raise their prices by 40 per cent in a matter of 8 months. What is your party's
stand on that?

SHRI YASHWANT SINHA: The party's position is, you do exactly what the
Commerce Minister of your Government did; namely, that he called them and
talked to them and got an assurance from them that they will not raise the
prices for one year. But...

SHRI P. CHIDAMBARAM: Do you support the statement that after raising
it by 40 per cent they will not raise it further?

SHRI YASHWANT SINHA: No, this is what | am saying. You are trying to
lock the stable after the horses have been bolted. You should have done it
before. What is a Finance Minister who does not even have the clout to call
the cement manufacturers and tell them 'do not raise prices'?-

SHRI P. CHIDAMBARAM: What we will do, | will tell you in my reply. |
want to know what is your party's stand?

SHRI YASHWANT SINHA'" No, we are not in Government, Mr.
Chidambaram. (Interruptions) We are not in Government and it is your
responsibility. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Pani, Please sit down. (Interruptions)

3t Fviaa Rieer: R, § o0 <1 B BRI < gdbl §, Shele &b g A o w3l
ST T BAR HUR ATS AT BT BIs 8 81 11 IR T4 SIRT 41 7AET &, Al Y 89N
THY B G D1 A 81 DA, 30 FHY B A

SHRI P. CHIDAMBARAM: | am only asking you about your party's
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stand. ...(Interruptions)... | am asking you about your party's stand.
...(Interruptions)... 1 am only requesting you to clarify your party's stand.
...(Interruptions)...

SHRI YASHWANT SINHA: Learn from what we did
(Interruptions)...Learn from what we did. You have done something

which is very, very evil f 90 ¥ SR T O 3T ST IR 190 & I BRI A1 3T
SR ...(Interruptions)... It is as evil ..(Interruptions)... It is as bad
....(Interruptions)...

SHRI P. CHIDAMBARAM: Just a moment ...... (Interruptions)...'l succeed,
I may not succeed', | said so........ (Interruptions)... | may succeed or | may
not succeed ....(Interruptions)...

SHRI YASHWANT SINHA: You have not succeeded. ....(Interruptions)...
It is already there........... (Interruptions)... They have raised the prices.
....(Interruptions)...

SHRI P. CHIDAMBARAM: Do not come to any conclusions.
....(Interruptions)...

SHRI YASHWANT SINGH: | am not ............ (Interruptions)... It is just a
fact.

SHRI P. CHIDAMBARAM: Just a moment ....... (Interruptions)... The Dual
Sales Tax was attempted in a State Government some years ago and it
succeeded in moderating prices. | said so in my post-Budget Conference. |
said, we are attempting a dual excise rate; | may suceed or | may not suceed.
But | still appeal to the cement manufacturers that they should moderate
prices. There are other options open to Government. All | am requesting you
most respectfully is to please clarify your party's stand whether the
Government should keep quiet when the cement manufacturers raised their
prices by 40 per cent over a period of six to seven months. Please clarify it, if
your party ....(Interruptions)...

SHRI YASHWANT SINHA: | have already responded to him and | told
him that he should have done as Finance Minister what the Commerce
Minister of his Government has done (Interruptions)... 3, T4

T 1T o6 BART 9T S © ...(AG).... I 31 T &7 81 © ... (Faur)....
319 SATET & 8T € ... (FETT)....

ot SI=TRTH EHOT RIS (7M7) ¥R, I8 O hE B & ... (IM)....
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off SUqUTIfe : e ATd, <<t SN, 319 981 | §7d 81 B Fhd Bl

it Feiga Rer: STWUly A8iey, 3N Ue oM 3R fhar § ...(@aum)...
sﬁﬁ I8 14 o o Iron ore exports and chrome ore exports, H FIRGS W ¥ I
g, SUfoy § I8 SIS B IET E % | Iron ore exports & $HUR $8IM 300 $UY 7RI e
TeRTUIC ST & &, STeb &, olfeh 37d 4 e 91 X8 §2 U B8 %8 & 1 what he said in

his Budget Speech, "I have done this with a view to conserving natural resources..” and
at the same time, he raised revenue ¥ Tl B B FHJ 8?2 Conserve natural

resources, SIDT AT g 2 fop ey QERTQﬁ—c; B HUR 57 MgV if your do not want iron
orn fines to go out Wfh U TaRTUICH & HUR 3000 PHRIS YU BT AR ¥ST Bdl, Sl
3000 FRIS T BT Sl A A=Y BT 8, SHBT Adeld I8 © b TauIc belyg Hl
3R oIS = udl BT %5 519 Iron ore mining Bl §, 99 S9H fines automatically
frera %\f, there are 70 per cent fines and 30 per cent lumps. sTa'ﬁ gl taking a leaf
out of the Hoda Committee Report. Hoda Committee Report has not been presented to
the House oifh= ®&! | H9 SHGT Th HIY HIR B off R O 737

TAT B in trying to give the impression that Hoda Committee has actually supported the
imposition duty on iron ore fines. BTST BT 7 T BT AT fb T ARY I <@ & d19
we should revisit this matter after ten years. But in the meanwhile as a way of abundant
precaution, the Committee recommend that an export duty may be levied and exports of
iron ore in lump from with SE content of 65 per cent. SE content of 65 per cent Riibl
g hel, Afp sﬁﬁ Pl fh taking a leaf outof Hoda Committee, | am imposing a duty
on iron ore exports, IR 3T o &b HUR I T30 Al g1 AT H el | fines which is
an essential by-Prpdict dust S fo 8RR IEf WR 99ig B <& E\f, QTC!TER:@—C' P IR
WWWW?,W%W@@%WWand what are the

miners saying now? The miners are saying that iron ore exports are already stopped,
AT T HA PR AT B 3MR o1 I8 it AT 8N, IS 89N I8l IR o ISl
PR 8, Al 98 o Yol S| 7T 3301 o § v Rywrer waret Yo @redn § b, is he
in a position here, when he replies to the debate, to give us an assurance that 70 million
tonnes or whatever is the production, 89 millions tonnes of fines in a year,—will he
ensure—that they are bought by local steel makers, manufacturers? ET 1 SPT R

BRT? 3811 9P HUR I T {1 @ 31 Taadie =Tl BT SR Sugmfy weiey,
oY ] ST 9B BRI ATS
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3 B SIGM, SIIUce 48 81 S, U1 &1 AfET &8 81 SITQ, Uaiue. & Jhdr
BT 3R ARG SFTFARHE BN @ ART I8 Be § % dIs el 3w S
BI? ...(FFEM)... | 317aT g oo W W e § 5791 e =g £ go | fegat
21 5fddt, forad! # wadl g sfad S Y 91 Us © ST e gioiaer <o 3iR U
o7 fibet Iffte S fibet Ififthe ot % S=81 39 9k §9 ESOPS & i STt faaml
IR G d1E 37817 b7 B ORI ST b IR T Sl g1 9D &, SUFITafe
HqeIey, # g4d ga d o<1 w3l St 4 gep Harer g1 o1 {3 319 Y=g & forg. gwep! 78l
PR IR T, A BEd & 3T Blol & BT Tebs b [TT SHBI Y B &, ol 3T T BSd
P W1 AR BN (& el ebTel o 1 14T e A9 bl &, g & AfH1 par giorerer
S| fUsel 1t & goic # goic Wiig § g8 "o &, /1 Hel {6 aie die
PO AN UBS 8 Sl [B 5 & g R ISt B I8 | I8 76l YY1 goic W J
DTN 21 59 IR $B 8| 911 [ I H BT R gaTll

SHRI P. CHIDAMBARAM: You were not present when | replied. This time |
hope you will be present.

Y Teiea Rieet: 3R GIHTg STaHTaiy Hered, e AerH | § fo w3 &1 aqan §
5 521 &) Ut & A A H7 I8 HET {6 BF 9 HF S UF $4 a1 IHST a1 S
$ET b | I 1H B ST g, o1 $817 Ul 7, 98 el ge Sy, His o4
&1 TE 971 & TRPR BT | AT b &7 § 39 qaTel Bl AIART o<y 431 1t 3 Y@ R8T § b
banking cash transaction tax ﬁm%w%ﬁﬂ?ﬁm%ﬁ Tl & BT
T Gl &, S MY g =1 F A g 21 H qX FTRIeR) & WY 59 IR | HEl
=7 g b 89 | 5/ WReR H e a1 b afifthe o sfik dfbm b oo
ST S BT YEITereT S| T8 EART aTg<T YTl 3R HTell & TdT B 8 Hassan Ali
35,000 BRI TUAT AT 42,000 HRIS $TAT one does not know. Why didn't you

discover it through your BCCT? Tell the House. Why didn't it help you? Tell
the House &% 3fell & R # &RIT ¥=aTs © because all kinds of things are being

said about the involvement of Ministers and politicians, 31a T g1 ST g8+
T B & STFIIRT HBISY, 399 goic § foh 3721+ Si bt SFBRIE o1 a8 3.7 per cent
% 9&of 3.6 per cent PR [T, Y9G SBRIE BI H1 FR e o@ H o i 3 |Re
YT & BT HH Revenue deficit is 1.5 per cent of the GDP WWW
e BT 8115 per cent of the GDP, in
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the Budget figures it is Rs. 71,000 crores but if the economy expands the
figure will be more. $7&T R®TS € el 3 a8f # 0.5 per cent of reduction in

revenue deficit every year, 319 U% &1 SIcd § 3 1.5 TC BT HH B S| T8 BN
Y HY BN, I8 g IATG| IAP d18 g IR FAT BT 8, 3811 39 A1 S qore 4
BS HIURYE 3% ST & Y 16 TR HRIe vUY b1 IR 32 fbam s=i
Petroleum companies &% fIU  Rs. 19,000 crores @1 @R ELp fpam
Securities, as we all know, is expenditure postponed. At least Rs. 35,000
crores is what he has covered through securities. It is for public sector
undertakings. So it is not reflected in the Budget because it is revenue neutral,
3R ST 918 T B fop USIferay urssT A S 3219 BRI foars S9d Ied under-
recovery of the petroleum companies is of the order of Rs. 75,000 crores. So
the national deficit is Rs. 75,000 crores plus Rs. 75,000 crores, 3R SFbh 3relTam
g3l g8 Fa Fife H7 Bel B sgaR § <1 {6 Fertilizer companies WA Rs.
11,500 crores is overdue. The Budget allocation for next year is Rs. 11400
crores, d1 I T B33 g9HT This is also a suppression of figures. Sir, there are
lot of inanities in the Budget Speech but for shortage of time | will not go into
them. | would only like to emphasis that the underlying concerns of the Indian
economy have not been addressed. | would like to emphasise that no
economy can go on running on momentum provided in the past. Sometime or
the other the increasing interest rates in the economy are bound to have an
impact on consumer demand. If nothing much is happening on the
infrastructure side, then, it will have a debilitating effect on economic growth,
and, ST # &8 Y1 o1 {6 S U1t o1 3R 9E91s &1 Sa1 e &1 ddy Fi? &=
o 530 39 WR BIS UhT2 STeiil &) 10 HTHET N8 & SZH A 10.6 TRUT T, H-HI8
8 &R 72wTE 1 # #18 o &1 Rear § w17 519 7Hie g WRaR 9 o 8, @
HETs Yo 81 Sl 21 ... (FIET)....

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER
OF INFORMATION AND BROADCASTING (SHRI PRIYARANJAN
DASMUNSI): At least, the hon. Prime Minister is accused of "TFTif. But, he
will never be accused of UTI ...(Interruptions)... He does not carry the cap of
the UTI ...(Interruptions)... He is carrying that ...(Interruptions)...

SHRI P. CHIDAMBARAM: If he is saying something in a light hearted way,
| take it in a light hearted way. But, | think, there is an undercurrent of malice
in his statements to which | object ...(Interruptions)...
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SHRI  YASHWANT SINHA: If you notice an undercurrent
...(Interruptions)...

SHRI P. CHIDAMBARAM: If he says in a light hearted way, it is okay
...(Interruptions)...

it Fera Riegt: areeT, /301 St A1 38 B ... ([9eT). ..
N} 799 HAR IA: TR, 18 INFCAR ,1998 B PHET AT ... (FTL)....

SHRI YASHWANT SINGH: Sir, if the Finance Minister noted an
undercurrent of malice in my statement, he should look into all the he has
done and said in the Budget Speech and reply to this question has to why did
he make it such apartisan document.

SHRI PAWAN KUMAR BANSAL: What partisan document?
SHRI P. CHIDAMBARAM: What partisan document? ...(Interruptions)...
The Budget is a political document ...(Interruptions)...

SHRI YASHWANT SINHA: Of course, it is a partisan document
...(Interruptions)... You are taking credit for the production of electricity which
was started in our time ...(Interruptions)... And, you are blaming us for inflation

SH I BT Y AR R IR TAR TIZH A 911 fIoTell & HIF ¥, 6T hisc g7dh
IR, TB Bl ...(TTEM)....

AN 99 FAR TH: AXPR HEMS P T B T8l BR Fdbell| ... (Fa8)...Which
statements are incorrect? ...(Interruptions)...

, SHRI P. CHIDAMBARAM: Both are factual statements ...(Interruptions)...
We have shown what you have done in five years and what we have done in
three years ...(Interruptions)... Don't mix the statements ...(Interruptions)...

it Feiaa RieeT: TR, A1 3/d H I8 HEl ¢l ...(AYM)... TR, RI 91 e &
1< ... (FIGM)....

SHRI P. CHIDAMBARAM: They referred to the hon. Prime Minister. So,
they responded ...(Interruptions)...

it e RI=T: TR, BR1 I8 HE1 § fh 9OR 99ic 3 <@ 6 915 I 39 WRPR Bl
T H 19 BT, G H g4 I8 BT, G 91 S92~ 319 EH), 39 319 el B

309



RAJYA SABHA [14 March, 2007]

Foe #, I T3 # e d 3, S T3 ¥ IR B9R $9Y &l HFd W 9R S F BI-
DI H G S ]2 81 3 ATGH B1 a1 DI Al BISY , S8I A Pl BT Al &1 T8l
T, 99 fog off @relt Pedigree &1 @I, 9+ ge & 1 3 gl off gt 7, o
SIEIRICECIEA R ES CRIERCIE]

MR. DEPUTY CHAIRMAN: Mr. Janardhana Poojary.

SHRI JANARDHANA POOJARY (Karnataka): Sir, | am very thankful to
you ...(Interruptions)...

Re. POLICE FIRING IN NANDIGRAM, WEST BENGAL— Contd.

SHRI DINESH TRIVEDI: Sir, at what time are we going to have the
statement of the hon. Home Minister on Nandigram? ...(Interruptions)...

MR. DEPUTY CHAIRMAN; | will check-up ...(Interruptions)... There is a
direction from the Chair to the Home Minister to report back
...(Interruptions)... We will find out.

SHRI DINESH TRIVEDI: Sir, Home Minister is taking such a long time
...(Interruptions)... T3, g8 SIforataret wie 81 a1 21 ...(Fagm)... W%, &9 J&i 91d
PR IE © MR T8l ANTAR SR &l ... (g )....

ST AT TRTS (e Y<e0) : STFHTIRT Sf, gag o1 993 I fawa sorn an
o1, I I} PR 37 I (AR IEaR 81 MY 81 0419 AN AR Y & ... (FaET). ..
S ORE W ART ST &1 & O S9Rel SRR 7 B8R &I ART AT ... (FTGM)....

Sl a1 HRa (i d9 e : R, T 8 2 L (aET). .

7} YTAT RIS : IR, ST SR SR 1 ¥R B AR AT, ST ARE A A bl HRT ST
RETE I...(FqEM)....

MR. DEPUTY CHAIRMAN: Why discussion? ...(Interruptions)... A direction
has been given to the Minister ...(Interruptions)... 3R, < Sft, ... (=@gm)...
3T 9T SIS ... (FIET)....

it THOTHO IEFAAI( TRES): TR, T4 AN AR YL | ... (FauT)....
#it STFHIRY : TRHR HT WeHe BN ...(RagM)... The Chair has given a

direction to the Home Minister to report back to the House ...(Interruptions)...
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A femer Prad): W7, o9 a8 Mfer 721 3, I8 8199 el 9 qadl 2
..(TIETT).... B FfFRER 1 gam| ... (Faum)... 31 d g fAfRex 78t e,
B89 T8l g SL...(J9u)...We can't have the House in this way.
...(Interruptions)...

#} THOTHO rEIATferaT : STTeTiaTel Ji9 41 ... (FaeT). ..

#t femrer B} : Sfeiaren am ... (Sag). .. I8 fegwd™ &1 Siferidran anT ©
..(FEE)... B fAfeR 91 gasy L. (FEgr)... B fifes &1 garsul
<..(STFET)....

4} TAOTHO SEIATHT: TGN PR S ATl a1 ... (FTETT)....
it ferer PR : T<dium & Siferataren a9 e 21 .. (@eT). ..

MR DEPUTY CHAIRMAN: Home Minister will make a statement, as per
the direction of the Chair ...(Interruptions)... A statement will be made before
the House rises.... (Interruptions)...

#} TAOTHO JEFaIerdT: 9 <2 & ...(JIYT)... T8l BTeld d&aR Bleil off &l ol
...(FFE)....

MR DEPUTY CHAIRMAN: In the morning, the Chairman had directed the
Home Minister to come out with a statement, and that statement is
...(Interruptions)...

SR AT TR : T81 fHaT] B T PRIE T ... (FIEH)....

SHRI PRASANTA CHATTERJEE (West Bengal) Sir, this must not be
allowed. ...(Interruptions)... They are out to create disturbance.
...(Interruptions)...

2} TAHOTHO SrEcqanferan: a8 TRId fhami &l T4 &1 81 %81 21 ... (e ). ..
Mt STl : Tifeamcd ohad fiffRed B @ ared ¥ ST WTEy)

...(aagr)...He is a Parliamentary Affairs Minister. He is entitled to make a
statement. ...(Interruptions)... Nothing will go on record. ...(Interruptions)... 39
ST ...(ag)...He is a Parliamentary Affairs Minister, he is entitled.
..(Interruptions)... 319 I T 91 &7 ...(¥gYr)...Don't you want a statement?
..(Interruptions)... FT &1 T ? ... (FTLT). .. &7 AT GAT T8l
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qred ? ...(JE)... 8 FfFRex 371 %2 &1 ...(au™)...The Home Minister is
coming within five minutes. Jg | 919 7121 €1 No; no, you are not helping.
...(Interuptions)... When the Home Minister is coming to make a statement,
then, why are you ...(Interruptions)... He is coming. ...(Interruptions)... This is
not correct. ...(Interruptions)... This is not fair. ...(Interruptions)... Nothing will
go on record. ...(Interruptions)... <RaY, 9fSY 71 ...(=w@em)...There should be
some. ...(Interruptions)... anft 8M fifRey &1 wede ...(Fau)... ez
Jegarerar  ...(aYr)...are  you not interested in the statement?
...(Interruptions)... The Home Minister wants to make a statement, are you not
interested in it? ...(Interruptions)... 3T If3Y ...(¥34gm™)...Mr. Vijayaraghavan,
please sit down. ...(Interruptions)... Please sit down. ...(Interruptions)...
JEaTerar Sil, ... (g )...Nothing will go on record. ...(Interruptions)...

SHRI S.S. AHLUWAUA*
SHRIMATI BRINDA KARAT: *

#Y STAHrafa : 3 ST ...amg IS ... (FauM)... S SR W T FE T A fH
B fAfTRex &1 gomslll W fifiRe o9 weedc w-ar ared 7, 1 3 g1 T8l argd
2, TR FATIATE? ... (FTETT).... 3R 31T JIF A1 FE AXHR FAT SIATT <71 A1l 2 it
is very strange. ...(Interruptions)... You wanted a statement of the Home
Minister. ...(Interruptions). ..You said, "You call the Home Minister". The Home
Minister has come and when he wants to make a statement, you are not
interested. ...(Interruptions)... AT #3415, TeHE BT

SHRI DINESH TRIVEDI: Where is the copy of the statement?
MR. DEPUTY CHAIRMAN: It is by direction.

INFORMATION TO THE HOUSE
INCIDENT OF FIRING IN NANDIGRAM. WEST BENGAL
THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, |
was directed to get the information from the State Government and give it to
this hon. House. Our officers have been talking to the officers in the State

Government. The Home Secretary has spoken to the Chief Secretary. | had
the occasion to speak to the Chief Minister also. We are trying to get
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the information from them. We have not yet received any information in
writing. Whatever information we have received telephonically, | am just giving
it to the House.

SHRI S.S. AHLUWALIA (Jharkhand): When did you speak? What was the
time?

SHRI SHIVRAJ V. PATIL: | am giving the information
it STFHTIR : ST 7 ... (JFT)....

SHRI S.S. AHLUWALIA: He called it the latest news, that is why, | am
asking.

it SgwHTafar: GiHre, 731 91d G <iirg [l

SHRI SHIVRAJ V. PATIL: Sir, at Nandigram some people had collected
and they were not allowing the construction of the road to be continued over
there and some bridge construction is also going on there. When the workers
were going to that place, they were obstructed. So, the police had to help the
workers to reach those places. And, we are told that there were about 20,000
people standing over there. They had gheraoed those two places, areas.
There was resistance offered by the people who had gathered there, and the
police was trying to see that the workers go there and start the work. In the
process, pelting of stone was started, and then, the police also, it seems,
resisted. And they burst some teargas shells and, then, rubber bullets were
also fired We were told that a few crude bombs were also burst and some
fiing was done and police also fired. And, in the process, the telephonic
information we have received up to this time is that six persons have died.

Six persons have died and about 20 persons have been injured. Out of 20
persons, 8 persons are policemen. They have been sent to the hospitals and
they are being treated. We are told that now the situation is under control. This
is the kind of information we have received up to this time. Our officers are in
touch with the officers there telephonically. We could get only this much
information which | am sharing with you ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, about...(Interruptions).,.people have died and
100 people have been injured...(Interruptions)..,
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SHRIMATI BRINDA KARAT (West Bengal): Sir, kindly give mean
opportunity to speak...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record ...(Interruptions)...
You wanted the Home Minister's statement. ...(Interruptions)... The Home
Minister has made the Statement...(Interruptions)... No, no, it is your
Statement. ..(Interruptions)... You wanted Government's Statement..
(Interruptions)... The Government has made the statement after collecting the
information...(Interruptions)...

Y FIT AR 87 ...(ETT).... 3T A& R 2| ... (). 89 fAfes
TS B QAT Bl . (FFET).... B e’ 7 g=hivee < €1 2 1 31T a1d e & forg

g1 # IfeH SoNY) ... (Fa9)...The House is adjourned to meet tomorrow at
11.00 a.m.

The House then adjourned at fifty-seven minutes past four of the clock till
eleven of the clock on Thursday, the 15th March. 2007.
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